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10K SABRA DEBATES 

LOK SABHA 

Wed"p.sday, August 22. 1973/Sravana 
31, 1895 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL AN!YWERS TO QUESTIONS 

HarijiliJ Women Branded with Hot Iron 
Rod in Barari Village, Bihar 

'381. SHRI P. G. MAVALANKAR: 
SHRI CHANDULAL CHAN-
DRAKAR: 

Will the Minister of HOME AFFATRS 
be pleased to state; 

(a) whether four Harijan women in 
Barari village in Bihar were branded with 
an iron rod by some persons; and 

(b) if so, whether the culprits have 
been arrested and punished for committing 
such cruelty and indecency to innocent 
women folk? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWA!Y MIRDHA): 
(a) od (b). A statement is laid down 
on t1ae Table of the House. 

Statement 

According to information received frolB 
the Government of Bihar, on July 6, 1973. 
,orne persons of village Madhoban (and 
not Barari) under P. S. Madhepnra, 
di,tnet Saha .. a were alIeged to have 
entered the home of, one Silri Nand 
Keslnvar Paswan, forcibly carried away 
four women of the house and branded 
them with hot iron rod in different parts 
of tlteir bodies. In the course of investiga-
tion of the case, six pe .. ons were arrested 
and a charge-sheet under sections 1481 
1491452134213071324 JPC ha. been filed. 
The case is sub-judice. One of the ac-
cused was granted bail by the Court 
but GIl request being made by the pac 

lice the bail has since been cancel-

led. 

2. The Government of Bihar have re-
ported that this incident was the subject 
of a CalI Attention Motion in the State 
Vidhan Sabha and allegations were 
made regarding the conduct of the 

~  and the medical officer. The 
matter has been referred by the Spea-
ker to the Question Committee of 
the House. The report of the Com-

mittee is awaited. 

SHRI P. G. MAVALANKAR: I am 
sorry to say that the statement which the 
Minister has hlid on the Table of the 
House does not give adequate information 
about thL ghastly and hideous act in a 

~  of Bihar. May I know whether 
it was a fact that this particular incident 
in the village mentioned had taken place 
in the open so that hundreds of other 
people were witnessing this hideous act 
and' if so, whether that information is 
available to the Minister. 

!Yecondlv, I want to know whether the 
~  are aware of the fact that 

this is not an isolated incident and such 
incidents were happening in ail part. of 
India, particularly, in the rural areas. I 
want to ask this question. This is a very 
serious matter and vou, Mr. Speaker, had 
already agreed for a discussion in the 
House on this matter. Sir, I want to know 
what steps the Government are taking to 
ensure the safety. security and honour of 
men and women belonging to the Schedul-
pd Castes and the Scheduled Tribes, parti-
cularly, in the rural areas. Jt is no use 
saying that the the matter is sub Judice 
and we cannot do anything. 

SHRJ RAM NIWAS MIRDHA: It is 
very relevant to say tbat the matter is 
sub judice and, therefore, it imposes some 
restriction on the type of discw;sion 
we can have. 

As regards the incident itself, we have 
given some facts. The incident is repori-
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ed to have taken place on 6th July 1973 
and on tbe 7th July the Police went on 
\he SPOt and registered a case. On \he 
7th July it.>elf the Deputy Superintendent 
of Police went to supervise the case. So, 
we cannot say that there has been laxity 
On the pu:t of the District Police autho-
rities so far as this case is concerned. 

A. regards the other facts, I would not 
like to go into the details as the matter is 
before a court of law. 

SHRI P. G. MAVALANKAR: My 
.econd supplementary is this. Sometime 
ago the han. Prime Minister assured the 
House that she had instructed the Chief 
Ministers of the States to have a special 
~  in their governments ~  go into these 
questions of atrocities on Harijans. May 
I know whether this particular incident, 
barbaric 8:> it is and ugly as it is, has also 
been 1I!lder the active consideration of the 
cell of the Bihar Chief Minister and if so, 
will that report also be made available to 
this House so that the House may II.now 
what action, particularly, in terms of 
meeting out exemplary punishment to the 
guilty, has heen taken? 

SHRI RAM NIWAS MIRDHA: .The 
cell the Prime lIfinister has mentioned 
'fIOuld not make reports to the Central 
Government. 1be whole idea of the Prime 
Minister taking at' this matter with the 
State Chief Ministers was that they should 
personally take iJlterest and see that cases 
of atrocities are properly taken note of, 
properly investipted and to see that 
justice is meted out to the backward 
classes and that the whole State macbinery 
~ used in such • way as to give protection 
to the backward c:Iasses and to see that 
the other benefits which should go to 
them also reach them. 

SHRI P. G. MAVALANKAR: It is all 
on paper only. What is the Government 

~ in practi;e! That we want to 
know. 

SHRI RAM NlWAS MIRDHA: I know 
the han. Member is making a very wild 
allegation that it is not in practice .... 

SHRI ATAL BIHARI VAJPAYEE: 
What is the wild about it? .,. (Inte"up-
tloM) 

SHRI P. G. MAVALANKAR: I seek 
your protection, Sir. I think it is very 
objectionable. We want ~  know what 
the Government is doing in terms of 
active steps. 

151 )~ ~~:~ 

~ it ~ ~ r", mq ~ .  'l1: ~ 

~ ~, ~ : if ~ , ~ if ~ 
'flrT ~ ? 
tI'he hon. Minister himself is getting 

wild . 

SHRI RAM NIWAS MIRDHA: It is 
no use making a general statement. 

Times without number we have come 
before the House to say what steps lbe 
Central Government has taken and what 
steps we have uked the Slate Govern· 
ments to take and it is the follow-up ... 

SHRI P. G. MAVALANKAR: I seek 
your protection. I want the Minister 10 
explain to me as to what was the wildneM 
in my supplementaries .... (Inte"uptions) 
'Ihis is a serious matter. Let him with-
draw that expressIon. 

PROF. MADHU DANDAVATE: A 
'1!ild person like him should not use such 
wild remarks ... (Interruptions) 

SHRI VASANT SATHE: Shri Mavalan-
kar said that it was only on paper. It wa. 
hls that was wild. to say that it was 
only on paper and that nothing has 
been done. That is a wild observa-
tion and there is no cause for any 
apology .... (Interruptions). 

SHRI H. M. PATEL: This is not a 
thing which ought to be permitted. When 
• Minister says that the hon. Member 
makes a wild allegation... (/nte"up-
tions) 

MR. SPEAKER: Order, please. 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT): 
The point is that in this particular case, 
every care has been exercised. Accordio! 
to the information received by us, the 
Deputy Superintendent of Police and other 
officers went and a doctor was also sent. 
(Interruptions) and six penons under 
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serious charges under various sections 
of IPC were arrested. But was grant-
ed in one C3se .. 

SHRI DINEN BHATIACHARYYA: 
Wby was bail granted? 

SHRI UMA SHANKAR DIKSHIT: 
Therefore, on behalf of the Govern-
ment ... (I."errupt;ons)-the hon. Mem· 
ber should hear me-an application 
was moved and the bail was <!ancel-
lad and the sixth man is also under 
custody and this matter! h ~ been 
mentioned in detail in the Asoembly 
there. So, every care is being taken. 
So far as this question is concerned, 
it is not a paper matter. Every pre-
caution is being taken and it is a 
matter of sadness and distress that 
such things happen. We feel distres-
sed that under any _ circumstances 
such a thing should occur. Therefore, 
there is no question of merely saying 
that we are only working on paper. 
After an. all work is either by speak_ 
ing or by writing .. (Interruption.,). 

MR. SPEAKER: Please sit down. The 
Minister bas made a statement and'he bas 
given the details. Then I found that in 
spite of the latitude they are tbreatening 
and at the .ame time, they arc aggres· 
sive .. _ 

SHRI ATAL BlHARI VAJPAYEE: 
What aggressive? 

MR. SPBAKER: No, no. I must say 
!ba! your tone was very aggressive also, 
IQleBking togetber was for tbreatening. If 
the MiDister described it like tbis, then 
you get annoyed. I must say that be bas 
a rigbt to say wbat be teels like. If you 
think it is an unparliamentary word, but I 
do not think it is unparliamentary. You 
describe otbers in  worse terms even. 
Please be patient all tbe time, do Dot be 
aggressive and threatening in your tone. 
When the other person gets annoyed, you 
make a noise. 

T~~:~  
~~ ~~1 T ~  

~1 ~ ~ :~ :  ~ 
~ ~ '1ft m;rn-ll" ~ fu"'li \1T 'Il.rr 
~ I ~ om: .rr ~ ~ T gt ~ w it 
~ ~~~~~ 

f'li".rr wrmfT T~ ;;rrti:iT \R 'Ii1'fi5J<: ~ 
1.fiiR 'f m ~ ~ ;;rn:r<TT qft;<f; mar 
~T .rr ~ '1ft ~ ~ lJT :~ lfifi ~ 
\R 'Ii1 ~19 ~ ~ ~ ~ .  ~T ;;rn:rqr 

~~ ~ T ~ T  ? 

11ft '011' fiorcmr fi:Nf : ~ if 
~ 1ft ~ lfim 'fiT lfC;rrff 9~ ~, 

~ \R tfG'fTm if 1ft -u;zq- T~ ~ 

'!iTItt ~ ~ 1.fiT1f f'I;lrr ~ I ~ it 
~ ~ ~ mf1l;m: ~, ~~ 

w mrlf all!" it -~~ m!fi 

~ 'Ii1 \1T ~~ f'I;lrr ~ I ~ ilTo '1ft 
If>'tfmr ~ ~ ~ fiI; ~ lfim '1ft .rr 1ft 
~  ~T, \R '1ft 'it <r1<: ~ ~ 'Ift;;rn:r I 
~~ :~~  m 
, ~  ~.  R> ~ T~T ~ 

~ ~  ~ -~ Fcrn!f lfC;rr it m if 
~ ~T tfG'fTm it m if 1ft I 

T~ ~:~~~, 
~ ~ ~ T  ~~ I ~ n: 
~~~~~  ~~ 

~ ~ T~  ~ 1 

q.rr;rr ~  .-Q:'iIT ~ 'Ii<: it ~  

itu ~  ~ R> ~  ~ ~ :-~,:  n: "l'rrr, 
'f.l1 ll'Tm I <nIT 'fif n:"f 0 rT 0 ~ 1:  or'''' 
'fT[t:l1', :~ 1.fiT1f ll'f,,".fi 'Ii1 mq. ;r ~) T 

.... (cIfT."PI) . . . . . . ;;rtli .. 

~T air.'\' ~ ~~ i!;;;r 

;r ~  it 1II'i'<f.r<r ~  "l'rffflfT 

1II''h: qf'nrfuff "l'''f-"l',fff!fT it l{11f<'l1 n: 
f'l'm rn it f;;r 4" n:'fi" 'Ffirg'l<: ~ I i!t 
;;rr.;.rr ~ i f-l; lft1T ~.  lfn:r:t if 
ij;;fu" ~ 'Ii1 ~ 'lllT ~ R> or 
lff.l; n: ;;ri"lf 111'1<: ;;rtq 'Ii ~ <flI"r III"i"fT 
~ 1~1 

i'l"ft ~ ~ ~~ it. ~ 
~ ~~ ~ ~ ~  T~~ 

'liT ~ 'flIT qr, ~~ ifQ"T ~ 

~ - 1 gt R> ~~. . .,'1:1.'" .... ,  . ~ 
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;;rmT 1f"llT ~ <1;; if; mtf ~ ~ 'fiT 

iiI<hm 'fiT ~~ f!f;lfT ~- :  if; 

1 : T~?  

..n ~ ~ ~: i!:l!T't ~ h  

~ lf1if; 'n: '!'it ~. ~1T 'l;I'R' 1iT ~ 
~ 1~ ~ I ~  it ~ U . ~~ ~ f, 

flf> ~ if; m ;r ;;ytq ~ if; ~ T~ 
lfOUli I 

~  CI'ifi ISICifT if; lfiroII 'fiT ~ ~..  

Iii!: ~  If'fi1:1fT ~ if; ~ ~  ~ 
~ '1m om ~ ~ flf> W ~ T If>11:'IT 
if I ' 

Ill! ~~ ~ : ~ '<R:;;T 

if; m ;r ~ ~ 9 ~ <!Til' 'f<l<'lT ~ T T~ 

~ I ~ T1  '1m<!T;; >:r, <J'ii if; ~ ;r 
~ : ISICifT "I'it I ~ ~ If>T ~ 

~ ~ ~, for;:[ '1ft ~ ~ ~ ~  W-!frilJ7 ~  

~-  ~ ~  ;;{t If>ir liI"R1i, ?1r<r;; CN1'-
lfif'ffl ~, ij;r, <rQT "fraT ~ flf> ~ 'fiT 
~~ T1 T I ~ ~ . ~ flf> 
'W m if; 'fiTcit u mr, ~ ~ 't'1i 
~ m ~, ~ ~ 1 ~ m;;it T~. 

~T  'fW fit; lfi?: fcre' -')f;J'R ~, ~ U 
JR1 ~-~~T 11: T~ ~ I 

mit; If>TCit u gm ~ m ~ ~T ~  

u gm ~, ~- .  If>T m 5ITof ;;ll:T '3OaT, 
fucn'lf ~,  flf> .~ ~, ~ 9 ~ T 

~~ T ;f.t ~  ~, ;;ffiA' ~ If>11:'IT 

~ ~  ~ I ~ ~ ;r ~ 'l'l1'm 
~ ;r ;;@' "f1'3ittT I ~ ~ lfi?: lfIlr.lT 
1: . ~ ~, it Q:m ~ ;rm ~ ~ 
~ fit; ~ u ~ 'n: m ""!ffir 
srqrq ~ I 

SHRI D. BASUMATARI: Sir, siuce 
from time to time, the seriom matter of 
Ihis kind has been raised in this House, 
you were good enough to consider this and 
appointed a Parlfamentary Committee as 
watch dog for the purpose. I wanl to 
know whe ther it will be possible or not 
to empower this Joint OoIwnittec on the 

Welfare of Scheduled Castes and Sche-
duled Tribe, to see and enquire into such 
cases and see that the State Governments 
expedito:l those cases. 

~  RAM NIWAS MIRDHA· Sir th-
Committee has got powers as h ~  bee,; 
approved by the House. This Committee 
can function only under such powers as 
are given by the House. 

..n ,"0 tfto ~: ~~ ~ 
"fT, ~ ~ ;f.t ~  m !Jfm<!T'FIT 

~ ~, ~ ~ 'lIT ~. ::. ~ ~ ;;it fu;; 
iiif!' ~ T ~ I ~ 1 ~ ~ 'if;, forit 
W Q:!!T ~ ~  fl'O ~ !lt9f"if 
n:lf> mio;;fl'o ~  'IT ~T ;r:Slf"S 

~ ~1T liT6!T,;;:S ~ 'n:;;r0lf ;; ~ : 
qrU, ~ 'lIT ~~ 1  if; f"flf, ~ : 1 T '? 

Ill) ~ f"-Ifm ~: ~ ~ T :T 

~ ~T ~ ~ ~ lrlf>[T if;;;rr "I';o'rri' 
QfflT ~, ~  >rr ~-  If>''''' ~ QT, 
~ 'l>"r ~T  hom if;" f,', T~ i:t tP.: 
<R ifR <1'1 'foT ;;ri'q QT I ;;rrr.r:r>: wf1l;-
ri ~ T if rn:%'I' ~~  ~ .( ~-  

<!Tn <r.1' I T ~ ~ 'P' 'P1i' ~  o· 

,m;;rrl( ~ "Ii'rl' ~ 1 ~  mlf m 1.'Ji1lf: 

li''fT If>T m f'1'OfT ~~-~  - ~
~~T QT f.r>h: ~ I ~ . ~ 

~~  ~ ~ fu;nm t fit; ~ ~~ 
'SI'!Jffi!f'l'f ~1  3 ~ ,~ ~ 

~ m ~-~ wm If>T ~ ~1 ~ 
~~ : ~~ I 

SHRI KRISHNA CHANDRA HAL 
DER: Sir, the Minister, in his statement, 
stated that six persons have been arrested. 
But, the Calcutta edition of the States 
man dated 28th July, 1973 says th:tt a 
dozen hoodlums of the same village strip-
ped and tortured with the red 
hot iron rod. He says that only six 
persons have not been' arrested. I 
want to know why the other persons 
havr-o ~ been arrested. The paper 
further says that eight victims were 
sent to a doctor in Madhupura and 
the Police Station. They alJef(eq!1 
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lodged a written report. It appears 
that they accepted bribes from the 
assailants; the doctor also accepted 
the bribes and he is involved in this 
gruesome incident. Therefore, I want 
to know from him why the doctor 
was not arrested and why proper 
steps were not taken in this regard? 

The hon. Prime Minister, in the House, 
stated that a Special Cell was being set 
up under the leadership of the Chief 
Minister of the State. But, in  spite 01 
that, in Bihar, this type of gruesome mci-
dent occurred. So, I want to know 
whether-in spite of the Special Cell being 
set up under the leadership of the Chief 
Minister such atrocities are committed on 
the harijans--the Government is pre-
pared to institute an inquiry by a Par-
liamentary Committee into the horrible 
incidents. 

SHRI RAM NIWAS MIRDHA: Well, 
Sir, the matter is already before the Ques-
tions Committee of the Vidhan Sabha. 
When the matter came up in the Bihar 
Legis[ative Assemb[y, the Members were 
not satisfied with the answers given; or 
they wanted more facts. And h ~ , 

the Speaker referred it to the QuestIOns 
Committee of the Legis['ature. All the 
points regarding the doctor's certificate, 
the delay in registration of the case and 
other allegations or remarks made by the 
non. Members and which were also men-
tioned in the debate in the State Assemb[y 
are all referred to the Questions Com-
mittee. We W'ant to wait and see what 
they have got to say in the matter. 

'" u;A: ""R '"" : !!!Will' 
~,  ~: ~ ~ ~ 

R; lfil' ~ i\t lrT ~ alii!' ~ W<r-
. ~ I ~( ~  

~ ~,~~ ~~~, 
.~ ~ it; ~ 'IfTlTT ~ SITll': W ~ 
,*" ~ ott fuli m ~  ~ I 

~~1 ~~ 

~-~ ~ ;;ft 'Ii<: ~T ~, ~ '" 
~ ~, \lrf.!;;r ~ iR' m<m: ~ ~ 

""" '!i1"f ~ ~T R; ~~~ ~ ~ 
.~ ~ ~ ... \ifTlf ? 

'l'\' ~ ,. ~~: ~ : iR'Ilf m<m: 
~~~ ~ :~~~ 

'lfi Ef'<!T iflfT & I 
MR. SPEAKER: We have taken about 

20 minutes already on this question. A 
discussion has already been fixed regard-
ing this. 

SHRI S. M. BANERJEE: Apart from 
the fact that the Prime Minister has 
shown her interest in condemning these 
incidents and has appointed a cell, 
may I know whether any special 
meeting of the Chief Ministers will be 
convened to avoid recurrence of such 
incidents in future because this is 
not an isolated case of Harijans be-
ing tourtured and they are being tor-
tured in most of the States? May I 
know of the Chief Ministers to dis-
cuss this problem exhaustively with 
the help of the Opposition leaders? 

SHRI RAM NIW AS MIRDHA: The 
steering committee which has been re-
cently formed under the chairmanship of 
the Prime Minister is meeting on 24th 
August, and this will be one of the points 
that will be discussed by the steering 
committee, so that when the national in-
tegration council machinery is activised, 
how these questions of atrocities and re-
[ated matters could be tackled, wi1\ 'also 
be taken care of. 

Report of Enquiry CommisBioD Into the 

Aftllln of Natloaal IDstItate of De8lInI. 
Ahmedabad 

+ 
·383. SHRI VEKARIA: 

SHRI ARVIND M. PATEL: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be P[casod to state: 

(a) whether the Report of the En-
quiry Commission which was ap-
pointed by the Union Government 
to enquire into the affairs ot the 
National Institute of Design, Ahme-
dabad, has been since examined, and 

(b) if so, the main recommendations 

made and action takll!\ br ~ ~ 

thereon? 
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THE DEPUTY MINISfER IN THE 
MrNlSfRY OF INDUSfRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). A statement 
is laiti on the Table of the Rouse. 
[Placed in Library. See No. LT-54221 
73]. 

SHRI VEKARIA: It seems from the 
statement laid on the Table that the aile,· 
&ations made againSt the chairman, 
or at least some of them, have been 
proved beyond doubt. So, Jr.ay I 
know what steps Government would 
like to take over the institution so 
as to Lring it under the ~  

control of Government, and to re-
move the present chairman? 

SHRI PRANAB KUMAR MUKHEU-
lEE: It appears from the observations "f 
the ommittee that not any substantial 
allegation against 'the chairman has been 
established. Besides, it has also been 
pointed out by Mr. Wanchoo who COD-

ducted the inquiry that the chairman ren-
dered valuable services, rather over-
enthusiastic services, to the institute. The 
chairman Was already tendered his resig-
nation, and it is under the consideration 
of Government. 

SHRI VEKARIA: Finding No.2 is .hat 
differing views were not given serious 
cpnsideration. Secondly, there is anoth .. 
finding that certain appointments, though 
justified on grounds of qualifications, were 
ill-advised. These two allegations were 
proved 'against the chairman. And' yet 
it ~ .. 4Il1rpri!"ng that Government's reply is 
that no allegations have'been proved_ lIfay 
I know whether Government think 
that those findings are true or. not? 
Mav I also know how much money 
has been paid to the institution SO 
~  and how many students were 
trained in the institute? 

SHRI PRANAB KUMAR MUKHER-
JEE: I Wave already pointed out that 

_ Government have already accepted the re-
commendations of the committee on broad 
principles. In regard to the appointments, 
it h"s been pointed out that the penons 
were qualified and they were accordinlt 
to the standards required, but in s"ite of, 
that. it hIlS been pointed out bv the in-
quiry committee, that '-A impression 

should be created that the institute has 
specially close connections with a parti-
cular firm or industry. In view of that, 
the chairman has already tendered his 
resignation. Regarding enrolment of 
students I can say that up to 1971, 100 
students have come out of the institute. 

Regarding the money already spent in 
the institute, I can give the figures to 
the han. Member. The Central Govern-
ment have rendered assistance to the ex· 
tent of Rs. 121,99,681, the Gujarat GOY-
eroment have given Rs. 17 lakhs, the Pard 
Foundation has given Rs. 61,77,223; be-
sides, they received fees by way of consul-
tancy service fees, to the extent of 
Rs. 8,42,500. Apart from this, a sum of 
Rs. 12 lakhs is being given to the institute 
to meet their recurring expenditure. 

SHRI JNDRAJIT GUPTA: In spite af 
what the han. Minister has stated, I must 
point out from the statement that has been 
laid by him on the Table of the House 
th'at the complaint which had been sub-
mitted for investigation by Mr. Wanchoo 
included the fact that appointment of 
certain persons. thollgh justified on 
grounds of qualifications and competence 
and got approved by the governing cOlln-
cil. were ill-advised. That is the the 
finding of Mr. Wanchoo. The complaint 
was that members of the family/family 
friends were appointed by the Chairm.n 
to key positions in this organisation. 1 
want to klJOw whether' the finding •• 
although couched in very polite language 
tbat the' appointments though justified on 

~, of. ,qualification and ~  

were ill-advised do not mean, in his 
opinion that this compl'aint 'has been 
l'arl!ely suhstantiated. Secondly, tbere was 
also a complaint that the Governing 
Council was by-passed by the Chairman 
and wa. hustled through on important 
issues. Does he not think the find;nl! 
which says that the Governing Council 
gave the Chairman r'ather too much ,i'ee-
dam in conduct in", the activities of the 
Institute etc. si!!nificant? In view of al\ 
this, is it not a fact that. the oril!inal .. lIe-
gation against Shri Gauhm Sarabhai that 
he W81111l ~ this Institute more or Jess 
"' a pri vate, pocket orl!anisation ,has 
largely beel\ substantiated? T.~~, what 
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'advice has been given by Government to 
I he Institute to take action in respeel of 
appointments to see that safpguards 
will be there in future and the new 
Chairman and the Governing Council 
are not composed of people who 
fUllction in this kind of closed cau-

~  manner making tile whole thing 
thing a private affair? 

SHRI PRANAB KUMAR MUKHER-
JEE: I can quote a few lines from the 
summary of the report of the Wanchoo 
Commillee in which the role of Shri Sara-
bhai has been referred to: 

"In SO far as the role of Shri Gautam 
Sarabhai on conducting the affair. of 
the Institut. is concerned, it may be 
noted' that Shri Wanchoo has come 
to the conclusion that the charges 
made against Shri Sarabhai regarding 
misuse of the Institute's facilities and 
other mala /ide actions were unjusti_ 
fied and misconceived. Moreover. Shri 
Wanchoo· bas stated that the extra-
ordinary devotion with which Shri 
Gautam Sarabhai has nurtured the 
Institute must be recognised and full 
credit for the positive achievements 
of the Institute so far must be given 
to him." 

Regarding the appointment of the Exe· 
cutive Director and Chairman, as per the 
constitution and rules and regulations of 
the Inslitute. 7 members of the Go·'Orn-
ing Council including the Chairman are 
nOTllinated by the Government of India. 
There are 3 ex-offiscio members. 

In order to assess tIie whole situ'ation of 
the Institute. a Review Committee ha< 
already been appointed ~  which 
I have mentioned in the text of the my 
original answer. Government are await-
ing the report of the Committee which is 
expected by the end of this year and a 
decision regarding reorganisation and re-
orientation of the Institute will be taken 
in the li!!h! 9f tbe observations of the 
Committee. 

1 .~~ : ~~, 

lPft" ~ -  ;r ;;fT ~ = 'Ii't 
<iT ~ ;;;ri\" q;;r 'if<'ffif ~ fHTwr ~ if 

. ~ 11T :~~~~ ~ 

~  q:r ~~ I it lRft l1i!TG7.f ~::-  i1fTi11 
'lfr ~  T~.  [ I ~-~ qfum: 

!f.l<"ll'f ~ ~ .T 1!'f"I rn ij; ~ motm: 

<[( ".7"[ if;1'1 tfr 1 T~  'Ii<: -:q:1 ~ ? 
<mu-;;rr ~  '!iiti"r . ~ tr{ it ~ 
~ ~1 T 'lr; T ~, if;'i... ~ ~ >;[1;: 

'3'1f.T ~ ~ n: '!.'1T iflIT ~- 3 1  

~ fm 1!Uf ~ lIT if;fl1a-s ~ ~~ '!'IT 
iflITP 

SHRI PRANAB KUMAR MUKHER-
JEE: I have already pointed out that the 
Chainnan has resigned. The Executive 
Director is going to be appointed Re-
garding the composition of the Governing 
Council, I have already pointed out that 
the M'ayor of Ahmedabad and Chief 
Secretary to the Government of Gujarat 
are two ex·officio memben. The Exe-
cutive Director is appointed by the Gov-
erning Council; he is also an ex-officio 
member. Seven other members including 
the Chairman are appointed by the Gov-
ernment of Indil. t" the Governing 
Conncil. 

l5f"t ~  ~ : itt ~ t 1rr.f if;[ 
~ ;r;rr mIlT I ~ if;!\e"t ~ ~ T 'liT 
~ mu:, '" ~ T mrr ~- fg;;rr:r"f il; 
m ii '3'1'f>T ~~  ~  ~ q 'f.fi:r!s" 
~ ~ ~ '!'IT iflIT g ? 
SHRI PRANAB KUMAR MUKHER-
JEE: I have already answered this point 
in the text of the main answer. A.Review 
Committee has been appointed under the 
chairmanship of Shri Ramesh Th.par 
with certain experts of international ...,_ 
pute on the Committee. 

~ ~ f\.:'I'q : ... 1 '1.1""1<'<: fA$ iF, 
~~? 

Issue of L.tters of Intent and Lkences 

+ 
*384. SHRI N. K. SANGffi: 

SHRI PRABHUDAS PATEL: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Government's attentinn 
has been drawn to the news-item appear-
ing in the Times Of India dated the  27th 
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July, 1973 that there has been a decline in 
the iss"e of Letters of Intent and Industrialt 
Licences (excluding COB licences> this 
year till June, 1973, as compared to the 
figures for the last two years for the same 
period; 

(b) if so, what are the facts of the 
matter with comparative figures for each 

of the two; aDd 

(c) the total number of industrial ~

ces issued during the period 1970-71 and 
at what stage of completion the units are 
at present? 

THE DEPUIY MINISTER IN THE 
MINISTRY OF INDUS1'RIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a> to (c). A statement 
.is Jliii on the Table of the House. 

Statement 

(a> Yes, Sir. 

(b) The following table gives the eum-
parative figures of Letters of Intent / 
Licences issued during the period J anu-
ary-June, 1971, January-June, 1972 
and January-June, 1973. 

Period 

January-June, 71 
January-June,.72. 
January-June, 73 

TABLE 

Total No. Total No. of 
of Lenon Licences 
of Intent (ExcI.COB) 

~51 

471 
288 

(c) The total number of industrtal 
licences issued during the years 1970 and 
1971 _ was 363 and 625 respectively. After 
issue of an industrial licence it takes nor-
mally three to four years for a new in-
dustrial undertaking to commence pro-
duction. These licences are, therefore, at 
rarious sl'ages of implementation. 

SHRI N. K. SANGHI: From the state-
ment it is clear that there had been a de-
cline in the issue of letters of intent and 
licenses. We also find that of the letters 
pf inteJ!,t only 25 per cent or so s:u!lni-

nat.,j in the issue of licences. May I 
know from the hon. Minister: wb'at is the 
simplification procedure that the Ministry 
had proposed in the matter of issue of 
these letters of intent 'and licences? A 
number of Ministries are concerned with 
tbe licenses-Finance Ministry, Industrial 
Development Ministry, etc. What is the 
simplification that had been done to see 
that licences were issued quickly. Wloat 
is the time-lag between the receipt of ap-
lication and issue of the letter of intent, 
on an average, in the Ministry? 

SHRI PRANAB KUMAR MUKHER-
JEE: Licences issUed in a particular year 
do not conform to tbe number of letteTll 
of intent issued. in that year. Regarding 
the simplification of the licensing pro-
cedure, it has already been pointed out 
on many occasions that we were trying to 
simplify the procedure more and more. In 
certain cases the time-lag fixed is 90 days 
for issue of licences, including clearance 
of capital. In the case of larger houses 
it has been extended to 120 days for 
some further clearance; in some other 
cases the period is 150 days. A composite 
secretariat is going to be established so 
that all the cases are disposed of quickly. 

SHRI N. K. SANGHI: May I know 
whether it has come to his notice that 
75 per cent of the licences issued during 
the period January, 72-January, 1973 
had lEone to the industrially advanced 
States of Maharashtra, u.P., Gujarat, 
West Bengal and Tamil Nadu and only 
~ per cent of the licences had been issued 
to the other States in the country and 
Rajasthan got only 1.25 per cent of the 
total licences issued whereas more than 
60 applications are pending with them? 
h there any remedy to give more licences 
to the backward regions? 

SHRI PRANAB KUMAR MUKHER-
JEE: Licences are not issued pro rata 
among the States. A major factor is the 
number of applications received from a 
'>tate and tbe Government had to take 
into account many other factors. It is the 
policy of the Government, as pointed out 
on many occasions, to see that industries 
are established in backward areas and 
therefore, if any 'applicant desires to estab-
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hlish any industry in the backward area, 

p'ererence is given to him. 

DR. RANEN SEN: Out of these letters 
of intent and total number of licences, 
is it a fact that big monopoly houses have 
coocemed most of them? 

MR. SPEAKER: This question seeks in-
formation about the decline in the issue 
of letters of intent and licences. 

DR. RANEN SEN: My question flows 

out of this question. 

MR. 'SPEAKER: Can you convince me 
about it from the text of the question"? 

Which line is that? 

. DR. RANEN SEN: It is a fact that 
there are letters of intent  and licence. 
issued. It is quite relevant to ask who 
were main recipients of these licences? 

MR. SPEAKER: I am very sorry, it is 
not relevant. You ask the question in an-

other form. 

'itT <111 ~~ qfi : '.:r""''1', "wn, 
~~ iT . .~ \to t<r ~ 'SI':t'f ~ I 
"rf"r.'1' .1","''1'[,,'1' -tnt '1ff 1(. l1'f "if"'" 
m g-n: ~ I ~ ~ ~ ~ T <:rh ~ 

~ <f'f'.'t't'1' 'lTT % '1'f7lf;,1:[ ~ 1T if; "l'T'1' 
'lTf :;riff m iT ~ : ~ I it '3ff'fifT T~ ~ 

ffi. f'f'J ~ 1 : ~. 1 . 1  ~T  ~ 'l'R 
<ttt mq; .!'c: ~  ~)  ~ '3''1' 1 ~ ~ 

crW:rn'T :it m '5r;'1' .'!iT ~ ~ f'f;' - ~ 

~ ;;ft ~ q@ 1T~ 1 N '3'l1 '!iT 
~ l't wit;o;'J; WI'<: m.,r'1' ~  ""it 
'fit ~ "IT f-l;;;r ""If 'fir ~. '1'); 1fT f'f;'!t 
'Tit ~ '3"1 'f;'T T ~ f..;.lrr 'flIT ~ ~ 

~ ? 

.~,,~ : $ItR ;;rt'fl' ~ 

~ T m'l" 'liT ~  ~ WI' it ;p:rr 
~ T T? 

SHRI R. S. PANDEY: Licences have 
been given to the backward districts. 

MR. SPEAKER: I will certainly admit 
.. separate question if you send one today. 

SHRI S. R. DAMANI: The hon. Minis-
ter has said that some change in proce· 
dUI e has been made !IO that licences can 
be issued quicker and some time limit is 
~  fixed A similar announcement was 
made in the press also some time back. 
May I know from wh'at stage this time 
is taken into account? Is it from the date 
of receipt of application by ihe Govern-
ment? It is very ambiguous. 

SHRI PRANAB KUMAR MUKHER-
J EE: When an application is received, we 
start processing it from the date of re-
ceipt of the application from the party 
or the date on which it is recommended 
by the Srate Government 

SHRI P K. DEO: So far as my State 
of Orissa is concerned, letter. of intenl 
have been issued for a calcium carbide 
plant, an aluminium plant and a paper 
mill in the district of Koraput, which i. 
industrially backwaro. The industries are 
not coming up there because there is no 
railway facility. So, I would like to 
know whether there is any co-ordination 
between the railwaYS and Ministry of 
Industrial Development so far as the pro· 
motion of industries in backward areas is 
concerned. 

MR. SPEAKER: How i. it releY'llnt to 
the decline in the· issue .. ef Letters-·of In-
tent? 

SHRI P. K. DEO: Because of lack of 
co-ordination between Ministries the 
Letters of Intent are dead letters. 

SHRI PRANAB KUMAR MUKHER-
JEE: There is c(H)rdination between the 
various Ministries. We extend our co-
operation to them and they extend co-
operation to us. 

SHRI VAYALAR RAVI: It is good 

that some relaxation is being made so far 
as the procedure of jusue of licences j. 
concerned. But is this relaxation going te 
have the effect of helping the monOpoly 
houses in preference to the smaUer 
partie.? 
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MR. SPEAKER: I have not been uble 
to follow how it is relevant to the de· 
cline in issue of licenCes. 

SHRI PRANAB KUMAR MUKHER-
JEE: The question relates to the proce-
dure for issue of licences and disposal of 
applications. The decline relates speci-
fically to the time taken to dispose of 
cases. In view of that, a simplified pro-
cedure is being follOWed to see that more 
applications are . being eldlred withiDi a 
£easonable time 'and no undue delay takes 
place. 

SHRI DlNEN' BHATIACHARYYA: 
I n the name-of a new procedure for 
issuing Letten of Intent, may I know whe-
ther there has been a clear departure from 
the Industrial Policy Resolution adopted 
by this House in 1956 and most of the 
Letters of Intent and licences are now 
being given to big industrial houses with-
out going through the MRTP procedure? 

SHRI PRANAB KUMAR MUKHER-
JEE: No departure is being made. 

~ ) ~ if ~ 'IilI'A iii' 
ft:w. T )~ ~ .  III'l' ~ 

T~ 

*396. lIli !If!'" ~  ~: 

'fllT ~ T .rn: !T!'iroq" ifOfT ~ ~ '!1t 
ll"umf'fO 

(~) \li"'i9liliujf rnr 'Til' <f');f qlif 
i!t hm-or.rf.f '!ft 'UlFfr if; ~ i!t fiI;;; %'l' 
~ ~~ 1 ~ o;r.m J;{<'I'If f'T;<f;ft' 

~  er ~ ; 

,(IS) ~ T <:mfr ~ ~ 

: ~ 1 ~  

(if) ~ Iffif i!t 1 ~ T lR ~ 

. . . :~ T~? 

~ T !If'h: !T!I'f'{Uf It'll'r.TIf if ':3'1 t-JI', 
(iii\' . :~) (~) ~~:T ~ 

. .....r ~ i!t ~ ~ ~ i (1F1O:iq' It 

~  'f!fI; ~  ~T T -5 53  

73] 

(IS) ~ .  ~~ -1 ~ ~, T 

~ ~~ lff;;r.n-1 946 i!t 0f'iI' ~,:  

'tli'1lllil'h", T1 ~  (~) ~~~ 

~, ~ if; ~T  Q;'fO ~ : f't;1tT 

iflfT"IT, ~ 1 ~~T i 

(if) ~  ~ ,  i!t 'I1'm[q'iVTi if; 

~ h ~ ;;rrOr ~ ~  ~~, 

~ ~1  '{ffl'1<: i!t lrn'f<:l'1' '{fifo," ~T 
1l'tfil' , 1 ~  ~ 1ft ~~ 'I>W fl'''t1!'r 
~ ~ <flfr \4;:q-~ if; *Tm , ~ 
.;;r;, ~ if; fut:J: ~ ~  ~  ~ 

if; ~ : T~ ~ hm'l 'R fl'h: 
T ~ i 

lilT ~ ~  . ~ T : ~ ':3''<r<: 
if ~  iflfT ~ ~ itfl'ff <JIt'l1!1'rf'Wll 'n:'!ii-
<:iRr ~~~ f",f1!is, ~  if; OiTIf 

1946 if ~ ~ :  f't;!fT iflfT "IT f.rff if; 
wa.r<t ~  ~ ~ cr.·'T .,TV iT \l"f!:T'" 
'fOT <:ifilf ~T ~  ~ i ~ i it UfT'l''l'T ~ T ~ 

for. ~ ~ T 'fOil ~ if; fut:J: ~ i 

~ q';rT "1'( T~.~ ~ ir (1 ~ ~) 

(Ill": 'A'rfo;lio '!,iT'(l<'f) : ~ ~ 1 -~~ 

T ~ T~ ~~~  fuf1:iis ~ ~ 

l!,'f>" ~~ ~ 6 ~  ~ \I'R ~ 

6 'f>1llfcrllT ",. tl Pi ':3'6' if; ..,.m-ititiic: 
~ UfTffi ~ I ~ 'Iii T~ e m'1!' roll: 

iIT<!T ~~ ~ i itu Iii'n<'f ~ f't; \l"m ~ ~ 
~ ~ \I"!I1 'f<'i''l'f ~ i 1 . ~ qffi' o;'f. 

~ o<'i'T <f) ~ it ~  ~ 9 ~ ~ <f'fO 

, ~ ~ ~. T ~ ., T~  

'f<'I"'l'r ~ i 

Ill) 1IfC!'<'f ~~  : 'fllT ~ 'il'f 
~ .~ ~ ~ 6 ~  ~ ':3';r i!t fqim 
~ '1ft ~. \1"1;: ~ 1946 it "IT 
~  ~ iflfT "IT ~ ~ :3  



21 Written Answers SRAVANA 31. 1895 (SAKA) Written Answers 

9 ~~ 'fP ~ . f;;rq'fT l1:Frr ~ "iT I 
it m;;;;r ~ R f'!; ~ ~  ~  if; 

<11'1" T~ trlfilcf q;: ~ : ~ (1fT 

~ : \;.f ij-ij;6t ~ :  ~ "l1 l1:m full: 
mT:1i!i ~ ~T ? 

SHR! I. K. GUJRAL: The position is 
that the Monopoly Commission haa exa-
mined thil point 'and is also now exunin-
ing it. So far as I know, these six com-
panies to a very great extent are inter-
linked companies. It is not as if these six 
companies exist independently. 

SHR! INDRAJIT GUPTA: Are they 
foreign companies? 

SHR! I. K. GUJRAL: The foreign in-
terest is there. The question has to l>e 
examined not only from the point of view 
of the agreements we are signing but from 
the point of view of the functioni1l& of 
these companies. My hon. friend might 
keep in mind that the tot'lll amount paid 
by the All India Radio is comparatively 
much less than the total operation that 
these companies are having here. It is 
not only in the context of marketing mUlic 
in Iooia but also from the point of view 
of exporting them out of India th'at this 
problem has to be considered. At the 
time of tbe agreement the company insists 
upon a clause which can to a great ex-
tent come under the purview of the MR 
TP Act because one of the clauses is that 
one who enters into an agreement with 
the company\ cannot perfonn it with 
somebody else. These 'are issues wbich 
need attention. I have already drawn the 
attention of the Company Law Boord that 
tbis should be looked into from the point 
of view of monopolies etc. So far as 
the present agreement i. concerned, my 
impression is correct that there are two 
more years to run. The entire gamut of 
it haa to be examined, not only  from the 
point of view of All India Radio but from 
the point of view of the entire country. 

~~:~.. ~ 

~~~? 

'" !Im'I' ~ ~ ~: IrJ"Ii'tq;);; 
~.. ~~ ~  ~1 T~  

~ 11: I 'r;r ... ii";;fr it"ifT 11:;;r11 'f.<: liJ'FtT 

~  

'itT ~ ~ : oft )1T'l'tm 
~ q;;ffi m ~ ~ ij- <fl;r &!f-

~T ~  lfrm ~ ~, ~ 
f-WW'fi" ~  m TlfIf'Ii m<r il" wmt if; 
~ it.,,, ij-~T "1:TfiIr 3 <'I"Fi" 55 ~ 

~T ~ qh: 'f<T ~ 'fiJf 270 <IT ~ I ;m m<r 
~ ~T f.mr 'A"f1:I;lf fur ij-~ 
~ .  if; ;r;;n"I1" ~  ~ lfi't 
"Ulm:T f 1:[<'1" ~ ? ~  <mT ~ If\r ;;n;;;:rr 

~  ~ ~ m 'f<T ij-~ IffIf'Ii ~ f.;r;:r 

if; ~ «<Iij-9Afa<!> ~ TIlt ~ ? 

. ~ ~ : lITof m VfII'tq;);f 
~ 'f.T ~ >;1"1<: >;fN 'lR cmif 

:~ :  mit? 

SHRl I: K. GUJAIAL: So far sa the 
rights of the singers are concereed, 
these are the agreements which 
are a part of the agreement that the 
Gramophone Company signs with them. 
The copyrights are generally given away 
to the Gramophone Company. Some-
times, the signers and the writers get a 
part of the royalty and sometimes they 
give up wholesale. That is why the agree-
ment that we have signed with the Gramo-
phone Comp'any includes all such ele-
ments which come under the Copyright 
Act. 

T ~~ :'f<rij-~ 

l"I"f.t <'f<rr ~ if; m ~ <#f;;; \;.f '1ft 
~ T ~ ~ .r'fT ~ ~ ~ '11ft 
~ , I lR'f<rT"f'fi!)rqr I ~~ 

,~ 11 : : .  I 

, T (~~:  ~ R<rr 

~ I T~ . : , T~ ~ ~ 

~ T~ ;p:q;:ff if; 'ffll· gm ~ I '3'f 
if; ~ ~ 1:fTii"lf 'fJ ~ f'!; o;rn:rr ~ 

~ ~  <R: ~ ~ lff ~ ~T T ij-

~ . ~~T ~ ~ 
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~ ~~ ~~ T ~ 

;;rr if; ~ 3~ 1\' ~ "fJiTll mr ~ 
~.  'f.l:i ~ .rr f«n:, ~ lrR 
'1J'lit<iit;r ~ if; ~111  l'irct" ~ I 

Petitions for Gnat of Peusioo 10 
Freedom FIdden 

*387. SHRI D. N. TIWARY: 

SHRI S. C. SAMANTA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

<a) the number of petitions for tbe 
grant of pension to freedom fighters dis· 
posed of till 31st July, 1973, State-wise; 
and 

(h) whetber a large number of such 
petitions received in 1972 are still lying 
undisposed of? 

THE MINISTER OF HOME -AFFAJRS 
(SHRI UMA SHANKER DlKSHIT): (a) 
A statement indicating the position "about 
receipt and disposal of applications as on 
31st July, 1973, is laid on the Table of 
the House. 

(b) Except for about 3,000 applications 
from ex-INA personnel which are 10 be 
considered by a Speci:al Committee· under 
Shri Shab Nawaz Khan and a few hund-
red applications from Goa and Tripura 
(150 from Goa and 515 from Tripura) 
where clarifications are awaited from the 
UT AdministrationjState Government, 
practically all applications received up to 
31st March, 1973, have been examinoo. 

About 1,27,000 applications have been 
examined till the 14th August, 1973, and 
pensions approved in 50,924 cases which 
were found eligible. 19,350 applications 
have been rejected and in 56,680, c1arifi-
_ cations h'ave been asked from applicantsl 

State Government •. 

Statement 
-------------

Rece- Pro- Dis- Actions 
ived res.- Posed 
uptO ed Sanc- Reje- of :, Called 
31-7-73 tioned cted for 

STATE (corrected) 

Andaman & Nicobar 10  10 10 

A ndhra Pradesn . 8735 7506 2604 1362- 3966 3540 

Arunachal Pradesh 

Assm 4745 3829 II59 362 1521 2308 

Bihar 13S04 10563 6896 1400 8296 2267 

Chandigarh no 90 37 I2 49 41 

Delhi 2434 1933 1122 174 1296 637 

Goa 1046 676 183 275 458 210 

Gujarat 4513 3980 1321 1068 2389 1591 

Harysna 4068 2538 727 154 881 1657 

Himachal Pradesh 1547 1217 134 22 156 1061 

Jammu & Kashmir n64 936 104 73 -177 759 

Kerala 5521 4026 791 1297 2080 103 

Madyya Pmdesh . 5149 4440 1735 1555 3290 1159 

-------- ~---
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Rece- C1arifi-
STATE ived pro- Dis- cations 

upto ce!;s- SaDc- Reje- possed called 
31. 7. 73. corrected ed tione:! cted of for 

-------------
Maharashtra 13015 12739 

Manipur 201 130 

Megba\aya . 102 82 

Mizoram 2 2 

Mysore 7370 6379 

Naga1and 2  2 

'Jrissa 5661 5n6 

Pondicheny\ 516 361 

Punjab II895 6523 

Rajasthan. 1478 II90 

Tamil Nadu 10008 9255 

Tripura , 939 3n 
Uttar Pradesh 20320 19767 

~  15314 12597 

TOTAL 139369 II6264 

~ '-1 1('" ~ :  : ~ if ~ 

FI' ~ fit; 1,49,369 n:liTf'f ~ I it 
~ ~ ~ fit; 11il: ~ 'l<f 5IT-m 
iITU 3 ~ ~ ~ tTit it l1r ~ :~  

\l. ;r/f 'f; 1 ~ sr r.:it ~  ~ 

'fI<: ~~. ~ : 3  ... if 
ifflF(f'h4iw, 1fi1f.f ij;f W ~  'IT ? 
'IiUif ..m;r 5 0 ~ : ~  tU" 'fthf'l;-
~ iF f<'r<1; '!'f: ~ tTif ~ I 

..-it 'AT ~~ ~: . ~ ~  foj; 
<iT srfcriIT srr111 'Ii' if, ~ ffi' srtw If,;-
:~ : '!it ~h: ~~  .~ ;tt m:rn 
.r.t I ~ ~ 1  '!f:or 'If; ~  ~ ~ 

~ T I ;;ft ~~ ~ T  ~~ :T tflfr 

T ~ T~ : ~ ,~ ~ T~~~  

it 'iU ,~ ~ ~1 T ~ I ~ ~ iF ~ ~ 

7148 %126 9274 3465 

34 2 ~  94 

30 9 39 43 

2 2 

2359 713 3072 3307 

2 
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SHRI S, C, S!\MANT; The hon, Minis--
fer savs that all the petitiOns are exa-
mined phamptly, But we are receiving 
complaints to the effect that from 1972 
those applications have ben lent to tile 
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Centre for sanction and the petitioners 
have not been informed and those peti-
tioners who are sending reminder after 
reminder, they are not being acknowledg-
ed. I would like to know whether in 
all States, State Advisory Committees h'ave 
been set up and whether in some States 
District Committees have also been set 
up because we find that the Government 
wanted to dispose of all the applications 
by 1973. But so much work is being 
held up. So, I would lite to know whe-
ther those workers who have received 
Tarnra Patras as political workers, if they 
had not been punisbed by jail sentences, 
their cases will be considered bec:auae we 
as workers when we go out throughout the 
country, what we find is that a man who 
perchance had been to jail fl'r six months, 
is getting pension while those people who 
in all movements worked for the emanci-
pation of the country are being honoured. 
We are going to honour the freedom 
fighters but what we find Is ..•... 

MR. SPEAKER: Please conclude Yllur 
questions so that he m'ay have time to 
reply to your qucstton. 

SHRI S. C. SAMANTA: ••.. that 
these people are asked to farniah cerit-
ficates and for that they have to run from 
pillar to post. H the Government has not 
in its custody those recorda. why should 
they be asked to go from this place to 
that place? Are we not dishonouring the 
prestige of the freedom fighters aDd in the 
name of giving them honour, we are ac-
tually putting them in such a humiliating 
position? 

MR. SPEAKER: Mr. Samanta, there I. 
a very short time left for the reply. 

SHRI S. C. SAMANTA: I want to 
know what steps the Government have 
taken or prQP05e to take to expedite the 
petitions. 

SHRl UMA SHANKAR DIKSHI1': 
The han. Member's anxiety is very legiti. 
mate. We have increased the staff by 
about four. times the original. 1be i:sti-
mate was 30,000 applications, but appli-
cations have been received at the rate of 
10,000 per IDOJIth. We have increased 

1579 LS-2. 

the staff and we have t'aken more steps 
and we have ezpedited the work. I 
should assure the House that the remain-
ing applications will also be disposed of 
quickly. 

As regards those freedom fighters who 
have suffered greatly or who, out of a 
sense of self-respect, do riot want to writo 
to us--if there 'are well-known cases, that 
is another matter-but in alI those cue&' 
we would require some evidence to u-
sure ourselves that the case is gen-
uine and deserves the grant of a 
pension. But if he has in his know-
ledge any case where a freedom 
fighter has to go £rllm pillar to post, 
so far as Delhi is concerned. I shall 
take action immediately and see that 
nothing like that happens again. 

Some han. Members rose. 

MR. SPEAKER: Order, pleaae. The 
Question-Hour is over now. 

SHRI DINEN BHA'I"l'ACHARYYA' 
In case 'an Opposition Member ~ 
any freedom fighter, he is not granted •• 
. ... (Interruption.). 

SHRI UMA SHANKAR DIKSHIT: 
That is not c:orm:t. 

MR. SPEAKER: I very much wish that 
we have enou8h time, but it is aIreacIJ 
two minutes past twelve.......... .••• 
(Interruptions) 

H you want to have a half-llll-hour ... 
cussion, I will certainly allow. 

~, 'l) '$I:t'iOM·(" fiI"l: ~ ~ ~  ~ 
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~~~~ :~ , ~ 

~~~~~~? 
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PR.OF. MADHU DANDAVATE: May 
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WRITTEN ANSWERS TO QUES-
TIONS 

Prupa.l to Cut Dow. tile Price of IiUcb 
Newapapen wIIidI Ure I'IIIIIeed the 
Number of Pages Owiac 10 Cat In 

NewspriDI Supply 

*382. SHRI BISHWANATH JHUN· 
JHUNWALA: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to sfate: 

(a) wbether consequent on the imposi-
tion of 30 per cent cut in the supply of 
llewsprint, some leading newspapers bave 
~  down their number of pages; 

(b) whether Government have cODSider-
ed tbe desirability of cutting down the 
price of such newspapers proportion-
ately; and 

(c) what is the PlaeJlt news-advertise-
ment ratio permitted to a newspaper lind 
whether in view of the cut imposed on 
the supply of newsprint, Government have 
reviewed tbis aspect of the matter and 

whether auy chause ill this ratio is con-
templated? 

THB MINISTER OF STATB IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Newspapers are free to determine 
the space to be allocated for advertise-
ments. It is legally not possible to place 
a limitation on the space devoted to ad· 
~  in newspapers. 

Noa-paymeat of P. L. I Policies Malured 
Ia 1946 

·385. SHRI MUKHTIAR SINGH 
MAUK: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whetber tbere are P. L. I. Policies 
wbicb matured in 1946 ·and bave not yet 
been paid to the policy-bolders; and 

(b) if so, the number of policy-holders 
with the amount assured in each case and 
the reasons for non-payment of commuted 
as well surrendered value in each case? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
Yes, Sir. 

(b) A statement is laid on the Table of 
the Lok Sabha. [Placed in Library. 
See No. LT-5454/731. 

v-.a.. Reserved for SdIedaled CuIa 
.... SeheduIed T...... BOt fiUed Ia the 
MInistry of PbnmiDg and its Subordi· 

nate 016_ 

*388. "SHRI R. N. BARMAN: Will the 
Minister of PLANNING be pleased to 
state: 

(a) the nnmber of Seheduled Caste and 
ScIleiIuled Tribe eandidates recrnited in 
his Ministry and 0fIIces UDder hiB Mini&-
try during the year 1972; 
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(b) the Dumber of vacancies reserved 

for the Scheduled Castes and Schechlle.1 

Tribes not filled during 1972, but carried 

forward to tbe next year and tbe reasons 
tberefor; and 

(e) the steps Government propose to 

take to fill up these vacancies? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PLANNING (SHRI 

MOHAN DHARIA): 

(a) Scheduled Castes 

Scheduled Tribes 

(b) Scheduled Castes 

Scheduled Tribe. 

16 
4 

10 
11 

All these vacancies reserved for Scbe-
duled Castes/Scheduled Tribes could not 
he filled up in 1972 either due to non-avail-
ability of Scheduled Castes/Scheduled 

Tribes candidates from the Employment 

Exchange/Department of Personnel or 
because tbe recruitmem to tbe posts re-

quired to be made through U. P. s. C. 
could not be finalized. 

(c) The Employment Exchange will be 

;1sked again to sponsor candidates ~ 

ing to Scheduled Castes/Scheduled Tribes. 
Tn case (hey fail to sponsor the candidates 
;tgain, Diredor General of Employment 

and Training will be asked to ~  

the vdcancies and we may also approach 
the recognised Scheduled Castes and 

Scheduled Tribes Associations to sponsor 
names of ~1  candidates. As regards 
gazetted posts, U. P. S. C. will be ask eel 
10 re-advertise the vacancies reserved fOT 

Scheduled Castes/Scheduled Tribes in 
case they are unable to recommend such 
candidates. 

As a further measure to increase the 

intake of Scheduled Castes/Schedllled 
Tribe candidates in Government service, 

a special scheme has been recently taken 
up by the Directorate Genetal of Em· 
ployment and Training to provide coach-

ing to about 1000 persons belonging to 

these communities for a period of six 
months during which period they will 

also get a stipend. It is expected that 
these candidates will adequately fulfll the 

minimum standard. expected by the re-

cruitment agencies. 

Time Limit for dispesal of applications 

for Lie ..... 

':3S9. SHRT RAM PRAKASH: 

SHRI VARKEY GEORGE: 

Will tbe Minister of INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 

TECHNOLOGY be pleased to state: 

Cal whether Government have fixed 

any time limit for the disposal of licence 

applications; and 

Cb) if so, the gist of the scheme and 

the prescribed time limit? 

THE MINISTER OF 
DEVELOPMENT AND 

TECHNOLOGY (SHRI 

INDUSTRIAL 

SCIENCE AND 
C. SUBRA-

MANIAM): (a) and (b). Government 

are currently e,oamining certain proposals 

to stre·amline industrial licensing proce-

dures, in such a way that (i) it becomes 
possible to accord clearance goods within 

foreign collaboration or capital goods 

within a period of 90 daj<S in each cdse, 
(ii) composite clearances become possih1e 
within 120 days and (iii) MRTP cases 

which are not referred to the Monopolies 

Commission may be cleared within a 

perioj of 150 days. 

l\"c\\S Item Entitled '·India's Science 

Potential - ~ 

*390. SHRI SUKHDEO PRASAD 

VERMA: 

SHRI B. R. SHUKLA: 

Will the Minister of SCIENCE A','D 

TECHNOLOGY be pleased to s!'ate: 

(a) whether Government's attention has 

been drawn to the remarks of the Chair-

man of the International Commission on 
Science Policy Studies as appearing in the 
Indian Express dated the 24th July. 1973 
under the caption "Indra's science potential 

under·utilized"; and 
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(b) if so, the reactions of the Govern-
ment thereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C.. SUBRAMA-
NIAM): (a) The Government have seen 
the press report. 

(h) They have been taken note of. 
even before these remarks were made 
the question has been under study and 
programmes for fuller utilisation of the 
available potential are under consideration 
as part of Ihe fifth five year plan. 

Complaluls regarding wroog Telephone 
Bills 10 DelhI 

*391. SHRI RAMKANWAR: Will the 
Minister of COMMUNICATIONS be 
pleaSed to state: 

(a) whether there are numerous com-
plaints regarding the wrong Telephone 
Bills in Delhi from the subscribers; and 

(b) if so, what action. if any. is propos· 
ed to be taken to attend to the grievances 
of the subscribers? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
Yes. Sir. Complaiuts have beeu received 
from some subscribers. 

(b) Iu a large proportion of cases the 
feeling that the charges are heavy is due 
to incorrect assessment of the extent of 
STD calls made by the subscribers. In 
some cllses, excess metering is found to 
be due to faults in circuitry of equipment. 

A procedure already exists for granting 
rebate in cases which on investigation are 
found to be genuine. A Committee ha! 
also been set up by Government to exa-
mine this subject with regard to the "iIling 
system of Delhi Telephones. The Com· 
mittee is expected to submit its recom-
mendations shortly. Further action wID 
be taken after the report is received and 
examined. 

Gap between Industrial Development and. 
Ad_ment 10 Nnclear Energy 

*392. SHRI ARJUN SETHI: Will the 
Minister of ATOMIC ENERGY be pleas-
ed to state: 

(a) whether the gap between industrial 
development and advancement in nucle'ar 
energy has posed serious problems in the 
recent years; and 

(b) if so, what steps have been taken 
to solve the problems? 

THE PRIME MINISTER. MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECfRONICS. MINISTER OF INFOR-
MATION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI): (a) and (b). A 
statement is laid on the Table of the 
House. 

(a) and (b). Our basic strategy in the 
development of nuclear power is to man-
mise indigenisation in the construction at 
atomic power stations. This involves 
heavy dependence on domestic industry 
for the manufacture of sophisticated· 
equipment. The response received in this 
connection from the Indian manufacturers, 
both from the public and private sectors, 
has been quite encouraging and they are 
coming forward in increasing number to 
undertake manufacture of nuclear com-
ponenls. However, due to the intricate 
nature of work involved and due to tech-
nical problems encountered during actual 
manufacture, by and large, they fail to 
keep to the delivery dates which delays 
the completion of projects. To enable 
Ihem 10 develop their capability for 
overcoming these problems, the Depart-
ment assists them by providing the neces-
sary technical knOW-how and associating· 
its ,echnical experts at all stages of pro-
duction. With the accumulation of ex-
perience and ~  in capability, it is 
confidently hoped that the Indian manu-
facturers will soon be able to cope wIth. 
the demand that is being ma1e on them 
in terms of sophistication of equipment, 
rigidity of specifications and timely com-
pletion of the jobs entrusted to them, 
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Pre Eumination Training Centres In 
States to Coacb ScbecInled Cute nd 
Scbednled Tribe Candidates Appear. 
ing in Competitive Examinations 

·393. SHRI BAKSI NAYAK: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Unlpn Government 
had advised the State Governments to sel 
up pre-Examination Training Centres to 
·coach the Scheduled CaBte and Scheduled 
Tribe candidates appearing in the com-
petitive examil1'ations for senior posts; and 

(b) the extent to which their represen-
tation in services is likely to increase con· 
sequently? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON· 
NEL (SHRI RAM NIWAS MIRDHA): 
{a) Yes, Sir. 

(b) The main aim of the scheme "Pre-
examination Training" included in the 
Central Sector of the Backward Classes 
Plan is to improve the representation of 
Scheduled Caste 'and Scheduled Tribe 
candidates in various services in which 
posts are reserved for them aDd are filled 
through the competitive examinations. 
The quota reserved for the candidates of 
these communities In the I.A.S., I.P.S. aDd 
other Allied Services is being fi1Ied in fnII 
from the year 1964 onwards. It is nol 
possible to qualify the extent to 
which the representation of Schedul-
ed Castes and Scheduled Tribes in 
various Services is likely to increase 
consequent on the setting up of pre-
examination training centres by the 
State Governments. 

Agreement Betweea india and USSR for 
Joint Produedon of FDms 8Dd Exdlauge 

of Television ~ 

·394. SHRI V. MAYAVAN: 
SHRI C. K. JAFFER SHARlEF: 

Will the ,Minister of ~ T  

AND BROADCASTING be pleased to 
state: 

(a) whether an 'agreement hetween lDdIa 
and USSR has been reached for Indo-
USSR film aDd Television veDtaniI; 

(b) if so, the main features of the 
agreement; and 

(c) when it will be effective? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI 1. K. 
GUJRAL): (a) to (c). Government 
have not entered into any Agree-
ment with the USSR for joint pro-
duction of films. However, as part of 
the Cultural Agreement with the 
USSR, a draft Protocol for Co-operation 
in the sphere of television an:! radio 
broadcasting between All India Radio and 
the .USSR is under consideration and it 
likely to be finalised shortly. 

Spill-over Projects In the IndostrIaI Sector 
dorIng FIfth PIn 

*395. SHRI R. V. SWAMINATHAN: 
SHRI P. M. MElITA: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether Planning Commission h'aS 
worked out the outlay required for the 
spill-over projects in the industrial sector 
during the Fifth Plan; 

(b) if so, whether the large. amount of 
spill-over is due to the low pace of imple-
mentation of a number of important pro-
jects included in the Fourth Plan; 

(c) whether the P1lUU1ig Commission 
has included for consideration only such 
spill-over projects on which concrete de-
cision had already been taken; and 

(d) whether the CommiSsion has drawn 
up a broad list of new projects to be in-
cluded in the Plan; if so, which are those 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Yes, Sir. 

(b) to (d). Apart from the slow pace 
of implementation, other factors like es-
calation in costs aDd inclusion of certain 
new projects In the Fourth Pl'8n have con-
tributed to the sizeable spill-over Into the 
Fifth Plan. 
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Tbe spill-over projects, covering tbose 

under construction or on which firm deci-
sions, bave been taken for implementation 
would necessarily bave priority for inclu-

sion in tbe Fifth Plan. 

The Commission is having discussions 

with tbe various Ministries and States on 
their Fiftb Plan proposals. Tbe list of 
new projects to be included in tbe Fiftb 
Plan would be finalised 'after these dis-
cussions are concluded and intersecloral 

priorities are decided. 

Firing in Village Ramp!,r, Varanasl District 
(U.P.) in connection with dispute regard. 

ing the 'Land of the Secondary 

School 

"'396. SHRI PILOO MODY: Will the 
Minister of HOME AFFAIRS be pleased 

to state: 

(a) whether 'any incident of firing took 
place in village Rampur of Varanasi Dis-
trict on the 20th December, 1971 as a 
result of dispute regarding the land of the 
Secondary School of the village; and 

(b) if 50. why a case has not been 
instituted ag",inst the people who started 

the firing? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR D1KSHIT): (a) 

Yes. Sir. 

(b) Regarding this incident a case was 
registered by the police against 28 persons 

U:S 14711481149130713241504;506 IPC and 
a 'charge ~  submitted to the Court on 
August 26, 1972. 
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if; ~T 'lTT'fT WlfT <NT '!'3fUCf, 
~~~ ~. 

~ ~~  

~ if; f".;r ~ 'fi'T wr;rn:rr ~. 

. ~ if ~ 'f.T 'l'lflr m if; 

:~~ ~ . :  ~ ~ I ~ 

'+fll'TT WlfT Wl'fT 'R ~  if; ~ 

# ;;fr ~ <NT Wlf if; <fr;r qc.f-

~~ fiRT '!iT ~  if; fWr 
~ ~T git ~, lNT ~ 1  <:R-

'I1T'fl, ~, I 963 lf1T CTT'U 
3 ( I) if; 'llflf ~ if; m.ft;r ftef 
<NT Wlf if; or'Rr 'lOI'Ifu if; ~ 

if; fWr .;rit:;fT 'l1T'fT sr'lflr if ;;rt 
;;rri!1rT I 

Telephone Corpontions for blj: ewe. 

*398. SHRY P. VENKATASUBBAIAH: 

SHRI BHOLA MANJlD: 

Will the Minister of COMMUNICA-

TIONS be pleased to state: " 

(a) wbether a PtQP9sal to ..,t liP Tele-

phone Corpor'ation ill bill cilia is 1UIder 

examination; 
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(b) if so, the broad outlines of the pro-. 
posal; alld 

(c) the stage at whicb tbe matter standi 
at present? 

THE MINISTER OF COMMUNICA-
TIONS (SHRl H. N. BAHUGUNA): (a) 
Several suggestions for modifying the 
organisational structure of the Telepbone 
Districts in big cities are under eX'amina-
tion at present. 

(b) and (c). The entire matter is In a 
preliminary stage of examination. As 

.uch it is too early to indicate the broad 
outlines of the proposal. 

Issue of licence to Tbapar Group for 
Setting up a Plant in Kerala 

·399. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state: 

(:l) whether Governnment are aware 
of the controversy in Karala over the 
granting of licence to the Thapar Group 
to set up a plant in Kerala; 

(b) whether Government are also 
aware of the Kerala Minister's "tatemenl 
that it was the Centre whicb insisted that 
the plant be set up in private sector by 
the Thapars and not in the public sector; 
and 

(c) if so, the reac.tion IIf the Govern-
ment of India in the matter? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAH-
MANIAM): (a) to (c). It is presumed 
that Teference is to the letter of intent 
granted to Mis. Ballarpur Paper and 
Strawboard Mills Ltd., for setting up a 
Titanium complex in Kerala. Only a 
letter of intent has been issued to this 
party in the year 1968, which has not 
so far been COIIverted into an Industrial 
I.ieenee. The letter of intent was perio-
dically extended and the last extension 
was gra.nte\! in the Year 1971 extending 
the valiliity date \!Pto 31st December. 1971. 
Further extell3ion ro:Quested by the party 

has not so far been granted, since tbe Ke-
rala State Government have stated that 
they are examining the question whether 
they would be able to make available lhe 
requisite raw materials to thi; unit and 
their final views are still awaited. 

There have been some reports in the 
Press to the effect that there was a dis·· 
cussion in the Kerala Legislative As;embly 
on this issue, but this Government 'are 
not aware that any Minister of Karala 
Government has made any statement to 
the effect that the Centre was interested 
in that plant being set up in the Private 
Sector only and not in the Public Sector. 
A letter of intent has already been issued 
for expanding the capacity to the existing 
unit, HI', Travancore Titanium Products 
Ltd. 

Imposili<ln of KanJ1l!ll Language on Mara-
thi Sp,aking Students of Belgaum 

*400. SHRl SHANK·ERRAO SA-
V ANT: Will the Minister of ~1  

AFFAIRS be pleased to state: 

(a) whether Government of Mysore 
has recently tried to impose the Kannad 
langu'age upon the Marathi.speaking 

students of Belsaum and neighbouring 
areas: 

(b) whether this has cause:! _onsiderable 
unrest among the Marathi-speaking people 
of that area; and 

(c) wbat action the Central Govern-
ment prop03e to take in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) to (c). Accordin2 to information 

received from the Government of Mysore, 
the State Government have accepted the 
three language  formula in regard to ins-
truction in primary and secondary 

schools. The students have the option to 
study their mother tongue, another Indian 
laD/luage including Marathi. and English. 
Under an order issued in October, 1970, 
p<c>vision bas heen made tor teaching 
Kannada as an additional compulsory 
subject to those students in standard m to 
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aitnfif41 ~ ~ if ~ 

('Iol' Sf"" ~~): (IF) ~, ~ I 
vn who do not opt to study Kannada, 
without, however, such students being 
required to offer It as a subject for 
examination. The order has been in force 
in the various lCbools of the State, 
including those in Belgaum district, for 
the last two academic Yean!. 

The Government of Mysore have clarl-
fied that provision for teaching Kannada 
as an additional compulsory langu-
age for students not otherwiSe study-
ing Kannada has been made only to 
enable such studies to learn made 
the Kannada has been made only to 
enable such students to learn the 
major language in use in the state and 
does not cause any hardship to the' 
Marathi speaking students. 

( Of) fmrr ~  ;f fmf( l!lftfOf 

~ ~ 1 ~,,  ~ 

if m ~ ~ 'In" 1~ f'f>!IT IQ"T ~ 

~~ .;Nt ~ ~ ~ 

~  ~ I 

Employmont for Educated Unemployed in 
Madhya Pradesh 

According to information received from 3773. SHRI MARTAND SINGH: Will 

the Government 01. M}IIOfe, agitation was ,the Minister of PLANNING be pleased 
launched in Belgaum district ;n the last 

week of July 73. The local authorities 

took prompt action to bring the situation 

under control and restore normalcy in the 

area. ~)  __ ~  ", ~ ~ ~ 

3772 • .n ~ ~ : 

1fIIT .)~ ~ mft 1Il Q 'I\'t 

~1 T m f.ti : 

(IF) 1fIIT m.n-~ ~ " 
~ .  1 ~, 1973 ~ 

if orcrm tNT ~, 'Ii'l'I'"f f1r.if i!; ~ 

im'm'lT1r "" ~)~  'Il<::t 'lIT mU If 

<'T<!Tl1'T ~ 

(~) 1fIIT :a"Fr n ;r ~ ~  it 

m.n-\f'mI'if ~ fumcr 'If) 'I\'t ~ ; ..m: 
(tT) ~ ~~ ~ it !flIT 

~~ . . : :~~ ? 

to state: 

<a) whether Government of Madhya 
Pradesh submitted any scheme for the em-
ployment of jobless educated persons in 
the current financial year; and 

(b) jf so, the COBt of proposed scheme 
and the reaction of the Central Govern-
ment thereto? 

THE MINISTER OF STATE IN DIE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a). Yes, Sir. 

(b) The State Government of Madhya 
Pradesh was requested to formulate em-
ployment schemes in the current year 
under the 'HaIf-a-Million Jobs Programme' 
for about 30,000 educated unemployment 
within a ceiling amount of Rs. 5.30 crores. 
Propoaa\s from the State Government in-
volving an outlay of Rs. 1_82 crores have 
so far been received_ They 'are aJready 
approved and fonnal sanction is under 
issue. The remaining proposals will be 
cleared as soon as they are' received. 

In addition, the State  Government fa 
also implementing various employmeat 
schemes in the current year WIder the 
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Programme for Educated Unemployed ini-

tiated in 1971-72 and the Special Employ-

ment Programmes initiated in 1972-73 for 

which in 1973-74, the State GovernmllDt 

bas been tentatively allocated RI. 5.73 

crores and Rs. 2.04 crores respectively. 

~ m-ltlWtf'11t\" ~ ~ if ~ 
m-.'" ~ if"", ~ T 

3774. llft ~ ~ 

<m f.(mlf ,,'R , ~  1l'ifT ~ 
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~ <l'fT ~ W'lf ~  'l'fuffi' ~ 
~ ~ fir;m:: f'<!lhr f'lillT I ~ <:"1t 
~~~) ~ 1 T~ 

g'm" f.rnit ~ ~ 'f>T ~ 
~ ~ I iI1ri <tT $ ~ iIir ~ ~ 

~ T~ T T~T~ I 

Performace of HOllIe lite IIIlotmenls to 
tile IIarIjau In MacJh1a PndeIb 

3775. SHRl MARTAND SINGH: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

<a) wbcther the performance of House-
site allotments to the Harijans and Adiva-
sis in rural areas of the State of Madhya 
Pradesh is very poor; aDd 

(b) if so, the reasons thereof and the 
steps proposed to be taken to achieve the 
target fixed by the end of the Fourth Five 
Year· Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
F. H. MOHSIN): (a) and (b). The infor-
mation is being collected and will be 
placed before the house after it has ·been 
received. 

Serme IIIIfepards for Schedaled Caste and 
Sc:hedaled TrtIIe 

3776. SHRl S. M. SIDDAYYA: wm 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) Whetber the question of Govern-
ment recognizing the constitutional right 
of the Commissioner for Scheduled Castes 
and Scheduled Tribes to directly en!crtain 
and investigate into cases concerning __ 
vice safeguards for Scheduled Castes and 
Scheduled Tribel WIIs disc:uIIcd at tile 
third meeting of the Righ Power Commit-
tee on the 1st July, 1971 after the assur-
ances given by Government to the Par-
liamentary Committee on Welfare of Sche-
duled Castes and Scheduled Tribes in this 
regard; 

(b) if so, the decision taken therein; 

(e) whether the matter was also re-
felTed to the Committee of Secreta-
ries and if so. their reeDmmendations 
and 

(d) whether the High Power Com-
mittee has finally taken a decision in 
the matter. and if so, the particulars 
thereof? 
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TaE l).EPUTY MINISTBR IN THE 
MINISTaY OF lJOMB AFFAIRS <SIIlU 
F. H. MOHSIN): <a) Yes, Sir. 

(b) A decisien ill the IIII\tter is yet to 
be taken. 

(c) Yes, Sir. In view of the answer 
to pln1 Ell) it would be premature at this 
Italle to indicate the recommeadations of 
the Committee of Secretaries. 

(d) No, Sir. 

~. :~ T~ : ~ 

. ~~ 

3777. "'" ~  umn : 
;pn ~ ~ ~ T~ 'liT 'til !I'll ~ 
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(ifO) W 'l'R<iT ~1  Iit;;r;rr 
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em: ~  it lltif"( ~ if; smncr f 1 

SIlicIde by a "0II18II in Nagareoil Tamll 

Nada) for "eat of me 

3778. SHRI R. N. BARMAN: Will the 

Minister of HOME AFFAIRS be pleased 

to state: 

(a) whether a wom'an committed suicide 

on the 17th July, 1973 in Nagarcoi!, as 

she could not get rice to feed her child-

ren; 

(b) the name of the woman and the 

number of ber family members; 

(c) what are the results of Police investi-

gations; and 

(d) steps Government propoSe to take 

to stop such recurrences? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

F. H. MOHSlN): (a) to (d). The inform'a-

tion is being collected from the Govern-

ment of Tami! Nadu and the same will 

be laid on the Table of the Lot Sabha on 

its receipt. 

~ ",,''r t IQ'Tmf 'R: <'Pi ~ ~ 
~  

3779. T ~~~: IIlfT 

9;m: ~T ~ ~~ '1ft" F'IT rn f.t; : 
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~~ . ( ~ ~) : 
(lP) I111mf, 1972 ~ 31 ~ 1973 

'liT Wl'fa-if Sl'flA" ll't:rT ~  if; W<mf <r<: 

.m rit 'ofMir.r1 ~ 1 6 5 ~T ~  ~ 

llft ~ Ifi 

(~) 1foi ~ 'fiT'if1 <r<: ~ 8825 

~ 1  75.rn fl g!1; I 

Anny Entertainment Wing of SOllg and 
Drama Division 

3780. SHRI Y. ESWARA REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(-a) whether the Army Entertainment 
Wing of the Song and D"ama Division is 
being broken up and dispersed; 

(b) whether the Artists have represent-
ed against this; 

(e) whether it has been examined that 
this decision will adversely -affect the 
efficiency and the quality of the Enter-
tainment Wing; and 

(d) if so, the steps being taken by Gov-
ernment to provide relief to the artists? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM SIR 
SINHA): (a). The Armed Forces Entertain-
ment Wing of the Song and Drama Divi-
sion, consists of 9 troops; the headquar-
ters of 3 trooDS each have been shifted 
to lullundur, BareUly and Siliguri. 

(b). Yes, Sir. 

(d) The decision to disperse the troops 
has been ~ in the interests of the elli-
cieney of the Armed Forces Entert"ain-
ment Wing and the operational. conveni-
eace of the trpops which were required to 
cover vast areas of the country from 
Delhi. 

(d). Tbe fac:ilitiea avanable to Govern-
ment servants at the time of change in 
their headquarters have been extended to 

the staff .artists of h ~  troops also. 
The,e include grant of advance towards 
two months' salary, recoverable in 24 ins-
talments. To the extent possible, the pre-
ferences of the artists f()f posting at any of 
these Centres have been accommodated. 
Tbe authorities c:onc:erned have been ad-
drCIICd to readez all ~ to tba sta1f 
artblS in Jocatine accommod.ation and get-

tina in their diiIdIal admitted to educa-
tional institutions at the new Cen-

tres. 

Expansion of facilities of Vikram Sara-
bhaI s.-___ Cemn • n..IIa 

for ipaee ~ 

3781. SHRI VAYALAR RAVI: Will 
the Minister of SPACE be pleased to 
state: 

(a) what progress has been made in the 
work on the explllllion of facilities at Vi-
knun Sarabhai Space Research Centre at 
Thumba to UDdertate the production of 
different items required for our Ip8Ce 

programme; and 

(b) the additioJIal faci1itiaI IChecluIed 
to be created and the estimated expen-
diture on that? 

THE PRIME MINISTBJl, MINlSl'BR 
OF ATOMIC ENERGY, MINISTER OF 
ELECI'RONICS, MINlSl'BR OF INFOR-
MATION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI IN-
DTR... GA NOHIl: (a) The ~ . of the 

prolRSll achfeved in the expansion of fa-
c:ilities at Vikram Sarabhal Space Centre 
in the various Units are given in tho 
Annual Report of the Department of Spa. 
ce for the year 1972-73, copies of wbich 
are aVllilablo in the Parliament 1Jbnry. 

(b). The addftioDal fIIciIities to be creat-
ed ~  ~,,  ~ T : hh  C;;;:mtC'e Centre as 

part of the Piftb Five Year Plan IIDcl tho 
estimated expenditure 1heJe Qa _ .. 

....... ClOIItIidatdiDu. 
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Wor .... to be IIIken up by the Electronics 
CcnporaliOD of IDdIa 

3782. SHRI VAYALAR RAVI: Will the 
Minister of ATOMIC ENERGY be pleas-
ed to state: 

(a) the brief outlines of the ~ to 
be taken up by the Electronics Corporation 
lIf India in the coming years; 

(b) whether the Corporation proposes 
to take any unit in Kerala; and 

(c) if so, the details thereof? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) The Electronics 
Corporation of India Ltd., waS incorporat-
ed in April 1967 with its Registered Head 
Office at Hyderabad with the primary ob-
ject of production of electronic equipment 
and components developed at the Bhabha 
Atomic Research Centre. The production 
activities of Electronics Corporation now 
include the manufacture of the followmg 
.sophisticated equipment and systems: 

(i) Digital & Analogue Computers 

(ii) Nuclear illltrDments 

(iii) Excitation Control System for die-
sel locomotiftS 

(iv) Equipment & Sub systems used by 
Defence Forces 

(v) Antenna Systems for Satellite 
- communication 

(vi) Synchros & Servo Motors 

(vii) DefenCe grade elctronic compo-

nents 

(viii) Complete control instrumentation 
and fuel handling controls for 
RAPP-Unit No. I. 

(ix) Television sets. 

The Company has formulated a I'ive 
Year Expansion Programme 1971-72, ac-
cording to which the cumulative capital 
investment by the cnd of 1975-76 is esti-
mated at RI. 1151 takhs with an anticipat-
ed staff strength of 5,200 employees and 
sale target of Rs. 2,100 lakbs. The ex-
pansion Programme envisage expansion of 
the existing production Divisions of the 
Company besides, setting up of new Divi-
sions, viz. Television Division, Computer 
Division and Special Products Division etc. 

(b) and (c). No, Sir. However, negoti'a-
tions arel being held with Kerala State 

~  Development Corporation for 
transferring know-how in the manufacture 
of Television sets which will be marketed 
by ECIL under its OWn name. 

ProductioD of Rare Eartbs Chloride at 
Alway Plaut of Iadilm Rare Earths 

3783. SHRI VAYALAR RAVI: Will the 
Minister of ATOMIC ENERGY be pleas-

ed to state: 

(a) the production target and actual prO-
duction of rare e'8rths chloride at Alway 
Plant of Indian Rare Earths during 1971-
72 aDd 1972-73; and 

(b) whether the actual productioll 
falls short of the production targets 
and if so. the reasons therefor and 
the steps taken to achieve full pro-

duction targets? 

THE PRIME MINI!ITER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS MINI!ITER OF INFOR-
MATION AND' BROADCASTING AND 
MINI!ITER OF SPACE (SHRIMATI  IN-
DIRA GANDHI): (a) and (b). The fol-
lowing table indicates productio? targets, 
actual production and shortfall In respect 
of rare carths chloride at Alwaye Plant 
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of Indian RUe Earths Ltd., during 1971-72 and 1972-73: 

Production 
targets 

1971-7% 

Actual 
Production Shortfall 

---_._------
197%-73 

Production Actual 
target. production 

Short-
fall 

----------------.----------_._----
391 

The shortfall in production can be main-
ly attributed to the country-wide shortage 
of caustic soda and this in spite of IRE's 
efforts to purchase caustic .oeta from sour-
ces other than its regular suppliers and 
even at higher prices. The production 
problems that beset their regular suppliers 
Mis. Travancore Cochin Chemicals 
Ltd. are expected to be overcome this 
year and the shortage of caustic soda 
to meet IRE's requirements is not ex-
pected to per.sist. 
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Polke postIngs In Delhi 

3785. SHRI BIBHUTI MISHRA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Inspector General of 
Police, Delhi has appointed his own men· 
who are uneXperienced an:! raw hands, at 
the key posts in Delhi Police due to which 
the law and orders situation in the Capital 
has deteriorated considerably and law-abi-
ding citizens are feeling unsafe to ~  

freely, and also it has caused a great dis-
satisfadion amongst the senior and 
experienced officers of Delhi Police, 

(b) if so, whether Government propose 
to post well experienced and senior offi-
cers at these posts to improve the l'aw and 
order situation in Delhi; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SIIRf 
F. H. MOHSIN): (a) No. Sir. 

(b) Officers are posted in the Delhi Po-
lice after taking into account their experi-
ence and record of ~  and the re-
quirements of the post. 

(c). Question does not arise. 

El<)IlUISioo ..... reorpDisation of industrial 
Testing and Research Labol'lltories 

3786. SHRT VARKEY GEORGE: Will 
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether Government have consider-
ed the question of the expansion ..... re-
organisation of the Industrial Testing and 
Research Laboratories in the COImtIy; '1Ild 
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(b) if so, the progress achieved in this 
regard? 

THE MINISTER OF INDUSTltiAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Industrial testing and 
research is carried out by various scienti· 
fic institutes under the Central Govern-
ment 'and State Governments and indus-
try in the country. Schemes of expansion 
)f existing laboratories as well as creation 
If new facilities for this purpose are en-
visaged in the development plans which 
are at dillerenl stages of formulation by 
the concerned Ministers/organisations. 
Mention may be made, among other pro· 
posals, of the proposal of the National 
Test Rouse to set up new Test Houses 
in' various regions of Ihe country. 

3787. SHRl VARKEY GEORGE: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOI..OGY be pleased to state: 

(a) whether Goveroment have cons;der-
ed to have some sort of control on Ihe 
sale of Tyres in the country; 

(b) if so, the outlines thereof: and 

{c) if not, the reasons therefor? 

THE DJi,PUTY MINISTER IN THE 
,\11NISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). The State Go-
;eroment/Union Territories have been re-
quested to enforce strict vigilance on 
the sales, of tyres by deal'=Ts in their 
territories througb tbe powers avail-
able to them under the ~  

Comm.:d.ities Act to ens .. re fair dis-
tribution of tyres in their territories 
and to stop unauthorised inter-State 
movement of tyres. The State Gov· 

~ have further been requested 
to make suitable entries in the regis-
tration books c,f' th'" 80tual users about 
the quantit1es supplied to· tbem duP-
ing particular quarter and also 

to fix quotas for supply to the indivi-

dual users in the State, to ensure that 

the actual JUSef does not get more 

than what he needs. All tbe State 

Governments have iSSued Control Or-

ders ,<regarding the 'distribution of 

tyres in their territories. 

The tyre lDllIIuiacturers have also been-

requested to keep a strict watch 00' 

thelr dealers to ensure that they de 

not indulge in unsocial prdctices, and 

to take deterrent action on the de· 

faulting dealers. 

(c) Does not arise. 

~ ~ - ~~ 

t :~1T  ~1  .t 'F" 
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AlIoDaeDt of Cement 8Dd R.C.C. Pipes sible to indicate the demand made by eacIl 

to Daqlat alfeeted Slates State and the quantity allotted and sup· 

plied to each State for specll\caI1y meetiDr 

3789. SHRI MARTAND SINGH: Will 

the Minister of INDUSTRIAL DEVELOP. 

MENT AND SCIENCE AND TECHNO· 

LOGY be pleased to state: 

(a) the criteria followed by the Central 

Government for the allocation and assis· 

faDce to the drought·affected States for 

getting cemeut aDd R.C.C. Pipes for the 

purpose of inigation and other such sche-

mes to deal with the scarcity situation 

in the States; and 

(b) the demand made by each State and 

the quantity allotted and supplied to each 
State duri og the last two years? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF INDUSTRIAL DEVE· 

LOPMENT (SHRI PRANAB KUMAR 

MUKHERJEE): (a) aDd (b). The Govern· 

ment of India do not allocate or distri· 

bate the R.C.C. Pipes to any consumer or 

the State Governments etc. As regards, 

cement, no state·wise quotas were fixed 

prior 10 1st July, 1973. However, the 

demands received from the State Govern· 

ments for irrigation and other BChemes 

~  given high priority and release orders 

were ilBued on cement factories. But it 

was not always mentioned by the State 

Governments' whether the supplies were 

required for meeting a drought situation 

or other·wise and therefore it is not pos· 

requirements of drought affected areas. 

The Central Government have since fixed 

quotas for each State with the averagt 

consumption during the past five years as 

the b'ase and it has been left to the State 

~  to distribute the available 

quantity of cement among different areas 

and for different purposes. 

1 ~ -  ~( ~~ 

itit\ortt ~  ~,,  

iIIlu 
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'lIilf ~  ~ ~ T  ~ - - .... ~ ~ : .  fqffi 
lft;;r;rr if 1f'IWif 'Ii f.rlffur 'Ii ~ 
~ lift ~ !I'irofu 
1972-73  1973-74 

2 3 4 

-----_ .. _--
(~~ ) 

1. ~ 4.00 36.00 

2. ~ 6.50 *5.00 

3. ~ 3.75 50.00 

4. ~(1  1. 25 11.00 

5. ~ 1. 25 12.00 

6. ~~~. 1. 65 5.00 

7. 1 ~ 1. 50 2.00 

8. ~ 3.50 11.00 

9. ~~ 3.75 34.00 

10. ~ 8.50 19.0t) 

11. ~ 0.50 0.25 

12. ~ 0.25 

13. ~ 0.75 24.00 

14. ~  

15. ~~  1. 25 21.t)0 

16. q;;rr;r 1. 50 21.00 

17. ~ .5~ 26.00 

18. ~ 10.00 46.00 

19. ~  0.50 I. 00 

20. ~ 4.00 115.00 

21. ~ 'I'm"" 4.30 55.00 

22. ~  q . ~ ( ~~ 

23. ~~ 0.50 

24. ~~ 1 ~ 
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~ 
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<:heck on risiDg prices of eoBeDtlaI com-
modIIIes •• 

3791. SHRI SAROJ MUKHERJEE: 
Will tbe .Millistec!Of PLANNING be 
peased to 'state: 

(a) whetber be had said in the Preas 
Club or"New Delbi 'on June 24, (as report-
~ in ~  Slatesman, daied 25th June, 1973 
Calcutta f!di!IOti) that: rigorous' 'llseal' iuld 
fiJiaDclaI steps would be takea to Pllt a 
1:'CI'rb on Price-rue: . 

(b) if so, the concrete measures proposed 
10 be taken to mop up excess liquidity in 
the economy; and 

(c) the steps taken to curb tbe price rise 
of atiesseD,lial COJDmodities throughout tbe 
-country? .  . . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (mRI MO-
iRAN DHARIA): (a) Yes,Sir. 

{b) It bas been decided to take certain 
steps whic:h are expected to bring about 
an auresate reduction of about Rs. 400 
crose. in the eJtPeDditure of the Central 
and State GevemllleDta in the current 
"year. Besides, the Reserve Bank bas in-

~ further measures to mOp up ex· 
cess liquilliiYlii the ecoilomy. The COl1ces· 
slj;liiity refinancefacffitY available to com-
~  . banks has been cin't/dled since 

3 4 

1. 25 4.00 

0.35 0.25 

0.20 0.75 

62.80 500.00 

July 12, 1973. Tbe banks bave also been 
advised to accelerate the return Bow of 
credit, ~  in' respect of sugar 
and. mttoD textile· industries. More recent-
Iy, it _ been decided to raise the cash 
reserves whicb tbe scbeduled commerical 
banks are required to maintain with Re-
Serve Bank; 'from 5 to 7 per cent. 

(c) Besides tbe above measures, the 
Government bas taken. aumber of steps 
to curb the price .risefll. esseatial commo-
dities. These include:-

(i) ausmentation of the 'availability of 
_enOO' consumer JOC)ds tbrough 
imports and programmes for higb-
or-' indigeoollS production; 

(ii) making available foodgrains to a 
'large number· of' people, particu-
larly . tbe vulnerable', sections of 
society, through opening fair 
priCe sbopsin rutaI areas and  in-
accessible places, and releases of 
major" fOOdgrlilns at subsidised 
prices; 

(iii) equitable distribution of essential 
consumer goods 'at reasonable 
. prices tbrousb operatioa of price 
and distribution' controls; 

(iv) take-over of wboresale trade in 
wheat in all the ·imPortant wheat 
pmducing StateS; 
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(T) introduction of the scheme of dis-
tribution of controlled varieties 
of cloth at reduced prices since 
November, 1972; 

(vi) measures adopted on May 30, 
1973 to restrain bank credit. 
These included (a) raising of the 
b'ank rate  from 6 per cent to 7 
per cent, (b) increase in cash re-
serves, which the scheduled banks 
are required to maintain with the 
Reserve BaDk, from 3 per -cent to 
5 per cent, (since raised-to 7 per 
cent) (c) raising of the minimum 
net liquidity ratio for the purpOSe 
of borrowing by commercial 
banks from the Reserve Bank at 
the bank rate from 37 per cent 
to 39 per cent, and (d) raising 
of the minimum rate of iIrterest 
on bank advances, except for cer-
taiD exempted categories, to 10 
per cent. 

~ ) States have been aCJvised to take 
stringent measures against hoard-
ers and profiteers and, if necessa-
ry, make use of powers available 
nnder Defence of India meso 

3792. SHRI P. GANGADEB: 
SHRI SHRIKISHAN MODI: 

Will the Minister of PLANNING be 
ple'aled to state: 

(a) whether Planning Commission bas 
asked'the States to formulate their family 
planning programmes for tbe Fifth Five 
Year Plan; and 

(b) if so, tbe broad outlines thereof'l 

THE MINISI'ER OF STATE IN THE 
MINISTRY OF PLA"NNING (SHRI MO-
HAN DHARIA): (a) Yes, Sir. 

(b) An outlay of Rs. 560 crores is tcn-
ratively proposed to be provided in the 
Fifth Plan as against an outlay of Rs. 330 
crores in tbe Fourth Five Year Plan. The 
State Governments/Union Territories have 
been asked to formulate their Fifth Plan 

proposala in the Family Pbmning sector 
keeping the following broad guidelines in 
view: :1 

(i) The objective of the family plan-
ning programme is to reduce the 
birth rate to 25 per thousand 
population by the end of me 
Fifth Plan. The programmes 
should be drawn up keeping this 
overall national objective in view. 

(ii) The family planning programme in 
the Fifth Plan will operate with-
in an integrated framework of 
family planning, medical, mater-
nal & child health and nutrition· 
services, so that the programme 
may find wider 'acceptance among 
the people. 

(iii) The maternal and child health· 
programme will be suitably ex-
panded, consiatent with the re-
sources available, so as to bring-
down the rate of infant morta-
lity in the country. The States 
should take steps to ensure a. 
smooth delivery of services. 

(iv) Steps should be taken to ensure. 
wider popular participation-· 
through voluntary organisation. 
local bodies and other elected 
representatives. The programme 
should be converted into Il mass· 
movement. 

(v) Special 'attention should be given· 
and high priority should be ~

corded to the provision of neces-
sary infra-slructure in terms of 
staff, buildings, vehicles and 
equipment. 

(vi) Special emphasis should be placed' 
on the training of medical and 
para-medical personnel keeping in 
view the 'available facilities at 
present and the future require-
ments. Proper training schedule 
should be drawn up. 

(vii) The urban family planning cen-
tres would be e"pected to Nn-
der maternal and child health-
services in' the Fifth Plan and P 
such these centres should be 
properly organised for the pur-· 
pose. 
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CertUI s-. IlecJlaed to ~ ;n 
tile IDdIIui MedlCId and BUlo,' setVlc. 

THE JfINISTER OF Sf ATE IN THE 
MINIS'I'R.Y oF HOMB AFFAlRs AND 
IN THE DEPARTMENT OF PERSON· 
NEL (SHRL RAM NIWAS MIRDHA): 3793, SHRI P. M. MEHTA: 

SHRI R. V. SWAMINAl'HAN: Ca) Seven Srate Governments, which had 
earlier agreed to participate In the Service" 
subsequently either Withdrew their coDJeDC 
to participate in the Service or expressed' 

. certain reservations regarding the need for 
the Indian Medical and Health Service. 

Will the PRIME MINISTER be pleased 
to state: 

('II) whether five States have' 4edined' to 
participate in the Indian Medical and 
Health Service proposed by the Union 
Government; 

(b) The names of these 7 States 'are 
Assam, lammll and Kashmir, Mysore. 
Punjab, Maharashtra, Tamil Nadn ... 
West Bengal. 

(b) if so, what are the States; and 

(c) what are their arguments In IIIpport 
of their views and how many States have 
agreed to formulate the scheme? (c) A statement is aUIIChed. 

Name of the State 

Jammu & Kashmir 

Maharashtra 

My.ore 

Tamil Nadu 

West Bengal 

Stlt6m ... t 

The view in regard to their participation in the Indian 
Medical and Health Service. 

The Government of Assam intimated in January 
1970 that the condition and the circumstances 
prevailing in the State were not suitable for the 
implementation of the &Cherne for the Indian Medical 
& Health Service. 

The Government of Punjab intimated in May 1969 
that since the agreement of the State Government 
to participate in die Service was taken about six and 
half back, the State Government would like to have 
a fresh look at the matter. The State Government 
have not so far intimated their further views in the 
matter. 

In January 1970 the Government of Jammu and 
Kashmir decided not to participate in the Service for 
the present. 

In October 1969 the State Government decided Rot to 
participtae in the Service as they felt that since some 
other State Governments have not agreed to parti-
cipate therein the Service would lack an all India 
complexion. 

The Government of Mysore suggested some radical 
changes in the methods of recruitment to the All-
India Services aM since the Government of India did 
not accept the proposals the State Government de-
cided not to parti cipate in the Service. 

The State Government feel that it is neither necessary 
nor desirable to have an All-India Medical & Health 
Service. The State Government futher stated that 
in the present prevailing conditions in the COUDtry, 
any step in the direction of diminishing the autono_ 
my of the State was likely to be viewed with con-
siderable misgivings. 

In June 1969 the State Government intimated that 
they would participate in the service only if the 
Centra! Go"ernment were prepared to bear the 
total additional cost involved in the creation of the 
Service. Since the Government of India could not 
agree to bear the entire additional cost involved 
refusal of the State Government to participate in 
the Service was con.idered inevitable. 

The rest of the State Governments had agreed in principle to participate in the Service 
and none of them have so far withdrawn their con.ent. 
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3794. SHRt viKRAM MAHAJAN: 
SHRI iUSWANATH JHUN-

JH\JNWALA: 

Witt the M"liIister of HOME AFFAIRS 
be IItcued to state: 

(a) 'Whether a take I:>eIi"ee tacket 
1 ~ U1tearthed in Delhi lfuri'ftg the 
Wrst 'lveek'af 'uly, 1973; and 

(b) the partic:ulars of, the perIODS of the 
gang unearthed and the action taken 
against them and their modus ope-
randi? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS(S{IfJtI 
F. H. MOHSlN): (a) 'No Sir. Such 'lL 
l"IIcket was unearthed in the IiCCOnd ~  
of July 1973. 

(b) As 8!1.'t!l"lilined in the police investi· 
gations, the persons invOlved in the 
racket were:-

(i) Sb,i Amarjit Sill1lh paroesi. &n 
employee of the Punjab 'and 
Sind Bank, Connaught Cir-
cus; New Deibi. 

(ii) Shri Hans Raj Sharma ~  

Head-master, Laskar, Gwalior. 

(iii) Shri Vidya Dw Tiwari, a Vaid 
of Gwalior (Now deceased). 

(iv) Rajesh Sahni, resident of Sonepat, 
Haryana. 

A case FIR No. 1523 dated 13-7-1973 
under sections 420/468/471 Indian Penal 
Code was registered at Police Station, 
Parliament Street, New Delhi and is under 
investigation. The three accnsed were 
arrested and subsequently released on bail. 
No opinion' can be exp .... sed at this .t..-,c· 
of investigation regarding the m8iIUs-
openuidi of the accused persOns or either 
Eacts of ihe case. 

~ of £qIeft u.-,. OD J'iJft1p 
IItrtia ~ ~ 

379S. §iiiH b. P. !AD£JA: 
SUR! ARVIND M. PATEL: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be plea&ed, to state: 

tt) Whetfler GDYMWment lIlM Imposed 
export liability on foreign InIIs seeking 
expansion; and 

(b) if, so, the nature tbereof1 

'T)fE M\Nl$r£R OF IN'OUS'I1UAL 
DEVELO'P'M£Nt AND sct'ENCE -\ND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Government have 

indicated in para 6 of Press Note dated 
February 2, 1973 (. copy of which was 
enclosed in reply to Lok Sabba UnSfarred 
Question No. 281 answered on 21-2-1973) 
that foreign majority comp8llies will be 
permitted to enter fields of industry otbe:r 
than those listed in Appendix-I, only when 
'the production ia predominantly for ex-
ports. Export liabilities are imposed in 
other cases also wherever it is appropriate 
aDd feasible to do so. 

''Reromme ..... lions by  National Committee 
on Science and Technology on Power 

Generation 

3796. SHRI PRABODH CHANDRA: 
Will the Minister of SCIENCE ANI) 
TECHNOLOGY be pleased to state: 

(a) whetber Government have examined 
tbe recommendations made by the Nation· 
al Committee on Science and Tecbnology 
regarding Power generation in the ""untry; 

(b) if so, the main recommendations 
m'ade; and 

(c) the reaction of Government tbereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SC!ENCE AND 
tECHNOLOGY (SHRI C. SUBRAMA .. 
NIAM): (a) to (c). Not yet, Sir. The 
recommendations made by the NCST in .. 
dicate the R&D activities wbieb would 
enable achievement of power generation 
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targets. T ~ . ~~ ,  .are ~  (b) if so. tbe contents of tbe said 

finalisat,ion and w.oI,J16 \:Ie ~ ,  to memorandum; and 

Power c;:,-.ti!I!I frOD;! Hot G!Is 

3797. SHRi RAJDEG SINGH: Wifl ttJe 
Minister of SCftlNC£ ANI> Tli!CHNO-
LOGY be pleased to state: 

(a) wSelher ,the ,IoIiianS!ael\t.i&ts bave 
designed a power plllOt Itbat lViIl ~. ~ 

25 MW of electricity directly from hot 
gas, (called magneto-hydro-dynamica 
generation) witli no moving parts, no 

steam c)leles .and .no , ~  

(b) if so, wbether Government tbink it, 
advisable to order its fabrication and ex-
perimentation; and 

(c) wbether its calculated cost is ,prohi-
bitive; and if IIOt, ·wI!jlt\:ler ,Goverilment 
propose to opt for it in a big way? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIEN.CE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (c). No, Sir. But a 
group of Indian Scientist. bas prepared a 
report on magneto-hydro-dynamics on the 
basi. of wbich 'a programme bas been 
drawn up for initially conducting labora-
tory-scale experiments at 2 to 5 MW ~  

so a. to develop tbe necessary tecbnologi-
cal capabilities. The laboratory scale 
experimeats will sellerate v;l!jlable ~

ecooomic ,data on tbe hasis of -wbich a 
decision to .set up larger MHO plants 
wou ld be taken. 

Cblll"ges nf COI"!1!P,lion l!IIlIins' Dire4:tor 
Central , ~1 ~h IDStiUI,e, Dhanl;lad 

3798. SHRI JYOTJRMOY i!OSU: WiJI 
the Minister of SqENCE AND TECH-
NOLOGY he pleased to ~ : 

(a) wbe,ther the CQuncil of scientific 
and ~  Re-searc-h--Scientifir 
Workers ~ . Central Fuel 
Research Institute Branch: Dhanltad 
had sent.. memorandu1ll to the Direc-
tor-General (eS R). New Delhi. in 
May, 1972 conJaining all!,gations .of 
corrupJion i'gainst ,the Director of 
the Institute. 

(e) what action, if any, has been taken 

on .tbe same? 

THE MINISTER OF ~h  

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NAM): (a) Yes, Sir. .  . 

(h) The allea'8tions in seneral relate to 
nepotism and Corruption. 

(c) On tbe advice of the Central V,igil-
ance Commission. the Director-General 
(Vis) ,bas .been ~  to ~  jn 
the maIlers relating to nepQIi$m. 

~~, ~ ~~~~ 

-~ ~ ~ ~ ~~ 

1fit,-fimIttm 

3799. ~ ~ T~ :lfIIT 

~ ll'oiT ~ ~ 'f>'t WIT m-fit; : 

('if» lfIIT ~~ T ~ . ~

i{tmr .B'''tlfr .tR ~ ~ ~ 
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~ ~ ~  
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~T~~~ ~ 
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.~~~~ (~1 ~  
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'fnaImgt of 1'bIIImr V ....... ~,  

Fllizab8d District 81 Polideal Salferer 

3800. SHRI R. K. SINHA: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have consider· 
ed the case of Thakur Vasudha Singh or' 
Faizabad District, Uttar Pradesh who was 
t. be hanacdunder British Government 
order for taking part in the freedom. ' 
movement of India and whose sentence 
was commuted on the intervention of 
Gandhi Ji; 

(b) whether Governmeat have treated 

THE DEPUTY ~  IN THE 
MINISTRY OF INDUSTRIAL DE\'E-
LOPMENT (SHRI ZiAUR RAHMAN 
ANSARI): According to information re-
ceived from the Government of U. P. 
they Iulve disbursed a IUpl of RI. 17.8 
creres '.(8RP1"oxhnately) under the various 
industrial schemes being operated by them. 
Out of this, ~1 amounting to a 
teital ofRs. 4.43 (approJ:., crores had 
fallen· due on 17-3-1973: 

Allotment of Ceme.it to Uttar Pnde8b 

3802. SHRI SARJOO PANDEY: Will 
him as political sufferer and propose theto;. the Minister of JNDUSTRIAL DEVE. 
decorate him with some honour and 
grant of an enhanced pension; 'and LOPMENT AND SCIENCE AND TECH· 

(c) the other. facUities .and benefits 
provided or proposed to be provided 
to him Or to his family? 

THE DEPUTY MINISTER IN lHE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c). .A pensjO,n 
of Rs. 135/-per month has been granted 
to Thakur' V'asudha Sing'll. This is in 
addition to the pension of Rs. 65! per 
month sanctioned to him by the Govern· 
ment of Uttar Pradesh. The Government 
is not aware of other facilities and bene· 
fits provided or proposed to be provided 
to him or to his family by the State Gov-
ernment. 

Looms from Department of Indnstries, 

U. P. 

3801. SHRI B. R. SHUKLA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state the total 
IImount of various types of loans which 
have been given by the Department of 
Industries, Uttar Pradesh and' have falren 
dne, but Iulve not been realised from the 
1000ne... in the State so far? 

NOLOGY be pleased to State: 

(a) whether the Uttar Pradesh Govern-
ment have' urged upon the Centre to 
allot quota, of cement to Uttar Pradesh 
on the basis of its population; and 

(b) if 50, the reaction of Government 

of India thereto? 

THE DEPUTY MINISTER IN THE 
MJNISTRY, OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Yes, Sir. 

(b) Quotas. have been fil<ed for each 
SClte, including U. P. on the hasis o( 
their actual consumption of cement dur-
ing the past five. years, as this criterion 
was considered more( approptiate and 
realistic as compared to the one based 
C.n population. A quota of 16.61 akh 
tonnes has been fil<ed for U. P. for the 
period 1st July, 1973 to 30th June, 1974. 
This is exclusive of the supplies to be 
made against the demand for Central 
Government Departments etc. On the 
request of the State Government, an 
additional allotment of 39,000 tonones is 
being made to the State of Uttar Pradesh 
during the 3rd Quarter of 1973. 
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Sick MIUs takea over by Natioaal. rexflle 
Corpontlon lICIt .. be retnrned to 0ri-

ginal 0_ 
3803. SHRI JAGANNATH MISHRA: 

SHRI ARVIND M. PATEL: 

Will tbe Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Government bave decided 
not to return to the original owners tbe 
sick. .miIls wbose management were taken 
over by ~  Textile Corporation; and 

(b) if so, the reaSODs therefor? 

THE DEPUIY 

MINISTRY OF 

MINISTER IN THE 

INDUSTRIAL DEVE-

LOPMENT (SHRI PRANAD KUMAR 

MUKHERJEE): (a) and (b), It lras 

been decided in principle to nationalise 

tbe textile undertakings, tbe management 

of whicb has been taken over by GO"ern-

ment under the provisions of tbe Indus-

tries (Development and Regulation) Act, 

1951 and the Sick Textile Undertakings 

(Taking Over of Management) Act, 1972. 

This decision h'as been taken in public 

interest. 
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Di&cussioos between Japan_ and Indiu 
ElQIII1s in Tokyo in June on Economic 

and Political Policies 

3805. SHRI R. V. SWAMINATHAN: 
Will tbe Minister of PLANNING be 
pleased to state: 

(a) wbetber the Japanese and Indian 
experts had met in June in Tokyo and 
lrad discussions in regard to economic 
and political policies as well as tbeir 
mutual relationsbip and new scope; 

(b) if so, how far. tbey bave been .uc-
cesful; and 

(c) tbe steps being taken to further ,m-
prove the relations between the two 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) to (c). The 
India and Jap'an Committees for Studies 
on Economic Development in India and 
Japan met in Tokyo in tbe first week of 
June, 1973 to. discuss Indo-Japanese 
relations in the larger Asian and world 
perspective. DisCl19SiOlis were friendly 
and constructive and underlined the im-
portance of Indo-Japanese cooperation 
for meeting the cballange of poverty and 
its resultant tensions and instability in 
Asia and otber parts of tbe world. Dotb 
sides recommended further expansion of 
corporation between India and Japan 
not only in trade and investment but also 
in the field of cultural exchanges. It i. 
tbe constant endeavour of the Government 
of India to maintain and furtber improve 
tbe retations between tbe two countries, 

Implementation of 2nd Pay Commission 
Recommendations in Khadi Gram Udyog 

Bbavan. New Deihl 

3806. PROF. NARAIN CHAND 
PARASHAR: Will tbe Mini!lter of IN-
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGy be 
pleased to state: 

(a) whether tbe recommendations of 
the 2nd Pay Commission have been im-
plemented in the Case of the staff work-
ing in the Khadi Gram Udyog Dbavan, 
New Delhi; 
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(b) if so, tbe date of the implementa-
tion; and 

(c) if not, tbe reason . for tbe delay 
and' the d!lle on whicb they would be 

implemented? 

THE DEPUTY . MINISTER l)k THE 
MI}'IISTRY OF, INDUSTRIAL DBVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): {a) to {c). The Kbadi and 

Village Industries Commission have al-
ready decided to apply the recommenda-
tions of the 2nd Pay Commission to the 
staff of the Khadi Gram Udyog Bhavan, 

New Delhi, with ,dect from the Ist.lanu-
aTY, 1973. The pay fixation of individual 
employees in revised seales iJ jJeing 
atlended to as expeditiously as possible. 

~T ~T~  1 T~ ~ . ,,~,. ~ 
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Follow-up Adioo on Tetmiaation Df Fore-
ip ~  and E41nlty PartIcipa-
tion In JDdian Telephone Industries 

3808. SHRI R. V. SWAMI"NATHAN: 
SHRI P. M. MEHTA: 

WiU the Minister of COMMUNICA-
TIONS be ple'ased to state: 

(a) whether his. Ministry has finalised 
the cases of foreign holdings in the Indian 
Telephone Industries in view of Ministry 
of Communications' decision to terminale 
all foreign .collaboration and equity parti· 
cipation in the I. T. I. ; 

(b) if so, the amounl of money that 
will have to be paid; and 

(c) whether any settlement has been 
reached with the foreign firms who were 
helping the Indian Telephone Industries? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
10 (e). The foreign collaboration in the 
Indian Telephone Industries Limited has 
been terminated with effect from the 21st 
May, 1973. With regard to the redeem-
ing of foreign share-holdings in the Com· 
pany, the matter is under Govemmenfs 
'active consideration. 

1T?( 1 . -~~., ~ 
3 8 0 9. lilT ~ 5fn'rq: 'flIT 
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77 Written Answers SRAVANA 31. 1895 (SAKA) W;"_,c,, AnsLL-cTs 78 

( ~ ) <m '1i'R:"I' flffir q, fflR Wf.T 

T~ 'fi': ~T ~  

('1") <m ~~ ~ .~ 

* ~ .1'1 '1iT ~ : T ~  ~ ~ ; o;rR 

('Of) ~T 71i1ll 1973 >it ~ 

: . . , : ~ . ~ 1 'l; ~?:  T :~ '" t<ro-
m<1 ~ m11"f;;;m ~ .  '" ~ 

~~~? 

~ ... .  ~ iI 

~ ('>IT l(1IT<{ . ~ ( .i\<iI"'1 ) : 
('I') ~ ~ f;m..n'l;J;WtP.1/ 
5!'i"loT ~, ~ ~ f'fl11f 'l; 

~ ~,~ ~ T T 

flr;;fr ;p waWa- ~, o;rfm:P.1if ~ 
~ 'foTli'l'rtT ~ 'l; '-I'tr.ffi 
if 7 T~ ~ 9 1~, 1973 <r'l' ~ 

~  witwr 'if ~ mrt 'l; ft'N ft'N 
'lQ ~ f'li'!T 'T'fT ~ fir. ~  

-~ Q:T ~ ;p >l'r.loT <mIT fl1<1' 
~~  T11 ~ 'l;l!'iu ~T 
'3'ft .~ flf;;fT 'l'Tlt'f. ~  oRm ~ 1 
~~ T~ ~~  

~ lim "r fi!;ln ~ 1 

(~) ~ 'f?r ~ 1  ~ 

~T t 1 

( '1") o;r;ft ~  st'liT': 'l; fifi'ffi "I'T 
: ~ 'l'T Tf'fT ~T fl1<'fT 'z 1 

( 'Of) -<mr ';di iffl ~ ,f;T1l:Yit o,,'-"f 
~ .  'l; 'f.R1!T' ~ ~ 1  it "ff'T 'fgT 
;;lW!;1 . 

. ~ ~ ~~ U!iT ;if; ~ 1  

~ 

3810. "'" ~~ ~: 1fl1T 
~~ T  ~ ~ <it 

wnmfifi': 

( of; ) ;fin-~ 'mm if 'fTfurn-;;feT 
<it ~ 'l'T1l1HrprH ; 

(~) llfG ~ , <'IT B"f iffl'f ~ 'fTlf 1fl1T 
~ T~ 'irmr ;m.im: % ll'iTr 'tfr ~ fl!; 
'16' 3 ~ ~~~  ; ~ 

('1") ~~ T ~ ~ <it 
~ 1 ~T  ? 

~T  ~ 11 ~~ it 3 ~T 

('>IT ~~~): ('I'l if 
( '1" ), :~ T 'l; f.r;ria '1'1 ~  

~ 'lQ w ~ ~ fifi' ~ ~~ 
fimft ~ srr:a- rn it ~ 
~ ~ t 1 197-2-73 i't 'lln.a-
"r f'fllfu [fU14, 9 ~  WOffi 
m ~ 1971-72 it 14, 86 ~ 

, ~ ~ T : 

f'fllfu ~ ~  'l; ~ ~ 'f@ 
~ ;;mIT 1 f'fl<fu-?f;llmr T~ 

? T~ ~ t 1 

Unearthing of Sales Tax Rocket in DeIhl 

3811. SHRI YAMUNA PRASAD 

MANDAL: 

SHRI CHANDULAL CHAN-

DRAKAR: 

Will the Minister of HOME AFFAIRS 

be pleased to state; 

(a) whether recently a Sales Tax racket 

has been unearthed in Delhi; and 

(b) if so, the names of culprits? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) lind (b). Informa· 
tion was re:eived by the Sales Tax 
Department of the Delhi Administra 
tion that certain unscrupulous per-
sons had fraudulently got printed 
Registration Certificates and after 
making forged entries therein were 
using them for making tax free pur-
ch·ases. On receipt of this information the 
Sales Tax Department of Delhi Adminis-
tration lodged a report with Superinten-
dent of Police (Crime and Railways), 
Delhi on 11th June, 1973 on the basis of 
which a case under sections 420/467/468/ 
4711120B IPC was registered by the Police. 
'During the investigations by the Police it 
transpired that some registered dealers 
had actually sbown sales to such firm, 
whose registration certificates bad not 
'been issued by the Department. So far 
tbe following nine' persons bave been 
.aJTested by the Police:-

1. Shri Shanker Lal Gupta s/ a Shri 
Sbam Kishore. 

2. Shri Rajinder Pershad Bansal slo 
Shri Amba Persbad. 

3. Shri Bisban Aggarwal s/o Shri 
Sham La\. 

4. Shri T. S. Mathur s/o Sbri Raja 
Lal Mathur. 

5. Shri Bal Krishan Sharlll\l s/ a Shri 
Bishamber Sabai. 

6. Shri Pyare Lal slo Shri Dhani-
Ram. 

7. Shri Naresh Kumar s/o Shri 
Pyare Lal. 

8. Shri Prem Kumar s/ a Shri Amar 
Nath. 

9. Shri Jagdish Pershad Gupta slo 
Shri Munshi Lal. 

The investigations are in progress. 

CommIttee to _ Liabilities of Sid!; 

MIIJs 

3812. SHRI G. Y. KRISHNAN: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether Government propose to set 
up a Committee to assess the liabilities of 
the sick milia taken over since the Corpo-
ration was set up in 1968; and 

(b) if so, the outlines thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSRlAL DEVELOP-
MENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). The Gov-
ernment has set up a Directing Committee 
to supervise and guide the work of the 
evaluation of assets and liabilities of the 
Sick -Textile Mills, the management 
of which has heen taken over by the 
Government. There will be Evaluation 
Teams consisting of experts in Cost 
Accounts and Textiles for this purpose 
and they will function under the con-
trol and guidance of the Directing 
Committee. 

elISe of Violation of Foreign ExclIao&e 
RegulatIons against Shri M. G. Rama-

chandran 

3813. SHRI MADHU LlMAYE: Will 
the PRIME MINISTER be pleased to 
srate: 

(a) whether a case involving violation 
of the Foreign Exchange Regulations 
has been registered against the foun-
der of the ADMK and the film actor, 
M. G. RamaChandran; and 

(b) if the 'answer to (a) above be in the 
affirmative, the stage at which tbe matter 
stands at present and the action which 
Government have taken or propose to take 
in the matter? 

THE MINISTER OF STA'!'E IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTM·ENT OF PERSON-
NEL (SHRI RAM NIW AS MIRDHA): 
ta) and (b). The Directorate of Enforce-
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llU"e inquiring into the alleged violation of 
the provisions of the Foreign Excbange 
Regulation Act, 1947 by Mis. Emgecyar 
Pictures (P) Limited, and its Managing 
Director, Sbri M. G. Ramacbandran. It 
will DOt be expedient to disclosc further 
details as it may bamper investigation. 
Based on the results of the investigation,. 
appropriate action in accordance with the 
law will be taken. 

ProtIfs In TestlIe MIlls taken over '" 
Goverameat 

3814. SHRI SAROJ MUKHERlEE: 
SHRI S. M. BANERJEE: 

Will .the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) wbether 86 Textile mills taken over 
by ~  bave shown profitS; if so, 
the amount of profit mill·wise; . 

(b) the volume ofi foreign trade in 
Coarse cloth and the total value of expon 
of sucb cloth to foreign countries during 
tbe current financial year; aod 

(e) wbether in 'Order to increase tbe 
volume of foreign trade in coarse clotb, 
volume of internal consumption is beiog 
attempted to be reduced by way of increas-
ing tbe price of coarse cloth by 50 to 60 
paise per metre within the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) There are at pre-
aent 103 textile undertakings under 
the management of Government. Out 
of these mills, profiVloss figures 'are 

1 ~ for the year 1972, iv respect 
of 51 mills as per statement is laid 
on the Table of the House. [Placed 
in Library. See No. LT-5455/731. The 
remaining mills were not working during 
tbe whole of tbe above period, 'and figures 
of profit/loss in respect of tbem are, 
tberefore, not "available. 

(b) During the fint two montbs of 
1973·74 (April and May 1973), tbe Gov· 
ernment managed mills exported about U 

million square metres of c:1oth valued at. 
about RI. 2.5 crores. 

(c) No, Sir. 

Repod 01. COlllllllttee on Fonip Eqally 
PartIdpadon Ia IDdIaa lDcIuCrIes 

3815. SHRI MANORANJAN HAZRA: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) wbether Goverament bave received 
any report of the Hiib level Committee, 
headed by Dr. A. K. Malhotra as its Con· 
venor, about the foreign equity participa-
tion in Indian Industries; 

(b) tbe main recommend'ation made by 
the Committee; and 

(c) reaction of Government tbereto? 

mE MINISTER OF INDUSTRIAl. 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NJAM): (a) Yes, Sir. The report bas 
generally dealt witb foreign technic:i1 
collaboration. 

(b) and (c). The report is still under 
examination of Government and it wiu 
not be advisable to publish the recommon-
d'ations at tbis stage. 

AIIocatlo .. made dUr\ag 1972·73 for ereld. 
lag Jolt OppodlmJlies for Unemployed 

3816. SHR) SARIOO PANDEY: Will 
the Minister of PLANNING be pleased to 
state: 

(a) the total allocation made in 1972·73 
for special programmes for creating job 
opportunities for tbe unemployed; 

(b) how much out of the allotted funds 
was utilised; and 

(c) the results 'achieved? 

THI:: MINIS fER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOP-AN DHARIA): (a) to (c). The 
,JGcations made in 1912.-73 for variou, 
;jpCcial programmes for creating job 
opportunities for the unemployed, amounh 
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utilised and the I:sttiltil employment gencl'etoci are aiWil ia tho table below: 

<lb.QMoes) 

Programme AIIoc:a-
liODS 

dlirinl! 
1l/7Z-73 

I. C'rash SCheme for rurai emploYment ibdica\ed in 1971-72 So' 40 53' 01 131' IS 
(Revised) million 

.A4alW!flI.-

2. ~ ~_ 9 1-  63'00 49-40 67,800 
(Nos.) 

3. . ~  Z]'B/j ~8 3,701JOO' 
Teriitones. . __________ . __ -=(N'-o_s . .:....). ------------ -

TOTAL 

ScIoemea io FiPt ~ PoIlutIoD 

3817. 'sHlU P. Vi!M(A'TIi.SO'I$MAlI: 
SHIu PHOOL 'CHAND 
VER'!itA: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Schemes 'to fiaht ~  

are being prepaxed at ibe Central ''pu'blic 
Healih 'Engineering Research 'Institute, 

Nagpur; 

(b) whether studies have revealed much 
environmental poUution . in India and the 
Institute has· lugges!ed methods to clean 
the 'air and water in Baroda, Bombay, 
CalCUtta lind Sridagar;· and if so. the ~  

features thereof; and 

(e) the number of laboratories set up 
for the purpoae and the allocation 
made for the purpose with -the 'prog-
ress 'made by the,ID in -their 'w6!'k So 

far? 

1"HE "Ml'NISTER OF '1NDU!fl'tUAL 
DEVELOPMENT AND SCIENcE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, -'Sir. The' Ibstttllte's 
Research and Development (R and D) 
work is . directed towards irtdigenous 
developmeilt of' pOllution Ilbateinent pro-. 
cedures. 

(b) Yes, Sir. -Pollution Uist. in iClect 
places of the· country t11Ongb. not' a1aimiils 

128' 59 4,37,800 
J'l31'1'5 
million 
MOntlays. 

in niost cases. The 1nstitute is consultant 
to Gujarat 6ovel'IlIllent 10r comrtructioa 
of eftuent channel 10r indumies in 
and around .Barnda; ,to .Bombay ,Muni-
cipal Corporation .for augmentation of 

water suPPly and sewerage sYfitems 
for greater Bombay .and to Calcutta 
Municipal Corporation fair and water 
pollution eootrol and ,oord .waste dis-
posal problems. .£eeeotly lammu and, 
Kaihmir GOYernmellt bas also been 
advised • on augmentation of Srinij&ar 
water ·supply. 

(c) The 'Ceatral Public 'Health Eacineer-
ing Research Institute, N agpur has eight 
Zonal Laboratories at Ahmedabad (Baroda 
sobcentre) 'Bomt/ay (panvel SubccnIre) 
Caklltta, 'Delhi, Hyder&\Iad. 'Jaipur, 
Kanpur and 'Madras to taskleellviron· 
mental pollutiott"prGblems in u.e respective 
rellions. 

The development of pollution abatement 
prO\:edures form part of the' regotar reo 
search· programme of the Laboratory and 
no funds have been provided for . this 
purpose separately; 

:r.ile lnslitote ·has . .helped numberous 
agencies . h"ke ·Municipal Corpontions, 
Industries, State Gcwel1lllW1ts, etc. by .ad-
vising on suitable IDCthods for treatment 
of water sewage, industrial effluents 
airpollotion -Control and sOlid wastes 
dilpDsal. 
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DtliIIDI ,.. .. __ III ... __ 01 

~  
by CSIR 

3818. SHRI NAWAL KfSHORE 

'SHARMA: Will tile Minister of SClENCB 

AND TECHNOLOGY be pleased 10 state: 

(a) .. ether the scholanlliPi' of RJ. 

300--400 per JQDIIth are Jiven to Reaearch 

'Scholars by lihe CcluDcilof : ~ and 

Jndu9lrial .Research; 

(b) if so, when this amount was fixed 

by Government; and 

........... ~ 1M .... ~ fIIdId-
_~ -~  
Cal" .... ~~ TriIMls 
----. 
.lilll· ~  ~ ~ ~ 
SHARMA: Will !,be' ~ pi JJOMB 
AFJlAIJl.S be ~ 10 State: 
(a) whether the Government of Rajas-

than have IIPproache!l the Central Gov-
eI'll/J,\enl for filJllnciai aasistance for the 
House Buildinjl Societies for persDlIS 

belon,gin.g . to the Scheduled Castes and 
Scbeduted Trlbes and olller Backward 

Classes; 

(b) if so, the IISsistance sonsht by &he 
Sta.1I: Govj:rnment and sanctioned by the 
Centt:al Government; and 

(d die mode of ~  ~ ~ auiII-
(c) whether there is any proposal to ance? 

-enhance this amount in view of the rising 

.p.ic:es of essential commodities .and otlUlr 
day-Io-day necessities; if not, the reasons 

:therefol1 Ii 

THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCB AND 

'TECHNOLOGY (SHRI .C. SUB&AMA-

NIAM): (a) The Council of Scielltific and 

Industrial Research (CSIR) award junior 

research fellowships of Rs. 300 per Irulnth 

and senior research fellowships of Ra.. 400 

.and Rs. SOD per month. 

(b) The CSIR is awarding research 

followships of the above value since 

.1~-1 . 

(e) The question of enhancing the 
followship amount was considered by the 
UniverSity Grants Commissiea (U. G. C.) 
sometime· baCk in coDSultation with other 
8gellCies like the' CoODciI of Scientific and 
lnduetrialll.esearCh (CSJR); Indian Counc:II 
af Agricultural .. Resaamh (ICAR). Indian 
Council of Medical Research aCMR). 
. ~ . CounaiI ··ef 'Beiucanonlll ·.Re_rch 
·and ,Training (NCBRT) etc. It was 'de-' 
cided to consider the mllUer during the 
fifth five year plan period. 

1BE DEP,UTY MIN(STER ~  T~ 

M91Is;r,Iloy ,(i)F HQM,E AF.FAIRS (a) 

No, -sir. 

(b) pnd (c). Do not a,rise. 

'&ri;.u. t;mr!loy. of ~ ~ 
.IIWI ..... ~ heh!g . ~ '" .~ 8 . Jal 

/iII",1 .. ~  .1Je&r . DeQll 

3~ . PROF. MADHU . ~ : 

,Will the J\I1iojster pf .HOME AJ'FAQlS 

-be pleased to ~: 

(a) w,lle)her a ~  omployee of t\le 
Central Government 'lind his fl!J]1ily, sta,y-
iog in village J ai Sarai near Delhi. were 
being forced by persons belonging to 
upper castes \() leave the village. 

(b) Whether the police had failed to 
protect the Harijan family in spite of re-
pealed· requests from tbe. bead of the 
family to protect them; 

. (c) ·whether the family was planniq tD 
leave the village due to the apatby of tht 
police; and 

(d) if so, the steps proposed \() ensure 
the safety and security of Harijanl in tbe 
village? 
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, THE ~  OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN lHE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI RAM 
NlWAS MIRDHA): (a) to (d). Accord-
ing to information received from Delhi 
Administration, no such incident of h\lraSS-
ment of a Harijan by upper caste person. 
is reported to have taken place in village 
Jai Sarai near Delhi. It has, however, 
been reported that on July 12, 1973, a 
qU'arrel ensued between two residents of 
the village by name Shri Masat Ram 
Saman, an employee of the Central Gov-
ernment belonging to S. C. and Shri 
Gian Chand Sharma alIegedly over the 
former's dog. In the course of the quarrel 
both Shri Saman and Shri Guin Chand 
Sharma sustained injuries. Shri Saman'. 
injuries were reported to be simple and 
he was discharged after necessary medical 
treatment without being admitted in the 
hospital. Shri Gian Chand Sharma's 
injuries were reported to be more Ierious 
and he was in hospital until July IS. 
The dispute between the two persons was 
settled amicably at a meeting held on 
July 17 by respectable persons of the 
village. On July 20. 1973, Shri Saman 
made fresh 'allegations to the police &pinat 
Shri Gian Chand on the basis of which 
a case under Section 7 of the Untoucha-
bility Offences Act was registered and 
Shri Gian Chand was arrested. He was 
released on bail by the Court. The cue 
is reported to be pending trial. The con· 
stables have been put on round the clnck 
duty near Shri Saman's house and the 
village Panchayat has also assnred him 
full protection. 

qQI' m if ~  n,," finJl 'll'q ~ 
~ ~~  

~ ~ tm '11'1 qf flimf1t' 

382 I. ~  9 ~ srm;\' : If/lT ~ : 

1feiT If'& 0f'<I'f.I' 'lit PIT ~ fit; : 

(!f1) ;m ~ ~ ~ 

m if ~  <f'n' Wlf ~ 

qtif ~ tmff ~ R<iit 8RfTimr llrr n<Q' 
~~~~~ T ~ 
~ 

(v) lift ~ , m m fi;r.n;m:' 

. f,rlm;r ~ ~ If/lT ~ ? 

~ ~ if "",-ti8ft (~T ~  

q;fo 1 ~): i (~) ~ (w)-

~~~~ ~ ~  
~ ~ ~ ~ ~ 1: ~ tm'f 

'l1: '(\if ~  I 

Namber of llarljallll Torlared, EYicted and 
Manlered In Slates 

3822. SHRI KRISHNA CHANDRA 
HALDER: Will tbe Minister of HOME 
AFFAIRS be pleased to state the number 
of Harijans ~ , tortured, evicted 
and the number of Harijans huts burnt 
duriag 1970.71, 1971-72 and 1972-73 
State-wise? 

THE DEPUrY MINISTER IN 
lHE MINISTRY OF HOME AFFAIRS 
(SHR! F. H. MOHSIN): Inbrmation is 
being collected and will be laid down on 
the table of the House. 

Idols of Lord Vlshna and Godd_ Amman 
Stolen from Peramal Temple .t Kcm-

tbakal VIIIage, Madani 

3823. SHRI VIKRAM MAHAJAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government are aware tbat 
three ~  of Lord Vishnu and two 
of Goddess Amman have been IItolen 
from the ;i'erumal Temple at Konthakai 

Village near Madurai; an" 
(b) whether Government propose 'to 

enact some legislation proposing striDseDt 
action against the thieves of idols from 
temples and if so, when? 
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THE DEPurY,MlNlSTmt ,N THE 
MINISTRY OF HOME ~ (SHRI 
F. H. MOHSIN): (a) Yes, Sir. 

(b) In the cases of .theft of idols frolll 
temples action is· takeo under the eXisting 
provisions of the Indian Penal Code. 
However, io order to regulate the ellport 
trade in antiquities and art treasures, to 
prevent smuggling of antiquities and to 
provide for preservation of antiquities in 
public places and other connected m'8tten, 
a comprehensive law '1be Antiquities and 
Art Treasures Act, 1972' has been enacted. 
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Fluduatioos In Natioual Iuc_ 

3826. SHRI S. D. SOMASUNDRAM: 
Will the Minister of PLANNING be pleas-

,ed to state: 

(a) India's natioaal income at constant 
,and current prices during 1971-72; 

(b) the estimated increase or decrease 
in national income during 1972-73 over 

1971-72; and 

(c) if national income has fallen or 
remained stagltant during 1972-73, the 

reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). The 
estimates of national income at current 
and constant pric',. for 1971-72 and 1972-
73 are not yet a\'ailable, 

(c) Does not 'arise. 

Amendment of tbe Constitution of India 

3827. SHRI DlNESH CHANDRA 
GOSWAMI: Will tbe PRIME MINISTER 

be pleased to state: 

(a) whether Government have any pro-
posal under consideration to amend Arti-
cles 309 to 311 of the Constitution of 

India; and 

(b) if, so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS A.ND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA1: 
(a) and (b). Yes, Sir. A proposal to 
'amend article 311 of the Constitution is 
under consideration on the basis of the 
recommendations of the Committee on 
Prevention of Corruption (Santbanam 
Committee) to ensure expeditious and 
effective disposal of disciplinary proceed-
ings involving charges of bribery and 
corruption. 

Proposal to blUl temporary production of 
~  ,II' gOi.ds' ' .. for 'u.e-use of' 

, 'a'I!IiaeDt 'ilKtloos 

3828. SHRI DlNESH CHANDRA 
GOSWAMI:Will the Minister of INDUS-
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 

ple\!sed to state: 

(a) whether Government have any pro-
posal to ban temporary production of 
consumer goods meant for the use of tbe 
afUuent sections of the society; and 

(b) if not, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). In taking licensing 
decisions Government invariably take into 
'acount the nature of the goods produced 
and their priority to the economy, 

Death of B.S.F. Ja .. aos due to avalanche 
in Gurez Sector of Jammu and Kasbmir 

3829. SHRI S, A. SHAMIM: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether eleven labourers carry-
ing supplies for the B. S. F. Jawans 
were killed by an avalanche in the 
Gurez Sector of Jammu and Kashmir 
in the month of February. 197:l; 

(b) if so, the names of the persons 
killed; and 

(c) whether any compensation bas been 
given to the dependents of those killed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) No, Sir. However. 
12 labourers cutting fire wood for 'a Civil 
Contractor were buried under the aval-
anche on February 1, 1973. Two of 
them were rescued alive. AlI others died. 

(b) Names of the labourers killed, as 
received from the Army authorities, are 
given in the statement enclosed, 

(c) Does not arise. 



'53 Written AfI81DerB ~.  31, 1895 (SAKA) Written Answers 94 

Statement 

NAMES OF LABOURERS KILLED IN 
1HE AVALANCHE ON ISf FEBRU-
ARY, 1973 IN JAMMU & KASHMIR 

1. Rehaman Lone .• / 0 Paquir Lone. 

2. Faquir Lone s/o Habib Lone. 

3. Sarwar Kawak ./0 Amir Kawak. 

4. ~  Tern s/o Katar Tern. 

5. Suban Shickh s/o Guizar Shiekh. 

6. Kh'aliq Shiekh s/o Gula Shiekh. 

7. Noor Line s/o Mirza Lone. 

8. Gula Nazir s/o Rasool Nazir. 

9. Rahim Lone s/o Habib Lone. 

10. Salam Nazir s/o Sharif Nazir. 

1iettiDg up of Cemeut PIaM in Andhra 
Pradesh IIDIl TamU Nadu 

3830. SHRJ R. V. SWAMINATHAN: 
Will he Minister of INDUSfRJAL DEVE-
LOPMENT AND SCffiNCE AND 
TECHNOLOGY be pleased to state: 

(a) whether the Union Government has 
decided to set up Cement plants in 

Andhra Pradesh; 

(b) if so, when the decision is likely to 
be implemented; 

(c) whether there is any proposal for 
setting up cement plant in Tamil Nadu 
State and whether the Slate Government 
had been pressing hard for the same; and 

(d) whether the Union Government are 
now actively considering the proposal? 

THE DEPUTY MINISTER IN THE 
MIHISTRY OF INDUstRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). The Cement 
Corporation of India have submitted 
feasibility reports for the setting up of 
three cement plants in A. P. one e'ach at 
Yerraguntla, Tandur and Adilabad. rhese 
are under consideration of the Govern-
'ment of India. 

(c) No, Sir. 

,(d) Does not arise. 

1579 L.S.-4 

Preparation of Co-operative Projects by 

Slates to help tile jobless p_ 

3831. SHRJ MUHAMMED SHERIEF: 
Will tht-Minister of PLANNING be 

pleased to state: 

(a) whether some State Governments 
have chalked out a plan to have c(H)pera-
live projects to help jobless persons in 
the country; 

(b) if so, the salient features thereof; 
and 

(c) the help given to the States in this 
regard? 

THE MINISTER OF SfA'IE IN THE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARJA): (a) to (c). Many State 
Governments have formulated schemes for 
establishment of Cooperatives to help job-
less persons. Main features of these 
schemes are given below: 

1. Small Industries Sectors-Several 
States have formulated propoS'als for or-
ganising engineers and technicians' coop-
perative societies for manufacture of va-
rious industrial products and ancillaries 
such as scooters, diesel engines and pump 
sets, silver mica capacitators. machine 
tools, wooden furniture etc. 

2. Cooperative ventures in medical 
and health and veterinary servvices.-
Schemes have been formulated by 
various States to organise cooperative 
rural dispensaries of medical gradu-
ates. Some States have also drawn 
up proposals to set up cooperative 
societies of veterinary graduates etc. 

3. Other Cooperative projects-State 
aDd Union Territories have formulated 
schemes to organise cooperative projects 
for transport operaton, suCh as auto-rick-
shaw drivers & taxi drivers, automobile 
servicing stations, garment manufacturing 
and estaIishing hotels, poUltry projects etc. 

Cooperative ventures are entitled to a 
Government contribution to the equity 
capital of the society to the extent of 
three times the capital subscribed to by 
the participants. This will _ble! dle 
cooperatives to secure adequate Insti-
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tutional finance. Participants are 'also as-
sisted in securing loans from Bank to 

purchase shares. 

In addition to financial assistance, the 
cooperatives would also be entitled to the 
following facilities:-

(i) ConsuitancyiCounselling services to 
as:sist the entrepreneurs in choos-
ing approapriate projects, proces-
ses, equipment, etc. 

(ii) Financial assistance to the eXtent 
of SO per cent in the preparation 
of feasibility reports. 

(iii) Infrastructure including developed 
plots, industrial sheds, common 
facilities. 

(iv) Other incentives, such as exemp-
tion for a period from sales-tax, 
octroi, electricity duty, etc., are 
provided by different State Gov-
ernments. These incentives diller 
from State to State. 

(v) Training of entrepreneurs and tech-
nicians according to the require-
ments of the project. 

Full Central assisCLnce is made availa-
ble to the States for contributiOn to equi-

ty capital and training expenses under the 
Half-a-Million Jobs Programme. For con-
sultancy services. assistance from Cen-
tral Government is to the extent of 
twD-thirds of the el'penditure involved. 

Conditioas ,. Reuewal of Foreip Colla-
boration ;\peements to Tyre Manofac-

turen 

3832. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of INDUS-
'i1uAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased to 
state: 

(a) whether Government have laid down 
conditions for the renewal of foreign col-
laboration: agreements of tyre manufac-
turers; and 

(b) if so, the re'asons for laying down 
such conditions at such a late stage? 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Of the 7 tyre ma-
nufacturing companies in the COUDtry, 
6 companies approached Government 
for renewal of their foreign collabora-
dion agreements as detailed below: 

SL 
No. 

Name of the Cmnpany Date of Date of 
Applies- expiry of 

Period for 
wlW:hrene-
walofcol-
labotation 
agreement 
wassoQght. 

I. Mis. Goodyear India Limited. 

2. Mis Firestone Tyre and Rubber Company of India 
Pvt. Ltd. 

3. MI •. Dunlop India Ltd. 

4- Mis. Ceat India Ltd. 

S. Mls.·Madtas Rubber Factory Ltd. 

6. Mis Premier Tyros Limited 

tion. the last 
collabD-
rstiola ag-
reement 

19-8-71 31-8-71 

2O-S-70 16-4-70 

1-3-72 31-1'2-69 

(Revised application) 

7-r-70 31-,-68 

2-3-73 31-3-73 

8-5-72 22-2-72 

S Ye&r$ 

S Ye&r$ 

Not indi-
cated 

SYe&r$ 

S years 

S years 
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2. Government have rejected the renew-
al of foreign collaboration arrangements 
in the case of Mis. Firestone Tyre and 
Rubber Co. Pvt. Ltd., Bombay, as this 
company is 100 per cent foreign owned 
with nO expansion proposals on hand. 
In the case of Mis. Goodbyear, MIs. 
C"at "nd ,VI, ',5, Dunlops, Gcvernment 
have agreed to the renewal of the 
collaboration :arrangements in each 
case for a further period of five years 
subject to the following conditicns. 

(i) No royalty will be payable On the 
production already established; 

(ii) Royalty at reduced rate will be 
payable only on the expanded 
capacity, for period of five 
years from the date of com-
mencement of commercial pro-

duction of the expanded capacity. 

(iii) Royalty would also be allowed on 
exports effected by each manu-
facturer, for a period of five years 
from the date of expiry of the 
earlier agreement; 

(iv) The company should set up ade-
qU'ate R&D facilities duriDg the 
. ~ period oIf\ the ~ 
ment, so that the need for renew-
al of collaboration agreement is 
e\imiDated at the ead of the ex-
tended period. 

3. The proposals of Mis. Madras Rub-
ber FactOry Limited and Mis. Premier 
Tyres Ltd., are uader consideration. 

(b) Propollals for reneWIIII of foreign 
collaboration agreements are examined on 
~  and agreed to in exceptional cases 
where Gl>vemment is satisfied that con-
tinued assistance of the foreign collabora-
tor i. essential "and beneficial to the In-
dian Company concerned and the country_ 
While according approval to the renewal 
of collaboration agreements in such cases, 
it is the nornial policy of Governmeut to 
lay down certain conditions so 8S to 
secure mOTe favourable or reduced terms 
of collaboration during the extended pe-
riod of the agreements. 
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3834. SHRI SHYAMNANDAN MISH-
ItA: Will the Minister of INDBSTRlAL 
'DEVELOPMENT Ai'i'D SCIENCE AND 
T,ECHNOLOGY be pleased to state: 

(a) the number aDd total assets of sick 
textile mills laken over by the Govern-
ment; 

(b) the inYCSlment made by Government 
in them after the take-over; and 

(e) the improvement registered by them 
up-to-date? 

THEDEPU1Y MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) The management 
of 103 sick textile  mills has been taken 
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over by Government. The to:al assets 

"c:or':ing to the Balance Sheets avail-
ab:e. in ~  of ~)5 mil.s, ,-mount to 
Rs. 115.51 crores. The Balance Sheets 

in respect of the remaining 8 mills are 

not available at this stage. 

(b) A on the 31st July, 1973, the Na-

tional Textile Corporation on bebalf of 
the Central Government bas given loans 

amounting to Rs. 19.43 crares, to 87 
."ills. As per the information avaitable 

~  Government/State Textile Corpora-

tions bave given loans to the extent of 

Rs. 22.79 crores to tbese mills. 

(c) Most of the mills which Itave been 

working under Government mannagenlent 
for more tban a year have sbown improve-
ment by increasing profits Or diminishing 
the losses 'as per tbe provisional figures of 
profitiloss (after depreciation) of the mills 
for the years 1970-71, 1971-72 and 1972-

73. 

Wholesale PriCe of Index for 
Cotton Yarn 

3835. SHRI SAMAR MUKHERJEE: 
Will the Minister of INDUSTRIAL DE.. 
VELOPMENT AND SCIENCE AND 

TECHNOLOGY be pleased to state: 

(a) wbetber tbe Economic Adviser'S 

wholesale price index for cotton yam show 
a decliAe in 1972 over 1971 end prices 
and only 2 per cent increase in cotton 
manufacturers during the ilame period; 

and 

(b) what are the reasons for the dis-
crepancy between the official Index and 
the actual reality? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMANI-
AM): Ca) The index of wholesale p.ke 
of cotton  yarn for the last week· of De-
cember. 1972 shows a nominal decline. of 
0.2 per cent over the index for the last 
week of December. 1979. For col!on 
cloth, the ;ndex shows a rise of 2.6 per 
cent over the same period. 

(b) An explanatory statement is attach-
ed for information: 

Statement 

1be index of wbolesale prices bas a 
base of 1961-62, for which purpose tbe 
production pattern in the year 1961 was 
used for determining the weighting dra-

gram of different items in the overall in-
dex and of different categories of pro-
ducts within each item. Statement! laid 

Cd t "" 'r able of the House. [Placed in 
L:brary. See No. LT 5456/73] gives fhe 
production pattern of cotton yarn, by 
counts of yarn, in 1961 as also in 1972, 
together with the ~  of quotation 
used for purposes of construction at the 
wholesale price index; and the percentage 
representation of the different categories of 
yarn in the inu,x and the percentage 
production of different categories of yarn, 

by counts. Statem.nts II, laid on the Table 
o{ the House. [.PLaced in Library SeeNo 
LT-5456:73) gives simiiar information in 

regard to  m:lI-made cotton fabrics, divi-

ded between coarse, medium, fine and su-
perfiine varieties of cloth, giving the pro-
duction of different categories of cloth in 
1961; the percentage of coarse, medium, 
fine and superfine cloth in the total cloth 
output; the number of quotations for 
coarse, medium, fine and superfine ,'arie" 
ties used for building up cloth price in-
dex; and. therefore, the percentage weight· 
age of the different categories of cloth 

in the ovrall index of cloth prices. 

2. It will be seen from Annex-I, first, 
that the number of quotations USN for 
the different counts of yarn roughly cor-
responds with the percentage of production 
of different counts of yarn in 1961 except 
that no quotations for yarn of finer ::ounts, 
that is, above 40 counts is available; and 
secondly that the pattern as between counts 
of yarn has not changed materially bet-
ween 1961 and 1972. 

3. Even though no quotations are anil-
able for yarn of COunts 41 and 'above, the 
total percentage of· production of sucb 
yarn in 1961 was less than 7 per cent in 



101 Written Answers SRAVANA 31, 1895 (SAKA) Written Answers 102 

the base year. In 1972, :~ percemage 

has in':reased to 12. 

4. While it is true that the index for 
colton yarn price does not incorporale 
ch'.nges in prJces oi yarn, of counls 41 
and above, it will be seen that the index 
still represents broadly, in proportion to 
thdr output, different categories of yarn 
accounting for some 88 per cent of the 
output of yarn in the country. 

5. Similarly, in regard to cotton clo!l!l. 
the representation of different lypes of 
c101h in the building up of the wholesale 
price index roughly corresponds to the 
quantum of production of the different 
types of cloth in the country. The...rcason 
why the representation of fine 'and super-
fine varieties of cloth is somewhat higher 
than the weightage in terms of quantum of 
production of these two categories of 
cloth is, first. that it has been felt that 
more thau one quotation should be used 
for every category, and secondly, that in 
terms of value. the "alue of output of 
fine and superfine categories would be 
proportionately higher than the output of 
coarse and medium categories of cloth. 

6. It will also be seen from Annex.-ll 
that the pattern of production of the diffe· 
rent categories of cloth has not changed 
very significantly in terms of quantities 
between 1961 'and 1972. except that the 
percentage of superfine cloth has gone up 
at the cost of the percentage of the coarse 
varieties nf cloth. 

7. In terms of the pattern of production 
of cotton yarn and cotton cloth, and the 
representation of different types of price 
quotations for these categories, therefore, 
there is no reason to believe that the in-
dex,  does not reflect the movement of 
wholesale prices of cotton yarn and cotton 
cloth in the country. 

8. It may also be ~  in this context 
that the index of prices referred to per-
tains to wholesale prices, and not to re-
tail prices. In other words, the move-
ment of prices indicated pertains to trans-
actions at the wholesale level. In order 
to facilitate compitation and publication 
.f the index speedily, the price quotations 

obtained pertain to the first stage of 
wholesale transactions in the case of 
cloth . In the case of yarn, While two 
quotations are at the first stage of whole-
salc transactions (i.e. ex-mill), six <]uota-
tions pertain to wholesale price quotation' 
in the market. 
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Productioo of Dalmia Cemeut 

3837. DR. LAXMINARAIN PAN-
DEY A: Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the productioo of cement under pri-
vate sector in the country; 

(b) if so. the monthly average produc-
tion of Dalmia cement; 

(c) their ratio of distribution through 
Government Agency, through their own 

channels and the dilference in sale pric.:s 
between the above agencies; 

(d) whether Government are aware that 
the market ~ of above brand of cemeot. 
in these days are much more than that of 
the selling price through Government 
agencies; and 

Ie) the step Government propose [0 
plug the hole and stop large profiteering 
by the above firm? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) The production of 
cement in the private sector during Janu-
ary to July, 73 was 73.27 lakh tonnes. 

(b) The monthly average production of 
Dalmia Cement (B) Dalmiapuram for the 
perio,d January to July, '73 was 28172 
tonnes. 

(c) and (d).' No part of cement pro-
duced by the Dalmia Cement (B) Limited 
is sold through Government Agencies. 
The F. O. R. destination price of cement 
is Rs. 141/-per metric tonne and a rebate 
of Rs. 2/-per tonne is allowed for sup· 
plies to Government Departments against 
rate Contract demand. through the DGS&D. 
During the period from January to J u Iv 
1973. 55.9 per cent of their production 
was supplied to rate contract parties. 

«) Docs not arise. 

Ioqulry Inlo Violation of Foreign Escbaoge 
Roles by Sbri KaIyan Kumar BIISu 

3838. SHRI SHYAM SUNDER MOHA-
PATRA: Will the PRIME MINISTER be 

pleased to state: 

(a) whether inquiry about Shri Kalyan 
Kum'ar Basu for alleged violat:on of 
Foreign Exchange Rules which has taken 
more than eight months is now complete; 

and 

(b) if so, the resolt thereof7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) The investigations by the Directorate 
of Enforcement into the alleged violation 
of the provisions of the Foreign Exchange 
Regulations Act, 1947 by Shri Kalyan 
Kumar Basu have not yet been completed. 
Meanwhile, Shri Basu has filed two writ 
petitions in the Calcutta High Court and 
the cases are sub .. judice. 

(b) Does not arise. 

Cas,s of Violation of Foreigu Exchange 
Regulations iu 1973 

3839. SHRI S. M. BANERJEE: Will 
the PRIME MINISTER be pleased to 

state: 

(a) whether the Foreign Exchange viola-

tion cases have increased during 1973; 

(b) if so, the number of persons arrested 
in 1973, upto 31st May, 1973; and 

(c) the action taken by the department 

against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a). to (c). The information .is being 
collected and will be laid on the Table 
of the House, as soon as possible. 
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Mnnler of HarijaDs In WIII1'8IIpI District, 
Andbra Pndellh 

3840. SHRI MADHU UMAYE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(al whether Government have received 
any report from Members of Parliament 
about the gruesome murder of Harijans/ 
Harijan in Warangal District of Andhra; 

(b) whether the latters make allegations 
about the culprit's manufacture of coun· 
terfe;t notes and the heavy bribes !;iven 
by them to the Police Officers of the Dis-
trict: 

(c) whether the said officers have .ince 
been suspended; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI RAM 
NIWAS MIRDHA): (a) and (b). Govern-
ment have received a letter on the subject 
from the Hon. Member. 

(c) and (d). Aceording to information 
received from the Government "f Andhra 
Pradesh, on April 13, 1973, tbere waS an 
incident in village Akinopalli Malaram in 
wbich five Harijan labourers were !,eaten 
by some persons. One of tbe Harijan. 
succumbed to the injuries on Aptil 14. 
The dead body was disposed of tbe destroy 
'all evidence and tbe remaining four Hari-
i ans were made to leave the place. The 
information about the murder was subse-
quently conveyed by tbe ,p'*cePatel to tbe 
local police. A case was "';gistered but no 
progress in the investigation . conld be 
made as both tbe complainants and tbe 
accused were absconding from the v;llage. 
The villagers also did not come f"rward 
to give any direct evidence. Ou may 7, 
1973, tbe Collector Warangal visited tbe 
village along witb tbe Superintendent of 
Police and enquired into tbe matter. 
Therefore, ·17.aCC\l)leli ·persons were arres!-
ed lind cbargesbeets were filed on July 17, 
1973. 

There was some delay in the investiga-
tion of the case because the ·dead body of 

the Harijan was not available and other 
four Harijan labouren had also left the 
viliage.. The allegation that the police 
b'ad been won over by the aCCUSed was 
not substantiated in tbe course of inquiries. 
On tbe other it is suspected that the alle-
gation was inspired by tbe accused them-
selves. 

Tribal Development Board in Assam 

3841. SHRI BANAMAU PATNAIK: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wbetber tbe Assam Tribal leaders 
h'ave stressed the need for a' Tribal Deve-
lopment Board for the upliftment of "ver 
a million tribals in tbe State; 

(b) if so, the reaction of Government 
tbereto; and 

(c) tbe steps being taken for the uplift-
ment of tbe tribals in the country as a 
whole and whetber any Master Plan has 
been chalked out in tbis reg'ard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.· H. MOHSIN): (a) and (b). The Assam 
Tribal leaders met. the Chief Minister, 
Assam on 2-4-1973 and placed !lefor. him 
tbe demand for tbe development of Illains 
tribals in the State. No reference has 
been received from the State Government 
in this regard. 

(cl In accordance with the new strategy 
for the development of tbe tribals various 
programmes under the Fifth Five Year 
Plan are being prepared. The Fifth Plan 
is in the process of finalisation. Concre!" 
steps which will be taken for Assam ptains 
tribal. can be decided opon only after 
tbe general outline has been finalised at 
the National level. 
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Plant for Components of ArtIficial Limbs 
in Gnjant 

3843. SHRI P. M. MEHTA: Will the 
Minister of INDUSI'RIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

10) whether Government are stin consi-
dering the proposal of the State Govern-
ment of Gujarat for location of a prant to 
produce components of artificial limbs; 
(b) if so, when the final decision is 
likely· to be taken; and 

Ic' whether any foreign collaboration is 
needed': 

THE DEPlJfY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) We have no such 
proposal IInder consideration in the MiDI. 
try of Industrial Development. 

(b) and (c). Do not arise in view of 

reply. to (a) above. 

3844. SHRI V. MAYAVAN: 
SHRI P. A. SAMINATHAN: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to sl'ate: 

(a) whether four million tonnes of fly-
ash go waste every year for want of use; 

(b) if so, whether it has recently been 
found thllt this fly-ash can be used u 
huilding material; and 

(c if so, the outlines of the programme 
chalked out to use this fly-ash? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a> Yes, Sir. It is estimated that 
about 4 million tonne. of fly-ash go waste 
every year. 

(b) Yes, Sir. 

(c) (i) The Hindustan Housing Facto .... 
Delhi has a proposal to manufacture Ce'!' 
lar Concrete blocks using fly-ash. 

(ii) The National Committee on Science 
aDd Technology (NesT) has spousored a 
scheme to prepare jointly by Central 
Building Research Institute (CBRI), Roor-
kee and Central Road Research mstitute 
(CRRI), New Delhi and Cement Research 
Institute of India, a comprehensive scheme 
for the manufacture of building materials 
from fly-ash. 

(iii> A proposal to use fly-ash in thf 
manufacture of cement near the thernlal 
stlltion under erection in Badarpur near 
Delhi is under examination. Besides this, 
in Southern part of the country fly-ash 
available from Ennore Power Station is 
used in the Cellular Concrete Plant already 
established at the power stlltion. At Ney-
veli Lignite Corporation, the fly-ash from 
their Thermal Station has been utilised in 
building construction for a very long time. 
At one time two cement manufacturers in 
South India namely MIs. Iudia Cements 
and MIs. Dalmia Cement (Bh'arat) Ltd. 
were purchasing fly-ash from Neyveli flr 
making and marketing pozzolona ct'111ent. 
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'The Highways and Public Works Depart-
ment of the Government of Tamil Nadu 
have been utilising fly-ash in their cons-
struction works, 

Restoration of the Cut in Allocation of 
Cement for Madhya Pradesh 

3845. SHRI RANABAHADUR SINGH: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether some of the Industries are 
on the point of closing down and if .his 
state of affairs continues, then quite a 
large number of small Industries consum-
ing cement will close down, particu tarly 
in Madhya Pradesh; and 

(b) if so, what steps Government of 
India have taken for the restoration of 
the cut in the allocation of cement for 
Industries and device ways and means to 
quicken movement of cement from the 
cement factories to the, consuming indus-
tries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
'MUKHERJEE): (a) Due to severe power 
cuts imposed by the various State Electri-
city Boards, inadequate availability of 
coal and Water and strike. in some fac-
tories etc. there has been a general short-
'age in the availability of cement in the 
country including the State of Madhya 
Pradesh. It is, therefore, not improbable 
that some of the small industries have 
been all'ected to some extent. 

(I,) To distribute the available quan-
lities of cement equitably, quotas have 
been fixed for each State for the period 
from 1st July, 1973 to 30th June, 1974 on 
the basis of the consumption during the 
past five years and allocations are made 
according to the recommendations of the 
State Governments. A qu'aDtity of 4.91 
lakhs tonnes has been fixed for the State 
of Madhya Pradesh which is eXclusiVe of 
lbe requirements of lbe Central Govern-
ment Departments, undertakings, etc. 
which will be met separately by the 
Centre. The small scale iDdnstries have, 
lberefore, to receive their allocation from 

the State Government Quotas as recom-
mended by the respective State Govern-
ments. Close liaison is maintained  with 
the Railways to ensure quick movement 
of cement from cement factories to the 
consuming industries. Permission has 
been granted in appropriate cases to fac-
tories situated in distant areas to arrange 
supply over dearer routes at a higher rate. 
More liberal movement by road has a lao 
been permitted. The producers are grant:d 
reimbursement upto 125 per cent of the 
corresponding rail freight for transport of 
cement by road to destinations beyond 
100 Killo metres. 

Appoinlment of Edncated Unemployed lIS 
Selling agenls of Textile MIIIs Takea 

Over by Government 

3846. SHRI C. K. CHANDRAPPAN: 

SHRIMATI BHARGAVI THAN-
KAPPAN: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE ~.  

TECHNOLOGY be pleased to otate: 

(a) the policy adopted by the Textile 
Mills taken over by Government for 
marketing their products; 

(b) whether Government have made 
any scheme to appoint cducated-unem-
ployed as their selling agents and distri-
butors; and 

(c) if not, the reasons therefor'/ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF'\ INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) The sellinJ! opera-
tions in Government man'aged mills ~ 

trolled by the National Textile Corpora-
tion are directly handled by individual 
mill's management. The appoint.llent of 
Selling Agents for the mills both on long-
term and short-term basis is considered 
and approved by a Committee consisting 
of members from mill's management and 
the Regional Office of the National Tex-
tile Corporation. After the' applications 
for Selling Agenls are scrutinised by this 
Committee, the proposals are placed be-
fore the Supervision Committee of tbe 
"llill for finalising the names of the Selling 
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Agents. The State Textile Corporations 

and other Authorised Controllers/Custo-
dilIns appoint their own Selling Agents 
after going through their procedure. The 
Government managed mills have also 
been . advised to open at least 10 retail 
shops in their surrounding urban and rural 
areas so that no h'ardship is caused to the 

weaker sections of the society in the 
matter of ready availability of controlled 

and other varieties of cloth at fair prices. 
The Government managed mills also 
observe all directions from the Textile 
Commissioner regarding. distribution of 
controlled cloth and marketing of yam. 

(b) and (c). No, Sir. The reasons for 
not appointing educated unemployed as 
the selling agents and distributors of Gov-
ernment man'aged mills are their lack of 
experience in textile trade and non-availa-
bility of required finances with them. 

Crime Cases in DeIhl U ..... ersity Campus 

3847. SHRI BISHWANATH JHUN-

JHUNWALA: 

SHRI D K. PANDA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the total number of crime cases that 
h'ave taken place within the Delhi Univer-
sity Campus during the last two years with 
facts thereof; 

(b) whether all the cases reported iu. the 
Press have been taken coplizance of by 
the University Authority and if there is 
any machinery where the students can 
lodge their complaints within the Univer-
sity, the number of such cases during 
this period; 

.(c) in how m'any cases the University 
have lodged complaints with the police 
and the reasons for not reporting all the 
cases; 

(d) whether a statement will be laid on 
the Table of the House showing the pre-
cise steps tahen in eaeh case and the 
reasons for slow progress; 'and 

(e) in how many cases persons. have 
been punished and the nature of punish-
ment given? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSlN): (a) and (d). According 

to the report received from tbe Delhi 
Administration and the police records. a 
total of 278 criminal cases were reported 
to have taken place in the Delhi Univer-
sity Campus during the years 1971, 1972 
and 1973 (upto 30th June). Since the 

number of cases is very large. it ". ill be 
very difficult to give facts as well a, the 
steps taken in respect of each ~ . The 

labour involved in collecting de!ails ill 
respect of such a large number of cases 

is also not commensurate with the object 
in view. Action is taken ·under the pro-
visions of law by the police immediately 
on receipt of complaints. The present 
position of the complaints in respect ot 
these 278 cases lodged with the police is, 
however, indicated in Statements " II and 
111 laid on tbe Table of the House. 
[Placrd ill Library. Se? No. LT-5458/73j. 

(b) and (c). The University ,akes up 
only sucb cases with the police authoritie. 
as are reponed to it by the students or 
the Principals or the Dean of Students 
Welfare or the Proctor. In the Univer· 
.ity, the Dean of Students Welfare is the 
authority with whom the students can 
lodge their complaints. While criminlll 

cases are reported to the police, cases of 
indiscipline are handled by the UOlversity 
authorities themselves. In cases of indis-
cipline, a Committee is appointed by the 
Vice-Chancellor to enquire into the matter 
and a decision is taken by him on the 
recommendations of the Committee. In·· 
formation regarding the number of cases 
reported to the College and the Univer-
sity authorities is not readily available . 
However, out of the 278 C'ases reported to 
the police during the years 1971. 1972 and 
1973 (upto June), 238 cases were lodged 
by the University authorities 'and 40 by 
tbe students. 

(e) In 8 cases, persons bave heen 
punished as indicated in Statement IV 
laid on the Table of the House. [Placed 
in Library. See No. LT-S458/73]. 
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Special Postage Stamps IUId First Day 

Conn 

3848. SHRI P. G. MAVALANKAR: 

Will tho Minister of COMMUNICA-

TIONS be pleased to state: 

(a) the special postage sramps and First 

Day Covers in honour of national and in-

ternational leaders and institutions to he 

issued by the Postal Department during 

the remaining period of the year 1973; 

(b) whether proposals in regard It> 

above h:ave heen finalised for the ensuing 

calendar year 1974; and 

(c) if so, the main points thereof? 

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N. BAHUGUNA): (a). 

A list is placed on the Table of the I ok 

Sabha. 

(b) No. 

(c) Does not arise. 

StaterMnt 

Programme for t le hsue of ~ Comme norath'e Postage Stamps during the 
rem lining periol of the year 19/3. 

Date of Issue 

C1..,tenary Series 

"7-9-73 

30-9-73 

9-10-73 
17-10-73 

9-II-73 

"5-1"-73 

"7-I7.-73 

1973 

~  

(i) Vith,1 ~  Patel (National Leader) Birth Centenary. 

(ii) Romesh Chunder Dutr. 
(n5th Birth Anniversary) 

(iii) K. S. Ranjitsinhji (Cricketer) Centenary Year. 

Bicentenary of President'. Body Guard 

Interpol_ 

Sir Syed Ahmed (Founder of Aligarh University) 

Indian International Philatelli: Exhibition 1973 

C. Rajagopalachari 

Indian Masks 

Luc;ou"N University (Provisionally) 

No. of 
stamps. 

I 
I 

3 

4 

Pemdsskm for ManoflldDre of Item. by (b) if so, whether uniform policy with 

eaIIandag LiceDIed Capadty • • regard to the relaxation of this policy to 

3849. SHRI BISHWANATH JHllN- he made applicable to 'all the industries 

JHUNWALA: Will the Minister of IN- has heen considered and if so, Govern-

DUSfRIAL DEVELOPMENT AND SCI- ment's reaction in tbis regard; and 
ENCE AND TECHNOLOGY he pleased 

tn state: 

(a) whether in view of the stagnation of 
the rate of growth in the industrial sec-
tor of the country witnessed during the 
last three years Government have con-

sidered the feasibility of permitting the in-
dustrial units to manufacture to their rated 
capacity or if necessary to enhance it with 
permission from Government; 

(c) if the above policy has been accept-

ed by Government, whether Government 

propose to drop the cases against all the 

industrial houses who 'are now being pro-

s:cuted for producing more' than their per-

mitted capacity and the number of such 

calU? 
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THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-

NlAM): (a) to (c). Government announced 

in eady 1972, certain relaxations for ful-

ler utilisation of available c-apacity in 54 
specified industries to which II more indus-
tries were subsequently added in October, 
1972. As priority industries were, by and 
large, covered by these 6S specified indus-

tries, it was not felt necessary to extend 
the relaxation to other industries. In ac-

cording approvals for enhanced cap"acity in 
respect of the 65 industries, it has been 
made clear that such approval does not 
amount to condoning or compromising the 

illegality commuitted by the applicant, if 
.any, in exceeding the licensed capacity and 
that Government reserve the right to take 
such penal or other action as may be 
called for. 

Manufacture of Gas Las?r developed by 
the National Physical Laboratory 

3850. SHRI ARVIND M. PATEL: Will 
the Minister of SCIENCE AND TECH-

NOLOGY be pleased to state: 

(a) whether it is proposed to manufac-
ture by firms gas laser which has been 
developed by the National Physical la-
boratory; and 

(b) if so, the names of h~ firms which 

have been allowed to manufacture this 
item? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a). Yes, Sir. 

(b) . The proces> ha> been licensed to 
Mis. KLB ~ , New Delhi and 
Mis. Thermometer & Thermometric Ap-
pliances, New Delhi. The firms have not 
yet started production. 

Shiflillll of National Police AI:ademy 

3851. SHRI ARVlND M. PATEL: 
SHRI D. P. JADEIA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether National Police Academy 
at Mount Abu is proposed to be shifled 
to a new building; and 

(b) if so, when it is likely to be shifted 

to a new site? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a). Yes, Sir. 

(b). The National Police Academy will 

shift to another building as soon as .... me 
suitable allemate accommodation ~ 

available at Mount Abu. 

Repres:!DtatiOll· from State Governments to 
relax the Order Imposing 30 per cent 
(>ut in the Newsprint Supply to News-

papers 

3852. SHRI N. K. SANGHI: Will the 
Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether on representations from the 
Stale GuveInments particularly Mahat'ash-

tra, Government are considering to rela" 
the order imposing 30 per cent cut in the 
supply of Newsprint to Newspapers; 

(b) if so, the names of tbe State Govern-
ments which had represented to the Cen-
tt al Government and the types of relaxa-
tions that tbey had sougbt; and 

(c) whether the Central Government 

have since taken a decision in this regard 
and whether the relaxation will apply to 
weekly l'apers in addition to the daily 
Newspapers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTINO (SHRI DHARAM BIR 
SINHA): (a) to (c). No representation as 
such has been received by the Union Gov-
ernment from any State Government. The 
Chief Minister of Maharasbtra has, in a 
letter to the Minister of State for Infor-
mation and Broadcasting, forwarded a C0;lY 
of a note submitted to him by the Bombay 
Union of Journalists. The note. among 
other things, suggests that it should be 
possible for Government to impose a grad-
ed cut in newsprint quota instead of a 
uniform cut. 

The cut of 30 per cent has been im 

pose.:! because of a sbortfall of tbat order 
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in the newsprint available for distribution 

to newspapers. The cut has been applied 
uniformly to all newspapers in view of the 

judgment of the Supreme Court in the 
newsprint case. 

CoU.ction of Lakhs of Rupees by "Com-
monwealth Students and Y oufh Associa-
tion" for giving false promises of sending 

students abroad 

3853. SHRI MUKHTIAR SINGH MA-
UK: Will fhe Minister of HOME AF-
FAIRS be pleased to .tate: 

tal whether Government have received 
reports that an unregistered body called 
Commonwealth Students and Youth Asso-
ciation has been collecting lalilis of rupees 

from various sources on false ~  of 
sending students abroad for various cul-
tural and educational purposes; 

(b) if so, whether Government have in-
vestigated into the activities of this Asso-
ciation; and 

(c) the names of the Office-bearers and 
ofher persons involved in this racket and 
fhe action Government propose to take 
against them? 

THE DEPUTIc MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c). According to 

fhe information received from the Delhi 
Administration, the Commonwealth Stu-
dents and Youth Association, an unregis-
tered body, waS formed in the year i948 
with the aim of promoting inlleres! in 
the welfare of Indian and Commonwealtb 
students and youth in 'the country lind 
abroad. Shri Harikrishna Shastri and Shri 
Raj Kumar Kohli were its lint President 
and General Secretary respectively. In 
the following year they were replaced by 
Sbri Ramesh Gupra and Shri R. K. Nag-
pill, who, in tum, were succeeded by Sbri 
Vijay Kumar and Shri Shanti Dewan. 

As regards collection of !alths of rupees 
by the Association from various sourcea 
on false promises of sending students 
abroad for various purposes, Government 
have no such inform'ation. No activity of 

the Association during the last 2-3 years 
has come to Government's notice. 
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Treatment by P '" T DepartmeDt of JaI-
paiguri District as Divisional Headquarter 

3855. SHRl R. N. BARMAN: 

SHRl B. K. DASCHOWDHU-
RY: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether to tre'at J alpaiguri District 
as the Divisional Headquarters, some 25 
employees at present working in different 
Post Offices in the District of Cooch Be-
har, West Bengal are being shown in the 
staff strength of J alpaiguri ~  and 

(b) if so, the steps taken to remove 
the discrepancy? 

THE MINISTER OF COMMUNICA-
TIONS (SHRl H. N. BAHUGUNA): (a). 
J'alpaiguri is the Head Quarters of J alpai-
guri Postal Division which covers Jalpai-
guri and Cooch Behar Districts of West 
Bengal. The entire staff working in the 
Division is borne on the strength of the 
Division. Even when a Division compris-
es of more than one revenUe DislIict, 
the staff ;s not shown as borne on the 
strengtb of such a District. 

(b) There is no discrepancy as such. 

Opeuiug Post 0lIi02S in District Coocb 
Bebar 

3856. SHRI R. N. BARMAN: Will the 
Minister of COMMUNICATIONS be 
pleased to srate: 

(a) whether local· representatives of the 
District of Cooch-Behar in West .Bengal 
have made several representations for the 
opening of more Post Offices, Branch Offi-
ces, Sub-Offices in that District; and 

(b). if so, the decision taken by the 
Ministry on those representations? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
A few represenrations for opening of post 
offices in 15 villages of Cooch-Behar Dis-
trict have been received. In addition, the 
proposals for upgrading Choudhurihat DO 
and opening of P.Os. at Akrahat Dl!Ddar 

and Atpukuri Nayerhat h'ad also been 
taken up in the Regional P. & T. Advisory 
Committee Meeting. 

(b) Post Offices at Akrahat Bandar and 
Atpukuri Nayerhat have since been open-
ed and Choudhurihat B.O. h'as been up-
graded. However, the question of open-
ing post offices in 15 villages is still under 
examination. 

Shortage of Postal SCationery in Post 
Ol&ces in Chlllllligarb 

3857. SHRl SUKHDEO PRASAD 
VEkMA: 

SHRI DEVINDER SINGH 
GARCHA: 

Will he Miniser of COMMUNICA-
TIONS be pleased 0 state: 

(a) whether there is an 'acute shortage 
of Postal Stationery in almost all the 
Post Offices in Chandigarh; and 

(b) if so, the steps being taken to 
streamline the regular supply of the sta-
tinnery? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI  H. N. BAHUGUNA): (a). 
Shortages of Inland Letter Cards and Post 
Cards has been experienced in some post 
offices in Chandigarh. 

(b). As the shortage at Chandigarb W88 
principally due to the fact that the Rail-
way consignment of Posral Statio.nery did 
not reach Chandigarh in time due to rail-
way dislocations. The India Security 
Press has been advised to airlift postal 
stationery to Chandigarh. Meanwhile 
postal stationery has been diverted from 
other Head Post Offices to Post Offices in 
Chanaigarh. It has also been decided to 
print blank inland letter cards, for sale 
to the public after affixing IS Paise stamps 
thereon. 
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New Telepbooe co-moa. iD DisCrlcts 
of Ga)'ll, Nawada aad Jeiumabad. 

3858. SHRI SUKHDEO PRASAD VbR-
MA: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether application far new Tele-
pbones connections in the DIstrict of Ga-
ya, Nawada and Jehanab'ad of Bihar State 
are pending for disposal since January, 
1972, and 

(b) if so, the reasons for delay and the 
steps Government are raking in deciding 
the cases? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI  H. ~ BAHUGUNA): (a). 
In Gaya District, applications are pending 
since October, 1972 only. Jehanabad has 
2 pending applications registered during 
the current month. Only in case of Na-
wadba, 9 applications are pending sir.ce 
January 1972. 

(b). The delay has been due to general 
sli6ttage of exchange ~  ail/! other 
essential stores iii the cOuntry. However, 
eIIorts 'are constantly being made to meet 
the demands to the maximum possible 
extent within the available resources. 

'bIntIItIInt IlIfDts ';aid bj ~  1m 
...... for Oftiteinlf rw-Film Wille 

of FIlms DMdua 

3859. SHRI RAMKANWAR: Will the 
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state: 

(a) the location of the Offices of De-
fence Film Wing of tbe Films Division of 
India; 

(b) the monthly rent of the premises. 
being paid by Government; and 

(~) whether there have been criticisms 
of ;iioroinately high rent beiiig paid by 
tim orpllisation aM the reaction of Gov-
ernment therelo? 

1579 L.S.-·-S 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF INFORMATION Ar-oO 
BROADCASTiNG (SHRI DHARAM BIR 
SINHA): (a). The Defence Films WinJ of 
the Films' Division is located in '''andba-
na', 11 Tolstoy Marg, New Delhi. 

(b). Rs. 20,279. 

(e). Government are aware of the .riti-
cism in two newspapers 'about the rent 
paid by the Films Division. They do not 
consider the rent unreasonable for the 
atea in which ~ is situated. How-
ever in the interests of economy a pro-
posal is being pursued, to house the Films 
Division offices in Delhi in a Government-
owned building intended for all the offices 
of this Ministry. 

p,-for AU India Fedentioa of Police 

3860. SHR! RAMKANWAR: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether attention of the Government 
Of ltIdia has been invited to a report in 
the Hindusttm Tirnn of 26tb May, 1913, 
88yitrg that tbe Police union leaders from 
>liriouI States flaw neady finalised plans 
tor an AU India Federation of Policemen 
to "effectively figbtfor the just demands 
of the constabulary"; and 

(b) if so, varaCitY of tbii repOrt and the 
implications of wch a move on the parI 
of the rolice personnel? 

"hIE DEP'O'IY MiNISTER IN THB 
MIN'ISTRY oF H<ThiE AFFAIlts (SHlU 
P. H. MORSIN): (Ii) and (b); Govern-
I'rimt 'are aware of the news item. Infor-
.nation available to Government does nol 
Indicai" that plans for formiilg an All 
India Federation of Policemen have ~  
nea\'ly fiJialised. However, the GoVern-
ment are ~ tbe situation under close 
watch. 
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Requirement of Heavy Water for CoIIUJIiI. 
sloniDg Atomic Plaas uader construction 

3861. SHRI ARJUN SETHI: 
SHRI BIRENDER SINGH RAO: 

Will the Minister of ATOMIC ENER-
GY be pleased to slate:· 

(a) the total requirements of heavy wa-
ter at present for commissioning the ato-
mic power units uDder construction; 

(b) whether the work in the heavy water 
plants is running behind the schedule; and 

(c) if so, the progress 'and problems of 
different heavy water plants in the coun-
try? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a). The total initial re-
quirement of heavy water for commission-
ing both the units of the Rajasthan and 
Madras Atomic Power Projects is esti-
mated 'at about 925 tonnes. 

(b) and (c). There are at present four 
heavy water plants under conslrUction. 
These are at Baroda, Tuticorin, Kota and 
Talcher. The heavy water plant at Baroda 
has reached an advanced stage of cons-
truction and is expected to be commis-
sioned by the middle of 1974. There has 
been 8 delay of about 12 months in the 
completion of this plant owing to delay 
in the delivery of its m'ain item of equip-
ment, Tower TI, due to 'force majeure' 
events. As regards the heavy water plant 
at Toticorin, the civil work is now near-
ing completion and erection and pipm, 
work will shortly be taken up. So far the 
work on this plant has been progressing 
according to schedule. Some slippage in 
the schedule is, however, likely to occur 
owing to del'ay in the fabrication of some 
components by indigenous manufacturers. 
This plant is now expected to be commis-
sioned towards the end of 1975. As re-
gards the heavy water plant, at Kota, the 
plant design, detailed engineering and lay-
out have been finalised and 'about 35 per 
cent of tbe civil work has been completed. 

Orders for most of the equipment and 
materials have been placed. This plant is 
expected to be completed by 1976. Pro-

gress of work on this plant has been con-
siderably affected due to delay in the fa-
brication of some m'ajor equipment by 
indigenous manufacturers and due to diffi-
culties experienced in procurlnl the requir-
ed raw materials. The heavy water plant 
at Talcher has been ~  only re-
cently. Certain prelimin'ary work relating 
to this plant has been taken up. This 
plant is expected to be commissioned by 
1976. 

Plan of Political Parties to slllrl a Secret 
Radio Serric:e of their OWD 

3862. SHRI ARJUN SETHI: 
SHRI D. B. CHANDRA GOW-
DA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(8) whether Government are 'aware of 
the fact that recently some political par-
ties are planning to start a secret Radio 
service of their own; and . 

(b) if BO, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) and (b). Yes, Sir. Any such 
attempt will be voilative of law and no 
political party sball be permitted to run 
a radio service, either secret or open. 

"'! m.tT om ~ 
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Cut In "Garibi HataoP Plalls 

3864. SHRI P. VENKATASUBBAIAH: 
Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Garibi Hatao plans have 
been cut; and 

(b) if so, the reasons therefor and the 
steps proposed to bave a socialistic 
pattern? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). In view 
of the current price situation, it bas been 
.decided to "take certain steps wbicb are 
expected to bring about an agregate re-
duction of about Rs. 400 crores in the 
expenditure (Plan and non-Plan) of Ibe 
Central and State Governments in the 

current year. The full details of these 
measures are still being worked out. How-
ever, effort is being made so tbat tbe 
expenditure on the development pro-
!,'rammes benefiting the poorer sections of 
tbe community conlinue. As regards the 
Fifth Plan, detailed policies and pro-
Krammes, including tbose having a bear-
ing on "Garibi Hat'ao" objectlW, are 
under formulation for incorporation in the 
Draft Fifth Plan which is expected to be 
ready by the end of September, 1973. 

ProdudloD In Companies more tbaD 
LiceDIed CIIpIIeI&y 

3865. SHRI SHANKERRAO SAVANT: 
Will the Minister qf INDUSTRIAL 
DEVELOPMENT AND SCmNCE AND 
TECHNOLOGY be pleased to state: 

(a) whether sbow cause notices 'are 

issued to the industries' which produced 
more than their licensed capacity; 

(b) the names of companies which have 
shown higher production than their licen-
sed capacities during 1970-71, 1971-72 
and 1972-73 and to wbat extent; 

(c) the reasons for discouraging produc-
tion when India is badly in need of more 
production; and 

(d) whether any action has been taken 
against these companies? 

THE MINISTER OF INDUSTRIAL 
UEVELOPMENT AND SCIENCE Al'<D 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (d). Cases of unauthorised 
production over licensed capadty have 
come to Government's notice from· time 
to time. Earlier, 4S cases of unauthorised 
production ~  the lic.:osed capacity 
were reported by the Industrial Licensing 
Policy Inquiry Committee and referred to 
the Sarkar Commission for investigation. 
fn regard to the period from 19i(),.71, 
other individual cases of unauthorised 
production in excess of licensed capacity 
. have also been reported from time to 
time. 



131 Written Answers AUGUST 22, 1973 Writtcn Answcrs 132: 

It is not the intention of Government 
to discourage production in the country. 
At the same time it is not Govcrliment's . , 
policy to permit production in contraven-
tion of' existing rules and regulations, 
particularly of articles for luxury and 
elite consumption. 

Take OYer of Sick Testile Mills by State 
GmemmeDIIJ 

3866. SHRI  SHANKERRAO SAVANT: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(ll) whether aD'Y State Governments haVe 
offered to take-over the management of 
the Sick Textile Mills taken over by Gov-
ernment of India permaBently: 

(b) if so, the names of State Govern. 
ment. and the mills; and 

(c) the reaction of the Central Govern-
meDt to this offer of the State Govern-
ments? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) No, Sir. 

, !'b) and (c). Do not 'arise. 
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"dare of Pln-Ccide s,.tem 

3868. SHRI K. M. MADHUKAR: Will 
the Minister of COMMUNICATIONS be 
Pleased to state: 

(a) whether the sophisticated scheme of 
Postal Index Number teclmic:ally known 
as PIN CODE has proved successful; 

(b) whether in spite of all the famare 
and creation of a large numJler of POlll. 
pilrticularly ill. the Gazetted Cadre, thl! 
PiN Code scheme has proved to bea 
ti'op inasmuch as only a very low per-
d,ntage of ~  originating from PlcT 
offices melitioned the PIN Code; 
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(c) whether he will place on the Table 
of the House actuai <!'ala in percentage 01 
mails hearing Postal Index Number at 
least of the Capital cities of Jndia for a 
week; and 

(d) whether Government propose to give 
-fresh thought to this scheme? 

THE MINIstER OF COMMUNICA· 
TIONS (~  H. N. BAHUGUNA): (a) 
The scheme was introduced barely 'a yea\' 
ago  and it is yet too early to talk of 
_uccess or failure of ihe scheme. In such 
matters, the response of the general public 
is bound to be slow. The progress is on 
the whole satisfactory. 

(b) No, Sir. Only two gazetted posts 
have been created in connection with this 
scheme .and the number .of .non·gazetted 
posts created is also not uU.11Y. 

(e) The percent&«es of mail bearing 
Postal Index Numbers at some of the 
-capital cities are as below: 
._--._---_._-

Ahemedabad 

Patna 

Lucknow 

BQmbay 

Delhi 

Trivandrum 

Qlctttta 

Bangalore 

(d) No. Sir. 

10'8% 

4"9% 

4'5% 

4'2% 

~ ~ ...... ~  
In BU-Ch9 

3869. SHRI K. M. MADHUKAR: Will 
1he  Minister of COMMUNICATIONS be 

1'1e'ased to. sta.t.e: 

~ the /l\llllber of I;)ivisio;ts and Sub· 
Divisions in the Postal, .~, TIl/e8QIM 
and Telegraph Engineering arms of Ser· 

- ~  ip ~ ~ ~  

,,~) wbedIer th_ is any proPQBal for 
openi... _ Di",iaioDs UId ,$Ill!-QiYMa 
in . Bihar Cirde, aud if so, ~  ~ ~.  

possibilities for QJIeaia& .IlCW. ~ 

and Su ... DMliollli 

(c) whether Government propose to 
open Divisions of Postal, RMS, Telegraph 
and Telegraphs·Engineering in each reve-
nue District of Bihar Circle to co·ordinate 
and speed up the development of services 
of Posts and Telegraphs arms in Bihar 
Circle; and 

(d) whether there is demand for esta· 
~  of Telephone Divisions at lam· 
shedpur, R'anchi and Dhanbad and Tele-
graph-Engineering Divisions at Ranchi and 
Dhanbad by way ofre-organising the 
,~  ~  by the Service Unions, 
and if so, .the steps taken in this direction? 

THE MINISTER OF COMMUNlCA· 
T ~ (SJIRI H. N. BAHUGUNA): (a) 
The number of ~ RMS and Tele· 
graphs Engineering Divisions and Sub-
Divisions in Bih'ar Circle is: 

Postal RMS Tele Tele. 
Engg. Traffic. 

Divisions 22 6 

Sub-Divisions 94 '4 24 

(b) There is one proposal for an addi-
~, PDstal ~  in PUrdell 
~  ,) ~h is ~  ~ . 

Orders have been issiied on 14·8·73 for 
i(>)JI1.II!iIMI of a new T ~ h Engg. 
Pil/illiqp ,with hea4li1,lllrtersat Dhanh'ad. 

(c) No, Sir. 

(d) There are no proposals for opening 
~ Telephone Divisions at 1 amshedpur 

and . Dh,i.bad. The Telelfaphs Engineer' 
ing DiviSiOn at Ranchi has been recently 

...., ~, .• I¥I q,4ersf'i'r ~.  
pi a_ :rdegrl!Jlh . .Eng. ~ 1 with 
headquarters at Dhanbad' have been issued 
on 14-8-73. . , 

~ ~ ~,.  of .P. and T. 

. ~~~  ~ 
3«10: ~ . M. MADl'fUKAR: Will 

-,be Minister ·of· COMMUNICA.11QNS .~ 
pleased to state: 

, "') ~  l' A T~ : ,  U"KJ.1.U have 
CtII»PIJiAaefi.,\p, p.D,G. ( )~: 

_~ .~ ~ . ,  p. ,& T. 
: ~ ~ ~ :~~ -Hnd if so, 

who are the illegal occupants; 
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(b) whether condemned quarters are not 
to be allotted to anybody lind as per 
departmental rules, all such quarters should 
have been demolished and freah Quarters 
built; and 

(c) how many condemned quarters at 
Patna 'are lying undemolished despite deci-
sion of the Post Master General. Bihar 
Circle and what action is proposed by 
Government &pinst the Officers respon-
sible in this matter? 

THE MlNIsrER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGtJNA): (a) 
to (e). A complaint has been received 
from the All India Telegr'aph Eqineering 
Employees Union, Class HI. Bihar Cin:le 
Branch. Patna on the subject, and the 
same is under investigation. 

PosIs of Linemen f1Ing V8I:IIDt In BIbar 
CIrcle 

3871. SHRI K. M. MADHUKAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of posta of linemen 
lying V'acBnt in Bihar Circle of P & T; 

(b) the action proposed by Government 
to fill up all the posts of linemen in Bihar 
Circle; and 

(c) the minimum wage paid to women 
and casual labourers in Bihar Circle and 
that of Patna Telephone District lind the 
reasons for difterentiation, if IIDJ'l 

THE MINISTER. OF COMMtOOCA· 
nONS (SHRI H. N. BAHUGUNA): (a) 

5~ 

(b) As per the Recruitment Rules, these 
vacancies are mainly to be filled up from 
Casual Head M'azdoors and Casual Maz-
doors appointed through the Employment 
Exchanges. The existing Head MazdoofS 
and Casual Mazdoors were not recraIted 
after sponsoring by the EmpIoJmat 81:. 
change and therefore, the condition of 
being appointed through the Employment 

h ~  has to ..., re1aD4. 'I'I1II_ 
for relaxation of the above said condition 
is being pursued with the Directorate 
General of Employment and Training. 

(c) Following minimum wages are being 
paid to Casual labourers (either sex):·-

Bihar Circle. 

1. Head Mazdoors-Rs. 3.s0 per .1ay 
for non-Industrial areas. 

2. Mazdoors-Rs. 3.10 per day for 
non-Industrial areas. 

3. Head Mazdoors-Rs. 4.25 per day 
for Industrial areaa. 

4. Mazdoors-Rs. 3.75 for Industrial 
Areas. 

Palna Telephone District 

ill ..... 

1. Mazdoors-Rs. 3.7S per day. 

2. Head Mazdoors .R!. 4.00 per 
day. 

Tbe small differen-e in r"tt" is ~ 

to the fact tbat tbe Telephone District has 
fixed rate applicable in Patn'a in consulta-
tion with District Magistrate, Patna and 
other State Government Units fonction-
ing in P'atna while that fixed by Bibar 
Circle is based on notification in BIhar 
Government Gazette dated 8-4-72 alld in 
consoltation with Eastern Railway. 

Delay In Transmission of Telegrams ia 
Palna C. T. O. 

3872. SHRI K. M. MADHUKAR: Will 
the Minister of COMMUNICATIONS be 
ple'ased to state: 

(a) whether transmission of Telegroms 
are delayed fOr more than 48 bours due 
to remaining down of V. F. T. channel. 
and physical Telegraph lines in Patna 
C. T. 0.; and 

(b) if so, the steps proposed by Gov· 
ernment to provide stable cltannels and 
physical line. for quick disposal of Tele-
grams as per motto of delivery of tele-
grams within six hours? 
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. )~ (a) 

No, Sir. 

(b) To speec; up transmission of Tele-
grams reorganisation of ~. telegraph 
circuits in being done and addItIOnal tele-
graph and teleprinter circuits have been 
provided from Patna to various 1 ~  

like Deoghar, Monghyr, Daltongan], 
Barauni, Begusarai, Sahana and Dio'apore 
as justified by telegraph tralIIc. 

~~~ ~ 

~~ 1 11 T~ 

3873. 111"' ~ ~ ~ : !flIT 
~ ~ ~ orof.l" >it !l'IT ~ 

fifi: 

(<til !flIT ~ m it; ~ 

~~ . ~ ~ T 

q1ITCr ~  ~ 

(l¥) ~, ;:it;;;:r m : . ~ 

1 T~1~~ ? 

~ Q-, (~~ .  -rr'") : 
(<ti) ;;ft ~ I ~~ ~ if 5 
~~~~~1 3

~ ~ 'I<:;qt{ ~ ~ if 

~ r.ftq;);r ~  ~ <'f'Hft ~ it; 
m- T ~ ~~. ~ t I 1I1tmr it; 

( ( - ~ ~ if 4 ~ 

~ ~ 'I<: l¥r.ri1t it; smrm 
>it ;;rt;; ~ ~ ~ I 

(.-) sror ~1 ~ ~ I 

~~~  ~ ~  
~  

3874. ~ ~ ~ : !flIT 

~ ~.~ T~ . : 

( <ti) 'mr ~ <m if 6T'Ii-<lT<: f'crIrrr 
if fm ~ ;fi-<mr.n,;ftlmm ~ 

~~ :T C!tIT ~ 'IT'tm<tir ;fur 

'fft;r( j 'fT<: 

(l¥) "1'1"<1 it; ~ f<ti-Fr -~ 

~  ;;"Ii : :,~  Ol:(f'F.f1.iT'IiT ~T 
~ .T l"'-"T "pri ,;ft: ~ 'f'IT m-

~~ 'fft ~ ? 

~ Ql' (~ ~  ~

fI'IIIT) :(<ti) <m:foff, ~ -~. 

~~T, ~  6T'Ii fut;c1 'flfo:: 
'fft;:r;r 1971-72qh:;:r;r 1972-73 

~:~ 16,16,955;qt{ 14,70, 

896 m 'fft ~ ~~ g"{ I 

(.-) ~~ ~~ ~~  I 

vTlft'ar m if ~1 if ~ 
11 ~ 

3875, .... 1 ~ 11 ~: 'flIT 

~ *IT ~ 'I'<WI' <tiT 'tNT rn f<ti: 

(11\') 'flIT ~ : 'll1fTvr eWt if 
~ 'if\'rTit it; ~  ~ T lfir.!lll'llfTvr 

~ ~  ~ 'liT ;:r'l<R it; 
mft ~ If<: mn:: ~ ~  t , ~ 

flI; 6T'Ii ~ if wm: ~  ~  

~ ~ ~ 'liT 'fi11f f1r\;r ;:rit;; 
;qt{ 

(.-) lfft ~, (fT ~ SffiIR f.!;;:r 
rnFir ~ "fT1!. f9i"lIT ~  qh: m ;;@, 
m'flit ? 

~  (~~ ~~ ~ 

(9i") T~1 

(.-) ~ f9i";:rT ~ If<: mn:: 
rn 9i"t ~ i'!:T ~  ~ 'fliff.!; ~ 
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f .... Tif;n: ~: T ~ H if ~  ~ f<'foJ; 

, ~  '!il : ~ ~  orr,f .f( f'li"'!, i;l"if 
~ ~ 'Ii ~ I ~ T ~  'tift 'lif .qt.I"'f 
fif ll,itR :~ T '!it f,,;{fop! to ["'1",\ f T ~(  

11fff '.l;(T 'li'{i'f[ Q:t ~ f ... niti·{ ~~  'lil 

'lifl1 'F1'r .. ~  ?o''!i ir 'li'( <ff.iIT Q\ ~ 
fq'iTrif-r{ ~  ~ ~ 1~ f'i',.,'f·'f '1f.r 'f.T 

'TT'if ~ 

Proposal for setting up a voluotary Film 
Censors Board consistiog of Film Per-
Sosalities, Writers, Directors, J<'lIm 

Critics 

3876. SHRI C. K. JAFFER SHARJEF: 
SHR! G. Y. KRISHNAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleasod to 
state: 

(a) whether Government propose to ,<1 

up a voluntary Film Censors Board con-
sisting of some knowledgeable film perso-

nalities. writers, directors, film critics and 
public figures; and 

(b) if so, the main features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AI'o\D 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) No, Sir. 

(b) Does not arise. 

Application from Hindustao Leva Limited 

rllr Production of s..uum Tripoly PJIoa-
phate, Surphuric ,",cid """ Pbosphclric .. 

Add 

-3877. DR. RANEN SEN: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

{a) whether the Industrial Licensing 
Committee has cleared the application 
,"hmitted hy Hindustan Lever Limited fOr 
the production of Sodium TripoJy Phos-
phate. sulphuric acid and phosphoric acid: 

(b) whether this foreign held Company 
is already dominant jn the field of $Overal 
consumer items and is making h!llle PT!!-
fits; 

(c) whether there are indigellous tlltre-

preneurs with the. required technicll ex-
pertise capable of producing Sodium Tri-
poly phosphate 'al a foreign exchange 

burden much lower than thai of th,: esti-
mates proposed by the ~  l.evl"; 

and 

(d) if so, on what grounds the applica-
tion of this foreign hOld COmp'ioy has 
been cleared by the Industrial Licensing 

Committee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (d). The '.!ppli-

cation submitted by M/s. Hindustan ~  

Limited, for the manufacture of Sodium 

Tripoly Phosphate, Sulphuric Aci:! and 
Phosphoric Acid has been considered by 
the Licensing Committee. The recom-
mendations made by the Licensi:tg Com-
mittee on this application are, at present, 

under the consideration of Government. 

(b) The Company is dominant in syn-

thetic detergents and glycerine manufac-
turing industries and has been making 
profits. 

(c) One of the firms interested in tdking 

up the manufacture of Sodium Tripoly 
Phosphate have claimed that they Imve 
developed indigenous k.now-how for the 

manufacture .of tb.e product and that the 
fa"reign exchange required by them for 
import of capital goods will be mud! less 
than the estimates of foreign exd!llDge 
requirement indicated by M/s. Hin.a.n 
Lever Limited, in their industrial Iicel\ce 

application. 

Disparity in growth IIIld regiooal im_l-

ue_The oateome '" Four Plve Year 
~ . "" ~ ,10 .thellhldY . ~ 
ed by the Ec:oaomk IUId Scientific 

~ Foadadon 

3878. DR. RANEN SBN: Will Ihe 
Minister of ~  .be pleased .to 
state: 

(a) whether a study conducted by the 
Eooaomic aJId ~  Research Founda-
tion, New Delhi, published in the 197273 
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annual report of the Foundation ~  

that disparity in growth and regional Im-
balances have been the outcome of last 
four five-year plans in the country; and 

(b) if so, Government's reaction there-
to? 

THE MINISTER OF STATE IN 
THE MlNIl>TRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) The Planning 
Commission is aware of the ~ of 
the Study referred to in the 1972-73 
AnnU'a1 Report of the Economic and 
Scientific Research Foundation, New Delhi. 

(b) The Centre's approach to the reduc-
tion of regional imbalances has been spelt 
out in the Approach to the Fifth Plan 
document already laid on the Table of 
the House. 

Per Capita Income during Fourth Plan 

3879. DR. RANEN SEN: 
SHRI ·RAJDEO SINGH: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether per capita income has 
increued during the Fourth Plan; 

(b) if so, the increase registered in per 
capita income in the first four Ye"ars of 
the plan with statewise break up; and 

(c) the anticipated increase in per capita 
income at the end of the Fourth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN 'DHARIA): (a) and (b). The . 
crease in--per capita income over the .~ 

two years of the Fourth Plan works out 
at 5.2 per cent (at 1960-61 prices) accord-
ing to the 'Press Note 00 Quick Estimate 
of National Income for 1970-71' released 
by ihe Centrai Statistical Organisation. 
The attached statement shows state-wise 
increase in per capita income over the 
same period. Similar inform"atioo for 
later years is IlQt available. 

(c) According to the Fourth Plan docu-
ment the per capita income is ellpeeted 
to increase by 16.5 per cent (at 1968-69 
prices) over the Fourth ~  ~ . 

SlaW":"! 
._----------------

St8tes P'ercentaile increase in [970-.[ over [968 -69 
-At current prices . .\t-: ~  prl:e; (1960-61)-

__ (1_) _________ . ___ . ____ ."."... (z) (3) 
--------------.-.-

I. Andhra Pradesh J.4·.0 [r9 

2. Assam Nil.' NA 

3· Bihar )'lA NA 

4- ·Guil;llt. 31'4 ~  
5· '11"",,08 3O . .J! .24'.1 

6. Himachal Pradesh . NA 0' 3 

7· Jammu & kashmir ~  NA 

8. ~. 16'4 06·'5 

9· ldail1.ya PIallesh ,15'2 8'1 

Ip. ~ ~  10'1 (-)1'7 

IJ. Maniin!r" (-)15'2 (-,-)12' 7. 

------
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(1) (2) (3) 

12. Mysore 6'4 4. 1 

13· Orissa NA NA 

14· Punjab NA NA 

IS· Rajasthan 4°'2 19'5 

16. Tamil Nadu 15'6 7'2 

17· Tripura NA. NA1 

18. Uttar Pradesh 9'9 7'8 

19· West Bengal 6'3 1'2 

30. Delhi . 12'6 0'9 

All-India NAl 5'2 
-----_._--------

• except in tile case of Assam (1948-49), Madhya Pradesh (1952-53), Mysore (1956-5,) and 
Rajasthan (1954-55). 

N.B. I. N.A.-Not Available. 
2. The estimates of per capita state income from which ,the percentage increase has 

been Obtained, me made by the respecrh'e State Statistioal. Bureaus 0" ing to 
differences in concepts, mothodology, source materials used and the base years, 
the estimates (lind sO the percentage) me not compmable among the States or with 
the estimates for AU-India. 

3. Negative growth in Mahaxashtra and Manipur me due to decrease in agricultural 
production (evaluated at constant prices). 

3880. SHlU RAM BHAGAT PASWAN: 
Will the PRIME MINI5I'ER be pleased 
to refer to the reply given to Unstarred 
Qnestion No. 459 on the 25th July, 1973 
regarding stoppage of interviews of can-
didates by 1:1. P. S. C. for jobs abroad 
and s!ate the total expenditure inc:urred in 
iAterviewiDg candidates abroad dnring the 
last three yeaJ8? 

TIlE MINISIER OF STATE IN THE 
.MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SURI RAM NIWAS MIRDHA): 
No expenditure was incurred during the 
last three ye'ars on this acc:ount since no 
interviews abroad were held after Jnly, 
196'. 

PropaaI for Tedlaial CoDaboradoa Ia 
Private Sedor willi Forefp Caantde8 

3882. SHlU DINEN BHAITA-
CHARYY A: Will tha Minister of IN-
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether there is any proposal for 
allowing private entrepreneurs 10 enter 
into tec:bnic:'al c:ollaboration on a large-
scale with foreign c:ountries; and 

(b) if so, the outlines thereof, country-
wise? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SURI C. SUBRAMA-
NIAM): (a) and (b). Theie is no such 
proposal. Government's poliCY' c:ontinueo 
to be to allow the import of tec:hnology 



145 W,.itkn Answers SRAVANA 31, 1895 (SAKA) Written Answers 146 

selccLvcly only in sophisticated fields of 
industry where technoloJical gapa exist in 
tile country. 

Payment of Overtime AUowance in P. Ii: T. 
Department 

3883. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of COM-
MUNICATIONS he pleased to state whe-
ther Post and Telegraph Department has 
decided to stop overtime aUowance aystenl 
in the Depatment? 

THE MINIsrER OF COMMUNICA-
TIONS (SHRI  H. N. BAHUGUNA): No, 
Sir. 

Sugaestion of TIIIIIiI Nadn Govenameat to 
set up an Iuter-Stllte Advilory Connell 

3884. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Tamil Nadu Govern-
ment has recently urged the centre to set 
up Inter-State Advisory Council and abo-
lish the post of Governor; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) and (b). QueatioDs 
relating to Centre-State relations inclUding 
the setting up of an Inter-State Council 
and the appointment of Governors have 
heen .tudied in depth by tile Administra-
tive Reforms Commission aDd the Study 
Team 'appointed by the Commiasion. The 
Administrative Reforms Commission have 
come to the conclusion that the provisions 
of the Constitution governing Centre-State 
relations are adequate for the purpose of 
meeting any situation or resolving any 
problem that may arise in this field. The 
recommend'ations -of the Admiaistrative 
Reforms-Conimission on Centre-State Ie.la-
tionships are under examination. The 
views and reactions of the State Govern-

ments on the recommendations of the Ad-
ministrative CommiSlion were aile soHut-
ed. So far view of Mysore, Gujarat, 
Uttar Pradesh, M'aharashtra, Himac!:tal 
Pradesh and Tamil Nadu have been re-
ceived. The Government of Tamil Nadu 
in its reply have inter alia recommended 
the Constitution of an Iuter-5tate Council 
and the abolition of the post of Gover-
noTS. The comments of the Government 
of Tamil Nadu would be examined along-
with the views received from all nther 
State Governments. 

3885. no ~ ~~  : 

'flIT ~ f<flmr 1 ~ ~ 'liT 

~ ~ : 

('Ii) 'flIT 'ffl<: m iii ~ 

mr iii ~~ T ~ if ~~ m:lf.T<: 

"f;T ~ m:'Iil'<:T rihr if 'Iil"( ~ 'Iirorfo'lT 

~~ T :~ ; 

('!if) ~, m ~ '!irnl"fo'lT 'R 
~ ~ f.!;<rr ~ ; m: 

~-_ mrm "'IT ~ 

,,~~ (lifT ~  ~~) 

(lfi") ~~- 1 .. ~~ ~ 
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3~ 1Ur ~ l!;nrCq .t;t il1l'AM' 

"fitlff ~T ~1  r..rot n-q ~  
~  .qjt 

3886. 41.0 mE ... ..( lfIlf ~ ~ T : 

'f'iT * ~ ~,,  'IIi., :T~ <rnf.t 'fIT 
lin ;j;fif f'li": 

('Ii") ~~ h ij; ~ ~ ~~ it 
+r511lf m ,,~ ~ : T T ij; f<'f<t ~  tTlJ; 

T~~~  / 'lfmlJ 'lif 'li"f fororr<m: ~ T <m . 

~ 

(li") ~ ~  ~ ~ ~ ,;; ~ - gQ; 
,,~~ : T 1  fit; ~~  it ~ ~ , : 'flIT 

'f!IT ~ ~ l:i!:f ~ ; 

(tT) T,* ~ ,T 1 11 ~  

if 'Ifrof ~~ ;m: T ~  'li"f llitr 'fIT 
~  ~ 

('f) lff,{ iP", <l'T 'f!IT ~  ~  'li"W 

fifoJflf f<'fllT tT!IT ~, ~, lift ~T, <l'T ~  

m it lfi. ;n; fif Jf If f<'fllT orrQ;llT ? 

~ m.mlimrll if ';111-
If;ft (-n f;r«mirlfr;r ~ ) : 
('Ii") ~~~ - ~  it ~ T i;zrrmr 
~ it f<'fQ; <iT;; ~ 91 -  .,.,,) ~ 1TQ; 

~  

_ (li') fqg? ~  it "m ~ T ( 'fit 
~T  ~ .. ~ , ftiITlffl'f ~ ,""-flffl 
If:rr.f lfi\'fT <I''fT if;.:jftl'f ~ ,,~  lfiT 

lftJl-li'i ~~ 1 1 ~-  '!'t ~ ~ ~  

it r.rQ; ,,'1<'r&f1 ~ I ~ -if ;;rr.,!,'ri, 

<ri<rr, ~ T 1 ~~ ~  

~ ~ :~ ~ f.fff iii qm 
~, ~ ~ , lrNIlitOOf'«i''fAl1-
ftTlfi T:!;l\'i> 'Iff it-=-rzr lRl'!W ~ it mr 
~  

('f) ~~ - .  ~  ifi"\ ~ 

tTl1T ~ 1M 'f->:;T q, ,T h ~  lfif;;rr 'Qf 

~  

~  if 'Cllfi-<in: f .. ""'If iF. iii ,, ~1 T 

oIIIT ........ r« 

388 .~  ~ ,ll'i'" ~~ T: 

'flIT ~ : ll\;rf !'fi!: ~ '1ft li!lT 
mf!fi: 

(lfi) ~ ~ ~ ~ if ~  

~ ~~  

~~  

(li') fw;IT ~ ~ ~(  it niJi" 
qh: <fT<: ~ it m rn ;rr.r 
mr.r ~ 'fit ~ ~ trir 
~  

( tT ) ""'" 'li"nmr:IT it ;prri ~ 

ctWr "" mrrorr ;it ~ ~ ~ 
;;i't 5, 1 0 ~ 15 W ~ ~ 

~ ~ m lfi\ <:il: ~ ~ ,,~ ~ 

~ ,  ~.  ·$1,,11"" iJ{T fGllT tT!IT <:NT 
'fi4; ~ ~ 'flIT ~ ; qh: 

("1') ""'" ~ '1ft lfv:mfri;l 
~ ~ t·.forif ~ 1fIlT ~ 

~~ ? 

.tim: !'i;ft ( ,~ (  

~:~~) 'r('f). ~. ~,  
;jff.:W .~ ~ ~ ~ '1<: ~~ 

~~  
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~.  ~ .  3 ~  ~: ~  ~ ~ 

~  ~ r""q Iinim, 

3s'S8. no 1 ~~  f':i!llf,.'IlT: 

If/:!T '!i;m: #, ~ ornR ..n-FIT rn 
f.I; 

(lfO) ~ ~ ~ it 
31 4,mt, 1973 'lft 'liTlf 'ii<: ~ 
;f"l"trlITHTlil tl:GlI"T f'f.CTiff ~ ; 
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<I'f> "'"' ~  ~ lITT'Ol m<rT'iT ~ :T 

'fif.r ~ ~ ~ " ~ 01iJ1l"!f> lI"r.m 
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on: f;P1fT ~ , 
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(;p) ~ ('EJ) . ~ ~ ott 
~ W ~ ;qh: ~. 'iT1lT 'l"e.r on: <.V 
~T~1 

DoM' l\1atkei Sy.tem" Ibr EIaeaCIaI'" Com-
modliies Re.,omllHin'ded bY die" In'ter. 

MIdIIIIerIa1 Gi'Oup on PrI_ 

3889, SHRI D. D. DESAI: Will the 
M;nister of Pl.ANNING be pleued to 
state: 

(a) whether the inter-Ministerial group 
on prices has come to conclusion that a 
dual market system for essential commo-
dities is inesc'apable; and 

(b) if so, the outlines of the scheme tor 
doal Jh1irket aDd the reaaon:; for promotinl 
this svsiem? 

TRB MINISTER OF STATE IN THE 
fdtNImV OF PLANNING (SHRI 
MORAN ~1 ): (a) aiid (b). The 
Planning" CommiSsion set up a Committee 
ori !!ssentia'l Commodities and Articles for 
Mass Cbnsuinptiiiit to suggest lorig-term 
and sllort:term pollCieit a'iTd measures for 
making available essential commodffles 
and articles to the commOn man at reason-
able prices. The Committee has iust sub-
mitted to the Planning Commission its 
reports on the broad approach to the sub-
ject and suggestions in respect of Coarse 
Cereals, Pulses, Sugar, Gur and nand-
sari, Edible Oils, and Vanaspati. Part 
two of the Report co'Yerlng" the remaining 
items will be submitted shortly. 

It will not be proper to make public 
the recommendations of the Committee 
before the Planning Commission has 

taken a view. 'i 

impOrt of 'I'rUd< Tyree 

3890. SHRI D.  D. DESAI: Will the 
Minister of INDUSriuA!. DEvELOP-
MENT AND' 'SCIENCE .ANo TECHNO-
LOGY be pleased iO refer to tJi'e reply 
given to Unstarred Question No. 8794 011 
2dd May, 1973 regarding import of Truclc 
Tyres and state: 

(a) whether Government have instructed 
the State Trading Corporation to import 
5000 truck tyres; aDd 

(Ii) if so, the progress made in imporl-
ing truck tyres and meeting tyres short-
age generally? 

THE DEPUfY M1NISTER IN THE 
MINISTRY OF INDUSTitIAL DEVE-
l.OPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Yes, Sir. 

(b) The State Trading eorporatioil have 
imported 36 lyres as ~ helm Sri 
Lanka on whiGb tests/triaIs are' being con-
ducted by some of the State Road Tran .. 
port Undertakings. 
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To meet the situation arising out of 
shortage of ~  tyres in size 900 x 20, 
Government have authorised the import of 
a total of 32,400 tyres in this category 
from various sources. In addition, the 
tyre manufacturers also have been request-
ed to maximise their production of this 
category of tyres for which any request 
for import of balancing equipments etc., 
will be considered favourable by Govern-
ment. 

Murder of a JluslDessman in ChandDi 

Chowk, DelhI 

3891. SHRI PURUSHOTTAM 
KAKODKAR: 

SHRI G. P. YADAV: 

Will the Minister of HOMB AFFAIRS 
be pleased to state: 

(a) whether a buaiaessman was shot 
dead in Chandai Chowk, Delhi on 25th 
July, 1973 during day time; 

(b) whether the constables whG were 
on duty were looking on as the incident 
took place; and 

(c) whether any arrests have bccn 

made? 

THB DEPUT't MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a). Yes, Sir. 

(b). No, Sir. A constable posted for 
Bnti-pickpocketiag duty assisted  a person 
from the public in over-powering the ac-
cused on the apot. 

(c). Two persons havc been arrestecL 

National Productivity Couucil on Shari ... 
ga\as of Productivity 

3892. SHRI BANAMALI PATNAIK: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether the guidelines evolved by 
the National Productivity Council on shar-
ing gains of productivity and to adopt 
them on extensive scale have been im-
plemented by any of the industries; 

(b if so, the broad outlines thereof; and 

(c) if not, the reasons therefor? 

mE DEPUTY MINISTER IN THB 
MINISTIW OF INDUSTIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MU-
KHERJEE): (a) to (c). Government is not 
aware whether the guidelines evolved by 
the National Productivity Council on shar-
ing gains of productivity have beell im-
plemented by any of the industries. The 
Council have, however, widely circulated 
the guidelines among the organisa-
tions of the Employers and the 
Trade Unions -'requesting them for their 
adoption at the enterprise level. They 
have also been adopting the pro-
cess of prO!1Bgating these by organising 
regional seminars on Sharing the Gains 
of Productivity. 

Cement Plants ;n Public Sector 

3893. S>HRI ~ TT  

KAKODKAR: 

SHRI SHRIKRISHAN MODI: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCB AND 
TECHNOLOGY be pleased to state: 

(a) whether his Ministry has proposed 
an outlay of Rs. 564 crores for its Fifth 
Plan programmes: 

(b) if so, whether the programme in-
clude six new cement plants in the public 
sector; and 

(c) if so, cullines thereof? 
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mE DEPUIY MINISTER IN THE 
MINISTRY OF INDUSRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MUKH-
ERJEE): (a) Yes, Sir. 

(b) Yes, Sir. 

Location 

I. Neemuch 

2. Akaltra 

3· Kurkunta (expansion) 

4· Yerreguntla 

5· Tandur 

6. Adilabad 

Besides, the above, Barwala Project of 
4 or 5 lakh tonnes per annum capacity 
and Dalla (Expansion) Project of 8 lakh. 
tonnes per annum capacity are also under 
consideration of the Government. 

Financing of Telecommunication Pro-
jecIB In IDdIa 

3894. SHRI P. A. SAMINATHAN: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether IDA is also joining the 
Canadian International Devclopmeltt 
Agency and Hungary to help finance a 
telecommunication project in India; and 

(b) if so, to what extent the aid will be 
given by the three agencies in the develop-
ment of CQlDJDunication project in India? 

mE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
The World BankJI.D.A. has been the 
major apurce of financing the foreisn cost 

(c) The outlines of the new cemeDt 

plants proposed to be taken up by the Ce-

ment Corporation of India during Sth plan 

are given below:-

---------.. -•... -
Capacity Estimated  Estimated 
(per cost pro\'ision 
annum) in \' plan 

(lakhs (Rs. in (Rs. in 
tonnes) Jakhs) lakbs) 

4'00 1,538'00 1474'00 

6'00 1,932' 00 1860'00 

4'00 I,400'00 1336' 00 

4'00 1,564' 00 1564'00 

4'00 1,738' 00 1738'00 

4'00 1,62,.'00 1624'00 

of telecommunication projects during the 
3rd Plan (75.m. US $) and the 4th plan 
(133 m. US $). The C.I.D.A. is also 
financing (40 m. C $) for the 4th plan 
project. The Hungarian credit has also 
been made use of (about 14.5 m. US $ 
equivalent) for certain projects. 

(b) The I.D.A. baa recently signed ano-
ther agreement to provide foreign al:hange 
assistance of US $ 80 million for fina_ ''lg 
the requirements of the first 2 yean of tne 
5th Five Year Plan i.e. for the period 
1974-71i. No further orders have heeD 
finanlised with tbe CIDA or the Hungarian 

Government. " 

Increas2 in Expenditure of Central Resern 
Police 

3895. SHRI P. A. SAMlNATHAN:Wm 
the Minister of HOME AFFAIRS he 

pleased to state: 

(8) whether there has been 'a se\'en-fold 
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increase in the expenditure by Government 
on the Central Reserve Police Force since 
1969; aDd 

(b) if so. the facts thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) No, Sir. 

(b) Does not arise. 

Formation of People's Commlttees for 
Implementation of Employment Schemes 

for Landless LaIJouren 

3896. SHRI P. A. SAMINATHAN: 
SHRI PRABHUDAS PATEL: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether formation of ~ ~ com· 
mittees has been suggested by the Union 
Planning Commission for the implementa. 
tion of various employment generating 
schemes for landless labourers; and 

(b) if so, the reaction of the State Go-
vernments in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). The 
Planning Commission has, in the Guide-
lilies issued to State Governments for for-
mulation of the Fifth Plan proposals, re-
commended the establishment of commit-
tees of beneficiaries at the village and block 
levels to advise on the ~  of 
land reform. measures 'and ~  of 
I11pwrting facilities to" beneficiaries of land 
refonn. No committees have been sugges-
ted for the implementation of emp10yDterlt 
geRerating schemes for landless labourers. 

"d Hoc Appointments In the Gl'Ide of 
L.D.C. in the Mlnlstrles/DepaItmenD 

389'7. SHRI P. A. SAMINATHAN: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether some 'ad-hoc appointments 
in the grade of L.D.C. are made in the 
Ministries/Departments of Government 
of India every year; 

(b) if so, the ilWIlber of SUl:b a1lJllllnt-
Dlents made in !be" Mfllistries and Depart-
ments during"tbl: last three yeats; and 

(c) whether Goveriiiiient propose to re_ 
golarise these appointments in view of the 
long service and experience of" the caildi-
dates in the various Ministries/Depart-
ments; if not the reasons therefor? 

THE MINISTI!R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) and (c). Recruitment to the posts of 
Lower Division Clerk in the Central Se-
cretariat is made through annual competi-
tive examin'ations held by the Institute of 
Secretariat Training and Management. The 
MinistriesjAttaehed Offices participating in 
the C.S.C.S. are permitted to engage Lo-
wer Division Clerks, on 'ad hoc basis, for 
a few months, through the Employment 
Exchange, during the interval between two 
succesive examinations, to meet their un-
anticipated urgent requirements on the 
specific condition that the persons so ap-
pointed would be replaced by a qualified 
candidates of the Clerks' Grade examina-
tions. Tn view of this, the question of re-
golarising these ad hoc appointments of 
L. D. Cs. does not arise. 

(b) The ilifOriilatiOt1 Ii being eoflec:'led 
and will be lliid on the table of the Honse. 

Sale of Je"eDery and Valuable Artldea hy 
Former RDlen 

3898. SHRI HEMENDRA SINGH BA-
N"ERA: 

DR. LAXMINARAIN 
PANDEYA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) wheher the Supreme Conrt in Ita 
judgement on the privy pane isSue of the 
P.X-lI:u1ers lias held thllt jeweDery and the 
valilatile articles" of the ex-mIen are their 
personal property; 

(b) if so, whether the ~  are re-
quired to take permiasion from the G0-
vernment before selling them: and 



IS7 Written Answers SRAVANA 31, 1895 (SAKA) Wr'lte'l. Answers IS8 

THE MINISTER OF Sf ATE IN THE THE DEPUTY MINISfER IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ MINISfRY OF HOME AFFAIRS (S.HR1 
K. C. PANTj: (a). The Supreme Cour'. 
judgment on the Privy Purse Case of 
1970 has riot dealt with the question of 
private properties of former Rulers includ-
ing jewellery and other valuable articles 
belonging to them. 

(b) No permission of Government is 
required for the disposal of jewellery by 
S"ale or otherwise by former Rulers, 
However, in the case of jewellery which 
has been declared as heir-loom for purpo· 
ses of exemption from Wealth Tax, one of 
the conditions imposoo is that if the jewe-
llery is sold, Wealth Tax will be payable 
retrospectively. Even in such cases, prior 
permission of the Government for selling 
the heir-loom jewellery is not requ'red. 

(c). Does not arise. 

News Item "Pimps Pump out Pennits 
from V _I_P.," 

3899. SHRI JYOTIRMOY BOSU: 
SHRI JHARKHANDE RAJ: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether his attention has been drawn 
to an article published by the 'Hindustan 
Times' New Delhi dated the 22nd July, 
1973 under the caption "Pimps Pump Out 
Permits from V.I.Ps."; and 

(b) if so, the reaction of Government 
thereto? 

F. H. MOHSIN): (a) Yes, Sir. 

(b) The news-item presumably refers to 
'a person who was prosecuted for an offence: 
under the Suppression of Immoral Trallic 
Act, 1956 and was acquited. Since then 
there has been no complaint of illeg<ll 
activity 'against him according to the poiice 
record. The other allegations in the article 
c.Juld not be verified for want of suffi-
cIent detail. 

Guards provided to Ministers 

3901. SHRI JYOTIRMOY BOSU: Will 
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to Un-
starred Question No. 2287 on the 7th 
March, 1973 regarding Security Guards 
provided to Ministers and atate: 

(a) the number of Security Guards pro-
vided to each Centtal Minister, including 
Minister of State and Deputy Minister, 
year-wise, as in 1967, 1969 and 1973; and 

(b) the total expenditure incurred on this 
account in 1967, 1969 and 1973 to date? 

THE DEPUTY MINISfER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) and (b). A Statement 
is being laid on the table of the House. 

STATEMENT 

Statement showing the number of security guards provided to Central Ministers including 
Ministers of State ani DepUty Ministers. 

Year No. of Security guards provided 
Sub-Inspr_ Asstt.Sub Head Con-

Inspector Constables. tabl .... 
----- --_ .. ---- ------ --.------- ---------

1967 38 Cabinet Ministers, Ministers of 
State and Deputy Ministers. 4 44 85 

1969 38 Cabinet Ministers, Minioters of State 
and Deputy Ministers. 4 3 46 93 

1973 54 Cabinet Ministers, Ministers of State 
and Deputy Ministers. 4 3 124 267 

1579 LS.-6 
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Expenditure incurred on security guards. 

Year. . Amount 
(Rs.) 

1967 . 3,14,622' 75 

1969 4,61,988' 55 

1973 9,17,963· 02 

Imported IIIStrummfs IJiDg UDDIiIised in 
IJIIha Institute 01. NudeIIr Phylia 

3902. SHRI JYOTIRMOY BOSU: Will 
the Minister of ATOMIC ENERGY be 

pleased to state: 

(a) whether it has been alleged that 
illStrumeDlS valued at about Rs. 16 lakhs 
brought from abroad for the Saba Insti-
tute of Nuclear Pbysics have either been 
misused or not used at all; 

(b) whether many iDIItruments are \yinll 
idle for the last three years; and 

(e) if so, the value of each instrument 
imported during the last three yean and 
the reasons for non-utiliaation7 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF INFOR-
MATION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI): (a) Neither the De-
partment nor the Director of the Institute 
are aware of the allegation. 

, (b) No major imported equipment ha, 
been lying idle for three years. 

(c) Does not ariIe. 

3903. "" ~ cr.n : iflI1 ~ 
~~ 1T~~  : 

('11) iflI1 ~ 'liT ~ 3 ~, 

1973 it . . ~~-  ~-

~  it ~ ~ <f\1r it iffiT 
~  ~ iI'!il'tiT 'I1T m 'Il'T ~ 'Efrqvrr 
;t't $ fu;rm ;m ~ ~ ~ .  

~ ~  ~ <f\1r ~ ~ 
00 <f\1r 'liT i!:T !Q'lr ~ ; ~ 

(II") lift ~, cIT ~ ~ it 
~~ T 1~~? 

If!!: q';n<'l1l' ~1 ~ fqlff1'; if ~  

1M" (11ft ~ fil"lim finri) : ("') ~~~ 
(11"); ~ I ~  ~ ~ it 
~ it ~ iIR 'liT fuli '1ft 00 
t mit 11ft m ~ ~ ~ if 
~ fit;q"r & fi!; ~ f<r;mJ 'liT <rl!T 
~ t ~ ~ fit;q"r tfllT I 

~T ~ ( ~~) ~ ~ ~ T 

~ T ~ 1 1 T  'ii-pn 

3904. 11ft ~1  ~~ : 

11ft 1t1I'0 ~  ~~  : 

('11) iflI1 ~ ~ ~ 
: ~ (~) ~  

'liT m-U ftm" m ~ 1WT orf.r 
~~ T~ ; 

(II") lift ~, cIT lfIIT ~ if 
~~ T~...- ~  

~ 

(if) ~ it ~ iflI1 ~ ~ 
~~ . ~ T~ 

P 
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~ ~ if 'a'f-lr.ft (1ft ~  

,{;to ~~ ~) : ~ l1'WR rm ojf;;fT 

~ ~  ~:-

(if» ~ ~ ~ 13/14 
~~, 1973 '!iT 'Uft;r it '!CiT l]'iI" ~ 
~ 'Ifl1T lfIlT 'IT I q1ft ~ '!iT m 
~~~  . ~ ~ 

T ~ :~~ ~~ 
~ ;;rr WIlcfI' fit; ~ mil'!>l F(lI'f 'I>'t 
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~  
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~ ...,..~ 

3906. '* ~ ~ 1J'm" : 
~ ~ tiorT ll"li: m if>T i'1T rn 
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('I» ~ ~ <ii ~  ~ '1ft 
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f'f;ir lJit ~ ; ~ 
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~ T~? 
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~ ~ if ~-  (~  ~  

~  ~~) : ('f» orf ~, ~ : I 
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Dillicuities experienced by Freedom Fight· 
ers .. hUe receiviDg PensiollS 

3908. SHRI SAMAR GUHA: 
SHRI S. C. SAMANTA: 

wm the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the freedom fighters are reo 
quired to give imprints of thumb aDd four 
fingers of either right or left hand at h~ 

time of receiving pension in the case of 
bolh literatate and illiterate freedom fighl-
ers; 

(b) whether such procedure has evoked 
resentment from the freedom fighters "and 
Press criticisms have also been made aga-
inst such procedure; and 

(c) whether Government servants are 
required to give similar thumb imprints .. t 
the time of receiving pensions; if nol, the 
reasons for imposing such procedure in 
case of freedom fighters and whether this 
procedure is proposed to be changed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
F. H. MOHSIN): (a) to (c). It is not ne-
cesrary for a person who can sign hi. 
name to furnish left haDd thumb and fin· 
gers impression as part of the identifica· 
tion material at the time of drawing pen. 
sion. In the letter conveying the sanc, 
tion of pension from Central Government 
to the freedom fighters, this po.ition has 
been made clear.' 

A few complaints have, however, been 
received that some authorities insist on 
both signature and, thumb impression telc. 
at the time of drawing first pension. The 
correct position has, however, been brought 
to the notice of all Accountants General 
and State Governments. 
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Gnmt 01 Freedom FigbI ..... Pension ,to 
Ex-INA Personael 

3909. SHRI SAMAR GUHA: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

('8) whether ex-INA personnel have re-
ceived freedom fighters' pension; 

(b) if so, their number and the appli-
cations of the ex-INA personnel pending 
with the Government; and 

(c) whether Government will consider 
the applications of ex-INA personnel wbo 
joined tbe army of Netaji Subhas Chan-
dra Bose. not from the British Army, but 
as civilians, if so, the facts thereabout? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): ('8) and (b). Pension has 
been sanctioned to 830 ex-INA personnel 
so far and-7,812 applications are still pen-
ding with the Government. 

(c) The ex-INA personnel who have 
suffered imprisonmentldetention for a mini-
mum period of six months in iails or mili-
tary camps in India Or abroad or whn 
have been dismissed/removed from Mili-
tary Service or Government Service, are 
eligible for grant of pension. 

A Committee with Shri Shilh Nawaz 
Khan, as Chairman has been set up to 
scrutinise cases of ex-INA personnel who 
have not been able to furnish any evi-
dence about their political su1fering8 i.e. 
imprisonment, detention, etc. 

Exhibilioa of the t...... dommenlary on 
N_JI Bose in all the clnema houses of thc 

COUDCry , 

3910. SHRI SAMAR GURA: Will the 
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state: 

(a) whether the documentary film on 
Netaji produoed by Shri Ashis Mukherjee 
received wide 'appreciation from film cri-
tics and eminent personalities; 

(b) if so, whether he will make an ap-
peal to the Indian Motion Pictures As-
sociation aU over the country to exhibit 
the 4,000 ft. long total documentary on 
Netaji in different cinema houses and if 
so, the steps taken in this direction; 

(c) whether this documentllry will be 
specially exhibited through the organisation 
of mass media under Government for 
strenpening the spirit of national inte-
gration; and 

(d) the apecial effort to be taken to show 
this documentary film to the students aDd 
the youths all over the country and the 
steps tllken or proposed therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) Two letters of appreciation 
for this film including one from the Hon'-
ble Member have been received by the 
Government. 

(b) Under the Compulsory Exhibition 
Scheme, only approved films of length not 
exceeding 2000 ft. can be released in pub-
lic cinemas. Films Division have entered 
into an agreement with Shri Ashis Mu-
kherjee for the production of a two-reelcr 
film on Netaji. When thia film is comple-
ted and approved by the Film Advisory 
Baard, it will be releaSed for exhibition 
over the theatrical circuit. The question 
of appeal to the Indian Motion Pictures 
Association for ahowing the 4-reelcr docu-
mentary film could be considered after the 
2 reeler film has been completed and ap-
proved by tbe Film Advisory Board. 

(c) and (d). Apart from theatric'al re-
lease, the 4 reeler documentary could be, 
considered for telecasting by T.V. Centres, 
exluDition by Field Publicity Units etc. 
The prints could also be loaned to uni-
versities and other educational institu-
tions. 
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CoDliDDatioa of ~ III the &!OIlDtry 

3911. SHRI SAMAR GUHA: 
SHRI SOMNATH CHAlTER-
JEE: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

ta) the reasollS for continuing emu-
gency even after the "Simla Agreement" 
with Pakistan; 

(b) the steps taken by Government in 
exerciSe of the special power given by 
"Emergency" after the said 'Agreement': 

(c) tIle number of arrests made, per-
SOlIS kept under detention and other puni-
tive measures adopted in suspension of 

~  19 of the Constitution durill<l the 
period; 

(d) the sWps taken against lock-outs. 
according to Emergency Power: and 

(e) whether Government wJ1l review the 
issue of the desirability of continuing em-
ergency7 

THE DEPUfY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) and (e). Keeping in 
view the overall situation, which is being 
kept under constant review, Government 
are of the view that the time has not yet 
come for revocation of the Proclamation 
of Emergency. 

_ (b) to (d). No arrests have been made 
under the Defence of India Rules, 1971, 
during this period by the State Goveru-
ments of Alldhra Pradesh, Gujarat, and 
Union Territoriei of Andaman and Nico-
b'ar, Chandigarh, Dadra and Nagar Haveli, 
Goa, Daman &: Diu, Laccadlve, Minicoy 
and Amindivi, Pondicherry, Mizoram and 
Arunachal Pradesh. 8 persons were ar-
rested in Assam. 36 in Mysore, 3 in Ha-
ryan'a, 95 in Punjab and 43 in Manipur. 
In Tamil Nadu. ca!IC1 were started against 
90 persons, of whom 57 were arrested 
and 33 surrendered before the Court. 
llemaininl! informatiou is being collected. 

Committee to review the appJJc:ations of 
Ell-INA pel'SOllllel for ~  Fighters' 

PelIIIIom 

3912. SHRI SAMAR GUHA: Will tJoc 
Minister of HOME AFFAIRS be plea.cd 
to state: 

ta) whether Government propose to set 
up a Committee to review the applications 
for freedom lighten ~  from ell-
INA personnel; 

(b) if SO, the names of the members of 
the cOmmittee proposed: and 

(c) whether a representative of tho "All 
India Azad Hind Fauj Association", an 
organisation of the INA personnel, wbich 
was recogni!ICd by late Prime Minister, 
Shri Iawaharlal Nehru, as tbe main orga-
nisation of the INA personnel, will be 
included in the Committee and if so. the 
facts thereabout? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) .. Yes, Sir. 

(b). The composition of the Committee 
is as foUows:-

1. Shri Shah Nawaz Khan-Cbal.r-
man. 

2. Shri Mohan Singb, M.P., Mem-
ber. 

3. Shri S. M. Ghose, Freedom Figh-
ter, Member, 

4. Shri Rabinder Nath Tyagi (Deputy 
Secretary, Ministry of Defencel-
Member. 

S. Shri R. L. Pardeep (Deputy Secre-
tary, Ministry of Home Affairs-
Member Secretary. 

(e). Since this Committee already in-
cludes two ell-INA members. Shri Shah 
NaW'az Khan and Shri Mohan Singh, it 
is not proposed to expand it furtber for 
the present. 
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Setting up of MIoI Paper MilIB 

3913. SHRI BANAMALI PATNAIK: 
PROF. MADHU DANDAVATE: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLoGY be pleased to &tate: 

(a) whGther the desirability of setriDg 
up mini paper mills based on surplus 
bagasse and straw  produced at the mini 
sugar mills in rural areas has also beeo 
considered; and 

(b) if so, with what results? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSI'RIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

C_ 01 en. pIIIIIIIng by PUIItaaIs Blnee 
the last Indo Pak War 

3914. SHRI BANMALI PATNAIK: Will 
the Miniter of HOME AFFAIRS be plea-
sed to state: 

(a) the number of Cllses 01 tress-passing 
by Pakistani reported since the last Indo-
Pak war on the Indo-Pak border; 

(b) the number of persons arrested for 
spying out of them and the action taken 
against them; and 

(c) the steps taken to strcqthen the 
vigilance on the border? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c). The informa-
tioo is being collected and will be laid 
00 the Table of the House in due course. 

Report of the Committee appointed to 
ExamIne Prkes-Income..Wages Productivity 

Polk:y 

3915. SHRI BANAMALI PATNAIK: 
SHRI .RAJA KULKARNI: 

Will the Minister of PLANNING be 
please4 to &tate: 

(a) whether the Planning Commissi')D 
had appointed a Committee to examine the 

question of pricerincomerwages-producti-
vity policy; 

(b) if so, the progress made by the com-
mittee in its work; and 

(c) the time by which report is likely 
to be made available and whether a copy 
of the same would be laid on the Table 
of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHtU MO-
HAN DHARIA): (a) to (c). A Committee 
on Wage Policy was set up by the Plan-
niog Commission early in February 1973. 
The Committee submitted its interim re-
port in March, 1973. The recommenda-
tioos of the Committee are under exami-
nation. 

Price policy and other aspects of incomes 
policy for the Fifth Plan 'are being 
studied separately as part of the formula-
tion of the Draft Fifth Plan. The results 
of these studies will be incorporated in 
the draft Fifth Plan document which wfil 
be presented to the House in due course. 

3916. SHRJ H. N. MUKHERJEE: Will 
the Minister of PLANNING be pleased 
to state: 

(a) whether even well-intentioned and 
well-prepared pIan schemes have failed in 
the past due to faulty implementation; 

(b) if so, whether Government are tak-
. ing 'any special steps to improve the plan 
implementation machinery; and 

(c) if so, the steps being tsken in this 
direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a). Yes Sir, in some 
cases. 

(b) Yes Sir. 

(e) The Approach to the Fifth PlaD, in 
its chapter on Implementation, iDdicates 
some of the areas which call for major 
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e1Iart to improve implementation and the 
steps to be taken in this direction. The 
setting up of suitable monitoring machin-
ery at various levels is an important step 
initiated recently to improve the implemen-
tation process. Guidelines have been is-
sued to the State Governments in this re-
gard. Guidelines have 'also been prepared 
for Central Ministries for strengthening 
their mOBitoring machinery in respects of 
projects and schemes under their control. 
A monitoring and Evaluation Unit is 
being set up in the Planning Commission 
to continuously monitor the progress of 
the economy in the strategic sectors and 
to analyse in depth the data regarding the 
implementation of projects in these sectors 
and recommend steps to be taken to im-
prove implementation. WIth a view to 
help the State Governments to strengthen 
their Planning Machinery at the State le-
vel, the Central Government has offered 
to bear 2I3rd of their expenditure for 
some initial period. This will certainly 
assist in cre'ating effective Monitoring ByS-
tem at the State level as well. 

Central AlIoistance to West Bengal for 
creating empiOJllleJlt 

3917. SHRI H. N. MUKHERJEE: Will 
the Minister of PLANNING be pleased 
to refer to the reply given to Unstarred 
Question No. 2434 on 8th August, 1973 
regarding allotment of funds to States to 
ereate employment and state the broad 
outlines of the schemes for which Cen-
)ral Assistance has been given to West 
Bengal? 

THE MINISl'ER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): A statement is laid 
on the Table of the House. [Plac.d in 
Library. See No. LT-S4S9/73]. 

Thermal Power Prol.ct at Dalkhola in 
West ",,1 

3918. SHRT B. K. DASCHOWDHURY: 
Will the Minister of PLANNING be 

pleased to stale: 

(a) whether the Thermal Power Pro-
ject at Dalkhola in West Bengal is nwait-
ing final disposal by the Planning Com-
mission; and 

(b) if so, whether his Ministry will 
clear the Project immediately in order to 
build up infra-structure for development 
of that area? 

THE MINISl'ER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) and (b). The project 
is under consideration in the PlanninR 
Commission and a final view will be taken 
as early as possible. 

Post OI1ices opened In District Coach 
Bellar 

3919. SHRI B. K. DASCHOWDHURY: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the total number and names of 
Post Offices, Sub-Offices, Branch Offices 
opened in the District of Cooch-Behar, 
West Bengal in the last three years; 

(b) the total number of such cases which 
are still pending for consideration on 
which several representations by the people 
and the locality representatives have been 
made to the department; and 

(c) when such remaining Post Offices 
will be considered and opened? 

THE MINISTER OF COMMUNlC.-\-
TIONS (SHRI H. N. BAHUGUNA): ('ai 
II Branch Offices and I Sub Office. we .... 
opened in the District of Cooch-Behar 
during the last three years ending ~ h 

June, 1973. The names are:-

I. Kismat Adbari B.O. 
2. ~  B O. 
3. Tapurbat B.O. 
4. Jam.d'arerha<h B.O. 
~. Jiranpur B.O. 
6. Silduar B.O. 
7. Nab";an B.O. 
R. Thoraikhaoa B.O. 
C). New COClch-Behar B.O. 
to. Akrahatbandar B.O. 
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11. Atpukuri N'ayerhal B.O. 

12. Durgabarisubashpalli S.O. 

(b) Representations ior opening post 
offices at 15 places have been received and 
are under examination. 

(e) As soon as the examination is over, 
the post offices will be opened wherever 
the prescribed conditions 'are satisfied. 

PaYD,ent of Rents by P. '" T. Department 
in We. Bengal Circle for Honsing Post 

Offices and other oJIices 

3920. SHRI B. K. DASCHOWDHURY: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the total amount of rent paid per 
year during the last three years to private 
house owners by the P. & T. Department 
in West Bengal Circle for housing Post 
Offices. Telegraph Offices. Telephone Ex-
changes and for otlier purposes of the 
department. 

(b) the total amount of rent, as afore-
said, paid in various Districts and Calcutta 
separately; 'aDd 

(c) whether the Minister will consider 
the question of constructing their own 
buildings instead of paying such huge 
amount of rent and if not, the reason. 
therefor? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a). 
Rs. 19,77,184 per year. 

(b) For various Districts-Rs. 8,3 ,1 ~ 

and. for Calcutta-Rs. 11,41,036 respect-
ively. 

(c) Yes, but construction of buildi!]lls 
depends on avail'ability of funds. 

Treatment of Conch Behar DlstrId as se· 
parate Postal DIvIsIoa 

3921. SHRI B. K. DASCHOWDH1,"RY: 
Win the Miuister of COMMUNICA-
TIONS be pleased to state: 

(a) the criteria to declare Divisional 
Headquarters and whether Cooch-Bebar 

District in West Bengal can be declared 
as °a separae Posal Division under West 
Bengal Circle; and 

(b) if not, the reasons therefor? 

THE MINISTER OF COMMUNICA· 
TIUNS (SHRl H. N. BAHUGUNA): (a) 
A new Postal Division is formed on bifur-
cation of an existing Division 'and for 
bifurcating Postal Division certain stand-
ards have been laid down based on the 
work load. A Postal Division is consider-
ed for bifurcation when its work load 
reaches a certain coefficient provided the 
new Division to be carved out will .. Iso 
have a certain minill1UD1 of work load. 

(b). It is not possible to constitute a 
separate Postal Division for Cooch Behar 
District because J alpaiguri Division which 
covers Cooch Beh'ar District does not bave 
sufficient work load. as per the standards 
to warrant bifurcation. ' 
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~ ~ if ~  ("') 1:t'Iic 
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Result of Inquiry InstitutecI in CODDeCtion 
with deaths dne to adulterated driDIIs in 

Delhi __ 

3923. SHRI S. C. SAMANTA: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the results of inquiry instituted in 
connection with a large number of deaths 
due to 'adulterated drinks in the Capital 
for a number of times; 

(b) the steps taken to prevent recurrence 
of such incidents; and 

(c) the action taken Or being taken 
against those foUDd quilty? 

THE DEPUTY MINISTER IN THE 
MINIsrRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) The Commission 
of Inquiry instituted in connection with 
liquor deatlis under the Cotrunission of 
Inquiry Act (No. LX of 1952) pointed 
about certain acts of omission and com-
mission on the part of various authorities 
and also certain shortcomings in excise 
administration. The fiodings of the Com-
mission are given io Annexure 'A' laid on 
the .:fable of the liouse. [Placed in Library 
See No. LT-5460/73]. The Commission 
also made certain recommendations which 
are given in AnneX'iire 'B' ~ c'" the 
Table of the House. [Placed in Library. 
See No. LT-5460/73]. 

(b) Steps which have been taken by the 
Delhi Administration to prevent recurrence 
of such incidents are given in Annexure 
'C' laid on the Table of the House. 
[Placed in Library. See No. LT-5460/73]. 

(c) Action taken or being taken against 
those found guilty is indiC'a1ed in Annex-
ure 'D'. laid on the Table of the Honse 
[Placed in Library. See No. LT-5460/73]. 

New Automatic Telepbone Euhanc.s In 
the Counlry 

3924. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of COMMUNICA-
TIONS be pleased to state the number 
of new automatic Telephone Exchanges 
proposed to be opened during the financial 
year 1973-74 in the country? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAlIUGUNA): In 
all 296 autom'atic telephone exchanges are 
proposed to be opened in the conntry dur-
ing the financial year 1973-74. 
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Prosecution of • person Iu Bombay for 
forgiDg P .M.'s sigoature 

3928. SHRI MADHU LIMA YE: Will 
the PRIME MINISTER be pleased to 

state: 

(a) whether Government'. attention has 
been drawn to the words in para 142 ('at 
page 63) of the C.B.I. Annual Report, 
1972, namely "a person of Bombay was 
prosecuted for forging the signature of 
the Prime Minister of India and requesting 
the transfer of 6,00,000 dollars from AIC 
403216 to 551197 (Swiss Banking Corpo-
ration. Geneva with the object of tarnish-
ing the image of the Prime ~  

(b) if so, whetber the two accounts or 
eitber of it stands in the name of tbe 
Prime Minister and wbether the Reserve 
. Banks' permission was sought for main-
taining this account/accounts; 

(c) tbe balance in tbis account or ac-
counts; 'and 

(d) tbe name of the above-mentioned 
person and tbe details of the cbarge-sbee! 
against bim? 



179 Written Answers AUGUST 22, 1973 Written Answers 180 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN TIlE DEPARTMENT OF PERSON-
NEL (SHRl RAM NIWAS MIRDHA): 
<a) Yes, Sir. 

o (b) and <c). Investigation has establish-
ed that no such account as quoted in part 
ea) of the Question. existed in the name 
of the Prime Minister in the Swiss Bank 
Corporation, Geneva. The question of 
taking permission from the Reserve nank 
for fictitious account or 'any balance 

of such account. therefore, does not arise. 

(d) A case was registered by Ihe ~

Iral Bureau of Investigation in January. 
1971, under Section 465/471 IPC on tbe 
basis of an information that the signatures 
of Shrimati Indira Gandhi, Prime Minis-
ter of India, had been forged in a letter 
purported to have been written by her to 
lo"wis. Bank Corporation, Geneva. The 
investigation revealed that one Shri N. B. 
Shah of Bombay had forged this letter. 
It was further revealed during the inve'!!i-
lIatlon that the said Shri N. B. Shah had 
also forged a letter purporting to h:we 
been written by one Shri M. OJ. Mistrce 
requesting the Manager, Trustee Depart-
ment, Banque Cantonale. Vaudoise, Swit-
zerland. to transfer £5.00.000 from AIC 
No. 605216 to '>hri Shah's A/C No. 
605217 and' to transfer £5,00,000 from 
A/C No. 602216 to AIC No. 706128. 
These accounts were also found to be 
non-existent. A charge-sheet has been 
filed by the Central Bureau of Investiga-
tion und'er Sections 465 'and 471 I.P.C. 
read with Section 465 I.P.C. against the 
said Shri N. B. Shah in a court at 
BOInbay. The case is sub-judice. 

Setting up of • cen 101' mlledinl!( stalls-
Ii.. 8S regards per caoita Inmme, per 
capita development expenditure, 
per capita Central Aoslstance 
• to States etc. 

3929. SHRJ MADHU LlMAYE: Will 
the Minister of PLANNING be plea3ed 
to state: 

(a) whether there is any cell or it i. 
proposed to set up a cell in tbe Planning 
Commi .. ion to collect and brin!! up-to-
date statistics relating to p" capita in-

come, State-wise; per capita development 
expenditure, Statewise; p" capita Central 
as.i.tance to States, State-wise; per capita 
outlay in Central Projects, State-wise; 'and 
per capita State-wise, bank credit and cre-
dit and loans and investments per capita, 
State-wise, by the other financial inatitu-
tions like Industrial Credit and Investment 
Corporation of India, Unit Trust, L.I.C. 
etc.; and 

(b) if so, the latest figures in regard to 
to the above items? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): <a) The Programme Ad-
ministration and Financial Reseources Di-
visions of tbe Planning Commission with 
the cooperation nf the Ministry of Fin-
'ance, Central Statistic&1 Organisation and 
other Divisiona/Organisations maintain la-
test information on State-wise per capita 
income, Plan outlay/expenditure, Central 
assi.tance to States, Investment in Central 
projects, bank credit, aDd loans and in-
vestment by other financial institutions like 
Industrial Credit and Investment Corpo-
ration of India, mdustrial Finance Corpo-
ration, Industml Development Bank of 
India. Life Insurance Corporation, Agri-
cultural Refinance Corporation, etc. 

(b) A set of Statements is laid on tile 
Table of the House. [P1lJCed in Library. 
See No. LT-54611731. 

393;0. 'IT ~ smR: ro 
. ~ +forT ll1[ 'lfni\-'1''')-wrr <r.m 
r'l' 

( 'I' ) 'TR<rl <i'l'fOSrTl:r lfT"f;rr ~ 

~  ~ ~ ~ iff"f.<r;n-
~ 1 ~  ~ 

(lg') ~ iii ~  o;rR ~ 

'lWfT if f.l;cf.t lIf<f!11(f ~ ~ 'f.T f<ro;: 

~ 
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sn,r.r Qt, ~ Hi Qt, ~

f.:Iw Q\', ~ m Sfmaf qaft nvn 
~ Jiir"t (~  ~ IIiv"t) : 

('Ii) <I1IT (~). ~ "d'f!Ill: ~ m:<mr it 
qt;rcr1 ~ 'liT ~~T it. f.Tq;:ur 

'fit ~ T <r'Ii W?Ilf ~ ~ ~T ~  

~ I 

~ smr if ~  Of t ~ m-m 
~) -  ~ ~  ~ orr;n 

3931. 11ft 'il'f. ..... ~ ~: 'fllT 
~)  liefT ll"ll: iI<I"T;r 'Ii! ~T 'linT f.r. : 

('Ii) 'fllT ~ 5T~ T if, ~ 

;r ~ , 1973 it ~ :  if, ~T ~ :T 'liT 

~  f'fllT oqr ~ : ~T ~T m:<mrr 
fq.m{ ~ : 1 'liT ~~  f'filITf..ll"<I" 

~ T~ : 1~ ,. : 

(~) liR ~,  ~  ~ 

'liT <mI"r ~ if, forq; 'flIT T~T '1fT 

~ ~? 

Iit;(;nQrOl'Q' if ~ Q\' (11ft ~ 

QTftIn): ('Ii) m (~). ~ 

~ ~. ~ 1fi"tTT ~ ~ ~ 5TfCo 

~)  'f<: ~ T qcor q;: W ft Ot·ro;ITT I 

Pending AppUCIIIion from Kerala for In-
duIIIIriaI :ucence. ,,-; 

3932. SHRl VARKEY GEORGE: 
SHRl C. H. MOHAMED KOYA: 

Will the Minister of INDUSI'RlAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOOY be pleased to state: 

<a) the number of applications peDding 
for industrial licences with Central Gov-

ernment which were recommended by the 
State Government of KeraJa upto June, 
1973; and 

(b) the time by which the necessary li-
cences are likely to be issued? 

THE MINISTER OF INPUSTRlAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMANI-
AM): (a) Of the applications received 
till 30th June, 1973, for setting up indus-
trial undertakings in Kerala, 55 applica-
tions were pending aa on 1st August, 1973. 

(b) Every efforts is being made to dis-
pose of these applications. 

Theft of Idols from Newadah Courts 

3933. SHRI VARKEY GEORGE: Will 
the Minister of HOME AFFAIRS be 
pleased to srate: 

<a) whether some highly placed men 
were found to have had a hand in the 
theft of 17 idols, worth several Iakhs of 
rupees from the Newadah Courts; and 

(b) _if so, the facts thereof and the ac-
tion taken or proposed to be llIken in Ihe 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SrlRI 
F. H. MOHSIN): (a) and (b). The requrr· 
ed information is being obtained from the 
Government of Bihar and will be laid on 
the Table of the Lok Sabha on receipt. 

Re)lOl't of Netaji Inquiry Commitsioa 

3934. SHRl VARKEY GEORGE: Will 
the Minister of HOME AFFAIRS ce 
pleased to state: 

(a) whether the Netaji Inquiry Com-
mission has submitted its report; nnd 

(b) if not, the reasons for the delay 
and the time by which it is likely 10 
come 'out? 

mE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): <a) No, Sir. 
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(b) The Commission 

submit its report by the 
1973. 

is expected to 
31st October, 

Impol1 of Foreiga FUm· in EacIIIh to be 
sbo1m in IDdia 

3935. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state: 

(a) whether unless fresh import licences 
are granted there will not be a single 

new foreign film in English to be show D 

in 'India; and 

(b) if so, whether Government would 
review its decision in this regard? 

THE DEPUTY MINISTER IN THE 
MINISfRY OF INFORMATION AND 
BROADCASTING (SHRI DHARM BIR 
SINHA): (a) and (b). No, Sir. Several new 
foreign films, already imported, are get-
ting into circulation. However, steps to 
import more foreign films, under the new 
caDalisation policy, are being taken 
through the State Trading Corporallon 
nntil the National Film Corporation 
comes into being which' will then handle 
this work. 

ComplaiDts agaiIIIt the Gnat of Peusloas 
to pe1'!IOIIIl not eligible 811 Freedom FIgbten 

3937. SHRI RAMAVATAR SHASTRI: 
SHRI K. M. MADHUKAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

Ja) whether some persons in Bihat and 
other States who have either worked as 
informants or approvers or have never 
been to Jail have received pension as free-
dom fighters; 

(b) if so, whether Government's atten-
tion has been dl'awn towards this by some 
Members of Parliament; and 

(c) if so, the action taken by Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c). Complaints 

have been received alleging grant of pen-

sion to ineligible freedom fighters in about 
70-cases. This includes one complaini 
made by an M.P. of Bihar alleging sanc-
tion of pension to an informer trom 
Palna, and 'another similar complaml 
from Rajasthan. , 

All the complaints are being enquired 
into and in few cases pension has been 
suspended. Suitable action will be ~  

on receipt of \ inquiry reports. 

.. Award of Tamra Pall'll to Freedom 
Fighters 

3938. SHRI RAM AVATAR SHASTRI: 

SHRI SHASHI BHUSHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have decided 
to award Tam"a Patras to all tho," free-
dom fighters who have been awarded 
Tamra PaUas SO far; and 

(b) the State-wise number of those ffte-
dom fighters who have been awarded Tamra 
Patras so far; and 

(c) the reasons for delay in aWOlrdlDg 
the Tamra Patras' and the action taken 
by Government to expedite it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a). Tamra Patl'as are 
being presented to' all living Freedom H-
ghters according to prescribed criteria of 
eligibility which iDcludes inotor-alia impri-
sonment for at least six months for parti-
cipation in the Freedom Struggle. 

(b) A statement giving available in-
formation is attached. 

(c) The delay iD presentation of Tamra 
Patras has bee primsril)' d\le to diffic\ll-
ties in verification of p,rticulars of im-
prisor.mcnt from old Jail records elc. 
DIHart-ances and drought conditions !n 
certain parts of the country' have also 
contributed to the delay. 

Freedom Fighters Committees have been 
constituted by some State Governments/ 
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Union T (~  ~:.  10 g'i'Oi!'t 

in verification of cases where jail records 
rer.rdlll!! impr¥onment are nOl f.,rth· 
coming. The State GovernmentslUnion 
Territory Administration.q have also been 

requested to award Tamraparas to all Iiv· 
ing freedom fighters who have already 

been sanctioned pensions 'by the Central 
Government under the Freedom. Fighte .. 
Pension Scheme. 

Serial Name of State/Union Territory 
No. 

No. of persons 
awarded Tamrapat-

(I) (2) 

Statu 

I Aulhra t' radesh 

2 ASiam 

3 Bihar 

4 G1ljarat 

5 Haryana 

6 Himachal Pradesh 

7 Jammu and Kashmir 

8 Kerala 

9 Madhya Pradesh 

10 Muharashtra 

II Mysore 

12 Meghalaya 

13 Manipur 

14 Nagaland 

15 Orissa 

16 Punjab 

17 Rajasthan 

18 TanUl Nadu 

19 Tripura . 

20 Uttar Pradesh ~. 

21 West Bengal 

Union Terril"";'s 

22 Arunachal Pradesh 

.-----.~-- . --

ras State-wise, 
according to infor-
mation available at 

present 

(3) 

253 

1335 

262 

1203 

137 

55 

44 

352 

1940 

4129 

42 (in Delhi on 
15-8-72) 

17 

36 

1756 

5 ,~ 
t 

"' 47B 

2002 

91 

>,48 

2453 
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---_ .. _- ------
23 Andamans 

24 Chandigarh Admn. 

25 Dadra & Nagar Haveli 

:z6 Delhi Administration 

27 Goa, Daman & Diu . 

28 Mizoram 

29 L.M.A.-

30 Pondicherry . 

Pools in the Cadre of Member P. '" T. 
Board 

3939. !,HRI RAMAVATAR SHASTRI: 
Will the Minister of COMMUNICA-
TIONS b. pl<'ased to state: 

(a) the number of posts in the cadre of 
the Mem'ler P. & T. Board, Dy. Director 
General, Directors, Assistant Deputy 
Director General and other such posts 
during the year 1971-72 al)d 1972-73, 
cadrewise, separately and the number of 
additional posts created in the rank of the 
Post Ma,ter General during 1971-72 and 
1972-73; 

-------------
Posts at Posts 
begining created 
of 1971- during 
72 71-72 

3 

1251 

... ' 
34 

2 

-J 
92 

(b) the number of' similar posts equiva-
lent to that of the rank of the Post Master 
-General in the Telegraph Engineering side 
during 1971-72 and 1972-73; 'and 

(c) whether there has been a veritable 
creation of the posts of Senior Super-Time 
Scale posts and other Gazetted cadres 
during the time of the former Sr. Member 

Posts? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
and (b). A statement giving the required 

information is attached. 

(c) No, Sir. 

Posts at Posts Posts at Remark._ 
begining created the end if any 
of '972- during of 1972-
73· 1972- 73· 

. ---_.- .----------.--
_ ~. __________ , 

I. Members 6 6 6 

2.'Sr. Admn. Grade 
(a) Postal & others . 21 21 6 27 
(b) Telecom. & 

-21 clthers 15/ 5 20 

3· Jr. ",dmn. Grade. 
Ca) PllStal & others. 43 3  46 10 56 
(b) 'Jelecom. & 
uthers 48 31 79 23 102 

4· Time Scale. ·.3 abo-Ca) P,lStal & others 24' 5 246 -1-23 259 
-10·· Ii.bed 7 

held in 
abeyance 

(b) Telecom. & 
others 651 92 743 178 92" 

-----------_._------ --------.-
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WorIdDg Hoars in P. Ii: T. DtIpeDsary at 
PaIDa City 

3940. SHRI RAMAVATAR SHASTRI: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether a second P. & T. Dispensary 
for the P. & T. staff is functioning at 
Patna city; 

(b) whether the Dispensary is located at 
a central place and the timing of the 
Dispensary is from 7 AM to 1 PM in the 
first fortnight and from 1 PM to 7 PM 
in the second fortnight; and 

(e) if so, the reasons why such odd hours 
of WOrking completely unsuitable to all 
patients is in vogue in tbe second P. & T. 
Dispensary at Patna City and wbat 
measures Government propose to take for 
removing this 'anomalous working in the 
interest of tbe ailing patients? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a) 
y-

(b) Yes. 

(c) Instructions have been issued to the 
Postmaster-General, Patna for effecting 
change in the working hours of the Dis-
pensary at Patna City to suit the conveni-
ence of the patients. 

Indo-U.K. TaIJrs lID SetIlng up a 
SateDlte over india 

3941. SHRI VISHWANATH PRATAP 
SINGH: Will the Minister of SPACE be 
pleased to state: 

(a) whether talks were held with U.K. 
for collaboration in setting up a E.R.T.s, 
type of satellite over India; and 

(b) if so, the outcome thereof'! 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY. MINISTER OF 
ELECTRONICS. MINISTER OF INFOR-
MATION Alii> BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a). No, Sir. 

(b) Does not arise. 

1579 L.S.-7. 

Marine Resources Comm ...... 

3942. SHRI V1SHWANATH PRATAP 
SINGH: 

SHRI P. GANGADEB: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

ta) whether Government propose to set 
up a Marine Resources Commission; and 

(b) if so, its composition and functions? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The proposal to set up a 
Marine Resources Commission is presently 
under examination by the Government. 

(b) The proposal is still under examina-
tion and detailed composition and func-
tions 'are yet to be worked out. 

Panchayat Indostries In Orissa engaged In 
Leather Indnstry 

3943. SHRI ANADI CHARAN DAS: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the steps Government have taken to 
utilise the raw hide available in Orissa; 
'and 

(b) the number of Panchayat industries 
in Orissa State engaged in the leather 
industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) The Government of 
Orissa have started two tanneries in 
Bandh and Titiagarh for m'anufacture of 
various types of finished leather including 
chrome upper leather. The tannery at 
.Titlagarh is equipped with modern 
machines required for manufacture of 
finished leather. Besides these two 'an-
neries eight footwe'ar units also have been 
started for manufacture of ankle boot and 
other footwear requirements, which con-
sume the finished leather manufactured 
by these two tanneries. 
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(b) There are no Panchayat units 
engaged in leather industry 'at present. 
There was only oDe unit at Bhadrak, 

which has since been closed down. 

Complaint RegardiDg Citizenship of 
Presideot of Mapusa MUDidpaI Councl1 

(Goa) 

3944. SHRI ANADI CHARAN DAS: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government ltave received 
a complaint from the Government of Goa 
that the President of Mapusa Municipal 
Council has no Indian citizenship; and 

(b) if so, the action taken in the matter'! 

THE DEPury MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) and (b). A reference 
in the matter has been received from the 
Government of Goa, Daman and Diu. It 
is under examination. 

Allegation of Corruption agaiDst Fonner 
ULP Ministry of MlIDipur 

3945. SHRI N. TOMBI SINGH: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Government have investi-
gated into the allegations of corruption 
and misUSe of power by the erstwhile 
ULP Ministry during their one year mIe 
in M anipur; and 

(b) if so, the progress thereof; if not, 
'Whether Government propose to conduct 
a thorough probe into the allegations? 

THE MINISTER OF STATE IN THE 
MINISI'RY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) and (b). A few commnnications includ-
ing a letter dated the 12th April, 1973 
from the Hon'ble Member addressed to 
the Prime Minister, containing certain 
allegations of corruption, etc. against Shri 
Md. Alimuddin, ex-Chief Minister of 
Manipnr, and some of his colleagues in 

the erstwhile ULP Ministry in Manipnr 

have been received. The facts relating to 
these allegations have been called for 
from the Governor of the State. The 
Governor's reply in the matter is awaited, 

EmpIoyJDeDt for Edul'ated Yoaths Ia 

Mulpnr 

3946. SHRI N. TOMBI SINGH: Will 
the Minister of PLANNING be :;lleased 
to state: 

(a) whether Central Government are 
aware that the Government of Manipur 
cannot make any headway in implement-
ing the programme for ~  of 
the educated youths; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) No, Sir. 

(b) Does not arise. 

Working of Telephones in Manipur 

3947. SHRI N. TOMBI SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware t1tat 
the working of the Telephones in Man:pur 
is not satisfactory for many reasons and 
that public complaints have been lodged 
with the P.M.G., Shillong in this behalf 
and if so, whether Government propose to 
assess the situation by sending a bigh 
ranking officer; 

(b) whether the Regional Advisory 
Committee, North·Eastern, Posts and 
Telegraphs Circles, took any decision in 
its last meeting to take steps to improve 
the situation; and 

(c) if so, the important decisions taken 
in that meeting? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHuGUNA): (a) 
Service of Manipur Telephone exc\tange 
is S'atisfactory except trunk service of long 
distance circuits. For stable trunk service, 
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work on a micrdwave link between !mphal 
and J arhat is in progress. 

(b) and (c) In the last meeting, Region-

al Advisory Committee raised the point 
regarding shortage of Telephone opet-.tors 
at Imphal and replacement of manual 
Telephone exchange by Automatic Tele-

phone exchange. 

Sanction for more Telephone operators 
has been accorded. Case for building 
work to house Automatic excbange is 
being processed. 

Decadnllsatloa of!be PerformIDg 

and Entertainment Troupes Under 
Song and Drama Divisloo 

3948. SHRI N. TOMBI SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have decentra-
lised the performing and entertainment 
troupes under the Information and Broad-
casting Ministry, Song and Drama D!vi-
sion. wbich were in the capital since the 
inception of the Division, by transferring 
Artistes to different Units; 

(b) if so, the justification thereof and 
the details of such transfers; and 

(c) whether the Government are consi-
der;ng a thorough re'assessment of the 
situation before the reported reorganisation 
of the structure of the Song and Drama 
Division? 

THE DEPUIY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) The headquarters of the de-
partmental troupes of the Song and Drama 
Division located at Delhi have been shift-
ed to places outside Delhi. Three troupes 
each of the Armed Forces Entertainment 
Wing have been shifted to Iullundur, 
Bareilly aoo Siliguri, while the Family 
Planning Departmental Drama Troupe 
and U.P. & Bihar Departmenfal Drama 
Troupe ha!e been shifted to CbaJ'ldigarb 
and Palna, respectively. 

(b) Tbe troupes were required to cover 
a vast area-the Eastern, Northern and 

Western parts of the country from Delhi_ 
It is administratively more appropriate 
tbat tbe headquarters of the troupes are 
nearer to the areas of tbeir operation. 

(c) The decision to disperse Ihese 
troupes from Delhi is in Ibe interests of 
efficiency of tbe Song and Drama Division 
and was arrived at after due examination 
of all the aspects of tbe mailer. 

Cement Industry in Manipur 

3949. SHRI N. TOMBI SINGH: Will 

the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND 

TECHNOLOGY be pleased to state: 

(a) whether Government are aware that 
tbe proposed Cement Factory in Manipur 
is being delayed due to the faulty report 
of Ihe Cement Corporation of India, 
which underestimated tbe ·limeslone 

~  of Manipur; 

(b) whether Government quicken the 
paCe of the establisbment of the said 
factory in the light of the findings of the 
Geological Survey of India, which have 
calculated resources of limestone to be 
twice the estimate of the Cement Corpora-
tion of India; and 

(c) if so, whether h~ factory is likely 
to be started early next financial year? 

THE DEPUTY MINISTER IN T ~ 

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  PRANAB KUMAR 
MUKHERJEE): (a) On the reque5t of 
Government of Manipur, a feasibility 
report for the setting up of a cement plant 
was prepared by the Cement Corporation 
of India. The report was based on the 
limestone deposits assessed by the Geo-
logical Survey of India, and no separate 
assessment of limestone deposits was made 
by the Cement Corporation itself. The 
techno-economic examination of the report 
however indiaoted that tbe cement plant 
in Manipur would not be economically 
viable and it was, therefore, decided to 
drop the proposal. The Government of 
Manipur was also informed accordingly 
on 9th October, 1972. 

(b) and (c) Do not arise. 
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Sale of Mlniablre Paintings !bmpII 

3950. SHRI SARJOO PANDEY: Will 
the Minister of COMMUNICATIONS be 
ple'ased to state: 

(a) whether the supplies of Miniature 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) 'and (b) Yes, Sir. 
A proposal on these lines was received 
from the Ex-Andaman Political Prisoners' 
Fraternity Circle, Calcutta. 

Paintings stamps released on 5th May, (c) It is felt that the question of ar-
1973 were also made for sale to countries ranging a formal ceremony for .he inau-
outside India; and if so, how were these guration of the Cellular Jail Memorial 
received and what has been the extent at can at best be considered only after all 
sale so far in 'all those countries; and:1h repairs to the building, which are in 

(b) what is the cost of production ot the p gress, have been completed. 
entire quantities of stamps printed? 

THE MINISTER OF COMMUNICA- UollOlll'iq EI-ADdanums Priaoaers at 
TIONS (SHRI H. N. BAHUGUNA): (a) 
Initially, the supplies were made to West 
Germany only as an International Philate-
lic Exhibition was being held in May, 
1973, in Munich. Sales were also effected 
abroad against mail orders received by the 
Philatelic Bureau, Bombay GPO. These 
stamps were very much appreciated. 
Sales so far effected abroad Departmenral-
ly are worth Rs. 9,631.53P. Corres-
ponding figures of Sales through private 
traders are not available. 

(b) The total cost of production of 
these stamps, including those meant fer 
sale in India is Rs. 2,54,637.60P. 

Dedication of Old CeIlular Jail at Port 
Blair as a Nlltioual Monument 

3951. SHRI INDRAIIT GUPTA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wbetber the Association of Ex-An-
aamans Prisoners Itave been urging Gov-
ernment to organise a function witb their 
participation at Port Blair in order to de-
dicate the old Cellular J ail as a national 
monument; 

(b) whetber they bave 'also urged that 
the proposed function be organised not 
later tban 26th January, 1974, in view of 
the advanced ages of many of the formal 
revolutionaries; and 

(c) if so, the Government's reaction in 
tbe matter' 

Port BIair 

3952. SURI INDRAIIT GUPTA, Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) tbe steps being taken to preserve 
'and maintain the old Cellular Jail at Port 
Blair, Andamans, as a national monument; 

(b) whether a part of the Jail premises 
is being used as a Government godown 
and residential hostel; and 

(c) the reasons for not bolding ·anj' com-
memoration function to honour, the ex-
Andamans prisoners at Port Bl'air itself 
during 25tb Anniversary year of Indepen-
dence? 

THE DEPUTY MINISTER TN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) and (b) It has al-
ready been decided to preserve tbe Cen-
tral Tower and the existing three .,.)iugs- of 
the Cellular J'ail at Port Blair AS a na-
tional monument. Accordingly, tbe A & 
N Administration have been ask03 to car-
ry out essential repairs to the Cellular Jail 
Buildings at a cost of Rs. 4 lakbs. The 
Andaman & Nicobar Administration bave 
also been asked to draw up a pbased pro-
gramme for construction of buildings whicb 
may be necessary for shifting the offices, 
stores etc. now located inside the Cellular 
J ail building. 

(c) A function at Port Blah' can at best 
be considered only after all the repairs to 
tbe Cellular Jail Building have been com-
pleted. 
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~  of 1Bd .... ~ T ~  

Collaboratioo Group 

3953. SHRI INDRAJIT GUPTA: Will 
the Minister of INDUSTRIAL DEVE· 
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the re-
ply given to Unstarred Question No. 1492 
regarding visit of Indian offidal to Lon-
don for British Investment and st.te: 

(a) the names of the Indian representa-
tives attending the meeting; 

(b) whether any fresh ~ "ere 
discussed to enable private British Firms 
to fill technological "gaps" in the Indian 
economy; and 

(e) whether on behalf of British firms, 
with subsidiaries in India, h ) ~ 

were expressed, but dispelled, over the 
Foreign Exchange Regulation Bill? 

THE DEPUTY MINIST'ER IN THE 
MINISTRY OF INDUSTRIAL DEVE· 
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a). The following person, at· 
tended 4th meeting of the Indo-British 
Teehnolf>gical Group held in London from 
the Indian side:-

\. Shri A. N. Banerji-Leader 

2. Dr. B. D Tirak-Alterna!e Leader 

3. Shri S. K. Sahgal-Member 

Secretary 

4. Dr. A Seetharamiah 

5. Shri R. M. Bhandari 

6. Dr. R. M Honavar 

7. Shri K. S. R. Murthy 

8. Shri Keshub Mahindra 

9: Shri Charat Ram 

(b). The Indian representatives drew at-
tention to areas where India Nanted to 
get technologies from outside the cOl'ntry 
in view of prevailiog technological gaps 
in Indian ~  and it was agreed that 
a list of these gaps for transfer of tech· 
nology would be prep'arcd and circulated to 
British Industry. 

(c). The Indian side explainecf tlie pro-
vision of the Foreign Exchange RegDl:a&iaD 
Bill in nosponse to questions ~  by !lie 

British side on the subject. 

Cut 10 the AImual Plan for 1973-74 
due to price rlse 

3954. SHRI INDRAJIT GUPTA: Will 
the Minister of PLANNING be pleased 
to state: 

(a) whether the Plan for the current fin-
ancial year is ·being pruned because of the 
abnornral price rise; 

(b) if so. the projects to be affected by" 
the pruning; and 

(c) the revised outlay for curreut ~ 

Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) to (c). The mea-
sures proposed by the Government to con· 
trol inftationary pressures in the economy· 
have been indicated in the statements laid 
on the Table of the House by the Fin· 
ance Minister on the 10th 'and 17th of 
August, 1973, in reply to Stam>.:l Ques-
tions Nos. 285 and 353 respectively. ~ 

stated therein, the result of the various 
steps proposed is expected to achieve a 
saving of about Rs. 300 crores in the pro· 
vision of non-Plan expenditure of the Cen-
tral Government and Central Plans, in-
cluding Centrally sponsored schemes, and· 
a saving of Rs. 100 crores in the State 
Plans, thus leading to a total saving of 
about Rs. 400 crores. Details of these 
savings are being worked out in consulta-
tion with the Ministry of Finance and the· 
concerned Ministries. 

Non-Uh1iZt'1ion of Canadian Aid givea· 

for the purchase of Newsprint 

3955. SHRI INDRAJIT GUPTA: Will' 
the Minister of INFORMATION AND' 
BROADCASTING be pleased to state: 

(a) h h~  the official Canadian aid to· 
the tune of 5 million dollars· for the pur· 
chase of newsprint has remained unutili .. dt 
th·is year; 
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(b) if so,-'1he reasons tberefor; and 

(c) wbether any ellorts 'are being made 

to utilise the aid? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 

BROADCASTING (SHRI DHARAM BlR 
SINHA): (a) to (c). So far no quantity is 

available under Canadian Aid amounting 
to Canadian dollars 5 million. Against 

'a tender enquiry fioated by the State Trad-
ing Corporation of India Ltd., according 

to Aid procedure, only two offers were 
roceived and in both cases tbe specifica-' 

tions of newsprint offered were n.:lt those 
normally imporSed into this country. 

These offers were, therefore, not accepted. 
In consultation with the Canadian High 
Commission, it has been agreed that the 
State Trading Corporation of India ltd. 

may be allowed to buy newsprint under 
Canadian Aid on a negotiated basis. . Ef-
forts are continuing to locate poss;ble 

sources 'of supply in Canada for utilising 

the aid. 

Diversificalioo Programme Dnl .. o by 
Noclear. Foel . Complex Near 

Hyderabad 

3956. SHRI M. RAM GOP AI. 
REDDY: Will the Minister of ATOMIC 

ENERGY be pleased to state. 

(a)· whether the nuclear fuel complex 
near Hyderabad has drawn up a diversi 
fication programme; and . 

(b) if so, the broad features thereof? 

THE PRIME MINISTER, MINISTER 
'OF' ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER. OF 
INFORMATION AND .~ T  

ING AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHn: (a) 

yes, Sir. 

(0) The diversification programmo for 
the Nuclear Fuel Complex (NFC) 
envi.ages the setting up of (i) the ,tainiess 
steel seamless tubes plant and (ii) the tita-
nium pilot plant. The stainless steel seam· 
loss tnhes nJanfs, e'timated to cost about 
Rs. 412.7 lakhs ~ a foreian ex· 
change component if Rs. 701l.S< ~ ,- ,,,;n 

produce initially 2000 tonnes of stainless 

steel seamless tubes per year, utilisiDs the 
spare capacity of the extrusion pres. of the 
Zircaloy Fabrication Plant at NFC. This 

plant is expected to go into production 
towards the end of 1975. The titanium 

pIlot plant which will have a production 
~-  of 7.5 tonnes of titanium .ponge 

per year is now nearing completion. This 

plant is primarily meant to ~ the 
various chemical processes for the pro-
duction of titanium sponge with a view 
to making a linal selection of the process 

for utilisation in a full sc'ale plant "f 
economic size which is envisaged at 
later stage. The cost·estimate of the 

pilot plant comes to about Rs. 25.03 
lakhs, including a foreign exchange com-
ponent of Rs. 4.20 lakhs. 

Part Time Dlslrlct Correspoode ..... 
AUadoed to Radio Statioas 

3957. PROF. NARAIN CHAND 

PARASHAR: Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether the AU India Radio ha. 

part-time District ~ attached 
to the various Radio Stations; 

(b) if so, whether all the Districts have 
such Correspondents in the States of 
Punj'ab, Haryan. and Himachal Pradesh; 

(c) if not, the names of the Districts 
which do not have these correspondents 

at prosent; and 

(d) whether any pJjority w"uld be givor. 
in the matter of appointments to h ~  

posts in the Hilly and backward areas 
like Himachal Pradesh where commuoica-

tions 'are extremely poor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) No, Sir. All India Radio 

has part·time Correspondents in only some 
of the D:.tricts of different States. 

(b) No, Sir. 

(e) Ferozepur, Guroaspur, Jullundur, 
Ll1dhiana, Bhatinda, Faridkot, Patial., 
J-I".biarpur, Rop'ar, Kapurthala Rnd 
,\,,,.,,ft'l"11r_il"! ~h: 
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Ambala, Gurgaon, Hiss'ar, Jind, Kamal, 
Mahendragam and Rohtak-in Hardyana; 
and 

Bilaspur, Sirmur, Una, M.hasu, 
Chamba, KinDaur, Lahaul and Spit and 
Hamirpur-in Himachal Pradesh_ 

(d) Owing to constraint in resources, 
the appointment of part-time Correspon-
dents in districts has had to be taken up 
in a ph'ased manner. While appointing 
such Correspondents the special com-
munication needs of backwar,j and hilly 
areas will be specially kept in view. 

Reservation of Quota for Promotion of 
Seheduled Clllltes/Tribes Employ_ In 

A.I.R. 

3958. PROF. NARAIN CHAND 
PARASHAR: Will the Minisle:' I)f 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether there is any quota for the 
promotion of Scheduled Caste,/Scheduled 
Tribes employees working in the All India 
Radio; 

(b) if' so, whether there is any standing 
order or circular regarding the promotion 
policy; 

(c) whether any promotions to the posts 
of Head Clerks/Accountants have been 
made during the last three yea ,s: and 

(d) if so, the number of sucb promo-
tions region-wise during the above period? 

THE DEPUTY' MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHAR. .... M BIR 
SINHA): (a) and (b) In 'respect of all 
regular Government posts, All India Radio 
follows the instructions contained in the 
Department of Personnel O.M. No. 271 
2I71-Est. (seT) dated 27th November, 
1972, regarding the promotion of Sche-
duled Caste and Scheduled Tribe em-
ployees. which are applicable to all office! 
of tbe Central Government. 

(c) and (d) A statement showing the 
number of promotions made to the grade 
of Head Clerk/Accountants during the 
last three years is enclosed. Prior to 
November 1972, no ~ 1  reservation 
for Scheduled CasteslTribes had been 
prescribed in the matter of promotions to 
higher posts although a quota was pres-
cribed in matter of direct recruitment to 
posts. 

----------------------------------------------
Name of the region 

Gujarst 

KeraJa 

Mysore. 

Bihar 

~ 

(I) 

Puniab !Haryana!Himachal Pradesh!Jammu & 
Kashmir! l.'nion Territory of C"andigarh 

No. of posr. of Head No. of Scheduled 
Qerk! Accountant  Caste and Scheduled 
filled by promotion Tribe appointed by 
during the last promotion 
three years (August 
70-July 73). 

--~-- ... ------.---

4 

6 
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------------------
2 3 

----_ .. _ .. ------------_._--------------------

Andhra Pradesh . 

Madhya Pradesh 

Rajasthan 

Orissa 

Union Territory of Delhi 

Uttar Pradesh 

Tamil Nadu, Andaman and Nicobar Islands 
and Pondicherry. 

Maharashtra, Goa, Daman and Diu. 

Assam, Meghalaya, Arunachal, Naga1and, 
Mizoram, Manipur and Tripura. 

2 

6 

2 

20 

4 

53° 

Scheduled Caste-I 
on 5-7-72. 

Scheduled Tribe-I 
on 2-8-71. 

Scheduled Tribe-I 
on 31-8-72. 

°N.B. Column 2 gives the total number of persons appointed, those belonging to the Scheduled 
Castes and Tribes as well as non-Scheduled Caste. Tribe persons. 

AUoCmeat vi. D-Numben for Poitilll 
of Newapapen by MaD 

3959. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whetber bis Ministry have adopted 
a new procedure tor anoting D-numbers 
for the posting of newspapers by mail; 

and 

(b) if so, the mAin points C!f tbe new 
procedure and the categories of news 
p"apers (periodicity etc.) to which the new 
procedure would be applicable? 

mE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGl'NA): (a) 
Yes, Sir. 

(b) In accordance Nith the neW prC!ce-
dure, verification of the list of bonafide 
subscribers has been done away with. The 
powers of granting ~  have been 
delegated to the Supdl/Sr. Superintendents 
of the concerned postal Di vi.;ons. The 
new procedure would be applicable to all 

the newspapers eligible fo,- registration 
earlier There has been no challge in the 
periodicity or other condition. required 
for the registration of new.papers. 

Report on Ferozabad ·snd Vannsai 

Rloao. 

3960. SHRI AMBESH: Will the Minis-
ter of HOME AFFAIRS be pleased to 
refer to the reply given to Unslar,..,d 
Question No. 4934 on the 28th March. 
1973 regarding Report on Ferozabad and 
Varanasi riots; and state: . 

(a) whether the report of enquiry has 
since been received from the Government 
of U.P.; and 

(b) if not, the reasonJ therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) and (b). A copy of the 
report of the enquiry has ~  receive<! 
from the Government of ~ Pradesh. 
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CblUlge of Religion by Scheduled Castes PERSONNEL (SHRI RAM NIW AS 

MIRDHA): (a) No. Sir. 
3961. SHRI AMBESH: Will the 
PRIME MINISTER be pleased to refer 
to the reply given to UJ.ls!arred Question 
No. 3971 on the 21st March. 1973 regard· 
ing change of religion by the Scheduled 
Castes and state: 

(a) whether the required intormation 

has been collected; 

(b) if so. the details thercof; and 

(c) if not, the reasons filr the delay! 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 

(a) to (c). The required information has 
So far been received from <-U l'¥hmstriesl 
Departments, wbich is given in the state-
meD! laid on tbe Table of th" Hou...,. 
(Placed in Library. See No. LT-5·1621 
73). The reqUired information" still 
awaited in respect of .~ MinistTlesl 
Dep'artments. 

Seledion Grades for Scheduled l'as. ,s 
and Scbeduled Tribes In Delhi 

Admlnistntion 

3962. SHRI AMBESH: Will tbe 
PRIME MINISTER be pleased to refer to 
the  reply given to Unstarred Question No. 
3959 on 21st March, 1973 regarding 
Selection Grade for Scheduled Castes and 
Scheduled Tribes on the basis of scpar.t. 
r.eniority and state: 

(a) whether the Chief Executive Coun-
cillor, Delhi has passed orders that the 
Selection Grade to the Scbeduled Castes 
and Scbeduled Tribes should b. sanctlon-
cd with effect from lst April, 1973; and 

(b) if so, the reasons for sanctioning 
selection Grade with effect from the 1st 
April, 1973 and not from 5th September, 
1971. the date of s'anction of Selection 
Grade to the Delhi Teachers'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMEST OF 

(b) Question does not arise. 

Use of Atomic Energy for Peaceful 
Pnrposes 

3963. SHRI S. M. BANERlEE: Will the 
Minister of ATOMIC ENERGY be 
pleased to state: 

(a) what further progress has bee!! ~ 

to utilise Atomic Energy for peaceful 
purposes; 

(b) whether our Atomic Plants art 
being exp'anded to meet the requirement 
of the country; and 

(c) if so, to what exlent? 

THE PRIME MINISTER OF A roMIC 
ENERGY. MINISTER OF ELECTRO-
NICS. MINISTER OF INFORMATION 
AND BROADCASTING AND MINIS-
TER OF SPACE (SHRIMATI INDIRA 
GANDHI): (a) Progress made to utilise 
atomic energy for various peaceful pur· 
poses is detailed in the Annual Repert of 
the Department of Atomic Energy: for the 
year 1972-73, copies of which are circu· 
lated to the Hon'ble Members and copIes 
of which are IIvaiiable in the Parliament 
Library. 

(b) and (c) At this stage there is no plan 
to expand the capacity of the atomic 
power plants presently under operation Ot 
construction. The question of atom" 
power plants meeting the power requtrc-
ments of the country does not arise as 
nuclear power forms 'a small percentage 
of the total power generated. 

Stay of Station Diredon and ~ 
DIrectors in Delbi Beyond FIve Years 

3964. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state: 

(a) the number and names of all Assis-
tant Station Directors 'and Station Direc·. 
tors. working in AIR and T.V. Centres iu 
Delhi who have been in Delhi for over 
five years on lst July. 1973. 
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(b) whether the normal tenure of stay 
for such officers is five years; and 

(c) it so, the reasons for their continued 
stay in Delhi beyond their tenure? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) Ten. They are: 

1. Shri K. P. Shungloo, Station Direc· 
tor, Delhi. 

2. Shri V. Krishnamurti, Director of 
Programmes (Policy). 

3. Shri Gop-al Das, Director of Pro-
grammes (policy) (Retired on 
16-8-73). 

4. Shri Romesh Chander, Director, 
T.V. Satellite. 

5. Shri G. K. Mathur, Direetor, Staft 
Training School (programmes). 

6. Smt. Sari a Madan, Deputy Direc-
tor. 

7. Shri K. R. Pandey, Assistant 
Station Director. 

8. Shri S. N., Kaul, Assistant Station 
Director. 

9. Shri M. L. Aima. Assistant Station 
Director. 

10. Shri J. N. Gaur. Assistant Station 
Director. 

(b) and (c). The normal tenure of 
officers of this class is 5 years bllt this is 
not rigid and is subiect to administrative 
~  of service in the public interest. 

Re-Tranof.errlng of Stalf ArlIstes 
Inelndlng Prodncen 

3965. SHRI S. A. MURUGANAN· 
THAM: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state: 

(a) whether a number of staft artistes 
including producers who had been ~
ed and posted to T.V. Centres at Srinagar, 
Bombay 'a:ld Delhi, bave since been re-
transferred to the Centres of their choice; 

(b) if so, the number of all such em-
ployees who had earlier been posted to a 
particular centre and thereafter n:trans-
ferred 'to the others; and 

(c) the expenditure' incurred on such 
transfers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI' DHARMA BIR 
SINHA): (a) Yes, Sir. 

(b) and (c). Information is being collect-
ed 'and will be laid on the Table of the 
House. 

Nnmber of Casual AriIstes -rkintl la 
V mons Ollie.. of A.I.R. in Delhi and 

T.V. Centres la tbe Country 

3966. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INFORMA-
TION AND BROADCASTING bo plea ... 
ed to state: 

(a) the number of Casual Artistes work-
ing as Copyist/General Assistant.trape 
Librarian/Production Assistants/Floor 
Assistants in various offices of the .4.11 
India Radio located in Delhi and T. V. 
Centres all over India; 

(b) the number out of them who are 
working for over a year continuously with 
breaks and the mode of their selection; 

(c) whether many of them arc relations 
of various Officers of All India R'adio, 
Ministry of Information and Broadcasting 
and other Media Unit, of A.I.R.; and 

(d) if so, the number thereof? 

THE DEPUTY MINISTER 'IN iHE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR. 
SINHA): (a) 83. 

(b) 38 Persons are selected on casual 
contract mostly from panels drawn up 
'after necessary test/interview. 

'(c) and (d) 14 persons are related to 
employees of A.T.R., Ministry of Inform .. -
tion and Broadcasting; and Media Units. 
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Adoptioll of 'System Approach' for Pro-
aiotiag Productivity and Employment as 
recommended by the Bbagwali Com-

mIttee 011 Uoemployment 

3967. SHRI K. LAKKAPPA: 
SHRI SHRIKISHAN MODI: 

Will the Minister of PLANNING be 

pleased to state: 

('a) whether Bhagwati Committee on 

Unemployment has recommended adoption 
of 'system approach' for promoting pro-

<luctivity and employment; 

(b) if so, whether the biggest bottle-neck 
for proper planning of employment pro-
ject. in India was the traditional lacl; 

of attention in collection of statistics; and 

(c) if so, the steps being taken in this 
<lirection? 

THE MINISTER OF STATE IN 

THE MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) No such 'pecific 

recommendation was made by the Com-
mittee. 

(b) and (c). Do not arise. 

Adnlteration ia Mysore Cement 

3968. SHRI K. LAKKAPPA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) whether Quality of Mysore Cements 
Mysore Slate has undergone considerable 
deterioration due to wrong appliance hnd 
adulteration done by various proces,cs; 

(b) whether the adulteration has been 
going on since one year in a large scale 
and' cheating the consumers in seIling such 
cement; and 

(c) if so. the action Government of 
India propose to take against such manu-
facturers to improve quality of <'ement 
and distribute to the public? 

THE DEPUTY MINISTER IN THE 
MINTSTRY OF INDUSTRIAL DEVE-
I:OPMEN't' (SHRI 'PRANAB KUMAR 
MUKHERJEE): ('a) and (b). Government 

of India have not received any .Bcb 
complaint. 

(c) Do", not arise. 

Seminar on Science and Technology 
in SmaIl Industries 

3969. SHRI K. LAKKAPPA: 

SHRI P. GANGADEB: 

Will the Minister of INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether he attended a seminar on 
Science and Technology in snrall indus-
tries on 20th May, 1973 at New Delhi' 
and ' 

(b) if so, the subjects discussed therein? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 

ANSARI): (a) The Minister of Industrial 
Development and Science & Technology 
inaugurated the Seminar on Science and 
T h ~  in small scale industries un 
26th May, 1973 and not on 20th May, 
1973. 

(b) The subject broadly diSCUSSed in the 
Seminar are as follows:-

(i) Government and Semi-Governm"n! 
Agencies and their contributIOn 
to Technological improvement in 
the Small Scale Industries. 

(ii) Government Policy on Science and 

Technology in Fifth Plan orient-
ed to Small Scale Industries. 

(iii) Need and Motivation for Applied 

Research in Small SCide Indus-
tries. 

Production in Agra FouDdry Industry 

3970. SHiU K. LAKKAPPA: 
SHRI P. GANGADEB: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(al whether the Agra Foundry Industrv 
producing goods worth Rs. 18 crores ~ 
year is in the throes of a crisis; 
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(b) if so. re'<lSons therefor; and 

(c) the action proposed to be taken to 

overcome the crisis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). The Agra 
Iron Founders Association had sent in a 
representation explaining the difficulties 
faced by them in the matter of procure-
ment of hard coke and steam coal 
and urging the opening of a 
coal/ coke dump at Agra. The units 
being in the smal1 scale sector, their 
requirement s are taken care of by the 
State Director of Industries. 

(c) On investigation of these compl·.ints. 
the Government have been informed that 
the State Director of Industries has 
already sponsored aDd recommended the 
requirements of the Members of the Asso· 
ciation to the authorities concerned. 

Inquiry into the IDcldenl of Lueknow 
UDiven!ty 

3971. SHRI K. LAKKAPPA: 

SHRI P. GANGADEB: 

Will the Minister of HOME AFFAIRS 

be pleased to state: 

(a) whether U.P. Government is ~
dering to hold an inquiry into the incident 
of Lucknow University in May; 

(b) if so, whether mutiny by PAC will 
also be the subject of inquiry; and 

(cJ if so. what will be the terms of 
reference of such an inquiry. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c). According to 
the inform'at;on received from the State 
Government. nine cases were registered 
by the police in connection with incidents 
of violence that took place in Lucknow 
University from 10th May to 21st May, 
1973. Out of the nine cases, three cases 
have been challaned and sent to Court. 
Three cases are under investigation and 

three cases have ende, in final report. 
Some personnel of PAt. and State Police 
are involved only in two cases which are 
under investigation. The State Govern-
ment do not propose to oeder any other' 
inquiry into these incidents. 

11 hIS. 

CALLING ATIENTION 1'0 MATIER 
OF URGENT PUBLIC IMPORTANCE 

REFORTED WASTAGE OF IMPORTED FOODo 

GRAINS IN BOMBAY PORT 

MR. SPEAKER: Shri Dinesh Joarder-
not here. Shri P. K. Deo. 

SHRI P. K. DEO (Kalahandi): Sir, r 
cal1 the attention of tbe Minister of Agri-
culture to tbe following matter of urgent 
public importance and request that be 
may make a statement tbereon: 

"Reported wastage of foodgeains. 
imported at prohibitive prices and worth· 
several lakbs of rupees, in Bombay Port 
due to lack of godown facilities. t. 

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED): Indian ports. 
particularly Bombay, are wel1 equipped 
with facilities to handle foodgeains anll 
other cargoes having adequate transit 
storage facilities. During tile current year. 
about 6 lakh tonnes of imported food-
grains  were handled at Bombay Port. 

When the ships are on the high seas, 
sometimes the foodgeains get damaged 
due to causes beyond the control of the' 
shippers. In al1 such cases, damaged grain, 
after unloading from the ship. is required 
to be subjected to an independent survey 
to enable the charterers to lodge claims 
against the sbip owners. These stocks of 
damaged grain, therefore, cannot be re-
moved from the docks till tbis survey is 
completed. 

Out of the 6 lakh tonnes of imported 
foodgraim handl"j at tbe Bombay Port 
during the current year, about 1400 tonne, 
was reported to be damaged during 
voyage. This represents about 0.2 per 
cent of the total tonnage of foodgrams 
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bandied at Bombay during the year. The 
Hon'ble Members are perhaps referring 
to sucb damaged foodgrains awaiting ,ur-
·vey in the Bombay docks. After survey, 
necessary claims are lodged with die shipp_ 
ing agent.. Simultaneously, drying and 
-salvaging operations are conducted to 
-utilise such grains to the extent possible 
as cattlelpoultry feed and'or for industrial 
use.. At the handling stage, adequate 
care is taken to avoid loss of foodgrains. 

The Hon'ble Members will appreciate 
·that there has been no wastage of imported 
foodgrains through carelessness or negli-
gence. Government are very much aware 
of the need to conserve and utilise the 
fooJgrains. 

SHRI P. K. DEO: As a result of per-
sistent pursuit of wrong policies and prio-
rities in the field of agriculture this green 
revolution and selfsu1liciency have become 
a myth. We have to depend upon the 
imported foodgrains. This mess in the 
matter of production and distribution of 
fondgrains is manmade. The Ministry is 
entirely responsible for them. It i, a 
matter of great concern to all of Us that 
precious foodgrains which were imported 
at prohibitive prices in the world competi-
tive market have become unfit for human 
consumption. It is brought .in old junks. 
those junks which were chartered by the 
Transchart of the Transport and Shipping 
Ministry. It was inspected by the India 
Supply Mission. Large quantities of them 
were lying in the Bombay docks. The 
Minister could not make sure that there 
were adequate facilities in the Bombay 
dock to handle the foodgrains. We blow 
definitely that because of the congestion 
in the Bombay docks the foodships had 
to wait for 2 to 3 weeks in the ';ea before 
being unloaded. The question now is the 
dispute between the foreign shippers and 
the Government of India and the matrer 
i. being  investigated by the Ships Survey-
or. Before any conclusion is arrived 
at finally the Minister comes out with a 
statement as if he is holding a brief in 
favour of the shippers. He says, this 
damage is beyon.d the control of the ship"-
en. This sfatement is absolutely without 
any foundation. We find that due to 

damage the fondgrains have become unfit 
fOr human consumption. Half of them 
have germinated, have become rotten, 
have been stinking and unfit for human 
consumption. This situation is further 
'aggravated by the go-slow tactics of the' 
Bomba}' dock-men in the Bombay port. 

~. ,  :.<1 "''<:., Jr' g:,.; 
This is how things are happening, Sir. 

Sir, the Government cannot abdicate 
their responsibility and say that there bas 
been no wastage of foodgrains even 
though they admit that 1,400 tonnes of 
foodgrains have been wasted. These food-
grains could have been utilised to save-
the lives of so many deaths due to starva-
tion. 

Now, coming with the plea that these 
expensive foodgrains would be utilised for 
the cattle -or as poultry feed is addiag 
insult to injury. I would like to know 
what is the total loss of foodgrains in this 
regard and what is the percentage of it-
I am not satisfied with the reply of the 
hon. Minister-and how far it compares 
with such wastages in the case of indi-
genously procured foodgrains? As you 
know. the imported foodgrains ore being 
got at prohibitive prices. It works out to 
200 dollar>: per tonne el.F. which works 
out to Rs. 135 to 150 per quintal. In this 
country, th-e procurement price from the 
Indian farmers comes to Rs. 76 'as it is.· 
Under these circumstances, I request [he 
Minister to kindly consider whether. in 
this country, would it not improve the 
fOOd position beller if a better procure-
ment price had been offered to the local 
farmers. As you know, many of the 
V.J.Ps from U.P. belona to the Congrtss 
Benches who have refused to submit their 
return. regarding the procuremont. (1,,-
lerruptions). Anyway, taking into cors;-
deration all these factors, J would like to 
know whether the Government will COR-
.ider the question of raising the procure-
ment price of whe'at in this country and, 
at the same time, fix the basic procure-
ment price. 

MR. SPEAKER: Mr. Deo, this is not 
a relevant question. 
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SHRI P. K. DEO: My concel"D i3 that 
lh" import should ~ minimised as much 
as possible. For that purpose, I am sug-
gesting some steps. A higher procure-
men! price is a must to OUr agriculturists. 

MR. SPEAKER: The question is about 
Bombay port. 

SHRI P. K. DEO: I am suggesting a." 
solution for this. At the same time by 
fixing a basic price for the wheat procure-
ment, they could have avoided the import. 
They should have as well fixed a better 
price for the wheat produced by lift ~

tion and, at the 88me time, they could 
reduce the price of fertilisers whose price 
is prohibitive in this country. My last 
question is this. On whose shoulder will 
the responsibility lie-whether on 
Shri Ahmed's or on Shri R'aj Bahadur's-
for this wastage of the precious food-
gf ains? Is tbis not due to the negli;;cnce 
of either the India Supply Mission or the . 
transit charge of the Transport Ministr!? 

SHRI F. A. AHMED: Mr. Speaker, Sir, 
the hon. Member is not only under a 
misconception but has also raised matters 
which are not relevant SO far 'as this Call-
ing Attention is concerned. I would only 
like to point out that this Calling Atten-
tiun is with regard to the wastage of fcud-
grains on account of the shortages of 
storage capacities. Therefore, I do not 
know how the other questions could hav" 
been raised. He eXpects th'at I should 
reply to all these questions. Anyhow, 
since the matter has been raised, I would 
like to point out that so far as the storage 
capacity in Bombay is concerned, we have 
adequate storage eapacity and it is not 
bEcause of the lack of storage capacity 
that any foodgraio has been wasted either 
in Bombay or in the Bombay port. So 
far 'as transit camp is concerned, there is 
also arrangement for making provision 
for about 5.000 tonnes in every Iran,it 
camp for the purpose in Bombay port 
and so there is no dearth of capacity. 

The hon. Member now was referring to 
what be saw in the newspaper, the I"dian 
Express. with regard to the wastage of 
foodgrains, which was published on 17th 

(CA) 

August. May I point out to him that this 
was not because of storage capacity or 
berause the foodgrains were exposed to 
r'ain, but because they were ~

foodgrains which were brought from the 
ship on the 14th August. And, as the 
hon. Member is aware, whenever damaged 
foodgrain is brought to our notice, it j. 
kept there for the purpose of surveying 
and after it has been surveyed and after 
the damage has been claimed, then it 
is faken by the Government authorities 
for disposal according to the requirements 
of the poultry, cattle and so on and so 
forth. Therefore, the picture' which he-
S!lW in the newspaper has no ~  

wbatsoever to the foodgrains which were 
dilmage<' by rains because of lack of 
storage capacity. 

The hon. Member has raised the ques-
tion that we have not been very careful 
so far as making arrangements with re-
gard to shipping is concerned. Mav T 
say that all necessary steps and precau-
tions are taken before the ships are 
engaged for the purpose of bringing 
food(!rains to our country? 

I would like to point out to him that 
thi> is not a solitary instance where 
damage bas taken place. This is some-
times beyond the control of the shipJ>Crs; 
some damage takes place over the seb, 
and they pay us damages for the damaged 
foodgrains which they bring into our 
country. If we compare the figures of 
the last two ~ , namely 1971 and 1972, 
we shall find that the damage on  account 
this was 0.3 per cent While during this 
year it is only 0.2 per cent. It is not 
that the damage this year h .. taken place 
on that particular ship, but it is from-
the beginning of the year till the end of 
July. The damage of 1400 tonnes out 
of 6 laths tonnes is in the normal course 
of business, and for this, we claim 
damage from the shipping companies, 
and these -damages are paid to us. 

SHRI P. K. DEO: My Question nas 
not heen answered. I wanted a definite-
answer to my question" 

MR. SPEAKER: He has replied to it 
already. 
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SHRI P. K. OED: He has not re-
plied .... 

MR. SPEAKER: He has said that the 
other part was not connec'.oj with this 
call-attention. 

SHRI P. K. OED: When the matter 
is under investigation by the surveyor, 
how can the hon. Minister say that the 
damage caused was beyond the control of 
the shippers? When we have put forward 
our claim against the shippers for bad 
shipment, how can he hold the brief for 
the shippers? How can he pass judgment 
unless he has got some interest? 

DR. H. P. SHARMA (Alwar): The 
damage done to the imported foodgrains 
appears to Occur in two stages. The first 
stage is during ,transist in the ship, and 
the other is when they are .taken off from 
the sbip and they are lying at the port. 
I wish I could agree witb Goveroment 
that it does not have any responsibility 
on port account. But I do feel that Gov-
ernment does have a responsibility on 
port account. 

As regard·, damllge during transit, the 
han. Minister's reply says that sometimes 
on the high seas, the food grains on the 
ships get damaged due to causes beyond 
the control of the shippers. The news-
papers reports say that because there is 
a paucity of shipping space, therefore, we 
have been forced to employ sub.standard 
ships. There is a Mission in Washington 
from wbere we got most of our stocks, 
and which is supposed to look into tbe 
ships and certify their cargo-worthiness. 
What is the funetion of the Mission if it 
does not certify its cargo-worthiness? If 
it has done so, then is it that Govern-
ment have acted against the advice of 
the Mission? In case they have said :bat 
these ships are too old and perhaps they 
are damaged, I would like to know whe-
ther Government chartered those ships 
against the advice of the Mission? 

Gonrmvent have also given the im-
presSIOI! that the Josses are only nominal. 
The other day, Shri Shinde in the course 
of a statement here said that the imported 
food grains would cost somewhere around 

$200 per tonne. We all know that it is 
a sellers' market, and there i; more than 
one country bidding for the scarce items 
in the United States. I would like to 
know whether the compensation that we 
would be getting from the shipping com-
panies would be at the older rates at 
which we bougot the foodgrains, which· 
were substantially lower than the present 
rates of $:!OO per tonne? I suppose the 
compensation would be based on our 
original purchase price and the original 
freight rates. 

So, what is the quantum of loss 
money ternis we would be suffering 
this? 

in 
by 

The third question is: wha.t part of the 
damage was done in transit and what at 
the port? We can weII understand that 
due· to scarcity of shipping space we had 
to charter vessels which were not totally 
up to the mark, but for that part 
of the damage which has been done after 
being unloaded at the port certainly the 
responsibility lies squarely on the should-
ers of Government. 

It has been said that FCI has deve-
loped a special expertise in the total food 
imports. It has been handling the job 
since the first of April 1969. In evidence 
before the PU Committee it was .tated 
that the PCI had developed a special 
expertise in handling this kind of job. 
But if after five years of doing the job 
this is the record, I certainly think there 
is room for examination on that account. 

This is nothing new happening; this has 
happened at Bombay. We all know that 
Iuly:August are monsoon months sod 
there is substantial rain in Bombay. If 
it had been Iaisalmer Or Barmar in my 
State where rains do not fall, it is another 
thing; but here rain falls every day. Have 
Government been taken by surprise on 
this score? They have been handling this 
job every year; they know that these are 
monsoon months. What precautionary 
steps did Government fail to take result-
ing in this damage? 

Another thing. The Government have 
. appointed so many special and high power 
committees. They did not exactly deal' 
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with ,this problem of damages as such. 
But theqe was an Expert Committee con-
sisting of the Planning Commission, 
Agriculture and' Finance Ministries, the 
Railway Board and the FCI-at that high 
level. .There was the Dave Committee 
which went into the question of damage 
to foodgrains by rain. The Committee 
had said: 

"Any avoidable damage to foodgrams 
is cer'.ainly a matter for concern irres-
pective of the quantities involved". 

This assumes significance in the context 
of the Hinister's statement that the quan-
tity in\' .lived in this case is small, that 
the percentage is only 0.2. But the Com-
mittee ha. been constrained to say-that 
irrespective of quantity involved, it is a 
matter of concern. 

Then there has been the Central Storage 
Committee, consisting of the Joint Secre-
tary, Ministry of Food, Managing ~

tor etc I could quote from its report. 
But the point I want to make is that there 
have been high power committees, at the 
highest levels, which have gone into the 
question of storage and loss against rain 
etc. If after all this, we have ,.till to 
accept losses of this order, that is cer-

 something for Government' to le-
consider. 

I would read a portion from the 1 Zth 
Report of the PU Committee (Fifth Lok 
Sabha). This refers  to the plea of nomi-
nal loss. 

''The Committee are not impressed 
with the plea that viewed against the 
total turnover these losses were not 
large. By themselves, the storage losses 
'are aubstantial and they call for urgent 
and effective steps to minimise such 
10_", 

So the plea that we have incurred only a 
8IIlall loss is criticised even by the PU 
Committee. 

Again, the FCI report says that they 
have developed new techniques to salvage 
the damaged wheat and grain. What are 
these techniques? Have they been em-

playing them at Bombay? Has that sub.-
tantially reduced the losses? 

One other point. There is a news item 
which says that the shoremen and ~h  

unions did not do their job. With regret. 
I have to say that'irrespective of the polio 
tical affiliations of the unions, whether 
they are backed by the Congress, the Com-
munists or the Socialists. it does not really 
cover them with  glory when in these con· 
ditions foodgrains got damaged in the port 
due to something which they could have 

done but did not do. 

SHRI F. A. AHMED: As I pointed 
out earlier, the foodgrains reported to 
h,we been damaged are not i"odgrain, 
which were damaged on account of lack 
of storage capacity and on account of 
rains in Bombay. This was the quantity 
of grain or wheat which was damaged 
when certain quantities were unloaded 
sometIme in August. These were lying 
there for the purpose of survey nnJ deter-
, mining the quantity so that we might put 
in our claim, against the shippers. I may 
point out that this is normal. Whenever 
we make arrangements for shipments, 
only such ships are taken which are sea-
worthy and which could bring grains from 
other ports to our ports without causing 
damage to the grains or other commo-
dities tr,iDsported. Therefore, under the 
terms of the contract whenever damage 
take. place on the high seas for that pur-
pose, compensation is paid by the shipp, 
ers. Therefore, as soon as the damaged 
foodgrain is brought out we have it sur-
veyed and place our claim against the 
shippers and this is immediately realised. 
The hon. Member was making a fererence 
to certain recommendation. of certam 
committees; it has nothing 10 do with the 
damage in question. 

The hon. Member is under the impres-
sion that something was done by the 
Ministry here against the ady,ice of our 
mission in United States or elsewhree. All 
these arrangements are in fact made by 
the mis.ion; they make the best poasible 
arrangement. So far as my information 
goes, more than three-fourths of the ships 
which had been engaged for the purpose 
of bringing in food-grains to our country 
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are ships wbicb are less than 15 years 
old; even ships which are older are ex-
amined properly and when they are found 
to be completely "!eII.worthy. only then 
our grains are aIlowed to be brought JB 

by those sbips. So far as the prex. ~  

signment is concerned, it was brought in 
by a ship ea1leil OOLAMITE '&lid this 
was DOt the first occasiOB that foodgrains 
were brought io' our country' by this' parti-

cular $bip. Damage happened for causes 
beyond his control and therefOre 'wbatever 
damage has taken place win be claimed. 
It dcies not DleIID 1m)' 10Iis to CIIIr _try. 

DR. H. P. SHARMA: Is it OUr policy 
to leave the stocks exposed to elements 
wbile the survey was going on? 

SHRI F. A. AHMED: As 1 have al· 
ready pOiifted aftt.no insfatice bas been 
brought ttl my !f01iCe 'where any -itock 
which has been brought from oIiIlIiae, has 
been exposed to rain and damaged. May 
I teIl him that so far as our preslmt posi. 
tion is concerned, no stock is allowed to 
remain there for more than a few hours; 
as soon aa delivery II taken it is sent to 
Bombay city 'or some other place as early 
as possible. No stock is allowed to remain 
there for a long time. 

MR. SPEAKER: Now papers to be 
laid On the Table. 

~) If,! f\;nrq ( iii<i;r )  : ~~ 

~. ~ it mG<:r lift ~  ~ 
tPrr.\-'R ~ 'Ii' ~ f:;m?r ~ it; ~ 
it; ~ ~ ~T ~  ITlIT t I 
SHRI JYOTIRMOY BOSU (Diamond 
Harbour): PIIentIII ... have been 
completely paralysed, 

MR. SPEAKER: It concerns the Bom-
bay State. It is nOt a question for the 
Centre. 

~ "f{ fom-i . lRrf ~ ~ ;;n;r;rr 
~~ ~ T~~~?~ 
~ ~  fuil-? T ~ 

'!it ~ Ire ~T ITlIT ~ <iT ~ ~ 
~ "t'f ~ ~ ~ I m-~~ ~  

~~ ~1~ ~~ 
1579 L.S.-S. 

SIIRI JYO'tIRMOY BOSU: The Min· 
ister should make a statement. 

'Mit. SPEAKER: 1'f you can convince 
me 'that it is within the cognisance nf the 
Centre, I will cnllsider it. 

~  If!!. ~  : q'it\ ~ Qr-
"'-f 'Ii1m ~~ ~ ~ m ~ 
~ 'Ii1 mrfim ~ I 

~ ..... : ~ 'Ii1 mrt1rn 
~~  

1~.31 hrs. 

PAPeRS LAID ON THE TABLE 

TIIIIlTEENTH REPORT OF COMMISSIONER 

FOR LINGUISTIC MINORITIES, STATEMENT 

SHOWING DECISIONS TAKEN ETC. ON RE-
FORTS OF ARC AND INDIAN FOREST SER' 

VICE (FIXATION OF CADRE SraENGTH) 

AUDIT REGULATIONS, 1973 

THE MINISTER OF STA'tE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN TIlE DEPARTMENT OF PER· 
SONNEL (SHRI RAM NIwAS MIR· 
ORA): I beg to lay on the Table--

(1) {i) A copy of the Thirteenth 
Report (Hindi and English ver-
siom) of the Commissioner for 
linguiStic Minorities for the pe· 
riod 1st JnIy, 197.0 to 30th June, 
1971, under clause (2) of article 
350B of the Constitution. 

(ii)A statement (Hindi and English 
venioDs) shOWing reasons for 
delay in laying the above Report. 
[Placed i" Library. See No. LT. 
S446n3]. 

(2) A statement (as OD 30-6-1973.) 
(Hindi and English veniom) iGD 
the decisions taken nn variobs 
Reports of the Administrative Re-
forms Commissinn and the im-
plementation of lhese decisions. 
[Placed /" Library. See No. LT. 
5447/73]. 

(3) A copy of indian  Forest Service 
(Fixation of Cadre Strength) 
Third Amendment Regulations, 
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1973 /Hindi aDd ElI&lish versions) 
published in Noti1lcat.ion No. 
G.S.R. 391(E) in Gazette of 
India dated the 10th AI\8USt, 1973 
under sub-section (2) of section 
3 of the All India Services ~, 

1951. [Placed in Library. See 
No. LT-5448/73]. 

AN!roAL REPoaT ETC. OP On. AND 

NATtIRAL GAS COMMISSION 

(1) (i) A copy of the Annual Report 
toaethcr with the Audited 
Accounts (Hindi and English 
versions) of the Oil and Natural 
Gas Commission for the year 
197 i ~  and of its subsidiary 
company Hydro-carbons India 
Private Limited, New Delhi, for 
the year 1971, under sub-section 
(3) of section 23 read with sub-
section (4) of section 22 of tbe 
Oil and Natural Gas Commission 

Act. 1959. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the 'above Report. 
[p1ac.d in Library. See No. LT-
5449/73]. 

(2) A copy of the 'Action Taken' 
report on the ~ 

of the Committee for review of 
the Oil and Natural Gas Com-
mission. [P/ou:ed in Library. See 
No. LT-5450/73j. 

REvIEw AND ANNUAL REPORT ETC. OP 
HINDUSTAN CABLES LTD. POR 1971-72 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVF-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): I beg to lay on the T ~ 

a copy each Of the following papers (Hiodi 
and English versions) under . - ~ 

(1) of section 619A of the Compal1ie. 
Act. 1956:-

(i) Review by the Government on the 
working of the Hindu.tan Ca bles 
Limited, for the year 1971-72. 

(ii) Annual Report of the Hindas:an 
Cables Limited, for the year 1971-
72 along with the Audited Ao-
counts and the comments of the 

Comptroller Bnd Auditor General 
thereOii. [Placed III Lib,ary. See 
No. LT-5451173]. 

12.35 .... 

MAllER UNDER RULE 317 

SnID INBARAUNI On. REFINERY 

-it ~~~ un"fit( W'IT) : ~ 
~, w.;r rit itt <mr ifU;ft ~ ~ 
~~ ~~~  

U1rT it ~ ~ t ~-  P.ir Vir 

ftr ~ !!iT ttl!i <In: ~ ~ ~ it 
~~~~~: 

"Complete strike in Barauni Oil Re-
finery from today Seek immediate in-
tervention". 

~ ;;fT, ~ 21 ~ ~ ;rU;ft 

ffi;r ~ ~ it ~ ~  ~ 

~~ ~~~~  

~ oar ~ tJ1IT ~ t 18 ~ '1ft it 
oron it 'IT t ~ m- ~ iii ifflr f;r;:r 
it o.fi ~ ~ ~~ it, ~ ~ 
~ iii ~ ~~  o.fi ~.,..., 

~  ~  11;0 ~ it, it ~ ~~ 'IT 
m: ~ T  ~ ~ iii ~ T 

~ o.fi ~  q-1;: ~ ~  '"" 
~~ ~~~ iii 
;;fil1: ~ q-1;: ¢ "Ftiifi,f<41 iliffi"1R" 
~ ~ ~ ~ 

it ~ '!IT tmi ~ ~ ~ '11fT fif; ~ 

~ ~ ij"iffif ~ 'liT 'fr, m: '"" !9" 
1 T T~  ~ . ~ ~ 

it ;it ;:ftfff ~ q-q-ofj"lI"r ;;rr ~ ~ m 

~~~~~ ~ mril'N ~ t 

1~ <tt tmi ~ ~ '11fT f.i; ;it f.:rIrq-
'IT;;ry ~ T~ it ffi;r ~ 'm-

mit"" ~ ~~ ;;ry ~ If;f !f1for ~ 
~ T~  q-yo ~  ~ 'I" 

it ~ ~ <it iI1:r.rr a-or WTni ~  
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~ ~ ~ I ~~ IITif.t ~ 1 ~ ~ iii ~ ~1 ~ -a;r 'ifJ;t-fl!IT 
.~ it tom iii<: RlH I ~ ~ 'It\', f.:mm rn 'liT lI1rM m t I ~  1ft 
q:t ~ " ... ,.~ ~ '!it 1972 ~ ~ ~ ~ iii ~ ~1 ~ 
'!it ftq'tt it m ~  'liT f.rlIi f.!;Irr ~ J!f 'iff ~ ~ ~ qrto q'to 
.~ t ~ ~ :a''''''. f.!;Irr ~ ~ ~  ~ I ~ 'r€r ~ . .-, - ';Tl"T 

~ lI<T ~ \ITIf ~~ ~ lI>T1f om; ~ ~ 'liT ~ T I R?: ~ ~ 
~1~~~ T.. -~) ~~ T~ I 

lim I <11, ~ \I'<f.t ~ ~ ;;r.m 
~ 1~ T~~ .  

-ron ;iff ~ """" \ITIf if m, ~ 
~~ ~ ~~~ T 

- T~~,~~~~~ 

~ <m:wf.t iii ~ cqqf'iNifl ~ ~ m 
1ft ~ mmr ;fifo ~ ~ t q-h: 
~~~~ ~~~~ 

~~. ~ <'!liTf <n: ~ I ~ . .  ~ 

~ ~ T1  ~ I ~ it ~ 
fit; ~ ~ ~ ;nrr;r ~ it 

~ ~ ~ irf mtr ~ f.ffiq-~ 
it; ~ 'liT ~ ~, ~) <11 WI<: lfi! 

~ <'IliT """" <11 <rgo ~ irT<rr I 
~ Oifl iRT-fT lIiroi"JOIT ~ it 'ifOf ~ 
~,~~  T~  I Wl<:1fi! 
~ ~  of IMT ~ I <11, it ~  

1Rft ~  l!l1f 1Rft iii ~ ~  ~ 

'Ii': ~ ~ qh: ~ iii Wl'f'f 

~ __ ah: ~ """,,,'II' " 
: -~  (1If) ~~~) : ~ T, 

<rOO a.r ~ ~ l{f.rq;r fu;r.rr-
~ ~ ~ I ~  ~ 'IT f.p 

~ ~~~ :~ ~h:~ 

~ ~ ~1  ;rn 'lif lit I ~ ;rn-

~ ;flfu; m--r flt; ~ ~ ~ 
~ :~ ~ 1~~ 

~ q;: ~ I 21 ~ ~ 

~~~ ~ 

~~~  ~ ~  'Ii': 

~  I ~  rito ~  ;fiT Ifi! ~ 

f'I; ~  '1ft ~  ~ ~  ;rfR;Q-qrIfi <11 

aatel ~ : WI<: mq-'liT ;rn-it 
&f ~ m ;nrr;r rn ~ ('I"f <rT;:-it 
~~ 1 ~~~1 

'" ~~  mm : 1 ~ ~

~ ~ ft;rif ~ ~ ~ f>Tritm: 

tl 

12.39 ..... 

RE. REFUSAL BY HARY ANA AUTHO-
RITIES TO SHOW CERTAIN DOCU-
MENTS TO MEMBERS OF PARLIA-

MENT 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I have given a notice so 
that I could raise this matter and you 
have been kind enough to say .... 

MR. SPEAKER: Not as a privilege 
motion. 

SHRI JYOTIRMOY BOSU: Let me 
make my submission. 

The facts of the case are as follows. 
On being frequently approached by smaIl 
peasants and landless labourers of certain 
areas in Gurgaon district who have been 
affected under a particular acquisition 
order of the Government, I have. tabled 
a motion under rule a9, which has been 
found in order by your good self and is 
on the list. Apart from the eviction, the 
price paid, which is a little over Rs. 11 ,000 
an acre, represents not more than a 
fraction of the actual price of the lan:l 
and that has caused severe hardship to 
many people. I particularly wanted to 
_ the objection filed by a few top per-
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sonalities, wbose names I shall mention 
later on. 

I bave an admitted motion listed in list 
No. 3 of "No Day Yet Named Motion" 
and I am getting ready for speaking on 
!he said motion, --for wbicb I am required 
to do some fact-finding. I tried to take 
all possible precaution -so that I do not 
misquote. 

On the 17th instant I went along with 
two other MPs. and personally submitted 
a proper petition before the Government 
Estate Authority at Fap.dabad, seeking 
permrssion to inspect :ertain public files 
in connection witb a land acquisition pro-
ceeding. The officen there, namely, the 
Administrative Officer and the Estates 
Officer, botb advised UI ~ obtain sanction 
from their controlling officer, namely, the 
Director of Urban Estates, Maryana, who 
is at Chandigarh. Both of them further 
pointed out that without the ~  of 
this gentleman they were unable to aUow 
us inspection of files. 

Accordingly, on the 20th instant Shri 
Digvijay Narain SinIh. M.P., and myself 
went and called on the Director, Urban 
Estates, Haryana, Chandigath. There we 
submitted a written petition drafted by an 
advocate, Sbri Kirpal Singb, on sl'amPed 
paper with urgent fees paid. I also pointed 
out to the Director, Urban Estates, Hary-
ana, during our meeting that . these are 
open public documents and I required to 
see them io connection with tbe perform-
ance of my parliamentary duties. Tbese 
documents only included the various c!>-
jections filed ill connection with the acqui-
sition of tbe said plot of land on whicb 
award bas been granted and gazetted. The 
said official in the afternoon informed 
us and also declined us in writing any 
access for us into tbose papers. On con-
sultation with lawyers, we found tbese to 
be open public documents and should 
have been made available to us for ins-
pection. Sir, I bave already forwarded to 
you a copy of tbe reply I have received. 

1 ~ ~ : ~ ~~ ~ Q-
ifn:"'f ~ fGIIT ~ ~ I 
SHRI JYOTIRMOY BOSU: One ofAie 

cbjections was that the potential martet 

value of the land at present is not less 
than ill. 75;00&. per ICI'CI 'ClUe to the land 
""jug on theNad side and at a. distance 
of only 14 mile.s from Delhi. ,The grain 
yield per acre of tbis land is about 100 
maunds and it is justly deBOnDed as the 
llI"anary of Gurgaon Tehsil. 

It fur1her says that the pl1l8ent notifica-
tion also contravenes the provisions of 
the Government of India, Ministry of 
Defence, Letter No .. _. AIR.HQ/208SlI 

11410RGIAFI710612ID (Air Stores) Dated 
13th August, 1956 and also further con-
travenes the Government of India Gazette 
Notification No: 9R0_6, dated IUh J8Im-
ary which provides a safety belt of 1,000 
yards all around ammunition depot located 
in -this area. The petitioner, Air Marshal 
Mehra, Chief of Air Staff, clearly states 
that tbe allotment of land. in respect of 
Maruti was a clear contravention of tbe 
orders of the Miniltry of Defence ... _ 
(Interruptions). This is a fit case to be 
referred to the Privileges Committee _ ... 
(Int·,"uptions) We now understand wby 
the Maryana Government is bebaving in 
tbls way .... (Interruptions) It gives a 
new dimension to tbe wbole tbing, because 
the objection was filed by no less a person· 
than the Cbief of Air Staff, Air Marsbal 
O. P. Mebra bimself that the Maruti land 
falls under the Defence Prohibitory Or<! er, 
details of whicb I bave given before. Tbe 
Government bad been misleading the· 
House. This should be sent to the Privi-
leges Committee. I seek your permission 
and to leave the House .... (/nterruptiom) 
Don't sbut it out .. Don't allow !he Prime 
Minister to take shelter. _ .. (Interrup-
tiona) 

MR. SPEAKER: No question of .!lel-
ter. This House bas discussed it a nuniber 
of times. 

SHRI JYOTIRMOY BOSlJ: Sbe has 
misled tbe House; her Government lIu 
misled tbe House .... (Interruptions) 

SOME HON. MEMBERS rOse-

MR. SPEAKER: No please: I only 
allowed him for two ~ •. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai): On a point of order, Sir. 

The bon. Members did not want to be 
treated as more tban so ordinary citizens_ 
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The officers have treated them as less than 
'Ordinary dtizeDB •••• 

MR. SPEAKER: There are other 
,remedies available to them. 

SUR! SHYAMNANDAN MlSHR": 
An ordinary citizen's right has been denie<l 
10 the han. Members of this Hous;e and, 
1h ~ , the officers have tried' to under-
mine the position of the Members ~. 

liament. If that is so, then no, Membec 
of Parliament will be able to serve the 
people because they are treated... leis 
than the people; less than the ordinary 
.citizens of India. 

MR, SPEAKER: There is DO point of 
order involved in it. (Interruptions) 

SHRI SHYAMNANDAN MISURA: 
This is the point of order. Are we less 
than ordinary citizen. of th;, country' 
Do we have, a lesser ript than what an 
ordinary citizen bas? Would any officer 
'be allowed to treat Members of Parlia-
'ment as less than ordinary citizens of 
Jndia? If the Members of Parliament are 
treated as less than ordinary citizen. of 
India, it ~  be a mat1m' of concern 
.for the hon. Speaker ••.• 

MR. SPEAKER: If any citizen is treat-
-cd as 1_ than a citizen, he has other 
remedies left to him. He has a right to 
go to the court. (Interruptions) I have 
already allowed it a number of times, WhV 
do yon raise it now and then under some 
,cover or the other? (Interruption.). 

Mr. Mishra, you have raised your point 
'and I have answered that there is 010 
point of order. Kindly sit down. 

SURI SHY AMNANDAN MISHRA: 
I am ,trying to make a point in regard 
to the statement made by the han. Mem-
ber .... 

MR. SPEAKER: I did not allow you to 
make a speech. 

SHRI SHYAMNANDAN MISHRA: 
I had made an observation earlier-this 
relates to h ~ h  an officer had been 
brought in to slur over the violation 01 a 
law. Here is now a statement which con-
firms my statement that the Air Chief 

Marslral has been brought in to slur over 
the violation of the law, I woiild ask the 
Chair to cive me protection. At that 
time, it was considered th'at I was malign-
ing the Goveniment. But here is a teat!-
many which confirms my allegation that 
there has  violation of the law. (Interrup-
tions). 

SHRI VIKRAM MAHAJAN (Kangra): 
There is a judicial proceeiling pending. 
Only the parties to the proceeding can ask 
for inspection of. documents; no other 
person is entitled to inspect the docu • 
ments, So,there is no question of privi. 
lege in this case. 

MR. SPEAKER: I have already made 
tbat observation. 

~) 'If! f",qit (~) : lIf6!ffi 
~~~, ~ l'fffiq t i\Tt it ~ ~ 
~~ ~  ~T ~ <3\") ~ ~ ~ 

~T ~~ lIfmiT Elfr.i' mrr..-r ~ T 

~ ~ lIfmiT f,;.rlf ~ ~ i 

SHRI VIKRAM MAHAIAN: Is there 
going to be a debate on Maiuti again? 
(Interruptions) 

~) ItU ~: 377 if Q" {;;rr;;r<;f 
~T  •  ' ~ 

aIlIm ~ : ~ 1 ~T ;r)R:'" ~ 

~, ~ W"''1T ~ -

-it , ~: ~ ~~ 1 

~ Tor ~ '!IT ~ «1Vf'{OT or"ttrl ~) 
~ - ~~ ~ ~ ~~, ;;ffif.!; 

~ 1 ~ 'lit 'liT'" ~  
1fT",;j; T~ ~ 'fT ~ ~ ~ 
m<: ~ ~ WI?: 1 ~ ~ ~ 1FT ~ 
~~ ~~~ I ~ 

~ ~ ~  i\Tt it ~ ~  

~T T ~~~ T 

ma-m: ~ I 
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[sr) '"t ~  

JSft ~~ .., l(iT ~ q'ef ~ 

trIIT ~ ~  T~ lI1'l1fi ~ 

~ ~  : 

"All olber contents of !be file are 
unpublished official records relating to 
Ibe affairs of State. It is regretted that 
Ibe request for inspection cannot be 
granted." 

lI1'ftf ~ ~ ~ ~ ~ flt; ffi ifreI'I' 

it ~ ~ ~ ~ ~ f;;r.; itiT m 
'til' 1 . ~ ~ ~ lI1'h: ~ 

, ~ 'fit 1 T~ ~ ~ I lI1'lf<: ~ 
lI1'i%w<'l' ~ :  ~ t aT ~ 'tiT ~ 

~ ... i1Tmn lI1'h: 'l'TforlfTitc ~ 

~ 'tiT ~~ 'tiT 1 ~ ~ I 

~ ~ flT'1 <n: ~T lI1'T'T itiT ~  ll' 
~T ~1 T, ~ ~~ forit it lI1'T'T'tiT 
( ~ It ~ T ~T imij' 
~ 'flT 144 m<: 151 'tiT lI1'f;: ~T T 

'ifTl[ffi' ~ I it ~T l[T CfTif!l' q{1fT : 

"Obstructing members of either 
House in Ibe discharge of Ibeir duty." 

"Acts indirectly tending to obstruct 
officers. of eilber House in the perform-
ance of Ibeir duty." 

~ 'iIT T ~ 'll'q m.,·r q!IT ~ I 

'l'l[<'ft <m! m<T ~ ~ 1 ~T 

forai'll' ~T ~ ~ ~ ~ f.f; "!IT lfl[ T~  

mfiflm;r ~  ~ f;;y., 'fiT ~~ 'tiT "!T!lT-
~ ~ ~ ~ T ;it 1:~ : 

or@' ~ I ~  <m! lfl[ f'li ~ lfl[ lI1'ff'nmr 

~ "-@' ~ a'r 'IiJi'i 'tiT ~ '3'1''fOf 
m'tiT l[1f 'lit T~ ~ I ~ 'lit'[':i ~ 
~ f'li q . ~T ifiR:ij' ~ 1 , ~ 

~T ~ 1 ~ ~  ~. rn if 'gfS:-
't.in "Ii'n ~ ~  ~ :;mrr ~  ~. 
:~ . ~ AEIT'f ~ 'tiT ij'Cffi>. 

m iii) ~  lI1'T'il(iT «T ~ I 

~ ~T iffiff ~ lI1'T'i f.t1lT1f ~~ I ~ 
aT ~ f.f; ~ lI1'rmr... ~~ t !IT ;r(T. 

:~ 1 ~T 3 ~ 'IIT« 
~ t !IT ~. ~ lI1'I'fiImt;r ~ ;r(T 
t am 'fiTIT'iI'T 'tiT ~ - ~ 6"n 

~ ~ 'tiT ~ 1 ~ ~ ~  ~ 

~ ~T ;;ym ~ I ~  lI1'r<r 
firfir.r;;r 'tiT ~ ~ 'fiT ~ 
~  

lI1'6Q ~ - : ~ ~~ <ITt if· 
~T 1 ~T ~ m ~ ~ q T . ~T 

~  ~T m t I ~ 6"Ii T . ~ 

~ ~T ~ mtiifc 'lit ~~ m 'liT 
flT<'I' ~. ~ ~ ~ ~. ~ trIIT 

t. it ~  ~ f.f; '3"i''lir ~ ~ ~~  

~ ~ . ~~ ~ ~ 

~ 1 h:~~~~ ~~ ~ I 

( ~) ~ ~  T~  'liT ~ 
~T ~T ~ I ~ ~ 'fit ~ ( ~ 'iff;;y 
~  l(ir or(if fl1<'rnT ~ err ~  ~ :1 T 

~ 'iTij' ;;I't fuT ~ ~ ) ~ ~T~ ~ ~ I 

~ 'iTf.r!lTifc 'tiT ~ ~ ~  ~ 

;r(T ~ flt; ~ ~ ~ 1flvr;r ~ m<: 
~ ~~~~ f.f; 

1!if ~T ;r;;ff ~ 'Iif1Rr mm-r I ~ ;;mr 
~1 

'1T ~ f1r'1 : ~ ~ omt 
~ ~ T ;;mr ~ ~ lI1'ftf ~ : 

~1 ~~~ I 

MR. SPEAKER: I do not accept it. 

SHRI DINEN BHATIACHARYYA 
(Serampore): Sbri Madbu Limaye put It 
straight question to you. 

SHRI SHYAMNANDAN MISHRAo 
You are not prepared to answer. Are we 
less than the citizens of India? 
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MR. SPEAKER: H you consider that 
you are treated as less than the citizens 
of India, you have a remedy in the courts 
or at higher official levels. (Interruptions). 

SHRI DINESH CHANDRA GO-
SWAMI (Gaubati): No debate on your 
ruling. 

MR. SPEAKER: I have already made 
it very clear ...• 

SHRI IYOTIRMOY BOSU: You have 
gone out of your way in order to protect 
the interests of the Prime Minister. 

MR. SPEAKER: That is the only thing 
you can do. It;. not a question of pro-
tecting or not protecting anybody. I bave 
got the right to protect any member 
from any unnecessary thing and harass-
ment. (Intaruptions). 

You cannot get rights in this Parlia-
ment by getting over other civil or ad-
ministrative procedures. (Interruptions). 
You cannot approacb tbis HOll,e ignoring 
all sucb procedures. 

SHRI IYOTIRMOY BOSU: I bave 
myself consulted eminent lawyers in 
Chandigarb. They say tbat hey have no 
right to refuse this access to me. Very 
eminent lawyers in Chandigarh had told 
me .... 

MR. SPEAKER: Please sit down. 

SHRI VlKRAM MAHAIAN: I, jls a 
lawyer, tell him that he has no right. 

MR. SPEAKER: I am passing on to 
the next item. Shri Chintamani Panigrabi 
, ... (Inr.erruptions) I am not going to 
allow any debate now. I have given my 
ruling. No motivation on it. 

SHRI P. K. DEO (Kalabandi): Mr. 
Patel wants to say something, Sir. 

- ~ ~ ( .  ( ~): 

~  ~ lJ'U lfIlf<'fT '3Of.t ij; orrt if ~  

m''1<IiT 37,7 ij; Wff1T<rf<'l'liIT ~ .... 

MR. SPEAKER: No, no. I had allow-
ed one earlier. 

Maroti 

,,) ~ ~ ) ~) : ~ ~ T 

~  "'iff ~ ~ ~ , T~ <n: 15 

'Wmf ~ "") ~ : ~ ~ ~~ A;!rr 

'>IT ~ ~ , rofl!; ~ ~ : iliT 

~  111 .1 . : : . - ~ T 

If<lf if; { fG:llT tTm .  .  .  . 
MR. SPEAKER: I will look into it. 

~ ~) ):~~ 

fom if;, ~ gm' ~ ,~ ~ 'fiT 

lfIlf<'fT .. ~  ~ , ~ tfi'Wr m'q; t'fR '!iT 
~ ~ , 'flIT mor ~  ~ -T !IT 

i"!'If'f'OTi1 ~  ~ ~ ~ ? ~ 

<n: ~  ~ T~, ~ ~ ~ ij; 

: ) ~1 '!iT ,"q1!ff.j flI;lrr tTm ~ , 

!IT aT ~  ,"1\ 'II,s'Ii,f+eI, ij; 

fllf'iR' ~  lit.]' !IT mtr if;1f"fIT ~  

*1, ~, 
SHRI JYOTIRMOY BOSU: Sir, if you 
do not do it, I will go back with the 
impression, the conntry will get the 
impression •••. 

MR. SPEAKER: I am not allowing 
that .... (InterruptiofU) I have not allow-
ed. Mr. Panigrahi is already on his legs. 

SHRI DINEN BHATTACHARYYA: 
What is your ruling? 

MR. SPEAKER: My ruling clearly is: 
tbis is not a privilege motion. (Interrup-
tions) 

SHRI VlKRAM MAHAJAN: Are you 
going to review your ruling, Sir:- (In,t:r-
l1I'(itIoru ) 

MR. SPEAKER: I have examined it 
and I have told you my point of view. 
(J nerterruptions). 

MR. SPEAKER: Other remedies are 
available. We are not discussing as to 
what is a public document and what is 
not a public document. 

(Interruptions) 

MR. SPEAKER: Please don't interrupt 
the Member. I have already called Mr. 
Panigrabi. 

(Interruptions) 
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MR. SPBAKEll: 'This is aot tIao proper ly ~? III it the f9int gf ~ ovef 
forum You can't have any overridiq whiGll l bad, ~  tIJe M:c,ml?er? So far 

~ ~ what is available to aDJ' cit!- as ~ • matter i,s ~ . . ~  ~ 
zen outside. ~ of. (lJlUI.'I'uptCQJIS) 

SHRI SHY AMNANDAN MISHRA: 
The Momber bas been denied the right., 

SURI VIKRAM MAHAlAN: No Mem-
ber has the right to inspect sOmething 
containing Stat. sec:reta. 

MR. SPEAKER: a. went nlll as a 
Member. He went as a citizen. 

SHRI VIKRAM MAHAJAN: He has 
no right to inspect the documents. 'Ibis 
is more propaganda whidl is belin, carried 
on. 

.n '9<'NI\'I ~ ( ~) : ~ 
~~~T~ T~ ? 

MR. SPEAKER: Shri PaRipahi. ... 

13 hrs. 

STATUTORY RESOLUTION RE. CON· 
TlNUANCE OF PROCLAMA'fION IN 

RESPECT OF OIlISSA-Contd. 

SHill CHINTAMANI PANIGRAHI 
(Bhub81ll'Swar): Sir, the other day I was 
pleading with the hon. Mfmster .... (In-
tel.'l'uptions) Sir, I hope this matter is 
over. 

SHRI K. S. CHA VDA (patan): There 
. is a point of order. 

MR. SPEAKER: That question has al-
ready been disposed of. I have given my 
roliDg. The Member i. there like aDY 
other citizen. If privilege is involved, it 
is iDvolved if he has any rights othep than ' 
a c;itizen, which is not the case. Tb& Mem-
ber has no right to go to any deP'Brtment 
and ask for any paper because he is a 
Member. (InterruptIons). 

MR. SPEAKER: It does nDt override 
the procedUre which a citizen has to pass 
through, as a citizen. 

SHRI H. M. PATEL (Dhandhuke): 
Sir, I rise on a poiat of order. (lnt,.rrup-
tion.) 

MR. SPEAKER: Mr. Patel, I have al-
ready called the Member. Will you kind-

1If't II'! ~ ( ~) 

~ Ur fltilIT ~ ~  

o:m'e mq; T ~ ( I 

MR. SPEAKER: I have disposed of it 

and • have !liven lilY naJ.i.na. 

SHIU VASA'NT SATHE (Akola): Sir, 
rule 376(3) says .... 

MIl. SPEAJ(Ell: I am nDt allowlDg. A 
point 8f 1V4IDr "p be !lilly with ~  

to lOll busU\llu before !he Ho\llle. That 
~ _ diapolCd of. i Ilave giyen 
~. AIId I h~  o;a\I&cI Shri Pani-

grahi. If you have lOt any poiDt of 
order regarding this, I shall listen to it. 

SQRI CHINTAJ4ANI PANIGRAHI: 
Mr. Speaker, the other day. I wa. sub-
mitting that the Government of Inelia 
should plan for a ,total investment of 
Rs. 3000 crores from ali sources in Orissa 
in the coming fivil years 80 that Orissa 
is 1ifted from the present backwardness .. 
(lntel.'l'uptions) 

13.05 bn.. 

RE. REFUSAL BY HAlI.YANA AUTHQ-
RITIES TO SHOW CERTAIN DOCU-
MENTS TO MEMBERS OF PARLlA-

MENT-Contd. 

MR. SPEAKER: No interruption please. 
I have I!lready disposed of it. Don't try 
to pull down !he Chair. I cannot be 
cowed down by that. I have not allowed 
any Member except Shri Chintamani Pani-
grabi. And he is already on his legs. If 
you think that by interrupting and shout-
ing \ike this you can do anythinll here, 
you are sadly mistaken. Please don't do 
it. It is unfair. I am not permitting 
anybody. I' am only permitting Shri 
Panigrabl. (Intel.'l'uptions) 

I have called Sbri Paaigr'ahi, and he is 
already on his legs. The other Members 
are ~ without my permission. May 
I request all the other Members to sit 
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down, anI let !ibri ~ ~ ? (lI!-
t"rruptions) , That matter is already dis-
posedof. If hon. ~  want to ~ 
a point of order, it can only be in respect 
of a' matWr before the House. Now, it 
is itCm No.6 which is before the House. 
(Int .• " uptions) I have already ~  my 
roling on the point of order raised. That 
matter is already disposed of, I am 
sorry I canoot allo.. any point of order 
over a maller which i. already disllOled 
of. The DlIItter before the House now is 
item No.6' on the Order Paper. (Intem4P-
lions) May I request the hon. ~ 

not to interrupt the proceedioss, buf to let 
Shri Panigrahi speak? (Interruptions) I 

am sorry, that matter is already disposed 
of. There is nothing left now. We h~  

pa3sed on to the next item. If they have 
some point of order regarding item No. 6 
which is before us now, I have no objec-
tion. Item No. 6 is UDder discussion now, 
and we cannot go back to the Previous 
item now.' (Interruptions). 'I have Biven 
my ruIilli already, They are miJusing 
the leniency of the Chair. I am sorry. 
(lnt.rruptions) I did not allow or hold 
any privilege motion in order. It was 
conveyed to the Members. Th~  just 
wanted ,to make a submission, and they 
have done so. Now. that matter is al-
ready over. 

We have passed on to the next item 
and the member is already on his legs. 
(Interruptions) . 

MR. SPEAKER: Point of order on 
what subject? 

SHRI SHY AMNANDAN MlSHRA 
(Begusarai): 377 is also before the House. 

MR. SPEAKER: That is disposed of. 
We have passed on to the next item. If 
you have any point of order regarding 
the item under discussion, that is a differ-
ent matter. 

SHRI SHYAMNANDAN MlSHRA: 
This is also an item under discussion. 

SHRI JYOTJRMOY BOSU (Diamond 
Harbour): Why are you so touchy about 
it? • 

MR. SPEAKER: There is no question 
of being touchy. 

SURI A. K. M. ISHAQUE (Basirh'lt): 
This is a reftection upon the Chair: 

MIl. SPEAKER: I have to cODduct the 
proccediJl&s. I am sorry I c:anuot ~  

te. Shri Iyotirmoy Bosu now (Interrup-
tions). I have given the rnling. 

'" ~ ~ <_>: "I"S'Im 
~, ~ . ) ~ : ~ tf I 

~ ,  : ~ .~ ~::  ~ 

~~~ I 

l1li') ~  r"d : T~ m'!Ii ~ 

~ .  Ii" ifln "aiJ1i;ffq; ~ ? ~ 'fir"," ~ irT 
~ , <ffi;;r "I"N-l ;a";riJ1T ~~ 

-~ f.!;rrr I ~  T , ~) iii ~ ~ ~ 
~ ~  &t 'if}t; it I 
MR. SPEAKER: After I have Biven my 
ruling on the subject and disposed of it, 
what is the poiot of ~  on? 

SHRI VlKRAM MAHAIAN (Kaogra): 
They are trying to coerce the House and 
hold it to, ransom. We cannot tolerate it. 

SHRI JYOTIRMOY BOSU: You should 
be CCHlperative. 

MR. SPEAKER: There is no question 
of co-operation. I am already seeing 'he 
result of co-operation. I had aUoWC'd 
only Shri J yotirmoy Bosu, and after listen-
ing to him, I gave my ruling. In spite 
of that, certain members got up and T8:.' 
ed points of order. I heard them, gave 
my ruling and disposed of everyth;ng. 
Even then they got uP. 

SHRI SHYAMNANDAN MISHRA: 
You have given ruling only on one ~  

of 377. 

MR. SPEAKER: No, no. I am sorry 
(Interruptions) . 

l1li') If'! f""q. : ;rrqfff 'liT iffff W<f 
), 1T~ T -~~ -~, .. 
(<XmTA) ..... . 

MR,.. SPEAl{ER: I am .orry. After on, 
I have to go according tu certain rule. 
(Interruptions) 

mq- iJ1) nRrm;;-~ ) ~T T ~  9Q; 

) ~~~~~~ 1 )~ 
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~ ~ t I ~ q-f'IiIiT ~ ~ 
iR<IT i ~ '1ft mq ~ ~ 11ft 1iI'Rl 
mf ... - ~ 1T~~ ~  I 

._.. ~ 1~  ( ~): 

TT~~ ~~ 1T -~ 

ftlfr 'IT, mq it ~~T ~ ~ fl.;In, 

377 'til' ~ f.f;qr I 'q"iI" ~  m 
. ~) t ~  crT ~  ~  I ~ 

~ if 'q"f1f ~ 'tiT <iii ~  "{!ulfiif f I 
ire ~ t f.f; 'q"r'f ~ lffw;; 

~ : iR R;m I 

MR. SPEAKER: I did not give my con· 
sent to the privilege motion. 

SHRI SHYAMNANDAN MISHRA: 
It is of sufficient importance; such qUe&-
tions are raised under 377.... (Inte".up 
1101LS) 

MR. SPEAKER: A poinl of order con 
be raised any time with respect to a 
matter under disCl1SsioD. 

IITT ,,~ n'l1'Q : ~ ~, , 
3 76 ~ ~ . , ~~ ~ llft ~ 

T ~ ~~  I 

MR. SPEAKER: Let this be clear once 
for all. H you want interpretation of 
rule 377, I will give it .oday and then we 
sball bave to abide by that. 377 is uaed 
for general .-eference. I have made it 
-for this purpose, sometimes to accommo-
date other matters If you want lilY 
interpretation, you wi'l have to abide toy 
i.t. I can say that 377 is not meanl fer 
these things. 

SHRI JYOTIRMOY BOSU: Are you 
going to hear Mr. Patel or not? 

MR. SPEAKER: I bave gone to the 
next item. H it is a ;>Gint of order 0:1 Ill· 
ruling, he cannot b"ase a point of order 
on thal Is it a point of o,der? 

SHRI MADHU L1MAYE: Not on your 
ruling. 

tricity Board (Res.) 

MR. SPEAKER: What is it then I 
have disposed of tbat matter and there 
cannot be a point of order on my ruling. 
I haVe already pUled on to the next item. 
I do not want to set • p-ecedent like tbi .. 
that I call a Member and then I go· 
bac ....... (Inte"Uptio1LS.) 

I cannot gO back. I gave my ruling. 
lind disposed it of. 

SHRI SHY ANANDAN MISHRA: 
You gave yoor ruling on one aspect of 
the matter. Mr. Patel wants to take up· 
another aspect of the matter. 

MR. SPEAKER: I heard all the as-
pects. After I gave my ruling, he .:annot 
take up another aspI:ct of the matter. 
This is not a (lebate. 

SHRI SHYAMNANl'AN MISHRA: 
At any stage, he can bring to your notice· 
another ~ of th.. !!Oltter. 

MR. SPEAKER: There is no :~  J'l 

of 'another aspect. I heard all the aspects 
and I gave my ruling. I would request 
you to kindly sit down. 

I5IT ~ fifIlT : If''i fiAa-if 
~ h~ :T~1 

5 ) ~ ~T: T~ 

~ T it; ~ if I!:1f 'q"mt 'q"'fr.r ii@ 'I\""{ 
m f.f; m<r ~  If"{ Tif.r;m: ;rt ? I!:1f 

)~ ~ ~~~ ~ 

~~ :~ ~~~) 

iI;;r<: ~ ~ ~ I!:T ~ ~ f;;r;; 'f"{ 
m<r fq;"{ iI fCRT"{ ;rt I 

~ :~: ~ ~ 'lIT 
'fi1ft I!f) I 

5 ) ~ ~: ~ 

~ ~ T~~ T~~~ I 

!!l6ll1ll" 1 :~ : f;r 0 'lior, mq 'If) 1fif 
<{'!iT ~) it; ~ ~ I!:N ~  

forI!; ~ ~ I q"r'f 'If) ~ ~ forI!; 
~  ... (1I1WA) I!;'ti 

oq-;;rrar 'if'"r.\: ~ ~, I!;lIi crfr1fiT I!:T 
~ ~~ ~ ? 1 ~ 1 

~ ~ ~  ~  ~1~ 1-.: 
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¢rq :~ llif ~T .mr ~ ~ ~1  

imr ~ I ~ it lI;'ti ~  wf.r ,it; f..-It 
~  ~ *.,. ~ ;mr ~ ~ ~~ fcit; 
~  ~  I ~ T~ or ~T f;y; "mr ~ 
~  .•• (~) ..• 

SHRI H. M. PAT.dL (Dh811dh"ka): 

Sir, without contestmg your ruling what 1 

wish to submit is this. As I said it is 

the right of an ordiary citizen to ~ . 

to ask for infnnnatir,n {n matters whicIJ 

are pUblic. Th;s Ihn:! was acquired under 

the Public Acquisition Rules and, thert:-

fore whatever is relevant in regard to such 

acquisition in puhlic inlcrest, an ordinary 

citizen can go and ask for all ~  

information in connection with that. This 

i. not a matter which is seer,t. Even if 

it is un-punished, even i! the informal" ,'n 

is to be found only on files, aU infonna-

lion relating to such B"'luisit;on ~  Ib, 

Land Acquisition Act in public interest 

most be Bvailable to an ordinary citiT.en. 

When Members of Parliament go and ask 

for that information, they are asking for 

not something which b .erret, not some· 

thing th'at should not be made available 

to an ~  citizen. This is an acqui-

sition under an Act, a public Act, the 

Land Acquisition Act. This acquisition 

was not by negotiation. not by Bnyd,,!!!" 

of tbat kind. So, all papers in ~_ 

.tion with that will he "n a file. There-

fore, tbey should be mode available. Th;s 
is ail I wish to say. 

MR. SPEAKFR: I have .made it very 
clear that an ordim''Y c;tizen, if ~ i. 
denied his right as a ritizeD, has a num-
ber of remedies. If an M P. is also no 
ordinary citizen, the'l he has alu the 
same remedies. 

MR. Cbintamani Panigrahi. 

13.2S hrs. 

~T T T  RESOUIT'ON RE. CON-
TINUANCE OF PROCLAMATION IN 
RESPEcr OF ORIo;s,t.-Contd 

SHRI CHINTAMANI PANIGRAHT 
(Bhubaneswar): The ~h  day, Sir, I w •• 
requesting the hon. Minister that, in view 
of the backwardness ~ Orissa, in vieW" 
of tbe ~  gap between the per 
capita income of Orissa and the national 
per capita income, tlte Governmenl (If' 
India should try from all possil!le sources 
for an iuvestment of about Rs. 3,000 
crores in the Fifth Five-Year Plan so 
that the backwardness of Orissa may bit 
removed. 

Now, I would like to bring to tbe 
notice of the han. Minister some happen-
ings of recent days in .... 'Ika and Berham-
pUr in Orissa. The people in Aska and" 
Berhampur observed a bandb. On. mliY 
or may not agree with the usefulnC3' or 
otherwise of bandhs at the present junc-
ture. But the way the police acte.i lit 
these two places was exC"..ssive; it i. 
alleged that tbey used strong arm methods. 
I would request the Minister, in order to-
assuage the feelings of the people there, 
Government should try to conduct &n 

inquiry into the police excesses ",ported 
to have been committed in Aska and 
Berhampur. 

As you know, Sir, price rise is an all 
India question. 65 per ceiit of the people 
in Orissa live below poverty line and 40 
per cent of tbe population of Orissa 
constitute Scheduled Castes and Schc':uled 
Tribes. Therefore, the purcbasing power 
of the people of Orina is the lowe.! in 
India. And tbe price rise has hit the 
bardest because of their lowest purchas .. 
ing power. 

The Government of Orissa have opened 
more than 6,000 retail shops for distribu-
.tion of rice and wbeat. The number of 
fair price shops is not adcquate. For 
every two to three villages, there mu!! be 
one retail centre where rice, wheat, alta 
and wheat products, edible oil, vanBJpathi 
glee, kerosene, sugar, coarse cloth coni. 
baby food and other most essential com-
modities should be stored so that people 
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can easily get them. I have found that 
from the Sub-divisional Headq\llU1CrS rice, 
wheat-and other 1~, w!\ich are allott-
ed to the 1"I'tail c:entres. ~ not reacJiiniJ 
1be destination in tune; sometunes SUlar 
and other commoditic:s are ~  sold in 
1 ~ 1 ~  ~~ ~  lind . .~)  
are not reaching ~ retail ~ ,. 'lbere-
fore, tbe hon. Minister $ould directtiiat, 
wbenever any essential commodity is 
allotted to retail sbops, h~ lOcal pau. 
cbllyat or II dtizeJ;lS' .. committee . should 
sign the ~ t\lat really 110 IIIIIIIY 

bags of SUgM or rice or wbeat bve reach. 
ed the retail ~, so that· they' lIle not 
sold at the Sub-divisional I{eadquarten 
and reacb tbeir destinations. I would re-
quest tbe bon. Minister .to eD>'1lrC a steady 
supply at the wholesale level. Since this 
is an all-India question. I would also sllb-
mit to the Minister whether Government 
should not examine that all the business-
men, traders and· tbeir reoreseutatives 
·sbould be asked to reduce Prices by 17 
per cent because they bave gone up to 24 
per cent; tbe prices <hould be freezed at 
tbllt level till December 31, 1973. Therp-
fore, I would submit to the hon. Minlster 
that for that, at least all tho", manutac-
turing units wbich are manufacturing 
·essential commoditiC'l should come under 
direct supervision and control of the C'",v-
ernment of India till the lifting of tbe 
price-freeze order. 

Lastly, tbe drive for dehoarding sbohld 
continue vigorously and especially the 
hoarders and the black-marketeezs and 
their accomplices should be dealt with 
severely. . 

lS.31 .brs. 

(MR. DEPUTY-SpEAJl:ER in II", Chair) 

Sir, Orissa always suffers eitber from 
1I0rds or trom drought. Therefore, I 
would submit to the bon. Minister that in 
the Fiftb Plan ll00d control measures on 
Brahmini. Vaitarni and Subama,el<:ha 
should get top priority and the irrigation 
programmes also· should get top pri.,ritv. 
In this connection I· would like to submit 
;bat tbere was a proposal for a barrage 

called Ganai barrage over the Mabanldi. 
The project report and everything was 
completed and about RI. 20 ·Iakhs wa, 
also spent ~  , ~  i,!-vestigation 

work but tbat was dropped somebow or 
other because of political reasons. But, 
to-day that reason is not tbere. This Corai 
barrage scbeme at a cost of Rs. 6S croRS 
will irrigate a major aMia in the chroni-
cally drought ~ areas of Daspalla, 
Kr.ndpada and Nllyagarh and Knr:h. I 

hope this project would be taken up. 

There is one mediull) irrigation scbem: 
called' ~ scheme in Daspalla area. 
It is already under tbe consideration Ilf 
tbe Government of Orissa. It sbould also 
be implemented. 

I hope one other proposal whicn i. . 
lying before tbe Government, for tbe 
establishment of a jute mill wbich has 
heen pending with the Government fOI 
h~ last live· or six years bas almost been 
cleared now and the Government of India 
~  one party to apply and the Indus-
trial Development Corporation there has 
'applied ·for it and I hope it should not 
be delayed and it should be immediatelV 
processed so that this jute mill comes up 
this year. 

With tbese words, Sir. I support the 
resolution wbich has been brought for-
ward by the bon. ~  before the 
House. 

*SHRI C. CHITTIBABU (Cbinaleput): 
Mr. Deputy Speaker. Sir. on bel'ialf of 
my party. tbe Dravida Munnetra Kazha-
gam, I rise to say a few words oil the 
Resolution wbicb bas been moved by the 
Minister of State in the Ministry of Home 
Affairs, Sbri K. C. Pant, seeking the 
approval of tbe House for tbe extension 
of' President's rule in the State of Orissa 
by another six h~. I regret to say, 
Sir. that I am not in a position to support 
this Resolution. 

Sir. wben there is any tbreat from ex-
ternal aggression QI" wben there ·are emer-
gent circumstances resulting in internal. 

*The originalspee; Wa. ~  in Tamil. 
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disturbance, ~ h a vrew to preserVing 
lIDd fostering democracy in the COilliiry, 
the powers given in Article 356 of llie 
Constitution for imposing the Presjden!"s 
rule in a State are to be exercised. in the 
case of Orissa, ·there was neitbCr any 
threat from external aggression nor tbe 
internal disturbance was so serious as to 
demand the imposition of President's rule. 
Now, when the situation· in Ori .. " tS 
normal. I do not kil('w the ground 0" 
which Shri Pant seeks the approval of 
the House for extending the Presi&Dt's 
rule there by another six months. 

The MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): Sir, when I intro-
duced the Resolution I explained !be 
reasons for extending tI1e President', rule 
in Orissa by another six months. I do 
not think tI1at the hon. Member was in 
the House then. 

SHRI C. CHITI1BABU: Sir, my pre-
sence Or absence does not explain away 
the reasons for the frequent use of Article 
356 of the Constitution by the Centre. I 
should say that Article 356 or the Consti· 
tution has become t"e dutiful handmaid 
of the ruting party here. During 7! years 
of Congress rule at the ('enter under the 
leadership of Shrimati Indira Gandhr 
Article 356 of "the Con,titution has ~ 
utilised for 22 times. Before that, dUring 
the 15 years' rule of undivided Congress 
Party, recourse had been taken to Article 
356 for 10 times. It ,IIould be clear to 
you. Sir, that after the emergence of 
Indira Congress the Constitution of India. 
instead of being the perennial source of 
power for the entire people of the country, 
has in fact become a rotent instrument 
for peretuating the Congress rule through· 
out the country. It i, n" longer the docu-
ment of rights of the pUblic. It ha; be· 
come the Constitution of the ruling party, 
the Congress ·Party. 

Let us see what was ilIe situation that 
impellod the Gentre to impose the Presi-
dent's rule. 'When it was found that the 
writ of Indira Congress would not run in 
Orissa. the former Chief Minister, Shri-
mati Nandini Satpathy, .who was ~ 

nominee of the Centre, tendered the resig· 

nation of her Ministry and also advised 
the Governor, Shfi Jatti, to dissolve the 
State Assembly. The c.entral Government 
also felt that she would riot be able to 
hold the Congress ~  Party to-
Sether on the floor of the Assembly and 
immediately they decirled to ~ the 
Assembly. As complirlA to Orissa, what 
was the yardstick ~  by the Centre 
in regard to Uttar Pndesh and Andhra 
Pradesh? The ruling "arty at the Celltrf! 
felt that in both these States the Congres, 
Legislature party would be in tact jf tbe 
Assembly was not dissolved but only 
suspended. lbe ruling party here was 
sure of the Congress Party comine back 
to power If the ABsemhty.l:OIJl4 be kept in 
mspended animation. Jt should he ciea" 
to you, Sir, that every kind of !.bini: would 
be done in the interest of tbe ruling 
Congress Party; 

The Governor of Orissa, who had philo_ 
sophictll affinity with the Chief Minister, 
accepted her political advice and recOOl-
mended the diSsolution of the State Assem-
bly to tbe President. Thougb the Opposl· 
tion Parties paraded before him 7S Mem-
bers . of the Assemblv constituting the 
majority, the Governor of Orissa,l'robabIv 
guided by his philosophical illsigbt th;t 
what one sees is not real. did not accept 
the plea of the Opposition parties that 
they should be allowed to form the Gov-
ernment. 

I would like to point out that during the 
regime of our present Prime Ministe,'s 
father, Shri lawaharlal Nehru,  the State 
leaders were not only held in esteem ~  

also were given all kinds of encourage-
ment. It is unfortunate tbat during the 
regime of his daughter there is no re;pect 
for any State leader. The Centre's SUDre-
macy over the States is sought to be esta-
blished through the nomination of central 
leaders as the Chief Ministers of the 
States. Not only the Governors but alec 
the Chief Ministers  bave been made the 
agents of the Central Government. When 
all tbe powers, both political and econo-
mic, are concentrated in the hands of the 
Central Government, ,t is but natural that 
the States are getting weakened. It is 
axiomatic that in a democracy unless the 
States are ~ , the Centre cannot be 
strong. If tbis trend of ~ aU 
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'powers in the hands of the Centre con-
tinues, naturally the democratic roots in 
the States will get eroded. Consequently. 
'With the decimation ;)f democracy in the 
:States, the country will be torn as under. 

H crores of peopIc living in the SlateS 
pt the fr.elinl that the States are at the 
tender mercies of the Centre. it is not only 
1bat the Centre will be blamed for IIil the 
ills but abo the unity and integrity of the 
.country will be exploded. When the ~  

demand more powers in the interest ot 
4emocracy, it should not be miscon.trued 
,that they are making untenable demands. 
it should _ ... far all be realiIed thaI 
by strengthening the States, the Centre 
-automatically gets strengthened. 

But, what is happening is that all Ihe 
_ constitutional provisions are being utilised 
for strengthening the Centre at the COst 
.of the States. From the fact that II\rlicle 
356 of the Con,titution has been utllisec 
22 times for im posiDg the President's rule 
in the States, it is obvious that the rigbt! 
. Of the States are being destroyed. It is 
-also clear that the Central Government 
are determined to subjugate the States. 
-That is the feeliDg prevailing in the 
-States. By such action, the Central Gov· 
ernment are undermining demxraey in 
the country. 

I would like to appeal to Shri K. C. 
-Pant that he should come forward with 
-proposals to give more powers to the 
-States and not with such a resolution for 
extendiDg President's rule in Orissa for 
six months more. I strongly oppose thi. 

~ . 

With these words, I conclude. 

SHRI SHYAM SUNDER MOHAPA-
-TRA (Balasore): Mr. Deputy-Speake-, 
-Sir. the people of Orissa are in ~ 

woes, trials and tribulations because they 
are passing througb, probably, ~ 

-economic crisis to-day. When the Gov-
-emment of India is considering giving 
quite substantial amounts of money for the 
other States so far as flood protection i§ 
concerned, the chunk which is given to 
-Orissa is far poor as compared to other 
'States. Let me quote the figures: 

Between 1954 aDd 1971, Madhya 
Pradesh got Its. 39.211 crores; Bihar got 
RI. 48.71 crores; Haryana got lis. 15.46 
crores; Punjab got RI. 36.71 crores; U.I'. 
got RI. 23.41 crores; West Bengal got Rs. 
14.37 crores but Orissa has got ooly Jls. 
6.61 crores. 

Sir, this is a sorry .tate of alia;." as far 
as budget a1Iocation is concerned, I would 
now like to draw the attention of the 
Government to another aspect h ~h is 
the health measure in our State. Unfor-
tunately, we have read in newspapers that 
the Government of Orissa has nduced 
the admission to medical colleges by 1011. 
I have got with me the all Indb figure. 
For every 5,000, there is one doctor in 
India. But, fortunately, in West BenGal. 
for every 1,850, there is a doctor; in 
Punjab, for every 2,582, h ~ is a 
doctor but, in Orissa, for every 
7,000 there is a doctor. If lilat 
is the figure, do DOt understand 
why the Governor of Orissa did not inter-
vene in the decision of the Hous<. He, 
instead of increasing this number, i. 
decreasing it by 100 . 

Sir, I have to bring to your notice one 
fact and, through you, before the Govern-
ment of India that the Members of the 
Consultative Committee for Land reforms 
should have some special right to advde 
the Governor of Orissa in the present 
juncture and tbeir recommen:lations 
should be given top priority. Ani when 
a decision is taken, at least, the Member 
should be consulted. But, I regret to say 
that in Orissa, presently, what we haVe 
read in newspapers is a mass transfer of 
junior officers, clerks and peons from one 
district to the other. When the State is 
passing through floods, drought and 
cyclone, why should the people who 
cannot maintain two establishmen", be 
transferred at least at this time of the year, 
that is, in August when their children 
have already taken admission into 
the schools and colleges? When this ques-
tion was raised-I raised it before the 
Governor-the Governor says that a; (ler 
the rules, when a man has pu,t in five or, 
three years' of service, he should be trans_ 
ferred. I can now challenge the Gov-
ernment on this issue. I have information 
that a large number of officers, clerks and 
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peons wbo bave put in ODe year or ten 
months or even 6 montits bave been trans-
ferred from ODe corner of the State l< 
another. Probably, the Adviser is ,uided 
by tbe set of bureaucrats in the State Golv-
.commenl. And be took a decision thereby 
putting tbe people to trouble. I do nut 
know if it is motivated by the mid-tetm 
election which is to be held in February 
or March 1974. Sir, I bave to bring 
l>efore you ,another fact. That is tbe 
Orissa Government !las not given due 
weightage to the S.C. aDd S.T. There lire 
some districts in Orissa whicb are pre-
dominantly populated by tribals and where 
the scheduled castes too are predom'nant. 
"In such circumstances, the duty of the 
Government should have been to allocate 
more money for economic development (If 
"the State. The State should be given more 
money for education of their children. As 
"far as literacy is concerned, it is oniy 15 
per cent as far as schf'duled  castes and 
scheduled tribes are concerned. As 1ar as 
"bigher education is concerned, it Is bardly 

-S per cenl. When tbis is the budl!et 
allocation for the S.C. and 9.T. people, We 
find that quite a large chunk of money 
bas been budgeted for the police depart-
ment. What is the performance of the 
Police Department? I would like that the 
l'olice Department should be developed. 
And we want their difficulties should be 
ameleorated. Also we want that there 
-should be more amenities provided to h~ 

ehildreil of these Police stalt. ~ also 
want that they should do their duty pro-
perly. As far as the crime is concerned 
the figures are as shown below:-

Tn 1958 120458 

Tn 1960 12,4r8 

In 19 ~ 13,863 

Tn 1964 14,725 

In I966 I6,946 

In 1967 18,667 

In 1972, it has gone up to 20,000. 

The crime figures are increasing day by 
day. If we esk the police department, 
they say that they lire nnder ... taffed. Hm. 
much more stalt do they need? Every 
department is under-stalted. Even tbe 
Edncation Department is under«alted. 

Even the Department of Economic3 is 
under-staffed. If only honesty really 
dawns upon the Police Department, I think 
much of the worries of the poor people 

will be over. 

My bon. friend Shri D. K. Panda was 
criticising the excess by the police on tbe 
people wbo bad organised bandb; in 
Berbampore and Asks. I do not appre-
ciate bandbs particularly at this time when 
the country is passing through a grave 
economic cnSlS. Either we bear about 
the railway strite or about a strike in 
some steel plant or a strike by the 
engineers and bureaucrats. Even tbe 
higher-ups in society wbo have quite a 
good living standard are also -threatening 
tbe verY economic existence of tbe State. 
Even the engineers are demanding that 
their" scales sbould be on a par with those 
of tbe lAS officers. They are almost 
holding the whole country to ransom. I 
do not know for bow long we shall be 
tolerating this. The people should be 
awakened to a sense of responsibility, 
particularly at this time wben the whole 
country in tbe world map is pas,ing 
through a great crisis, wbicb I would like 
to emphasise again and again. 

The Survey of India bad decided to open 
an office in Orissa. I had written to the 
bon. Minister about opening a branch 
office of the Survey of India, and the hon. 

~  in his letter to me bad stated: 

''Tbe question of locating some office 
Or units of tbe SUrvey of India in Orissa 
is already under the active consideration 
of the Government."_ 

understand from verY reliable quarters 
tbat Orissa is not going to have a branch 
of the Survey of India. I would like to 
bring tbis to the notice of the bon. Minis-
ter concerned, through the Home Minis-
ter, that Orissa bas a claim to have a 
brancb of the Survey of India, be=ause 
Orissa is rich in minerals, and has vast 
potential of resources. So, the Survey of 
India should bave its brancb in Orissa. 

SHRI K. C. PANT: That is the work 
of the Geologica1 Survey of Jodia. 
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SHRI JAGANNATHA AAO ((:batrll-
pur): Does he mean the ·Geological 5Urvey 
of India? 

SHRI K. C. PANT: Let him check up 
on that. We shall discuss it later. 

SHRI sHYAM SUNDER MOHAPA-
TRA: It is under the Mfuistry of ~ 

and Technology. DIR has been invoked in 
Maharashtra against hoarders, racketeers 
and smugglers and those who are increas-
ing the prices of the different coinmodities. 
But I do not understand why DIB. should 
be invoked only in Maharashtra or why 
Shri Siddhartha Shankar Ray should in-
voke them in West Bengal. Why ~h(  

it not be. invoked in the whole of India, 
in all the States? Why should the Gov-
ernment of India not give directives to all 
the States that instead of arresting political 
persons under the DIR or the MlSA, the 
hoarders, racketeers and persons who are 
going to spoil the economic foundatiol] cf 
our government should be put in prison 
under DlR and should be imprisoned with_ 
out any trial for any number of years? 

I may quote here the price of rice in 
Orissa, as I have obtained it frciin the 
Orissa Government's statistics. Per quin-
tal, it was Rs. 48 in 1952, Rs. 60 in 1958, 
Rs. 64 in 1960, Rs. 80 in 1966, Rs. 95 in 
1968 and Rs. 105 in 1972. Rice is sening 
at Rs. 180 per quintal at some places and 
at Rs. 200 at other places. Why should 
the DIR not be invoked against Ihe 
hoarders who are keeping rice with them? 

The Congress Party has given us a 
directive to bring to the notice of OUr party 
whatever extra stocks we possess and to 
declare whether we have given them over 
to the Government or not I would like 1<1 
ask whether other political parties are also 
doing this. I know that even some CPM 
leaders in Punjab and H'aryana have 
enormous stocks in their hands and they 
have not sold it to the Government; they 
are not selling ·it either in the market. So, 
I suggest that there shOuld be a guideline 
applicable to everyone, whether he be a 
Congressman or II person belonging to any 
other pOlitical party, to help the cODntry 
at this critical juncture. 

SHRI P. K. DEO eKalahaodi)· Surt 
from UP. 

SHRI SHYAM SUNDER M'OHAPA-
TRA: I would also like to bring to the 
notice of the hon. Minister and tbrough 
bun to the ~  that about SOO 
posts sic lying vacant in the F nod Cor-
poration of India ollice in Orissa. The 
Fel is now appointing gradUates, double 
graduates and post-graduates at the nite 
of Rs. 6 Per day on a daily basis. They 
are employing PC!>1l'S at Rs. 3 per day, that 
is on daily wage. On the other hand, 
there are 500 posts vacant in Orissa under 
FCI. This is exactly the reason why we 
could not have more procurement in 
Orissa because the Fel said they were 
understaffed. There is a conspiracy on 
the part of the Calcutta Office headquarters 
or the higher-ups in the Agriculture Minis_ 
try not to fin up these posts because they 
will go to the children of tbe soil. I have 
to emphasise one thing. In the Orissa 
employment register there are more than 
\,50,000 persons waiting for employment. 
Out of these 70,000 are educated persons. 
That being so, wby cannot the Govern-
ment of IDdia ask the Chairman of the 
FeI to fill up these posts as quickly as 
possible. Far from doing that, I under-
stand the Chairman has directed the police 
to a the FCI employees who were On a 
relay strike. There has been mass suspen-
sion also. So with all these facts anc! 
figures before me, I appeal to the Home 
Minister, Stlri Pant, to advise the GovernOr 
to tate note of tIIe.feeUnp ezpreased here 
and act accordingly, 

SHRI P. K. DED (Kalahandi): lbe 
very fact that President's rule is going to 
be extended in Orissa is an admission of 
the signal failure of Government to have 
a popular government established in time 
there. Shri J agannath Rao stated the other 
day the Opposition partiea had failed to 
form a government. To put the record 
straight, I would like .tn point out that in 
the case of Shrimati N andini Satpathy 
with a following of 49 members, she was 
asked to form a government, but we with 
82 MLAs in a House of 1,40 paraded 'in 
froDt of the Govemor. were denied dlat 
right. 

SHRI JAGANNATH ]tAo: No, 'Do_ 
Why go on repeating these things! 
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SHRIP. K. DEO: The plea regardiDll 
delay in delimitation of constituencies was 
taken by Sbri Pant. I have been asso· 
ciated witb the Commi>sion in the SOs and 
60s as an associate member. I know fully 
well wbat is their job and how mucb time 
it takes. But you will be surprised to 
know tbat even with tbe delimitation work 
in UP and Orissa starting simultaneously, 
60 far as Orissa was concerned, facts and 
figures are beiDg kept concealed. District 
and villal!e figures and maps have Dot 
been priDted and supplied .to the associate 

members of the Collllllission. So it is a 
lapse on tbe part of the present Orissa 
Government in tbe performance of a most 
important duty of delimitation work to 
facilitate the formation of a responsible 
government in tbe !Ytate. 

It would be very fair if Shri Pant could 
admit iD this House that be is waiting for 
a favourable climate for tbe pro-Indira 
wind to blow in tbe country and tben 
their caDdidate; can cross the Vote-
BaitariDi by catchiDg tbe tail of the cow. 
Shri Pant is a sportsman. I have played 
cricket with him. He has always played 
a straight bat. but in this case, I cannot 
understand why like the Old Man of the 
Sea he wants to sit on the Deck of the 
people of Orissa bringing immense agony 
an,1 suffering to them and [0 61dle like 
Nero sitting at Delhi while Orissa has 
been burning. 

WheD I say Ori,.a has been burning, 
say so on the strength of papers supplieJ 
to liS by the Government of Orissa regard-
ing starvation deaths. Many a .time this 
questior. was raised here but an oppor-
tunity was denied. Shri P. Gangadeb who 
had tabled a starred Question OD the 
subject was whisked away when it was 
about to be taken up or he deliberately 
wilhdrew from the HoUSe at that point of 
time to prevent its coming up. Similarly, 
there was a half-hour discussioD giveD 
notice of regarding starvation deaths in 
the !Ytate, but that also could not unfor-
tunately be taken up. I would like to 
emphasise that tbe responsibility of the 
House in regard to other matters is 80 
mucb that· it cannot go into details of the 
various apects of various ·problems facing 
the CoUDtry ill various parts. . 

IS79 LS-9. 

.'- So it is Dot possible for this ~  to 

(' do justice to Orissa unless there IS resPOD-
• sible Government. The entire demaDds of 
22 millioD people was decided in a just 
two hours debate. What could be the 
outcome of a di;cussion which is of a 
casual Dature? 

Coming to the Fifth Plan, I should like 
to point out that wbile taking pan in the 
debate on the demands I said that Orissa 
was goiDg to get a raw deal. My appre-
hension bas proved correct. The Fifth 
Plan lacked vision. No Dew dimensioD 
has been given. It bardly touches the 
fringe of the burniDg problems of Orissa. 
Rather it has been bogged in the morass 
of these slogans. EveD thougb parrot like 
it bad beeD repeated in this House that 
regional imbalaDces bave to be removed, 
facts and figures prove that just the 
opposite is taking place. ID rnid-fiftys the 
difference between the national per capital 
income aDd the per capita income ill the 
State was Rs. 100. It increased to Rs. 
200 iD mid-sixtys. When you come to 
the seventy. what do you see? From 
Government records it is evident tbat 
62.04 per cent of tbe people in tbe rural 
sector this is the highest in the countrv-
live below po;erty IiDe in Orissa. In -the 
urban sector it is 57.58 per ceDt UDder. 
pm'erty line, the third bighest in the 
ccuntrr. The gulf is ~ . Tbe 
Orissa Government has given a pro-
posal to squeeze tbe gulf aDd bri:!g 
Orissa at par witb other States. An outlay 
of Rs. 2227.24 crores is suggested. I should 
like to know how far the Government of 
Orissa and the Governor had been able to 
persuade the GOyernmeDt to allot this 
amouD,t to Orissa. 

Coming to the questioD of regional 
imbalances, wbeD you go deeper down, 
district-wise and when you scrutinise the 
figures, you will fiDd that it makes an 
appalling revelation. 

In the Fiftb Plan the eDtire bene6t has 
been Darrowed down to the peripbe:-y of 
BhubaDeshwar. The d .... ft Fourth Plan of 
Orissa says about the regioDal imbalaDces 
iD 1972 as follows: "Out of 13 districts 
iD Orissa, three districts, Kalabandi, Keoa-
jhar and Korapul do not have aDY medium 
or major irrigation projects; out of tbe 
other lell dis&ricts irrigation facilitiel are 
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cC'nccntrated in three districts: Cuttaclt 
3"'.'3, Sambalpur 21.14 and Pori . ~ 

per cent; the rest of thirty per cent "r 
irrigatiou is shared by the other '!dVeD 
districts." All the spokesmen who h ~ 

spoken of Rangali 01 Bhimkund kr.r,w 
vel'!' well that the lxneficiaries wi! t b£ 
the people of the cOattal districts. People 
of .the upland ~ will suffer as their 
areas will be submerg:d and it will .~  

immense 10&. to them. If there is short-
age of power and if more irrigatiC'n 
potential has to be created why not take 
up Indravati project? Shri Jagannatha Ruo 
forcefully suggested the inclusion of this 
project which will generate 600 MWs of 
electricity and irrigate 2.5 lakhs of land 
in the inland districts. The plea is taken 
that the maUer is suI> Judice and it i< 
before the Krishna-Godavari Commission. 
If Madhya Pradesh cpuld persuade the 
Government of India to include Bodhgat 
project in the Indr.wati basin in the 
Fifth Plan, what stands in the way of 
Orissa to persuade the Government of 
India to include Indrwati project? 

14 Imt. 

In thi·, regard, I would -like to point 
out that though the State Government of 
Orissa made a sugge'tion of Rs. 836 
crores Plan inclusive of the national ;>r<>-
gramme of minimum needs of Rs. 216 
crores. we come to know from the reli-
able sources that a sum Pf Rs. 535 cro= 
is going to be sanct'oned for the Fifth 
Pla·n. If you exclude a sum of Rs. 216 
crores which is to be the Central aid, 
because this programme of... national 
minimum needs has been drawn up nn 
the in.tructions of the Government of 

India, then hardly Re. 319 croce. will be 
left for the developmental sector. If you 
compare the purchasing power of 1l ~ 

because the purchasing power of a ~ 

during the Fourth Plan period has ~

cial8d to a lCeat e1tent, it ;w:tu.uy comes 
to this that Jhe Fifth Plan of Orissa will 
be much less than the FOurth PIRn of 
Orissa which W;lS drawo liP by the coali-
tioD o.v_nl. .. 
!ItJ far as the 'Waler mpply IDd ~

tioll it eotIeeI'IIed, I 'ifill Dot 10 1m an 
the upeet! hecauIe, g;.IliI • jusIilIealioll 
for sWWtiuD deadm, IdIIMIeriIat , .. 

starvatioo deaths reported in _~  

places, the explanation has bcca given 
that people have died of thint, mal-lIu;u-
.tion and gastro-enteritis.. This requirc9 
that the people should be assured "f 
hygienic water supply both in the rural 
and urbao areas. 

So far as water supply is concerned, I 
find, as again.t Andhra Pradesh which is 
goinll to get Rs. 25 cru'es, Assam-Rs. 2S 
crores, Haryana-Rs. 29 croces, Kcrala-
Rs. 32 crores, Orissa is getting Ro. 12.50 
crores only. So fllf as urban water supply 
h concerned, when Andhra Pradesh i. 
getting Rs. 33 crores, Oris.a is getting 
only Rs. 1.5 croces. This is hardly one 
year's bUllget fOf the Orissa Urban Wattr 
Supply programme. So. I beg to $Ubmit 
that it is mere an eye-wash. We will never 
get justice under the Pre;ident's Rule. 

So far as the development of infra 
structure is concerned, J would like to 
point out that it was during the caatitlOn 
Government that various major bridge9 
were taken up and completed. But there 
has been no provision to provide app-
roach-roads to those bridges. As rqarJ. 
Bhawani-Patna-Bhubaneswar road is con_ 
cerned, I would request let Mr Pant 'f 
not Mr. Pant, Mr. Mohsin ~  on' h~  
road and he will himself judge the cOR-
dition of that road. Even though Ihe 
roads were constructed hy the coalition 
Government, they have been hardly main-
tained later on and they have much det,· 
riorated. 

The Raipur-Berharnpur National High-
way has been put ir. the cold-storage. 
Taking all these facton into CODsideratlo" 
I would like to say that the sooner h ~ 
is an end to the President'. Rule, the 
better it will be. and it will provide much 
relief to the people of Orissa. We ~  

expedite the delimitation of the consti-
tuencies and establish a popular GoYe(n-
ment as soon as possible. 

Lastly, I would like to raise two ~. 

This is about die partisan attitude taken 
by the Gofttonment of Orissa. SC; far as 
the State Land Development BatIk is 
CIIIIGIImIed, the members of the 110... of 
ManagemeDt.... beet! eleded 011 the 
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been 'constituted within one month aLeord· 
De to the Statute, but no action has been 
tabG by Govemment to form the Orissa 
Land Development Bank Board. In the 
meantime, several controversial deCISions 
have been taken. The Managing Direc· 
tor who has reached the age of SUpel-
allllD8tion and who had been givcn an 
exteDSion far one year and six months, 
b3. -again been given anolher extensiOl!. 

Then, Sir, the Kandu Leaf Commission 
i. going on. 1 welcomed it On the JIoor 
of the House, and I would like to say 
that it should be expedited and the aWald 
slwuld be given. I wnuld, however, like 
to point out that Sohri G. K. Mitra, who 
is ~  this Commission, is also head· 
ing, I am told another Commission; I 
do nOt know how far it is true, but it is 
said that he has been heading two CODl· 
missioIlS; if this is so, it is nDt proper. 
A Iso his headquarters are at Calcutla ~ 

he passes orden on telephone and ante· 
dates the orden. The last order that he 
passed' wa, that the .connsel of .the defen· 
d8llts could scrutinise the various rec.Jrd. 
by 13th Augnst, but his order Was inti· 
mated to the parties on the 14th. It goes 
to prove thaI his action has .~ mala 
fide. So, he should be cautioned and 
there should be an end put to ante_dating. 

SHRI BANAMAU PATNAIK (PIlri); 
Again and again, the same· arguments ale 
adya1iced against the President's rule. No· 
b .... y likes tbe Pre5ident's rule, but i: bas 
been there out of eolDPUloion. And ~ 

il.Jias been imposed, naturally it . has to 
be extended till the electioo l are owr 
My hon. friend, Shri P. K. Deo, knows 
yery well that the Delimitation Commis. 
sion lias 'not ,yet completed i!s wont, that 
it .;silo! possible to complete it befo>:e 
·ne-ber. If At all elections are to be 
bald, they can be held only in the m«mth 
of ·January or 'February; they cannot be 
hold earlier. ·TiII ,theil. the . ~ rule 
has to be contirmed. 

endeavour of tbe ~ 1  to haye a slr01U( 
Government. Whenever Orissa has pm-
gressed, it bas progressed under one party 
and under one strong leader; otbuwise. 
it has not progressed. The Hirakud Dam 
or the Paradeep Port or the express higb-
way wa3 not included in the Plan, but 
because of strong leadership and strol\8 
leader and a united pany it could be 
done. Orissa expects strong and united 
Party so that it can go ahead from pion 
to plan, frOm progress to progress. 

We cannot expect miracles to happen 
under the President's rule. There sb )IiM 
not be any discrimination, and I am 
proud that there bas been no discrimina-
tion. During the President's rule, there 
bas been a fairly good administrat.ion. 
Only a popular Government can tak, ncw 
initiatives. You cannot expect new i,liLa· 
tives to be taken under President's mle. 
There is a certain handicap. If you 
want to have a plan or' a project. natural-
ly th& Centre has to wait (or a popular 
Government to be installed so thai with 
one party and under one strong leader-
ship it can go ahead. 

However, there are a few fhj"gs which 
I expect 10 be taken up under tbe ~

dent's rule. In the Consuitative Com-
mittee, we bave given the green dgnal to 
the Land Reforms Bill which shouid be 
enacted. There is no difference on tho 
major points of the Land Reforms Bill. 
But there are certain lacunae. The trust 
estates wbich were abolished by the Act 
of 1970 are going to be nullified 2.gain 
by declaring them... privileged ryon. 
There are a number of temples and h~ 

being exempted. They should not be 
exempted. 

For example, !be iemple of Lord J3,;.n_ 
aath 'at Pur; owns' thollrands of acres. The 
~  do not. cultivl!>e. There are re .... 
ants ,undl:r ~  temple -and it is they who 
·tu\tiyate . aad they have . tenancy rig'; ••. 
,The ·.ples ryqts sbooold not be excll1!led 
from the limit of ceilings. They should 
not be included as a" exemption and as 
Ii' 'pmltegm rtot.1be la1idiefqrms 
$1IOIIId '"be' eriforced ~ . early . as posoi ... 
-excttidin,1! ,diis tYJie pmile8fid Of 1Y0t. ' 
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I also sugge.t to the hon. Minister that 
the land reform ~  should be en-
forced from the 2nd October, the G311l1h, 
Jayanti day. Gandhiji had a soft coruer 
for Orissa and he wanted the condition 
of Orissa to improved. So, the Ian;) re-
forms should be enforced from the Gandhi 
Jayanti day. 

In this connection I might mention that 
there i, no provision in the budg.:t for 
enforcement of land ~ . Neither the 

Plannin!f Commissifln has ~~  !lny am-

'bunt nor' I' there any , :~  ~ the 
Budget. Unless some amount is provided' 
in the Budget for implementing the land 
reforms, it cannot be done. Therefore it 
is imperative on the part of the Govern-
ment to provide some fund" for the 
implementation of the land reforms. 

One or two points more and I have 
finished. Mr. Mohapatra mentioned about 
the reduction of seats in the Medical Col-
leges. I do agree with him. The Gov-
ernment should not reduce the number of 
seats. It is said that the Indian Medical 
Council objected to it. But they have 
been objecting to increase of seat3 since 
1967 but even then it was going on with 
the pressure of the ~  Government. I 
find no reason why it should be reduced 
now. This tussle is going on since 1967. 
H you reduce 100 seats to-day, five yeaN 
hence we will be lagging behind. Is it only 
the doctors are unemployed? It is not 
only they, but others a re also unem!'loyed 
in Orissa. They are unemployed in other 
States as well. We cannot solve the pnb-
!em by simply reducing the seats. There-
fore, I would request the hon. Min;,ter 
to influence the Government of Orissa 
Dot to reduce the seats but to ~  that the 
prescnt number of seats continue and 
other facilities may be given in tho;c 
rolleges so that students get 1'I'Cl'er edu-
cation. Even in the Engineering Colleges 
Beats are vacant but nobody bothprB about 
it. Then why this treatment with reurd 
to Medical Colleges? This i5 tbe only 
profesSion wbere tbey can get .. ~

ment. 

Then a WOI'd about jhe aluminium fac-
tory. '. It ·bas come out in the 1'1'- - ~  

that tbe i'roplllled aluminium fat;tory in 
Jeypore in the district of Kora""t will nOt 
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be supplied electricity. Then that ~, v 
cannot come up. Successive ~  
bave already decided that electricity sbould' 
be supplied to the ;lroposed 31umir,ium' 
plant 50 tbat it can come up. HIlt: fac-· 
tory ~ set up in Jeypore, it will g;ve em-
ployment to 10,000 people. Si.:, ~

city is being produced in Balim31a and' 
Duduma in the district of Korapl •. t and' in. 
the area where it is produced, if you do 
not supply, where else are you goin,! to. 
supply it? 

'rhen, Sir, there is the ferro-silean plant· 
in aayagadh wbich is awaiting expansion' 
bas received tbe. necessary industrial It· 
cence and it ba. expo,·t commitments ai.o 
and if electricity is not supplied, it is lagg· 
ing behind its export commitment. 'The,e 
are a few tbings wbich the President's 
rule sbould look into though major things 
are difficult for tbem. 

About the Fifth Plan, the plan should 
be kept elastic so tbat when in popular 
government comes ill there woul<! not be 
any difficulties to impo.,e certain bar<! 
measures which tbe President s rJle car.-
not do. Orissa bas abolisbed land reve--
Due. 

There is a Bill still pending with the 
Government of Orissa to imot)'e grad,d 
taxation. If there !:3 grad_d taxation, 
there will be resource. to ~ 11:1.- Ilf 
R.. 15 crores every year and "'ilhin !iv. 
years tbere will be as. 75 ero,..,. of ackH 
tional revenUe and yoa will hit".. .. good 
scope to expand the plan. Tberefore, the 
plan should be kept elastic so that wbf'n 
tbe popular government ~  ln, they. 
can revise it. 

Then .there is the question of the mini-
mum needa programme. It is not possible· 
for the Orissa Government to '1nan;:e it. 
Therefore, it is the duty of tbe Planning 
Commission to see th31 this i. ;/0 .. m,;;diato• 
ly implemented and necessary ..... , ~  

II' e given by tbe centre. 

My friend, Mr. P. K. Deo, 51' 'I.e ~  ut· 
regional imbalance. 1 migbt, mentiOll two 
points. As far as his area is· concerned, 
when the bon. Member's State was meraect; 
there was only _ Hi&h Sc:hool. N_. 
after the merger of the State, then __ 
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IICventy High Schools. There were only 

16 miles of motorab1e road durmg his 
regime. Now there are more than 200 
miles of motorable road. Of courllC, it 
needs further development. But that does 
lIot mean that we are negl::cted. 

Then, the Hirakud dam which V. a very 
major irrigation project and where 
hundreds of crores have been invested, 
naturally, will irrigate more districts. 
That does not mean that due to lack of 
resources other irrigation projects have 

lIot been taken up. In his own district 
the Sunder and Utei projects are ~  

~ . So he cannot say that we have 
ignored them. When Paradeep port was 
constructed the Planning Commission did 
not approve it. It was somewhat out of 
the way that the State Government did 
it. Mr. P. K. Deo and his friends did ""t 
support it then. Now that it has come 
.(lut everybody is in praise for it. How 
did it happen? State Government was 
bold enough. It was a bold step and they 
went ahead. Even for Hirakud, Mr. 
P. K. Deo and his party created difficulties 
there. They did not allow it to be con· 
structed. For all these dams and pro-
jects they cre'ated difficulties. Even after 
-the Fourth Five-yeaI' Plan we could not 
complete that Hirakud t'rJject. The 
remaining portions of the project should 
be completed now. What we find, whether 
it is the Third Five year Plan or the 
Fourth Five-year Plan Or the Fifth Five-
year Plan, the same number of projects 
are pending. All the pending projects will 
1ake 'at least ten years to be completed 
-nco if the Centre gives all the grants 
necessary. Therefore, the present .ilua-
1ion is not only due to -laeft Of resources 
but it is due to lack of will. lf there is 
~  and if there is deteI'mination, I am 
eure. the Centre is bound to help. 

SHRI GIRIDHAR GOMANGO (Kora-
put): I have some submissions to make. 
My first submission to _the Government 
of India is that so many of the projects 
which are there in Orissa should be given 
top priority during the time of the Central 
rule there. -There are certain irrigation 
projects mentioned in the Fifth Plan paper 
(Jf the Government of Orissa. That shOWl 
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how much regional imbalance is there in 
the districts. In Koraput district the 
Scheduled tribe population is 56.4 per 
cent and the irrigation project is 0.99 
per cent and it will be raised jo 13.15 in 
the Fifth Five year plan. In'' -respect of 
education it is 8.31 now. The Badamala 
irrigation project is not iucluded in the 
Fifth Plan. It was conceived about 10 
yeats ago for investigation and it is nOW 
still in propo,al stage and we do not 
know when it will he submitted to the 
Planning Commission. This is ilie situa-
tion about this project, Sir. 

My next point is about Communica-
tions, Sir. I was expecting that the Six 
Sub-divisions will be connected with the 
district headquarters. There has to be a 
bridge over three major rivers,-Brahmini, 
Baitarili and Bansadhara. These are big 
projects. These projects should 6e taken 
up in the Fifth Plan. Funds should come 
from the Central Government. because 
this involves heavy expe:::diture. Due to 
the width of the river Bansadhara near 
Gunupur certain proposals have already 
been made and I submit that Central 
assistance should be given under the 
Central aid and under State aid also, 
because of the economic importance. 
There is an indication given in the 
Approach Paper. 

The Government of India can do one 
thing for the tribals by opening up the 
scheme like the pilot project in the tribal 
district. A proposal to this effect has 
been submitted by the Government of 
Orissa to the Central Governmen! to 
open !.5 such pilot projects. Th 're are 
two projects which are in the im"lemen-
talion stage. The Government of India 
will kindly see that -they open up the 
pilot projeCts. The Communication Min-
istry has started a pilot project and has 
given more importance to Koraput Dis-
trict by opening up post offices. But. 
they have not yet opened public cal 
offices so far; and sub-post omces haft! 
not y:et been opened in the interior parts 
of the district. A cement factory at 
Sunki, a proposal of which, has been sub-
mitted by the Government of Orissa to 
the Government of India on 12th Septem-
ber, 1972 has not yet -been considered. 
The hon. Minislerof Industrial Develop-
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ment may advise the Cement Corporation 
to· prepare the· feasibility report for the 

disposal. 

The Union Minister for Industrial 
Development also intimated OR 30th 
September, 1972 that the matter had been 
referred to the Cement Corporation f0\' 
preparing a feasibility report and it is 
ODder their consideration. But, further 
development is not mown. I hope it will 
be taken up in the Fifth Five Year Plan 
so as to meet the cement shortage in the 
country as wen as in Orissa. 

SIr, Kasipur Tehsil has not yet been 
declared as a scheduled area. This is 
thickly populated by tribal>. Regarding 
distribution of land for the tribals, it has 
been declared by the Orissa Government 
th;U each family will be given two acres 
of land. We want that this should be 
increased. I ~  that the Government 
of Orissa should provide waste land and 
cultivable land, and they should see that 
the waste land is distributed properly to 
the tribal people by giving some assistance 
for their cultivation. 

Lastly, I hope that the Government of 
IDdia will come forwat'd for the develop-
ment of Orissa as a whole and, in parti-
enlar, Koraput District which is thickly 
populated by the tribals in the State of 
Orissa. 

SHRI ARJUN SETHI (Bhadrak): Mr. 
Deputy-Speaker, Sir, it is needless to em-
phasise the need for the extension of the 
President's ltule in Orissa. We all know 
..that the delimitation of constituencies is 
not yet over. Moreover, this is the rainy 
_50n in Orissa which is most important. 
None can move from one place to 
another. That is why I support this 
Resolution. 

While supporting this Re8olutioa, 
Wbuld also tike to draw the a!t&Dtion of 
the House to the most importan, part of 
tile discussion, tbat is the hard facts ot 
tire economy of the State of OJ;issa, tar 
~ . The data colWcted for 
the 21st round of NaliODBl.Sample Swvel 
1966-67 far detenn.iaing the pattom of 
~  capita montllly household COII8IJII1&o 
1iIm in the States, says: 

"In rural Ori1sa, _ pooteat S. per 

cent of tho 1~ Spead aI!oill 
RII. 11.00· on an aver. per person.per 
moeth i.e., 33 ~ per pelion. PIt day. 
TIle fitpJ.ro for tIw ~ (  arq.J1' 

in urban Odssa is Ri. 16.42 per monel} 
i.e., about 55 paise per p';rsun per day. 
The ricbest 5 per cent in the rural sec-
tor spend Rs. 55.10 on an average per 
person per day as again;t Rs. 120.79 
in the urban sector." 

'Ibis is the state of economy that eldsts-
there in the State and after fte two <leo 
cades of planning. a vaJ: majority of 
Orissa's popUlation are ""Or ev\IIl In 

richest groups of the househ(.lct, are not 
really weD off in an absolute SCASe of rbe· 
term. This is possible beca.JSe t\Je agrl' 
culture remains the most dominant sec:or 
of the State's econOMY ) ~  more 
thaa SO per cent of the State's income. 
Further, it is a matter of g".l(t CIlllCel'1l 
that the prevailiftg low proJuctivity (Of 
agriculture and sluggish growth of the in-
dustrial secter remai .. a por!l1llJlent con· 
tributing factor to the dismai grow" cf 
State's economy. 

Apart from the fre<j\Jent natural disas· 
ters, the meagre irrigatien ~:h ., iDL.de. 
quale rural credit supply. fr8jjRWl!erl 
landholdioas and above all inadequate 
supplies aad services,. and e<pe ;iany the 
supply of inputs of agriculture bave addelJ 
to the problem. But, unfortunatcly, . at 
tIIis juncture, whell tile Fiilh ~ Y.ear 
Pdan is goiag to be implemellted fHlOl 
early a.ext yeac, tile Statei:. nol hav;ng. a 
popular ~  there. At least the 
~. that we haw ~  iDe the p.lr-
~ :  c:consulliative c:oIlIP,litlee sh».uld 
h&¥e bt:en ~ into conSijcrmon. 8J;ld 
~  an opJlOftUJlity 10 discuss the 
~ Plan and.iIl fact, ~ . membelS 

of .the cOQllllittee. had dra \VD ~ allention 
of the Home Minister in thi. regard, but 
no steps have been taken as yet, and the 
Plan is going to be finalised very _000. 

The miserable plight of the Orissa State 
is mainly dUe to the existence of sizalote 
sections of backward classes there; they 
constitute one of the major C'lll\e9 for lbe 
State's backwanflles.. Since the birth of 
Orissa in· 1936, the abysmal poverty. of 
tile people halO been a SlIUrce of COIISlant 
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concem and worry for the Sls'e !e,tders. 
Their worry continued eYen aftor h~ State 
had ciHne to its present sbape in 1S49 
witb lb. merger of 24 Native States. 
These small Srates witb a predominantly 
Ambust population not only added to 
the State's geographical size but lbey 

also added to its ~  of poverty as 

wen. 

The backward classes are in a majority 
a. they constitute about 7\J per cent of 
the State's population, inclu:lillll 3~ per 
cent belonging to the ScheduleJ Castes 
and Scheduled Tribes. There i, ~ deep-
seated feeling among lbese ~ that 
lbey have been deprived of their rishlful 
place in the S1ate's - ~ set l'P 
by the minority caste people who operate 
from the vantage position of a higher 
social status. Such a feeling, lbollgh 'ome-
what exaggerated, i< however not always 
without reason. Official statistic. show 
that a major portion of lbe inve.tment in 
the past was pumped into lbe politically 
vocal areas in the State. 

The Orissa State Financial Curpor2tion 
sanctioned up to March, 1973, a total 
sum of Rs. 7,43,36.000. Of this amoun: 
a little over 3S per cent had ~ to the 
Cuttack district alone, only about 18 per 
cent to Sambalpur, 12 per cent to Sunder-
garh, S per cent to Koraput,' pe! cent 
to Purl and 1 per cent to Gan.iam. The 
share of the proverbially ~  ex-
princely States wilb a concentr3tion of 
Adibasi population was negligibk 

'I1H:re ia no time for me to go into the 
detaiJs. But I' would like to draw the 
attention of the House and aIsa tlte bon. 
Minister to the fact that r.""nt!y there 
has been a move on the part ot the Gov-
omment of Orissa to transfer the man3ge-
ment of the schools run by the tribal and 
rural welfare department to the Educa-
tion Department. I strongly oppcs<: tbis 
kind of move, because this will in no way 
benefit tbe cause of tbe tribal. or the 
Scheduled' Cutes, but on the olber band, 
this would result ill the diversion of the 
funds to some olber department in ;he 
process and it will hamper the interests 
of the tribals and the Scheduled Caste •. 

Orissa (Res.) 

With these words, I extend my support 
to tbe resolution. 

-~~ (~). 

~ ~ if ~  ~ ~T ~ - ~ .  

t r.r!,(, ~ ~ mqr ~, 3 ~ mrr 
~. ~ it ~T "1'1<: ~::  ~ ~ 

~~~  

'lTrr 1- ~  ~ ff; ~ ~ it ~ am: 
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;r.r 2/ 5 flp=ffT ~  ~ {r '3' ffir If'11'fli tr 
gm I <m;f 'f.'T ~  .5 T~ ~T 
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~~ ~ 1  'lit I 
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[>;f' T~ '<n:.Jf ~~  
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~  

~~~~~ 1: . ~ 

~  

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(jHRI K. C. PANT): Mr. Deputy-
Speaker, Sir, I am grateful to the friends 
who have participated in .this debate. 
Wbile it is very difficult for me to cover 
all the points that have been raised, I 
assure them that their suggestions will 
sr:ceive careful comideration. 

For the last many days we h ~ had 
deba.tes relating to the extension of Presi-
dent's Rule in different States and also 
a debate pertaining to UP. One particular 
advantage of this debate was that the Lok 
Sabha got an opportunity to listen to .be 
views of various members, particularly 
members from .these particular States, about 
their problems. We seldom get this oppor-
tunity and certainly ftot at such length 
and such depth. This is particularly true 
of the debate we have had on Orissa for 
the last two days I must say that the 
overwhelming impression left on my mind 
_ is that tbis debate h'lS bigh-Iighted, as 
nothing else can, the concern of members 
from Orissa and others about the econo-
mic backwardness of Orissa, about the 
need to formulate the Fifth Plan propo-
sals whicli wilt take care of some of the 
basic problems of Orissa and will help it 
to catch up with the rest of the country. 
I do not want to go into the details. The 
last few members who spoke today dwelt 
on individual matters which are import-
ant but, apart from that, the earlier speak-
ers referred to wider economic matters, 
the formulation of the Fifth Plan being 
one of diem. 

As I IBid, ,the advantage has been that 
all these matters have been brought into 

focus IUId it is JOod lila! this discuaaioo 
has taken place whea the Fifth Plan is 
being finalised. Therefore, the view. of 
. those hon. Membeni from Orissa wIIa 

have made a study of the problem and 
who spok.e on Plan priorities, like Shri 
Gangadeb, Shri 1 agannath Rao, stili 
Chintamani Panigrahi and Shri Banamall 
Patnaik, will be useful and valu-
able. (Interruption) The trouble is 
that there are optimists and peslimists in 
this world. Wben there is a clear stream 
and you take two people to see a cIear 
stream, One sees the clear water and the 
other sees the mud under the water. What 
has one to do? It is human nature. Both 
are true. But it is now one look. at it 
that maUers. Therefore, this debate ba, 
been very timely, I would only requ ... t 
the bon. Members, particularly hom 
Orissa, to also have a discussion with the 
Planning Minister separately because I 
have found -the discussion very useful. As 
one who has dealt with finance at one 
time, I think, many of the suggestions 
deserve very careful consideration even 
at the level of the Planning Commission. 

It is, perhaps, not necessary for me 
to go into the justification for extending 
the President's Rule in Orissa. But I was 
sUrprised that in spite of the obviousness 
of tbis Resolution, Shri Chittibabu wanted 
to know the valid reasom. Of C01lI'SC, 
he was not here when I spoke. I am sure, 
he has not taken the trouble to 10 into 
my speech on the last occasion. None 
of us does. I k.now that. The reasons 
be accepted. He wanted to knoW' tile 
valid reasons. My hon. friend from Jan 
Sangh also said that the original imposi-
tion of the President's Rule was ill rlild 
but it was the extension that he Was 
opposed to. 

. ~~:~~ 
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SKRI K. C. PANT: Then, my hon. 
friend from the C.P.M. also said .that the 
~ of delimitation should have been 
eJlpedited. This, in fact, was the main 
theme of many friends opposite. Some 
Members said that this has been done for 
party purpose. Th. simple point is that 
after the Census. it is necessary to delimit 
constituencies both for the Assembly and 
for the Parliament. Every State has to 
be allotted a certain number of seats. So. 
this process is being gone through. There 
is DO choice. It is a constitutional re-
quirement. You cannot do without it. 
Since that process is continuing, one will 
have to await the result of this process so 
that new constituencies can be drawn up 
aDd electoral. rolls can be drawn up. 
Sbri Madhu LimaYe never raised that 
point because he understands this. Thi. 
is a constitutional requirement and there 
can be no argument about it. This i. 
someth.ing which we have to follow. The 
Election Commission is associated with it. 

Sbri Madhu LimaYe wanted to know 
whether anybody is pressurising anybody 
ebe. He knows the procedure better than 
anybody else. 

The Election Commission is in charge 
of thi; process. It is a Constitutional 
authority and the process requires that 
things cannot be done quietly; it will all 
come out into the open: there will be 
public objections; public objections will be 
invited, they will be heard and only after 
that, will final deciSIon. be taken by the 
Election Commission. It has certain non-
otllcial membeTS to advise it in this whole 
process. So, the Government at least is 
not to be blamed for all this, and I hope, 
in fairness. thi. criticism will not 6e made. 

Then, Sir, as far as the Party benefiting 
from it is concerned, I really de not see 
how the party angle is brought into this. 
As I said, it is a Constitutional require-
ment which has to be gone through, and 
whether it is our Party or sOlDe other 
ParW sitting_ here, after the Cenlus opera... 
tioD is COI!lpleted, this process will be 
necessary in each State. 

SlId HaD'a took objection to my saying 
tJaat. during pres_e. rule, the admi- ' 
nistration would concern itaelf not only 

with law and order but with develop-' 
mental projects also. I do not know wily 
he objected to that. He gave an amazlq' 
ground. He asked: why should we have' 
Assemblies if you have to deal with deve-
lopmental mlllters?'. In the next _reath 
he went on to say, 'You must improve 
education'. Even if I want to improve 
educatioo, it is a long term process, it 
cannot be .lone overnight. Mr. Hazra, in, 
one breath, was asking why we take up 
the developmental projects .... 

SHRI DINEN 
(Serampore): Mr. 
on this. 

BHATTACHARYY A 
Hazra did not speak 

SHRI K. C. PANT: I think, he did. r 
asked for the name .... 

SHRI DINEN BHATTACHARYYA:.: 
He is not here. 

SHRI K. C. PANT: He is not here 
now. But be spoke .... 

SHRI DlNEN BHATTACHAltVYA, 
He was not here. 

SHRI K. C. PANT: Then tell me the-
name of that speaker. 

SHRI DINEN BHATTACHARVYA: 
Sbri Jagadish Bhattacharyya. 

SHRI K. C. PANT: I did not know hi. 
name. 

thought, only one member in the 
CPM would be capable of this remark. 
I,t aJlIlears there are more. I am 8m'-
pri6ed. I would haw expected tJelIter 
quality. Anyway, I do not want to ClISt 
re1lection on any friend here. 

The paint I was makiBs was this. Dur-
illB President's rule 'it is necessary- tOE 
tile adm,nistration ,10 attend to develop-
mental needs. But it is not possible to 
take uP. suddenly, projets within a few 
mouths which are necessarily lona-term 
projects. Some steps can be twn and 
OUJht to be taken. While on the one 
hand it would be wrong to say that the 
PRsident's J'ule is not meant for dovelop-
mental purposes, it would not be correct 
to say that it can solve all the lona, term .. 
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[Shri K. C. Pant] 
problems. Even now, in Orissa, the ad-
ministration is taking up developmental 
projects. T will, later on, come to some 
of these projects. 

Sir, it is unfortunate--and some friends 
have menjoned it-that there have been 
a successi"n of natural calamities in 
Orissa. It h~  a cyclone in 1971; in 1972 
'there were floods; in 1973 there was 
drought; and with The rains came the 
easing of the drought but yet more floods. 
J think, nine districts were affected. This 
is unfortunate. But relief measures have 
been taken up and about Rs. 30 crores 
'have been sp<nt On relief ~ . This 
'will give you an idea of the extent of 
relief operations that were required. I 
think, ten ~  lost their lives and 
about 3,500 heads of cattle ~ h . It 
required a big relief operation. Power 
boards had to be organized. Dry fruits, 
,food and ollier requirements had to be 
sent to m\llooned villagers and others. 
Friends fr)m Orissa know this very well. 
Temporary shelters had to be built. 

In all h .~ the administration has been 
extremely bu.!' But I am glarl--at least 
that is my information-that water has 
receded and the Kharif crops have not 
been affected. This is the silver lining in 
the picture. 

..n lfto -io ~ : "ga tf<'\'a <IT<'I' ~. 
~, ~  '!>I'!ir ~  rn & I 
SHRI K. C. PANT: As ( said, this is 
my ~ . H he co'Jl1 give me any 
other in{oru,."on, I will be very hatTY 
t" receive it. That is, I WIll be very 
sorrY to know about it. 

Many friends referred to the agricul-
tural pictuc. :0 Orissa. 1 do II',t want to 
go into the detaDs. But during this 

Kharif seaso.l, there has be '" an attempt 
to sow the IJirh-yielding : ~  on a 
much larger area, and uls,) to rake up 
some expansion of the area under mnize 
as a comme..,.;al crop in K.'r 'r ,\t Oi.tricl 
where there ~ a large tribal ;>opulatiou 
,which came up again and again in the 
course of thIS debate as a backward area. 
S:milarly, • special D""gramme fOt oil 
seeds has been taken up during -~ 

'Kharif ' season. 

A number of members referred to tile 
food sitmuion and about starvation 

h~:  reference was made. The 
anilability of rice in the open market 
just now is nported to be reascIlable an:! 
at reasonable prices and over 9,300 r:ta:1 
sUl.'Ply centres have been opened, parti-
cularly, in thr. drought and ftood-affecced 
areas. I think Mr. Panigrahi mentioned 
6000 shops. Actuall}>, it is 9.300 shops 
retail supply shops have been opened in 
the drought and flood-affected areas. 

SHRI DINEN IiHATTACHARVYA: 
Probably in 3000 shops there are ne 

stocks. 

SHRI K. C. PANT: If one goes by 
the offtake figures of the shops, the in-
ference would be that the food situation 
is normal. If the offtake is not very 

heavy ..... . 

SHRI DINEN BHATTACHARVYA: 
That means that the people have no 

purchasing power. 

SHRI K. C. PANT: True, the purchu-
ing power is very low. For that also we 
have schemes.... (Interruptions) These 
are the facts. In cerlain areas. if that is 
not so and if you want me to collect the 
figures in any particular area, I will do 
so. I am not here to paper over the diffi-
culties of Orissa. If you teIl me that it is 
necessary to do more for Orissa in the 
direction of asking Ihe Centre about fond, 
I shaIl certainly be with you. I can as-
sure you this much. But the facts with 
me are this and even in respect of essen-
tial commodities about which some Mem-
bers spoke, for instance, in regard to 

Vanaspati. I am told that the situation 
there is reasonably all right. . .• (1 nterrup-
tio"s) There is an overall shortage in the 
country. But this is my informatiolL 
On the question of requisitioning of 

foodgrains ..... . 

SHRI O. K. PANDA: Rs. 67 lakh. 
worth of rice was not found in the stocks 
of the FCI. This happened sometime ago. 

SHRI K. C. PANT: The two things 
are quite different. Some stocks might 
have been missing from samewhere bUt 
what is the oltake from the retail shops 
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wbicb have been opened in the various 
areas is a matter of fact which I can give 
•. .. (iflterruptions) Let us not get into 
argument. I say if it is necessary to do 
more, let us do more. 

SHRI D. K. PANDA: Only I brought 
it to your notice. 

9HRI K. C. PANT: A good innovation 
there is that mobile court. have been set 
op in Orissa to punish those who are 
caught in contravening the control mea· 
8Ures. 

SHRI DIN EN BHATIACHARVYA: 
Who are fighting against the policy of the 
Government. 

SARI K. C. PANT: Another important 
fact which is important in judging the 
overall situation is tbat the procurement 
target has been 'achieved in Orissa. 

Somebody mentioned about procurement. 
Some references were made to the Food 
Corporation of India. 

SoAR I D. K. PANDA: 3 lakhs should 
be brought down to 2 lakh •. 

IS ...... 

SHRI K. C. PANT: Target is reduced. 
Almost in every State the target is brought 
down. But that is a separate matler. nat 
also ha. largely been achieved. This gives 
an indication of the general situation 
there just now. Somebody mentioned-
I forget who it was-about Food Corp.,. 
ration of India. He said. because Food 
Corporation of Jndia had some vacant 
post, therefore procurement was less. This 
would not suggest that  that would be so. 
Mr. Deo mentioned abnut some starva-
tion deaths. he said 900. 

SHRI P. K. DEO: 991. 'Ibis is Gov· 
ernment figure. 

9HRI K. C. PANT: Shri Bhattacharyya 
has made this point and I asked for the 
details. In':estigations in 709 cases in 12 
ilislricts out of 13 districts excluding 
Sllndargarh have been conducted aDd they 
118ft revealed that 552 ca,IeI are falae. 

•  a Orissa (Res.) 

There have been 12 deaths due to mal-
Dutrition. 'lbe remaining cases were due 
to illness, old-age, and other causes. 
'lbere bas been 00 deatb due 10 starva-
tion. We know that large percentage of 
population are there belonging to scbe-
duled tribes etc. and large percentage of 
population are living under poverty-line. 
The feudal set up in Orissa has some-
thing to do with it. Due to old feudal 
set up which has been there over a long 
period of time, this situation Itas been 
created. Now it has to be put right. We 
are to deal with the present and we are 
trying to deal with tbe present. 

A question was raised as to why Maha-
rashtra alone should use the DIR and why 

h~  States did Dot use it. 'lbe Centre 
has written to all the State Governments 
to use DIR and MlSA. Therefore, there 
is no question of Centre not doing that. 
In Orissa 18 hoarders have been arrest-
ed. Mr. Mobapatra made this point. 18 
hoarders have been arrested. 

SHRI D. K. PANDA: Is there any 
wholesaler who has been arrested? 

SHRI K. C. PANT: 18 hoarders have· 
been arrested for boarding essential com-
modities. I got this answer from Orissa.. 
I asked them for details from Orissa and 
this is the 'answer I got. Since it W8! 
raised on the last occasion, I wanted this 
information. 

Then there was reference made by 
Bhattacharyya about reduction in wheat 
allocation from 20,000 to 10,000 tollOes. 
Actltally this figure bas fluctuated, in J anU· 
ary it was 7,000 tOllDCS and so aD, and 
then it Was 20,000 tonnes and 15,000 
tonnes in some month, because this wal 
done in accordance with their requirements 
and availabilty in the country. 

It is in· consideration of the fact that 
Orissa is oat normally a wheat-eatine 
State but it is a rice-eatiog State. ADd. 
therefore, the khariff crop of rice being 
very bright, tbere will be more availability 
of rice. Wheat is not really liked much, 
by the people there. So, wheat allocation 
should be judged in the light of all these 
factors. . 
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I do not want to go into the details Gf 
tile programme except.1O refer to one 
:point made by two hon. Memben about 
the need to have small-sCale indwItries. 

. SHRI D. K. PANDA: The fact how-
,ever is this. Could not rice be made avail-
able to these consumers-poor people of 
Orissa-at Re. 1 per l<.g. ~ We have been 
demanding wholesale trade take-over of 
rice. Vou wil1 please enlighten us as to 
what you have done. 

SHRI K. C. PANT: It is the Food/ 
Minister who is the right person to 
.answer it. About the power programme 
why I mention this is that small_scale 
industry is mentioned. I completely agree 
that having a few big plants does not 
solve the economic or unemployment 
problems. Even in Orissa, if you take 
Rourkela and if you go a few miles away 
from here into the rural area, there is 
such a difference. This is bound to be 
<;0. These big plants have their own uti-
lity. But, they do act as a nucleus for 
economic development with certain limi-
tations. The real way to solve the un-
.employment problem-a reference was 
made to this--is to have small-scale in-
dustries. If you have wells, it is nece.-
sary to have electric lines. Over 7,000 
villages have treen brought under electri-
city and 3,000 mOre villages are' going to 
be brought under electricity. These will 
provide smalllscale industries. 

Then, some reference was also made 
by Shri Jagannath Rao, Shri Chintamani 
PaDi!rahi and others to the Five Year 
Plan. ShTi Panda also referred to certain 
outlines of it. I think the otber Members 
also _de a reference to it. I have a 
feeling .... 

SIIRI P. K. DEO, Wilat ~  remov-
ing the regional disparity? 

SHRI K. C. PANT: You were away 
.aca in *1, someWy elae ~ 

tla... There is reliolllll dilparity. Mr. Dcto 
.aid that there is DO irrigation Pf'O:kd. 
ADd ICI he wondONd II he could he InIII 
.~ Jrtr. ~ ... ~ a CIIIIIr9l over 
... MC:&iQAI of KalabMlli lit _ tiIIe. 

SHRI P. K. D£O: After 2S year.s aI 

iodependenc:e I never expected sucll a 
swpid reply from tile hon. },{iaister. 

SHRI M. RAM GOPAL REDDV 
(Nizamabad) : For a stupid person, a 
stupid  reply is necessary. 

SHRI K. C. PANT: The reply was DOt 
given by me but by somebody else. I 
might have, out of deference to Shri P. K. 
Oeo's sentiments, said it. But, the fact 
is that somebody else has soid it and I 
have only brought it to the notice of the 
hon. Member. Regarding the refereuc:e 
made to the Outline of the Fifth Five 
Vear Plan, the minimum needs pro-
gramme and'-all these things, I am sorry 
I cannot, at this stage, tell you an)'1hin8 
definitely with regard to the Fifth Five 
Vear Plan. Vou know that the discuss-
ions are going on. 

SHIll D. K. PANDA: Vou have a 
provision of Rs. 1,000 crore, for Orissa. 

SHRI K. C. PANT: Some said that 
they want Rs. 3,000 crores. 

SHRI D. K. PANDA: But, you have 
provided for Rs. 1,000 crores for Orissa 
State. -

SHRI K. C. PANT: I think you shouW 
have a discussion with some of the friends 
on our side because the figure of Rs. 3,00() 
crores is mentioned. 

SHRI D. K. PANDA: Vou will kindly: 
agree now to have Rs. 1,000 crores only. 

SHRI K. C. PANT: This may give a 
wrong impression, I myself do not _11 
what you say. You are overstating y_ 
case. Vou need Rs. 3,000 crores. The 
problem now is that just now di9C\Jllllioas 
are going on. Until they are completed, 
we C'annot indicate the size of the Fifth 
FiVe Vear Plan. I am sorry 10 say. I 
have some experience in ~  wiUa 
the Planning Commission in regard to 
ath<a" Miaistriee. and tbey are applr.iDC 
the cu1sall ro'Ond. 

AlIA tiey are applyilll cuts to ...... 
in keepina'with the present re-'Ol:lt 
I1PIition. WIiiIf'l' wt.h llIat ~ ,...... 
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be given as much consideration as ~
ble, I C8llllOt really llee a positioa where 
no CUls are applied, if my experienoc in 
other Ministries is 10 be any guide to me 
in this matter. 

SHRI P. K. OEO: The pe9ple are 
starving in tbe State, btJt the MI'lI have 
been asked to come for 'a feast by the 
GovernOr at the Utlcal DhavaDo 

SHRI K. C. PANT: I think he should 
complimenl tbe Governor if tbe feast that 
be gets from hlm is better than what he 
is ordinarily accuslomo:! to. 

As regards the Fifth Plan, the only 
thing Ihat I would like to mention is that 
agriculture, irrig'Jtion and power, to which 
repeated references were made in the 
House, constitute nearly 72 per cent of 
the total provision asked for by Orissa. 
So, due care has been taken of these vital 
sectors. 

SHRI CHINTAMANI PANIGRAHI: 
Dill the provision is smaD. It is only 72 
per. cent of Rs. 300 crores. 

SHRJ K. C. PANT: Whatever it is, 
since many Members said Illat attention 
should De paid to tllese sectors, therefore, 
I am only mentioning that attention has 
been paid to these sectors, aDd the final 
picture will emerge after the discussions. 

Sbrl Madhu Limaye objects to the fact 
that Shrim'ati Nandini Satpathy is meeting 
tile Prime Minister or Ibe Planning Minis-
ter and discussing the Plan. I thouibt 
that he would be bappy tbat even thougb 
she was not in power, yet, as the eX-Chief 
Minister, she is taking sufficient interest .. 

~~:1 ~~ W 
~ ~~~. ,  , 
. ~~ ~ 

~~  ~ I"'" ~ '" f1f<;mr 
~, :m R' ~ ~ ifil t I ~ J'n 
~~, . ~ ~~ 

t I 

SlUtI K. C. PANT: He said that all 
impl'CSllion was lOught 10 be created thaI 

she was an impodant pe1'IOD or that she 
would inftueace the Plan size and so on 
aDd so forth. Suppose, at this time, she 
stays in Orissa aDd dQes not even come 
to Delhi to discuss tbe Plan 1Vith the 
PI8IIIImg Minister, would Sbri Madlttl 
Limaye not have blamed ber and said 
tbat DOW that 'she is not iii office, she is 
not evea bothering to take some interest 
in the size of the Plan for Orissa? 

~  "f! ~ : 'fif if; ~~ ~ 

<mr rn if; ~, ~  ~ ~ ~ I 

SHRI K. C. PANT: Therefore. he 
agrees that it is right for Shr;,.ati 
Nandini Salpathy to continue to take 
interest in these matters ...• 

SHRI VAYALAR RAVI (Chirayinkil): 
You can ask the Ptanning Minister to 

invite SIlri Madhu Limaye also for II-

discussion on Orissa. 

aft ,,~ fw'fil'''': ~ ~ 'W 
t fit; 'l'1IT ~1 ~ m'i.r.t <mr ~ 
~ ~~ ~~~~ 
. -.. ~ ~~~ ~  I 

SHRI P. K. OEO: The procedure 
demands that the Orissa Plan should be 
processed through the consullative c:om-
mittee which has been formed by this 
House to look after the interests of Orissa. 
Why is that committee beiRg by p'assed? 

SHRI K. C. PANT: That committee is 
nol being by passed. 

SHRI P. K. OEO: Instead, a ~  

leader at Ihe Polls like Shri Surendranalh 
Dwivedy is going to preside over the 
destiny of 22 million people' 

SHRI Ie. C. PANT: ] am surprised that 
Sbri Surendranath Owivedy should come 
in for diaparaain; reference b_ ill tlai. 
House. He bas beea 1In hOD. Maller ftI 
tIlii Ho-. widely respected ~ aU __ 

tions of tile Houle .... 

SfIRI $UIlI!NDRA M6HAHTY 
(Kendrapata): I want to enter a ~  
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thIs stage. 1& is not a personal question 
at all. The point is that the deputy chair-
man of the Planing Board in Orissa 
cornel here, spending thousands of rupees 
by way of travelling allowances etc. and 
Sbrimati Naudini Satp'athy also comes 
here for a discussion. There must be one 
agency to function. How many agencies 
is the han. Minister going to allow? There 
is no question of any disparaging remark 
against Shri Surendranath Dwivedy. 

SHRI K. C. PANT: 
surprised that .... 

SHRI SURENDRA MOHANTY: 

rather 

He 
is coming here at the ~ cost. 
ta conduct election cases. 

SHRI VAY ALAR RA VI: Nobody cgn 
object, if Shrimati N andini Satpatby comes 
here spending ber own money .. 

SHRI K. C. PANT: I see nothing wrong 
in it; if Shrimati Nandini Satpathy has the 
interest of the people at heart and sho 
comes here 'and discusses malters. I do 
not know why hon. Members should b= 
so much upset about it. 

~  SURENDRA MOHANTY: But 
the hon. Minister says that he cannot tell 
us the size of the Plan. What is this 
Machiavellian attitude? 

SHRI K. C. PANT: I am surprised at 
this objection. 

SHRI SURENDRA MOHANIY: The 
objection is to this Machiavellian altitude. 

SHRI K. C. PANT: It is obvious Ilrat 
if Shri Dwivedy is dealing with planning 
in Orissa or tbe planning body in Orissa. 
he should come bere to discuss matters 
with the Planning Commission .... 

SHRI SURENDRA MOHANT\": Why 
should Shrimati Nandini SatJiathy com.,e? 

SHR.I K. C. PANT: I am sure ·hon. 
Members are agreoeing to this that he 
should come here tor disc\18Sions when 
the Plan for Orissa is being· fillalised. 

SHRI  P. K. DEO: Send him to Tih-
buCtoo. 

SHRI K. C. PANT, Otherwise, yon 
would justly charge him with deraliction 
of duty. 

SHRI VAYALAR RAVI: On a point of 
order. Unnecess'lrtly :beV are drarging 
the name of a (le!S"n who is n.,\ here is 
not proper. She may have come for .ome 
other purpose. As a former Chief Minis-
ter, she might have come here (0 discuss 
some things. Since she is not here, she 
eanll!)t defend h .~  hero. To say that 
she ¢<orne her: spending ~  and all 
that is not proper. This tcadency shuoId 
be discouraged. 

SHRI K. C. PANT' There is (h ~  

to defend at all. Sbe b doing what is 
right. All sections of (he House would 
"ppro\'e of her ncthn. 

SHRI ATAL lU(iARI \AJPA\EE: Da-
you hold the point of order raised by Shri 
Vayalar as a po;n! ,,[ disorder? 

SHRI K. C. PANT Shri Limaye is onh' 
saying that other. too shouid be con.ulled. 
Even he is sayiDg that it is a good thiag 
she was doing. 

SHRI SURENDRA MOHANTY:'On a 
poiDt of order. I understand from the 
hon. Member's statement that Sbrim.ti 
Nandini Satpatby who is the le'ader of a 
political party, CODgress, in Orissa, came 
to have a discussioD with the Prime Minis-
ter regaming the size of the plan. I would 
like to know you would kindly give a 
ruling on this-why other party leaders 
have Dot been extended this privilege. 

SHRI K. C. PANT: If they seek aD 
interview with the Prime M;nister, I am 
sure she will· consider the request. 

SHRI SURENDRA MOHANTY: Why 
are they not extended invitation? 

SHRI K. C. PANT: I do not think she 
was invited_s far as I know. I certain-
ly think that members like those sitting 
opposite will. act priority' if they write to 
tbe Prime Minister. The Prl.m.e Minister 
is very considerate In these matten. 

There was a reference to entrepreneoar-
ship lacking iD Orisn. I entirely agree 
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that Ibia is 110 in backward areu. SC) that 
itself becomes a search resource. Th ~

fore, the point he has raised is well taken. 
Thtrefore, what steps Ocivemmcni luive to 
take in 0riSsIi at tbis ata.e is for us to 
-ClOnsider. 

There was lOme reference to a nickel' 
scheme. ,J thin!!: Sllri PaniJfahi mention-
~ . it. , It has been taken up. Hindusl!m 
cOpper have been given a, ~  

licenCe by the State Government. The 
'JIr,oject has been provisionally IICcepted for 
implementation durinS the Fifth ~ 

.An 050, bas been appointed to look after 
the various,' aspects of' the project and 
-expedite actiO& 

,Then n;ference was made to II lead 
-project at Sarji PalIi, HindustaJ!, Zjn'c 
Limited Itave been granted a ~ le,ase 
by the State Government. The 'project 
1Iao been taken up as a joint venture by 
tbe Central aad' OriSSa Ooverrunenl1l. 
Hlnduitan 'Zinc baa drawn up a sCheme 
fot exploitial, including advance action 
-for opening deposits, provision 'for infra-
~  facilities etc. The company bas 
'IOt the approval of its board and is ex-
pected to commence work in the next 
iieid season. October-November 1973. 

This is the position with regard to these 
1wO projects. The fertiliser project at 
'Paradeep has also been taken up. 

SHRI CHlNTAMANI PANIGRAHI' 
what about a jute mill? 

SHRI K. C. PANT: I am sorry. I tried 
to get the inform'ation. but I do not h ~ 

it. 

SHRI'D. K. PANDA: What about tbe 
Rare Earths Factory and minor port at 
-(lopalpur? 

SHRI K. C. PANT: I tried to got by 
tolex all the information on points raised 
1Iere. UDfortunately, I have not been able 
to get all the information. I 'am !riving 
wbatever information I could get: If tbey 
'Want me tb get them later, I wilI try get 
it for them. 

Shri Mobapatra raised two or three 
-points. One was about admissions to 
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medical colleses beiDB reduced by 100. 
TIIis is true. He bimsell mentioned thlt 
oae of the rcaSous is UIc l'ai:k of el!lploy, 
ment aJ]lOIlB ~ . While I 8Jl'CC that 
oa a Ions-term view we will, probably 

needlI!OJe doctors, !he inunediate problem 
of UDCQlPloyment amoJ!.g doctors bas to 
bo kept in mind while decidinl about these 
seats. It has ,aIio to be done partly on 
the recommendation of the All India 
Medical Council, to improve the ~ 

of teaching. > • 

~ SHY AM SUNDER MOHAPA-
TRA: k docs not meBlt that it should be 
reduced., This has·been goiJ!.g, on for Ibe 
last five years. 

.SHRI K. C. PANT: ;l woUId remain 
a1!solutely neutrol in regard to this mattel 
alld not express, a view. I am inclined to 
Mollap:;tra's view, personally; but speak· 
ing for the Government this is the POSI' 
tiQn. 

,About the 8~ , of junior office"-
~, etc. from one district, to anolbel, 
I am told that there arc no mass transfers 
and that the tr8JISfer& that have taken 
place, particul'arly in the sup,p.ly, depart .. 
ment are for administrativo Hllsons anJ 
that peons as a rule are noi transferred 
outside the district and tbere are excer· 
tiQns only if tbere is sufficient reason fot 
it., ... (Interruptions) He took objection to 
money being increased, incre'aSed alloca-
tion for tbe police. I request bim not to 
be niggardly in this matter and to realise 
that policemen have also some difficultie .. 
He should look into the question of bous-
ing for the, policemen or other ~ 

for the policemen. Considering the diffi· 
cuI ties in the country today we should be 
sufficiently attentive to the needs of the 
policemen also. 

He referred to the need for Congress-
men and otheri to give their grain to Ihe 
Government. I in fact will go: further: 
Congressmen bave 'a special 'duty and 
should be leaders and they should provide 
the example for others to follow. 

SHRI DINEN BHAlTACHARYVA: 
They are the biggest hoarders in the 
country. 



AUGUST 22, 1973 PreSident's Rule in 288: 

liHlt1 K. C. PANT: You should not go 
into personalities; otherwise leaders of 
various partiea Cd be brouaht under cIiI-
cussion. There WIS some menace to 
land reforms Bm by Shri Banlilnali Pat-
naik. 1bat had been colliidel'td' bY the 
Consultative Committee. After that we 
had sent it on to the Agricdluire Ministry. 
It will go to the Law Ministry and I hOpe 
it will be fillllliMid very IOOD. - . 

There was some reference to the Kendu 
Leaf Commission. I mould lite to correct 
the mistake I made in the Conanltative 
Committee. In aiI'Wet-to Shri Panda· I 
said that the ColllllilJlion had been ~ 
suited in making amendments to the ter_ 
of reference, modifications of the term. 
of reference. Actually it . wai the .~
cate General who was cbnauli=d. i have 
gone into the nlIture· of the ainendmenta 
and I find that they reaDy enl8rge the 
scope of the original· terms of reference 
and not the other way. I hope he i. nOt 
objecting to the enlargement of the term. 
DO reference .. (Inte"uptiOflS) I am mer-
ring to the lCendu leaf commtlllOll. 
Originally, the preamble read: "whereas 
there has been persistent public criticilllll 
and criticllin in the Srate Legislative 
Assembly. , •• " It was amended and the 
amendment defined the period. As I said 
the amendmentl enlarge the basic ambit 
of .the enquiriel .... (Interupiioru) Mini!!-
ters are still included. I Ihall explain that. 

The factual position is that a change 
was made to the effect that ·criticisms 
regarding concessions and exemptions were 
also relevant. Originally, it was only with 
regard to rebate; now exemptions and 
concessions have been included, which 
-means th"at the ambit has been widened. 

There are a few other changes. Then 
he mentioned that the Ministers are ex-
cluded. The original wording was "whe-
ther the Ministers named earlier and any 
other person, Or persons, committed any 
flIegalily ..•• " Now it has been changed 
to "whether the Ministers n"amed earlier 
or any public servant committed ... "  I 
bope he is satisfied on this point. 

Finally, an addition has been made 
"whether the Minister or any public ser-
vant received any illegal gratification 
or derive" any pecuniary or other benefit 

Orissa (Re •• ). 

in connection with the kendu leaf tranl--
action from tile lit April 1970 to 311t.. 
March 1973". 

Then he referred to sabotaae by the 
Superintending Bngineer, E1eetricily,· an4: 
other offiCers. According to my informa-
tion, there is' no sabotage by the Superin-
teDCIinl! Engineer. 

SI;IRI .-D. K. PANDAi TIicre was. 

sabotage ,in 130 f(W-b"m: Which it unpn:ce--
dented in hilltory. . 

SHRI K. C. PANT: Apparently, there' 
w.a . ~- ~  Some e·npneen. -'Were: 
in day and ·1tiaht shift 10' mw ttJe·· tratis-· . 
aiSlion I!nes working. . Some ~ .-. 

cases were luspected which are \IDdcr 
inv"tigatio.. by the. specialiled aeeney '0.1 . 
the CBI of Orissa: Some accused have 
been aPl'rehended and investigation is-
goiq on. 

SHRI D. K. PANDA: There are some, 
charges allainst the lame ~  

EQgineer, Cu.ttack, which are kept ill< 
cold storqe. 

SHRI K. C: PANT: I must say that 
the precise' ·point  he made ·was about 
sabotage by the Superintending Enllineer. 
I will enquire into that point. 

With regard to the arrest .of some boys. 
on the 7th August, some four boys were 
arrested and later let off. Two more were' 
arrested on specific charges and they 
were let on bail. ThiS is in CODnectioD. 
with the Ganjam bandh, This is the in-
formation we have received with regard-. 
to this. 

SHRI D. K. PANDA: There should 
be a judicial probe into the police ex-
cesses directed by the District Collector. 
Till the 6th everything was normal aoo' 
all the offices were functioning. Then< 
they started beating, lathi charge anel 
firing. Why do you not agree to a probe 
into the matter? Shri J aganatha . Rao. 
belongs to that area and he has full know-
ledge about it. Let there be a one-man< 
commission to go into this. 

SHRI K. C. PANT: My han. frienct; 
Shri Jaganatha Rao can certainly tell nil. 
something about it. 
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Stlri 1181U1U11a Rao asked about the be is coP,Peratill8 in or.&aQisiDa the InmdIa. 
progress of Boudba irriplion project. Sbri Panda miJ/lt be anesfed for no fault 

SHRI D. K. PANDA: Sir, the Minis, 
fer bas not replied.to my point. Sir, the 
lBDle CollectOr issued a warrant of amIIl. 

MR. I>.IY'UTY-SPEA¥ER; If be dooa 
not reply. )'lIU canclnlw ~  0Ir1l COIl-' 

elusions. Now you cannot I!IIaIIe • 
8pCecb .... (InturaptiolU) 

SHRI .:~ . J!ANDA: Now, tbs, _ 
Collector ~, ~ a :warrant of aau.t." 

MR. DEPUt'Y-SPEAKER: You bave 
put a C:eitiin question. II . is . for tIic' 
Minister'tb reply' or not to iepl,. 

SHRI K. C. PANT: Abolit this Pr0-
ject, without goiDl into details, Stage I 
will be completed by the end of 1973-74. 
Tbree of the weirs bave  been completed. 
In place of additional two. weirs, it bas 
been found economical to construct a 
dam .. 

SHRI S. M .BANERJEE (Kanpur): 
Sir. let bim confirm wbetber a Warrant 
of arrest has been issued. 

SHRI K. C. PANT: I am wailing for 
the, day wben Sbri Banerjee will also be 
interested in constructive matters. (I"ter-
Tuprions) 

... ~ qfiq (~) : ~ t 
~ .~,~ ~  
~ ,-H ? 

...npr'«"tf<f ~  

~~~ ~ I 

o;ft ~ oritq : qJ<f '«IT ~ I 
~~ ~~1 

SHR} DINEN BHATTACHARYVA: 
Whether a Warrant of arrest has been 
issued or not? 

SHRI K. C. PANT: How do I know? 
would like to know if the C.P.M. is 
cooperating in organising the barulh. I 
am telling Mr. Dinen Bhattacharyya, if 

of his own but fpr tbe acta-of commil-
sion on .lbe part 01. Mr. Bbattac:haryya. 

SHRI D. K. PANDA.: The cOnector 
~  a WIIrJ'a!lt of arrest Jlgainst me 
now. The moment I 10 there, I will be 
arrested. 

SHRI K. .. C. PANT: It ill not riaht to 
make Iipt of thiS matter. The only 
advice I can give him, withoUt tnowiJIg 
. the 'full flu:ts, ill to IlIaY in Delhi. 
• 
. With ieprd to the main quemon as to 
how 10ng.1h9 .PRll:ideDt's Rule can be 
Ulellded, • will be' happy if electioas 
cobld be beld, lOOn. The Election Com-
mUsion is' now engaged in tbe task of 
completing the, fOrmalities al quickly as 
the law wili pennit and, I bope, it will 
be possible to h ~  elections' ~ 1  next 
year. I think, that is about the earliest. 
It .. onld not be reaaonable to ~ it 
to be done quicker than that. But it ill 
not necessary to wait for the end of the 
period of six montiu. U they are ready 
earlier tban thet, then we can have elec:-
tions earlier than that. 

With these .. orda, I hope; the House 
.. ill give its approval to the ResolntioD. 

MR. DEPUTY-SPEAKER:, The question 

is: " ',::! 
"That this House approves the conti-
nuance in force of the Proclamation, 
dated the 3rd Marcb, 1973, in rsepect 
of Orissa, iasued under arucle 356 of 
the Constitution by the President for 
a further period of six mnnths with 
effect from the 26th September, 1973." 

Those in favour may say "Aye". 

SEVERAL HaN. MEMBERS: Aye. 

MR. DEPUTY-SPEAKER: Those 

against may say "No". 

SOME HaN. MEMBERS: No. 

MR. DEPUTY-SPEAK.ER: The 'Ayes" 
have it .... 
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SOME HON. MEMBERS: Tho "Noes" 
have It. 

MB.. DEPUTY-SPEAKER.: Let the 
Lobbies be cleared. Lobbies have been 
cleared. The question is .... 

SHR.l K. C.' PANT: Before you put 
the question, Sir, 1 would request them 
to considet seriously what would be the 
consequences if eXiension is not Ifalltecl. 

'" ~ tqrU ~ : ~ 
~, ~~ ~~ 

<tt ~ ~  ? 

MR. DEPUTY-SPEAJ<E,R: Let us take, 
it ill a light-hearted manner. Let us not 
take it seriously. I will now put the 
question to the vole of the, liouse. 

:lbe ~  is: 

'''ThaI this House approves the conti-
nuance, in force of the Proclamatim, 
dated the 3rd March, 1973, in I'&.ipect 
of Orissa; issued under article 356 of 
the Constitution by the President, for 
a further period of six 'months with 
effect from ........ " 

SOME HON. MEMBERS: We are not 
pressiDs for, a, division now. 

MR. DEPUTY-SPEAKER: The question 

is' 

''That this House approves the conti-
nuance in force of the Proclamation, 
dated the 3rd March, 1973, in I'C:lpect 
of Orissa, issued under article 356 of 
the Constitution by the President, for 
a further period of siX months with 
effect from the 26th September, 1973." 

The motion was adopted. 

15.37 hi'll. 

STATUTORY RESOLUTION RE. FUCA-
TlON OF MAXIMUM AMOUNT OF 
LOAN FOR THE ORISSA STATE 

ELECTRICITY BOARD 

MR. DEPUTY-SPEAKER: The next 
Resolution also relates to the State of 
Orissa. Dr. K. L. Rao. 

triciq, Board (Res.) 

1llE MlNISl'ER OF llUUGATION 
AND POWER, (DR. K. L. RAO): 1 beg 
to move the following Resolution: 

"WHEIU!A9 in pU1'llU8DCe of sub-
section (3) of aectioD 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948), 
the Government of Orissa has, with the 
apProval of the Orissa Lesislative 
Assembly, fixed under Dotiflcation No. 
EL. IV_17171_19127. dated the' 2nd July. 
1971. the maximum amoUDt as rupeea 
fifty crore. for the purposes of sub-sec-
tiim (1) of the said section 6S with 
effect from the 2nd July. -t 971; 

AND WHEREAS the Orissa Legis· 
Orissa proposes to raise the aforesaid 
maximum amount to rupeea seventy-
liYe crores; 

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved; 

AND WHEREAS under the Pro-
clamation dated 3rd March, 1973. 
issued by the President uoder article 
356 of the Constitution, the powers of 
tite S'Iate Legislature' are exercisable by 
Parliament; 

NOW THEREFORE. it is hereby re-
solved that Lok Sabha do accord 
approval to the propoS'llI of the Gov-
ernment of Orissa to fix, under sub-
section (3) of .section 6S of the Electri-
city (Supply) Act, 1948 (54 of 1948), 
the maximum amount as rupees seventy-
five crores  which the Orissa State Elec-
tricity Board may at any time have on 
loan under $ub-section (l) of the said . 
section 65." 

This Resolution seeks to empower the 
Orissa State Electricity BOard to raise 
borrowings upto Rs. 7 S crores. The pre-
sent limit is Rs. SO crores. They have 
a large prOlfamme of electrification and 
transmission and they want assistance by 
way of more borrowings. As the Assem-
bly there has beea dissolved and the 
powers of tl)e S'Il1-te Legi;lature are exer-
cisable, by ParlilllJlenl, I h ~ brought for-
ward this Resol\ltion to seet the approval 
of the House to the proposal of the Orissa 
Government to fix the borrowing limit of 
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the Orissa "'are .~  Board 

Rs. 75 ·ClOreti. 

at 

I re9uest iIIat t1liI House may approve of 
it. 

MR. DEPuTY-SPEAKER, R.esolution 

moved: 

"WHEREAlY in pursuance of sub-
section (3) of Section 65 of the Electri-
city (Supply) Act, 1948 (54 'ilf 1948), 
the Government ilf Orissa has, wilh the 
approval' of the Orissa Legislative 
Assembly, fiXed under notification No. 
EL. IV-17J71-19127, dated the 2nd July. 
1971, the maximum amount as rupees 
fifty' crores for the purposes of sub-sec-
tion (I) of the said section 65 with 
effect from the 2nd July. 1971; 

AND WHEREAS the Government of 
Orissa proposes to raise the aforesaid 
maximum amount to ·rupees seventy-
five croces; 

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved; 

AND WHEREAS under the Pr0-
clamation dated 3rd March.· 1973. 
issued by the President under article 
356 of the Constitution, the powers of 
the State Legislatare are 'exercisable by 
Parliament; 

NOW THEREFORE, it is hereby re-
solved that Lot Sabha do aecord 
approval to the proposal of' the Gov-
ernment of Orissa to fix. onder sub-
section (3) of section 6S of the BIectri-
city (Supply) Act. 1948 (54 of 1948). 
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on 
loan urider sub-section (1) of the said 
section 65." 

Mr. Panda .... He is not here. Mr. 
Kachwai. 

o..fT ~ .. ~ ~  ( ~ ) : 
~ 1 ~, ~ 1I'it ~ it 
;;it ~ T~, ~ it ~~ 1T T~ 

fit; ~ ~ ~  flf;rnr if; r.ro: ~ 

50 ~ ~ WT tJ'IlT 'IT. ~  
~ '!it 7 5 ~ ~ ~ « f-
It ~ <tiT ~ lIi'U!T ~ I ~. ~ 

~~~ 'l'r ~ ~  i 
fit; ~~ <tiT ~ ~ ~ :-~ 

~, ~ omr <tiT ~ ~ fiI;trr 1TlfT 
~ I . 

~~~ ~ ~~ 
~ ~ omr '1ft ~ ~ ~ flI;!inA 

ffi;r m<'i'f it ~ <r;: ~ 'R.'r . ~ I 
~ r.ro: iru ~ ~ fit; fil';;r.rr ~ 
~ ~ ~ it ~.  'ifrl< - ~ omr 
~ cn:q; f'cWf ~ ~ ~ I 
15.41 hrs. . 
[SHRI S. A. KADER in the Chair] 

~-  ifia -~ <r;: ~ mr 
it if;Tlf ~. <rr.r ~ i!it ~ 
"Sff ~ ~ I 'q1'f it ~ omr <tiT ~ 
~T f.rn ~ f.i; f.romr'<tiT ~ rn 
<rr.r ~ '1ft 'q1'f .m •. ~ 
~ ~ ~ I ~ ~ it f.r;;rijf e'ia' it 
if;Tlf 'f;1:'f <rr.r ~ if; r.ro: ~ 
~ ~ aA' ~ ~ , m<r ~~ flrznr 
~ 'li'\: ~ <:iT ~ ~~~, ~  'T'ft 
a<Ii ~ ~1 .  ~ -~~ r.ro: 
iru . ~ ~ fit; ~ ~ f<fW<V fmif 
~~  

~ ~~ fit;qr<fit 

~ rn ~ .~ ~, ;;.r it 'fil1Iir iiJW:rr 
~ ~~ ~ ~ 

~ mit ~ ~ it ~ ifi'r if;Tlf 
~~~~ -~~~ 

~ T~~~ ~ 

SIF<r ~ ~ ;m:ur ~ <r;: ;;it ~ 

~ ~ ~. ~ ~ 'I>1f &' mifr 
\'IN ~ it; .n.n '!iT . ~, ~ 

~ ~~ I ~ . ~ 1 .  

~ ~~,~~~ ~~, 

~ . :~ ~~ ~~ 

~ ~  1T T~ T  

~ ~ <:iT fir;;r<;iT ~ ~ ~ r.ro: A 
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(~, -~  

- ,~ ;;nit ~, ~  ~~ ~ fu'Q:, 
~~~ T~ ~ 
,~ aor ft;rit ;;rffl t ~ ~ 'srm: '1ft 
ornr "ll' ~ ~ I 

~ T~ - ~ 

qt fQ SAm: ~,  ~, ~ 

Ifi;ff it ~ ~ ~, ~ ~ 

,~ (  ~ ~,,  I ~ ~,~  
fill mr.t Ifi;ff if ~ m mft' t 
~ m ..rr.t ~ JI'Rft ~ ~ .rr.t 
~ T ~ 5 ~~~ 

~ "l fiR fiR ~ it ~ ~ ~ 

~ ~ t I ~ ~ ~ T,~ it 
~~ (  T~ ~ 
ffi <mr (PIT, ~, ~ ., ~ 

~~~ ~ ~ 

Ill: ~ ~ 1Iif1J '1ft m <JT ~ t, 
~ ~ ~ m; ,~ 00 '1ft 
~ ~,  t, ~ 01I'PI1 
'Ih """" {'Rr, f,;m ~ fit; ,~ 'fiT 

fcA;m tt I 
SHlU JAOANNAllIA !lAO (ClIatra-
pUr): ,Wbile I raise to IIUPJIOI1 ~ reso-' 
lution, I wish to mate a few o"-ti_ 

We are not supplied with a copy of the 
Progress report of the Oriaa State El_ 
tricit)' Board for the previous ,can. H 
it bad beeu done, we would baye beeu in 
a better position to appreciate the wort 
done by tbe Orilla State Electricity Board 
and &lso would be in a positioa to ace 
-wbether the monies are properly utilised 
for the deyelopment of electricity ill the 
State, 

One paiDt I would Iilr.e to urge upon 
is that this Electricity Board is !'J charge 
of construction of electricity projects. 
Take for instance the Balemela project 
wbicb is a joint venture wj,b tbe Andbra 
Pradesb Goven)ment. It. was started yean 
ago. The original cost was estimated at 
Rs. 2S crores. Now the Cost bas gone 
up to RB. SO crore!. I understand the 
Andbra Pradesb Government is not will-
ing to pay its due share of tbe increased 

casll. So the l:OIIIJIItion of the project 
i6 III.lurally dc.layed and dchly 'naturally 

~  escalation of, COllIs wbich is a 
naLiooal loss. This aspect bas to be taken 
into coo&ideraUon. Now. two turbines 
will. ,be IIctiviSDd in a montll or two. I 
~ ... ,l .. Jd tbat a l4iBister from Russia is 
upeaei! ael th_ will be a formal 

8 ~. But ,tho stale of allain IS 

thel ~  arc no transmission lin·.at. Power 
will be; generated but ~ will nOI get 
onclilaWauat power ~ there arc 
'nO trinsmissiOil lihcs. we1iitVli to give 
poWer-to tbe Andbra Pl"acId\i.' Gavem-
ment alid Utcy bave laid 'the':traliiniission 
Unci. This is 'poor planning. When II 

power project is construcicd they should 
simultaneously tab up the iay.ngof the 

~ 1t y& transmission lines. But that is 
not done. Now as it ill said in' tbo 
report they will start the wor'k. Regard-
ing the Balimela project, Wben: I was 
there last week I did not -sec any tower 
being erected. There ii DO use starting 
from the otber end. TIley should start 
,from the side where power ,0 generated. 
NotblDt. is done. ,Then with ,regard to 
irription schemes. the dam ill completed 
but the cbanncls arc not ~. 
This wa)', valuable time is lost. This poor 
pllUlDing has become an inhcccnt weak-
_ in all dIcsc projects. I request him 

to look i!lto the matter. He sbould see 
that in, future with com_Dcem_ of 
power projects, and action started with 
regard to ICneration of ,~ 1

cously, action mould also be ,taken for 
laying of the transmission lines. They 
could bave taken the line to Jcypore 
which i. just 30 miles away. 'I1Iey could 
connect it to the Grid. Nothing bas 
been done. 

As far as the M'acblr.und bydel project 
is concerned. it is a joint venture of 
Andbra Pradesh and Orissa, The reservoir 
is getling silted up and 1 do not know 
what the Joint Board is doing about it. 
There is no proper water storage. It gets 
dried up. Production of power is :ut. 
This should be looked iDtO. So far as 
the Orissa Electricity Boan! is concerned, 
it seems to be in the red now, At ~ 

time it was doing _1\1. It has now got 
over-d"aft with State Bank worth so many 
lacks. It has also got from LIC and 
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<othee 'illlititutious. AIIO I wouI4 lite to 
,,lnow whelher the money. bas bella' utilised 
iIDr tile 'pIIojccls ac:twI1Jy. Wu·it' utili.;ed 
.:for the projed proper? Or, WBI ti \lied 
.ior tlxir' own TA etc. or for tbeic own 
ways and meaDI position? I woull like 
to know about that. I am not Ye!'y' bappy 
,with the performance of the OrisU' State 
,Electricity Board. 

T~ ~  • Beard ,~ ~ placed 
its 'lndQaQ for ,the reqUireRlCllt of .teel 
for ~., future yCMl. s..OOIci' they not; 
'have ~~  their requiremeDts with the 
~ ~  sO that thil may be ' supplied in 
;ime? 'Should they not say, what they 
{equire? They did not do that. They 
. want to purchase in the blackmarket, at 
~ h bigb cost, and also with so mucb 
of It.akale. They sbould place ()rder with 
'Est. 'and over and above that if they 
-requin· they could ao to open market. 
But that is pot done. I appeal to Dr. 
'.Rao 'tp look into ~  malter c:arefully. 

In the other debate whicb ~ 

~  debate, it bas been started that oer-
ain industries are comiq up there, 8Ild 
licenCe bas been granted. Licence for 
'one aluminium plaDt with 30;000 lOIIDes 
capacity at Jeypore was granted. You. 
'have tn calcnlate the cost at JeypcR 
'where tbe projed is to be located. It 
slieuld be at no profit no loss basis. Thil 
is ill, big alnmiDium tmit with 30,000 
"tdline:; capacity which consumes bulk 
pOwe... This aspect bas got to be looked 
tnto,' The Electricity Board bas got to 
-db the needful in the  malter. I spoke 
'40 the Governor also abOut it. I don't 
lhink that anything has been done. FOr 
this industry land has also been acquired 
and the Electricity Board is unwilling to 
give power. If you give at eight or ten 
paise per kilowatt no industry could 
come up. There is the ferro..silicon 
plant in the lower division of the district. 
One entrepreileur has set up a plant and 
1Ie h doing very well. But he is not 
given power. I brought this also to the 
notice of the Governor. I don't think 
that anythmg 'has been' done. I request 
Dr. Rao to look into it. He is in overall 
charge of' power production in the coun-
try a, a whole and the responsibility 
'must he his. He should' take up the 
'Upper Kolab and Indravathi as central 

, ~. Tjle,fil:slone Jenerates 240 M.W. 
af pOwer and the lICCondone, 600 M.W. 

You pleaae take up lhis .in the jDterest 
of the country so that they may have a 
natioaal Irid. 

On 'Jliis 'ocCasion, 'I 'woUld like the 

Mover 'would like to know the perform-
&!ICC ot. tlae Qn.a, Stale Elcctricity Board 
" , .,~  to ha1(e thell' annual 
repgita io' that we can see what is the 
money that' is 6Orrowed from ,the public 
,and boW it iI utilised .for the develop-
lIIeat' PurPose 'and to see also whether 
iany portion of it is entcrini toWards the 
,aa1aries, . ~ ete . 

MIl. CHAlIlMAN: We bave Jiven half 
an boUr "for the eliseussion. ' You please 
,be ,brief. Mr. PaBda. 

SHill D. K. PANDA (BbanjaDagar): 
:toIr. Cbairmau, Sir, for Orilla, of course, 
J ,welcome" this Ilesolutloa. At the same 
time, I want, to ,make a ~  tbat 
the pOWer to' incllr' foan'ebouks be raised 
to RI. 100 crates to the State Electricity 
Board. 

I hope tbe bon. Minister will &&rec, with 
me that it is necessary, sp,cciaUy, in view 
of the fact that it bas 10 per cent of the 
power potentiality. At the all-India leveL 
that constitutes 10 per cent of power 
potentiality. And therefore, for tbe pro-
per utilisation of this power, it is neces-
sary that the loan-borrowiq capacity 
of the Boan! should also be raiaed to 
Rs, 100 crores. This is my first point. 

Secondly, whatever may be the capacity. 
unless and until the corruption, misappro-
priation of funds and all these things pre-
vailing iu tbe administrative set up nre 
efadicated, till then we cannot make any 
beadway. So, I only briug to the notice 
of the hon. Minister some of the facts 
so that he can take care to see that elfec-
tive measures are taken tbat these do not 
recur. One crnre of raptes _rth ofma-
chinery fm: tbe Tower from Bellimela to 
RaY'agada could not' be pnrchased due to 
,faction fight between the Goverriment Chief 
Engineer and tbe Board Chief. He said 
that the matter tad to be resolved im-
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mediately and that ttu. tower· should be 
purchased. Secondly, Sir, in he Central 
Store of the Orissa State Electricity Board, 
R •. 10 crores worth of electrical compo-
nents are lying waste and unfit. Long long 
ago they were purchased at a time when 
it was nec:esury. Now, they have be-
come unfit. Therefore, a probe has to be 
m'ade aetually to find oilt what is the 
stOCk and how it has· become useless and 
how they can be  utilised. They are only 
damaged ones. As far as the power is 
concerned, there ·is a Consultative Com-
mittee for the, Orissa State Electricity 
BO"ard. sitri Rajkisbore Samantara is not 
at all connected with any electricity weft-
ers' union and I do not know why, he 
has been taken into tile COnsultative Com-
mittee. There is· ahother :man . also. In 

reply to a question in that very meeting 
on the 18th or 19th we found that the 
Chairman bimself ~  that there vias 
no workcbarged employee, !lut still, 
somebody who ~  tbe workers' 
Union has ~ tiaken into the Com-
mittee. Therefore, I request the hon. 
Minister to see that only tbe representative 
of the trade union, a person representing 
a Federation of 12 unions is taken in. 
So, representation to tbe Orissa State Elec-
tricity Employees Union should be given. 
At le'ast two representations should be given 
on tbe  Consultative Committee. 

There is somebody there to sabotage 
the 132 kwa line. On 7th or so we found 
that tbe S.E. bad been sabotaging. Also 
he, is a party to all these things. On bis 
own he is entering into politics and en-
tering into trade union activities. This 
is the biggest Federation representing 12 
unions. We caUed off the strike after 
entering into an agreement with the Gov-
ernment and also the Chairman nf the 
Board. But, still, in Cuttack and Bhuba-
neshwar, these two to tbree minor unions 
get the su"port of the Superintending . En-
gineer-this is being encouraged by him-
against whom··dIere is a <cItarge of mis-
appropriation of Rs.· 21 c:mrea. 'There-
fore, tbat aspect also should be :Iooked 
into. With regard to sbortage of tunds, 
the Chainnan of the boatd is taking the 

; 

orisn (lr •. ) 
plea that he is not able to implement the 
walle: basid recolilmendationa ·in regard .10-
elettricity workers because of shortalle of 
funds. We· have been· demandiq and the 

workers have also been demandins; and 
the public alSo Ita. been demanding that 
the private monopoly houses like the IlIu-
minium cOmpany for wbom concessions. 
and facilities are given in' electricity rates 
sbould be asked to pay more. For ins-
tance, these big monopoly bouses are get-
ting ·electricity at the rate of I.S per unit. 
When HSL is paying 12 p. per unit, why 

should the bo'ard not collect more from 
these private capitalists, especially at a 
time when we are being asked to pay 28 
per unit? 

Therefore, I strongly demand that in. 
. order to meet the requirements, and in 
order to fulfil the demands of the employ-
ees, it is necessary that their participation 
should be ensured at the Ie .. el of the con-
sultative councils, aod the wage board re-. 
commendations sbould be implemented, and 
to overcome the shortage of funds, the 
private monopoly houses should not be 
given electricity at these concessional rates. 

. SHRI SHY AM SUNDER MOHAPA-
TRA (B'a,lasore): Dr. K. L Rao is presid-
ing· over a department which .has caused 
frustration among millions of people in 
our country. Every day, tbere is power 
shortage either in the hospital or in the 
consumer homes, and we are in great 
trouble. 

Rs. 75 crores are now wanted for the 
Orissa State Electricity Board. Only last 
week, when I was attending a meeting of 
the district consultative committee in Orissa 
on how to sponsor small industries in my 
State, the executive engineer, electricity, 
came and firmly said that there could be 
no development bec'ause they could not 
supply more power. If this is the position 
in Orissa, I do not know what the ulitity 
will be of discussing more 'and more about 
power generation in Orissa. 

Gandhiji said that we shoull take po-
wer to every village. I do not know, after 
2S years of freedom, how far we have 
been snccessful, because in Orissa hardly-
a Httle more titan 5000 vntages havebetm 
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electrified. GaDdbijifurthcr wuted that 
the tribal arell$ aDd" ~-.  Caste areas 
should be electrified," beCausc without po. 
wer, we cannot improve agriculture, we 
cannot baye more agriculturai ~ ~ , 
and without power; the country caDDot 
prosper. I have travelled hundreds and 
hUlidreds of miles in tribal areas; ,parti-
euhlrly niDe ilistiicts out of 13-districts ~ 
Orissa are tribal e1itrielS. Hardly there is 
'any power in those States:: Look ai the 

sad "fate of millions" of tribal people in 
our State who ha"e almost lost confi-
dence "in: the scheme" of ~  ~ ~ 

Since you bave limited this discussion 
only to half an hour, I snail deal wiih 
only one "point and then" conclude my 
speech. There is" now" talk of a the!liml 
plant in Talcher in Ori .. a. For this" ther-
mal power plant, a few ~  engi-
neers have submitted" their ienders. I un-

, derstand that three firms or parties· "ave 
submitted tIieir tenders. One ~ which 
is "in Delhi has '1uoted 'a litile m'or.. than 
Rs. 33.63" lakhs. There is another firm 
in Calcutta which" works in the name of 
Kuljian Corporation, an" internationaJly 
defamed org'anisatlon, becausc only a few 
months ago, when the house of one Mr. 
Bhattacharjee" of Calcutta was searChed, 
currency notes wortb: lakhs of rupees 
were discovered "from his house, ulti-
mately pertaining to some black deal 
with Kuljian Corporation of America his 
was what had come out !n the papers. 

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): What had happened to that cur-
rency? 

SHRI SHY AM SUNDER MOHAPA-
TRA: We underst'and that it was confis-
cated by the CBI. 

The third party is the Tatas. I submit 
that a lot of conspiracy is going on now 
among the engineers, to give it probably 
to the highest bidder. They are entering 
into some oonspiracy with some consulting 
engineers. 

The hon. Minister who is here, and who 
is one of the gre'atcst exponents of power 

production must go into the details and 
not rely on the officers of the Orissa State 
Electricity Board, so that the minimum ten-
derer and these wbo have" experience in 
power· generatioB particularly in thmnaf 
power generation gq" this opportunity to" 
help the cause of Orissa. 

" lin, 

SHRI P. K. DEO (K'alahandi): I do not 
think any persuasion would be required t", 
support -this Resolution. This is a good" 
Resolution. Rather I would reqaite more 
funds to be provided for the state EleC-
tricity Board, taking into consideration the 
backwardness of the regien in the matter 
of rural eledrification. 

,In this ~ I woulli ~ to point qqt 
that Of is sa is" one of the ~  in the 
countrY which is backward in regard to 

~ ~  of villages. There are. 46,61 Ii" 
Villages out of which only 6,000 have 
bi:eri electrified upto March 1973, repre-
senting a coverage of 13 pe"r cent against 
the all-India average of 24 per ceDt. Is 
spite of this state of affairs, the perlorm-
anee of the Orissa State Electricity Board" 
is far from satisfactory. I "quote from a 
note on the activities of the ciifferent de-
partments of the Government of Orissa 
during President's rule (p'age 5): 

"In the current year, 1973-74, th .. In-
get for electrification of rural vil-
lages is 3,000 against which only 
80 villages have been electrified 
upto the end of May, 1973". 

This is not a satisfactory state of afl'airs. 
We .expect that there should be more zeat 
and more muscle added to the implemen-
tation of the programme of rural electrifi-
cation. 

In this connection, I would echo the 
sentiments of Shri Jagann'ath Rao that 
even though the BaJimela power hOllse i. 
going to be commissioned--aad the Prime 
Minister is going to inaugurate it-there 
is no transmission line. So all the power 
generated there will go waste. On the 
other hand, I find that even though it is 
a joint venture with Andhra Pradesh. 
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. Andhra PradCsb. ha'. not paiii' ~  share but 
:will be the beDelciaiytieCaaiir nha. al-
Judy constructed ~ ., an 
,entire network. of _q.em, 

In this rellard, 1 ~  like to state that 
eVen though there are transmission lines u{ 
the other areas, bec:aWle of the iNId main-
tainance, there has been constant failure, 
·of electricity in most districll. ~ 'lOme 
reason or' other, I do not know what, 
·every Sun4ay''1I!en ill failUre for tIIIIIrly 12, 
hours. I do ~ know ,what ,justi(lcation 
Dr. Rao can give, for that., .. .-.; ~ -.. 

If you look into the tariff ~  for clec· 
tricity in various States, that in Orissa ,. 

~ m..-. ......... ",benelit to tbe va· 
'ricus areas 01 tlie Stat., even tboBlh the 
mUimum electricity' is generated 1n the 
Hirakud dam, most 01 the _ ~ 

beadquarters 01 the Sambalpur district do 
not get the benefit of tlli' hy",,1 power like 
Rain Khol. They have" to pay tariff on 
tbe bam of dieitl generated power. 

Take the ~,  of the Hirak.Ud project. 
The high tension line . ~  over the sub· 
divisional headquarters like Raira Khol, 
but they do 'DOt, get' thO" benelit. On the 
other hand, in th,e <:OlIStai areas, every 
little p'an·shop has been electrifted. 

Taking into consideration all these fac· 
tors, I had submitted previously, and 
reiterate now in front of Dr. Rao that 
they shOUld give clearance to the Indra· 
~  Hydroelectric project which generales 
600 m W of electricity and will irrigate 
2 112 lakh acres of chronically dought· 
affected areas. I cannot unJer>tand why 
he should plead that the matter is sub 
ludice in the Krishna·Godavari dispute. 
The Bodh Gh'at project of Madhya Pra· 
desh in the same Indravali ,alley has al· 
ready been admitted in the Fifth Plan of 
Madhya Pradesh. 

Taking into consideration all these fac-
tors. the rural eleetrificatiol) program:ne 
cannot progress unless we take up and 
fully utilise the irrigation potential of the 

State; .ad aere ,Par!iculady Dr. Rao 
will tell you that Illdravati project is a 
cheap project ~~. ~.  may be able to 
generate electricity at' very ~h  rates 
to serve the needs of the people.. Hira-
kud dam 'is lettilll lilted, and the span 
of 'life 'of Illat daDII is getti!lll shonellccJ 
a. ~ the analysis of the sediment U"lL 
5 . .( per cent of the total SIor,aae capacity 
or ' 19.1 per ~  of the ~  storase ca· 
pacity .has ~  ~. ~ :  
1'57-1971, beca..a this. is... inter· 
Stat. river and ill illi )!p,per, rellclles in 
.~ ~  aati-soil erosio9, ~  has 
not beell doa.. Sailarly i. h~ Macbkund 
pr!>ject also. Befer. any hydro-electric 
project io !;oken up in the basin oj the .. 
rivers, there .ould be llrop... ~  
bundinl tree ~  and 80il CODserva-
tion work and til. pFO!ramme would then 
ollly be succes.ful.· High priority should 
be Jiven Ie I1Ir81 electrification, If you 
compare the statistics of energised pump. 
in West BeD,.1 aad Orissa with the re.t 
01 the COUBIFy, til. ntImbers are the low-
est. In Tamil Naau the number i. 
2,42,189; i. J\(ailll'raahlta it io 1,72,000, 
but in Ori_ it io 1800 and in West 
Bengal it i. Sill. People 'are not utilis· 
ing this enerlY 16, pump underground 
water, becallSe the Government l:is not 
clear in its mind "larding the cei'ling to 
be fixed in the IilDd reform proJramme. 
They mUlt make a distinction between 
land that il to be'lrriaated from Gotero· 
ment sources and land to be irrigated 
from priV'atc ~. With the.e remark< 
I conclude and I request Dr. K. L. Rao 
to expedite the prOBTamme. 

SHRI CHINTAMANI PANIGRAID 
(Bhubaneswar): I welcome the resolution 
moved by Dr. K. L. Rao. The Electrici-
ty Board has undertaken a vast program-
me of rural electrifiC'ation work, The 
Electricity Bo'ard has now incurred a loan 
of Rs. 61 crores from all sOurces, Rs. 
14 crores remained to be utilised to make 
a total of Rs. 75 crores. With such a 
programme of electrification. j was think-
ing that Dr. Rab would have asked for 
atIeast Rs. 100 crores so that they could 
have kept a margin of Rs, 3S to Rs. 40 
crores for the coming year. 
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The tempo of Ilectrific:atioa has vlry 
much slowed dOwIi· !fom' 'Marcti, 1973. 

Only 80 villase' bave been electrilled up-
10 May this year .. For 1973-74 iheir tar-
get was 3,000 villases. They cannot 
.make .p this taraef, because it .. ill be 
difficult. For the Fifth Five Year' PI'an 
the proaram .. 1 is to electrify 3,000 villa-
ges ~  year. If I. a good proaramme. 

But . the w.ay h~, 1~ _  -lJoard is 

1II0VID" If "m alit h able te comn'e 
this programme. Dr: -Rao 'llas tak(n keen 
intetbt in' rura\ -. Clectritlcaiion prOgram-

mel and when' Ortlsa wi. 1~, _ behind, 
he -... as impressiila uPon -tlie Oris,a" Gov-
emment'for the 'lake two' yean io speed up 
that programme: He should impress upon 
1be State Electricity Board tbat the work 
sbould be completeet . 

Reo:ently 1 .b.04 .80ne ~  some ar,-",,_ 
There are villa..,. wilh more than 3,000, 
-4000 or S!lOO poplllation .. Tlterc are cer;' 
tain vill'a&cl wbicb are, bavillll a popula-
tion of.a tl" bundred. whicb are electri-
fied while ·there are many .villllaes with 
a population of 5,000 or 3,000 -whicb 

havl not bela -elCj;l:[iJled. For i.stanco, 
from Saranklll to Darpanarayallpll\' tbere 
are more than. ten vilbll" with-a popu-
lation of more thaa 2,OOQ.- All these vil-
laaCl have not been eliccJlrifte,," Near 
Bhubancswar JU!lDY big· village.· like 
Madan"ur and Paikl'8pur ha .... -not beea 
electrified. 1-do aot· know whether smal-
ler villalles have beea taun up to ·sho .. 

in the enumeration that -they have elec-
trified so many thOllsa.ds of villages. For 
instance, in one village I found that for 
the last three monthl tbe electric poles 
and lines are there but connection bas 
not been given_ Perhaps they are coun-
ting these villages aho as those which 
have been electrified. I can give a spe-
cific instance. In one village, Il'aulasabi, 
even though the electric poles and lines 
arc there for the last ,ix months, elec-
tric connection h.. not been givea so 
far. These ditliculties should be removed 
so that the Electricity Board. which has 
a large programm:: of expansion, can 
reach its target. With these words, I sup-
port the Resolution. 

T~ ~ (u.n-) : ~~ 

~ ~ ~ 
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~~ T~~~1 ~ (fT 

it ~  ~  ~ 25 ~ it 
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if{ ~ ~~, ~~ ~ <ft ~

~~~ ~  
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if; fu11: if ~ iPIR 'fi'fu-~  f.r!;n;r "f'fi''f I 
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mq- ~.~ ~~~ ? ~~ 

~ ~ ~ .... 

MR. CHAIRMAN: I can understand 
giving an example. But I cannot 
understand how the twin city of 
Bombay is connected with this. There-
fore, don't dwell on it. Speak art the 
Resolution itself. 

qr ~  . ~: 1f ~ <n: ~ it;;r 
'W [I .~ 1f ~  or)<or ~ ~ I 
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THE MINISTER. OF IRRIGATION 
AND POWER. (DR.. K. L RAO):'I IJlUJt 
tbank the ho';. IOeIJlhera for' !be useful 
5uJPSIiom that they have lJlade in a very 
short tilJle. One of .the iDlportant points 
thai the hoo. IJlClllbero have stressed is 
that the loan should have been R.. 100 
crores. I entirely 'agree with them. But 
the Orissa Government has made their 
own calculations and has asked for Rs. 
75 crores. 

Mr. Madhu LiDlaye was asking,. 'what 
would yoa do with this money?'. He 
used a strOBg lanauage in Hindi. Actu· 
ally, Sir, this money is nol going to fin-
~  everything. It is 10 acl as 'a sort 
of ways and means every year. Loans 
are laken from the open market. from 
the LIC. and from the Rural Electrifi-
cation Corporalion. And they !rave got 
their terms of repayment. If the terms 
of a loan say, for instance, that it should 
be returned at the end of seven years, 
then it has to be returned. It is not 
as if the money i. there as the main 
capital. It is a sort of assitance for the 
expense of that year. So, the hon. 
Member was not correct when he thought 
that this was all the money that was 
available. On the other hand, Orissa i. 
'going to embark, in the Fiftb Plan, on 
a power programme to the extent of 
Rs. 200 crores. They have spent in the 
Fourth Plan R.s. 88 crores and they are 
going to double that expenditure. They 
have got a good programme, doubling 
their generation and pntting a large num-
ber of tran.mis.ion lines. What Orissa 
wants is more tranimission lines because 
the area i. vast. There the power gene-
ration i. done at two ends. one is Balimela 
and the other i. Talcher, so that they re-
quire II' lot of iran.mi.sion lines. Mr. 
Jagannath Rao was not well informed 
when he thought that to the Bellmela 
transmission line we were not attaching 
'importance and so on. It is not so. On 

the other hand, ",e sive the biihllSt pri-
ority to, this line, Talcher to Mohana 
haa bee'; cOmpleted for 200 bos. We 
are ~  uaina that line. It is-a double 
circuit, 220 kw, capable of canying 'a 
very heavy amount of load because Ba-
limela will have a heavy 'amount of pow-
er geQeration and Talcher will also have 
power generation. These two goinll to be 

connected. 

Mohana to Tiruvella, is nearing com-
pletion. It· is practically complete-about 

110 kms. 

Tiruvelfa' to BaliDlela is under C008-
truction and we. expect to complete it in 

six months. 

So, weare fully alive to the needs of 
Orissa. As I said, in. tbe case of Orissa. 
the main trouble is that the number of 
tranmission lines 'is rather behind. That 
i. why, in the Fifth Plan, we are going 
to spend quite a' good part of money on 
transmission lines. On generation if we 
are going to spend . Ro. 90 erores. on 
transmission lineli we will be !pending 
a much as Ro. 70 crores in the' Fifth 
Plan. The hon. Member must feel as-
sured' that the power will be completely. 
used up. In the Fifth P\'iIn we are going 
to double the power generation capacity. 
The preseut generation of power in Orissa 
i. about 560 magawatts, and we are go-
ing to double that up in tbe, Fifth Plan. 
I wish every pro.perity to Orissa through 
this programme. 

My hon. friend was asking about some 
representation by ~ employees of the 
Electricity Council I have already writ-
ten to the Governor about it. I bope, 
necessary action, will be taken. 

Mr. Mahapatra found fault with the 
Ministry of Irrigation and Power, hold-
ing it responsible for the l1ackwardness of 
Orissa. A. a Minister, what, can you do 
here? The States are entirely indepen-
dent. autonomous. Doring the President's 
rule, in six months,. you casnot change 
the wbole picture of the State. I am 
very sorry that Orissa is backward in 
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respect of power utilisaiion wbile it has 
got power; it is not that it hal no' power; 
it has su1licient power like Madhya Pra· 
desh; it has as much power as MadhYa 
Pradesh has ..•... 

SHRI P. K., DEO: Then give clearance 
to the various projects. 

DR. K. L. RAO: A., I .aid, Orissa 
does not have enough transmissiPD lines. 
That is why, power is not available in 
various areas. (l"ltrruptioru). Actually 
the Rural Electrification, Corporation 'and 
others were trying to finaDce • muc:ll •• 
possible for ~. ~  have 
gone out of the way aDd, ~ ~ ~ :pro-
jects . for transmission ~ .. So; ... e are 
fully aware of th'at JK!ioi. 

Mr. Patnaik has said' tb;t village elec-
trification has gone down. Village elec-
trification is picking up "cry 'll'ell" in 
Orissa in the recent ,~ .  NearLy 7300 
villages have been electrified so far. and 
there is a plan to electrify 3000 villages 
every year in the Fifth Year Plan. He 
says that the tempo has gone down. 

I will write to the Governor immediate-
ly to see that the programme is not slow-
ed down hut, on the other' hand, it is 
acceler'ated. If anything, we want to elec· 
trify more villages. 

With regard to the pump sets, in Orissa 
the total number of pump sets electrified 
is only 2100 whereas in the whole coun-
try -there is a total of 22 lakhs 'pump 
sets. In a State like Tamil Nadu. there 
are more than 6 lakhs pump sets. So. it 
is not that anybody has done this. It is 
for the local people to take more interest 
and Orissa has a large amount of poten-
tial of underground water. Orissa and 
We" Beng'al are two States where these 
pumps sets have not come up as expected 
and Ihat is the main idea of additiomH fin-
ancing of the RUr'a1 Electrification Pro-
gramme, that is to remove this imba-
lance. All these pumps have been work-
ing in the drought· affected areas. Then, 
regarding Indravati project, this is one 

tricitll Boar. (ReB.) 

of the very big projects. Its main ad-
vantage is tilat not only it will generate' 
power but it will irrigate 3.-1/2 lakhs of 
land in the chronically drought areas of 
ICalahandi. I ,am fully .ware of it. But 
there are some ,limitations for ~ . The 
difficulty ill that having c:outituted a tri-
bunal we: have got to. wait ~ , their find-
, ing and that meanl. !lljIay., I am ~, 

to ICC whether we can get any ciearanee 
from the toncemed Chiiif'Miidlllera ",a-
if these -OIiof ~~ ~  1 ,1h1 ~ 
there will be no difficulty. 

SHRI P. K. IlEO: How did the' Gov-
ernment give clearance to the Bodhghat 
project ill Madhya Prade.h? 

DR. K. L. RAO: It is ~h  exactly r 
am going to .ay. That project has, nol 
yet been cleared. But, t\iere. the watel 
is put back in the ,arne river. But lodra-
uti project is not like that. In ,the 8 ~  

of Indravati we construct a dam aod di-
vert the .. ater into aRather valley. It 
does not go into the IBme ri"er. 

At the same time, hon ~, Mr_ 
Dco has been demanding and very right-
ly too. th'at this project should be taken 
up and I think it i. high time that .. e 
do something. But do not 'abuse me for 
that. The Chief Ministers are involved 
in this .... 

SHRI P. K. DEO: In Andhra Pradesh 
al.o there is President's Rule. 

DR. K. L. RAO: If the Chief ~ 

sters agree. then it need not gO to the-
Tribunal and we need nol bother about 
the Tribunal. ... (Interruptions). Any 
way I will try to do my best in that con-
nection. 

SHRI P. K. DEO: There. 'are no Chief 
Ministers now. 

DR. K. L. RAO: Thes" are the variaus 
points the hon. Members have mentioned. 

Another, point hon. Member, Sltri Pa-
mgrahi mentioned was that there are vil· 
lages with a population of 2000-4000 
which have no electricity. It is very sad 
and our policy is that by the end of the 
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Fifth Plan, all villages with a population 

of more than a thollsand will be electri-
fied. 1 will draw the attention of the 
Governor to this and request that elec-

trification of the villaJCS is ppedile<l. 

I thank. 'the' hon. Members for their 
support to this rescilution and 1 request 

that thiI ruolution be paaed. 

'" .;.;" ........ 11(. :. -~  iIli· 
""'T. ~  ~ 'I1Il ~, ~ !I'T{rf tm 
~~.? 

is: 

MR. CHAIRMAN: Now. Ibe question 

"WHEREAS in purluance of 5Ub-seC' 
tion (3) of section 65 of the Elec-
tricity' (Supply) Act. 1948 (54 of 
1948). the Government of' Orisn 
has. With the approval of tbe 
Oriaa LegislatiYe Aasembly. fix-
ed under notification No. EL.lV· 
17/11-19127 'dated 2nd July. 
1971, the maximum amount as 
rupees fifty crores for !be pur· 
poses of sub-section (I) of the 
said section 6S with effect from 
the 2nd July. 1971; 

AND WHEREAS tbe Government of 
Orissa proposes to raise the 
afore ... aid maximum amount to 
rupees ~  crores; 

AND WHEREAS the Orissa Legisla-
tive Assembly has been dissolved: 

AND WHEREAS under the Proda-
mation dated 3rd March. 1973. 
issued by the Presido:lt under arti-
cle 356 of the Consti:ution. the 
powers of the State Legistlature 
are exercisable by Parliament; 

NOW THEREFORE. :t is !Jereby re-
solved that Lok Sabha do accord 
approval to the proposal of the 
Government of OriSSa to fix, 
under sub-section (3) of section 
65 of the Electricity (Supply) 
Act, 1948 (54 of 1948). the 
maximum amount a9 rupees 
seventy-five crores which the 
Orissa State Electricity BO'ard 
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may at any time have on loan 
under lub-section (I) of the 

Aid iection li5:'" 

16.2' hn. 

SUPPLEMENTARY I DEMANDS· FOR. 
GRANTS '<RAILWAYS), 1973-74 

MR. CHAIRMAN: Now, we go to the 
next item-suppfementary Demands for 

Grants (ltailwayS). 

~ _ ~ . 2.-Misullaneous. Expen-
diture. 
MR. CHAIR¥AN: Motion moved: 
'-na(a , ~  not ex-
~  'RS.· 6.000 be ~  

t;' 'the ~  to defray the 
charges which wiit, come in 
cout1Se of! JI!IlVIDent dutiQs the 
year ending 'the 311t day of 
March,' 1974, in respect of 'Mill-
ceHarieous Expenditure'." 

DEMAND No. l,4.-Cons'truction of New 
Line.-<:apital' and Depreciation Re ... n·e 
Fund. 

MR. CHAIRMAN: Motion moved: 

'That a Supplementary sum ~ p-

ceeding RI. 7,000 be granted to' 
the' ~  10 defray the 
charges which will come In 
course of payment during tbe 
year ending the 31st day or 
March. 1974, in respect of 'Con-
struction of New Lines-Capital 
'land Depreciation Reserve 
Fund'." 

DEMAND No. 15.-open ~  Work . .-
Capital, Depreciation Res.'!rl'e Fund and 
Developmellt Fund. 

MR. CHAIRMAN: Motion moved: 

'That a Supplementary sum not ex-
ceeding Rs. 5,000 be granted to 
the President to defray the 
charges which will come in 
course of payment during the 
year ending tho 31st day or 

·Moved with the recommendadon of the president. 
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~. 1974. in rAIIJieClI of 
'Open Line WorJ[s:....:..Clipital. De-
preciation' Reserve' Pond and 
l)evelopmo.at 1'lIIId'." 

The time anotted in 'one hour .•.. Un-
terruptio".) Hon. Member shoDid' tDow 
that thia is the· time fiIed in the Buaineas 
Advisory Coeittee where aU parties arc 
·represented. . . . . . . 

. SHRt, JYOTIRMOY BOSU (Diamond 
Harbour): I was in the Busiaess Advisory 
-COmmittee representing my Party and we 
hlld all ~ our.opinion that .two 
boun should be the minimum requirement. 
In any c:ase we ~  to some sort of· a 
COmmO!l ~ . 1 . May I sulllest 
that we discuss this· till half pall! six? 

. SURI S .• BANERJEE (Kupur): Let 
us continue. Let ~ GO up to S-30. that 
is .. tor one . hour. Let . the Munster re-
1'ly tomorrow. 

·1HE MINISTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH1: l.et us go up to 5·30_ 
'Then we can see. 

151") fP ~ QCfPr (~) 
~ t-lf{ ~ ~ ~ 

~-~ ~ T  ~~ ~  

§m ~-  ~ it. ~ 1I1fi ~ 
~~~ ~. 

~~~~. 1 ~ ~, ~ ~ 

it 'lri w ;;noq' m 1I1fi ~ If>\'l" 
;;r.rr.r ~ I 

MR. CHAIRMAN: We I will diSCUII 
·this for one hour today. The Minister 
will reply tomorrow. At the end of the 
.discussion we will see how many more 
speaters are there. 

~ ~1 , ,,:~~~ 

~~~ ~. :. 1 

~~~:~~~~ 

~ •• T ~  I 

I would request Members to be as 
brief as possiblc. 

'. ~ "'! f_ (~) : it ~ 
T.~~ t. ~ 1  ~ ~ 

~~ , 

T ~ ~: ~ dII ~(  t!l'rr 
1 ~  qt ~ limn" t 1 

~ irQ ~  : ~ ~ 
fro ~  m'Ii ~  .1 .iIit ~.  
-if"", ~-  ~ ~ ~ ~ it;;it 
~ ~, ~.,..~~ 

~~ I. ,,~.~~~~ 
~ iF ~ .mr ~ ~ ;rot" ~  tit • 
f.tm ~ tIiTofI" 1I1fi ~ ~ ~ m 
it. ~. q;j-~ mrlt'F ~ it ~ 

~ ~ .... 

~1(~:~ ~  

~ IfllT ~? 

151"1 'IQ ~  : it ~ m iF m 
it it ... <:i!f ~ I it lIl: . ~ ~ ~ 
~ ~~~ ~~ 

qr, iii[ ~ m<: m" IfPrif t!l' 1M ~ 1 
T~~ :  ~~ 

~ ,,;1-it m, ... ~ it ~  ~ 

iflJT '!,mt 'Ii-4lfT ~ '!iTt ~
'F<:'If ~ ? 

SHRI K. RAGHU RAMt>IAH: Ac-
cording to exigencies. emergencies and 
urgencies I do not think there i. any-
tbing at all irregular if we give priority 
to one item. These Supplementary De--
mands for Grants is an item of the high-
est priority. And. therefore. we have 
given it here ....• 

SHRI MADHU LIMAYE: What about 

the other Bill? 

---SHRI K. RAGHU RAMAIAH: That 
will come later on according to the time 

aV'ailable. 
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~ ,  ft'l'4l'. :~~~~.~~ 
~ ~ if; fuif 1fi1r ill<: ~ it ~ '1T'I' 
~ tfm ;:r(f it I ~ ifitl" 1fT f'l; 
~ :  liefr m.: l1;wi'f ~ "') ~ 
~ 'if) ;;nit ..• 

SHRl K. RAGHU RAMAIAH: The 

hon. Member knows that we adjourned 

'!hat discussion. 

q) ~~ f«q ~ : ;m ~  'Ar<r ~ T 

~ ~ it f'l; q-qr 'fffi T T~, ir<'l>Tiif 

<mr ~ ~, 'Ail ~ SfTlITRi!t ~ 
~ ~ ? 

. SHRI iOlNEN BHATfACHARYYA 

{Sel'ampore): Before I come to the other 

points. I want to put a straight question 
(0 the Railway Ministe!). Whqn the 

Loco ruonlng staff strike was settled, an 
lIsmrance was given that ~ those per-

sons arrest..:!, would b. ,~ ~. In 
Assam 12 persons were arrested along 
with their leaders. Mr. Burman. 

qr ~~ : . ~ :  : (ifR13-
~) : ~  ~~, iI<:r ~ 'iTl'fi 

>.:1m: ~ I ii oil ~~T ~ ~ 

~, ii ~  'T{'I';;r if; fuit ~,  -~ 

T~ ~  ~ ~ ~ T <IT ~ m 
.mr ~ ~) I if q-r<rifi) ~ ~ 
~- ~ 'Rq';;r if; fuit if h~ ~ 
~, '3'-rt om: it ~) ;ftorr ;;rr.rr ~ I 
,,1 ~ . fuiq-t : ~~~, 'flIT 

"if ~ ~ f'l; 'l>tmr if; m'{ 'IfT\t1Ir Vf'I' 
~  ifllTf.!; ~~ « mfffi: ~ !!W ~( .

<R' ;ftiif6" ~ I 

_ro ~:: . (~ ~) : ~ T 

:~~ ~ fit; ~  m;:r iflr fiI;' lfl! 

~~  ilffl ~ ~ I 

"i ~  ~  ~ . (iIWI) : 
1 ~~ 1 , ~~~ 

~ fit; ~ '1T'I'P;ni'{ tl"Ii ~ I 
'SHRI S. M. BANERJEE (Kanpur): Sir, 

'1 rise on a point of order. My poiDt of 
.,rder is this. If you will kindly see the 

. ~ . .  it bas got a cer-
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tain provision for converting the metre-

gauge ioto broad:gauge line. Under this 

rolling . stock and everything else ~. 

After all if you want "a train to reach a' 
place, we want somebody to run it. if 
they are not discussed I do not know 

what they are going to discu'S. Naturally 
the Minister does not take any objection. 
The negotiations are going to take place 
tomorrow. Why should the ('ther hon. 

Members be jealous about that? 

MR. CHAIRMAN: The point of order 
raised by Shri Pande is absolutely relr.-

van!. I would only appeai to the hon. 

Members-I do not want to give my rul-
ing on this-that when the supplementary 

demand is there, they should confi n' t h -., 

selves to the issue arising out of the sup-

plementary demands. 

As Mr. Banerjee said the people would 

be required to run the train. You cannot 
just bring in the name of the minister 
at this stage and say as to what he has 
done about the release of those people 
as H is absolutely out of the scope of 
the supplementary demands. So, I would 
request Shri Bhattacharyya to confine 
himself to that alone. 

SHRI DINEN BHATfACHARYYA: 
Keeping this in mind I can appeal to 

the hon. Minister that some persons 
who were not released may also be 

released . 

MR, CHAIRMAN: 
done. 

That you have 

THE 
(SHRJ 

MINISTER OF RAILWAYS 
L. N. MISHRA): I hm' 

honoured that. 

SHRI DINEN BHATfACHARYYA: 
I am nO.t pressing for it. . He has made 
a public commitment that everybody 
would be released. So. even those four 
persons from Assam who are still in jail 
and who have not been released yet 
should be released. That is my appeal 
to him. 

MR. CHAIRMAN: I think the hon. 
Membe.. should realise that when the 
Chair give. a certain direction, it is for 
the general conduct of the business of 
the House. If the Members go on· insist-
ing on raising the same thing again and 
again, I think it does not reftect well 

for .the Chair ~ well as the hon. MCIq.-
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ber of this House. So, I would reque&t 
ihri Bhattacharyya to confine himself to 
this supplementary-demand. 

SHkI DINEN BHAITACHARYYA: 
Sir, I bow to your ruIina. Simply my 
point was this. 

MR. CHAIRMAN: That point is over. 

SHRI DlNEN BHAITACHARYYA 
am not repeating it. I only expect 

that the hon. Minister will act according-
ly 0>1 the assurance he gave only a few 
days back. . 

Then, Sir, I cOllie to a very relevant 
point That is about what Shri Qureshi 
said. It has gone on record. He lIIIys 
lba! he canDO[ say when tbe Martin 
Burn Lilht Railway  which was wound 
up long alo would be replaced by a new 
broad gauge line. The Prime Minister 
gave an assurance that if the Congr:s, 
Party WOn the election, she would see 
that the Martin Burn Light Railway was 
re-opened. 

Afttr that. so many assurances were 
given. The Minister is Itot kteping up 
his promise. First of all he said that 
Rs. SO laklts would be necessary to ~ 
open that line. Subsequen!ly, somebody 
from the Railway Board advised some-
Llir.g to detract the attention of the 
people that tIley will see that a broad-' 
gav!!e is there in the same Martin Burn 
L;gb: Railway area. That;! Howrah-
Amla and Howrah-Sheakhdla portion. 
New. Shri Qureshi says that he can-
nCI say when the work :n .he same 
broad-gauge line wll\ be undertaken. 

"fR. CHAIRMAN: What is this 
MaIlin Burn line and what is the broad-
gallge line? 

~  DINEN BHAITACHARYYA: 
The Martin Bum line was 3 metre gauge 
line. They wanted to convert it into a 
hroRd gauge line. and so many assuran-
C?< were given in this regard, and ~  

ta""ns were raised in the minds of the 
peo"le. But now, the han. Minister says 
that he cannot say when the broad gauge 
line will be there. My ~h  question 
to the hon. Minister is this. When are 
the railways going to ~  this 
work and when will it be cilmpleted? 
So many representations Wf'Te made. 

Evoln the ConlTesl Members were en-
thusiastic about this line, and they 
thuu!ht that either the mctr.... or broad 
gauge line would come. But nothing 
h'ill br.cn done 10 far. 

Then, the hon. Minister had promised 
that there would be a line trum Dharam-
nagar to Agartala in Tripora newly laid 
BUI that bas not yet been done. I would 
like to know when this work IS going to 
be undertaken. The survc·{ work is 

~  alreBdy. I would like to know 
when the actual work will Itart.. The 
hon. Minister may kindly tell ~  this ill' 

the H"use. 

The:.. was a representation from the 
Ran;8JDj-Asansol section in Ihe Eastem 
Railwr-y that the Burdwan-Asansol section 
should be transferred Iftt" a suburba .. 
section. As soon as tlrat is done, the· 
local passengers will get ~ advant-
age". That is why the Rinicanj Chambel" 
of Commerce. Trade Uniollii .nd other 
section. of the public, h ~ ~  repea-
tedly ~ 8  in their representation. 
t·. make it a suburban section. This is a 
very relevant point, and I Ioope the hon. 
Minister will reply to this. 

I.. Santaldih, a thermal p"wer stalJOo· 
h ~ been set up, but there i. no train 
facility for the employee. there. There 
has ~  a demand that specidl "range 
mellts should be made to se' that the 
rroi.way line is laid at least up to h~ 

power plant. 

Dmin!: the last budget seuion, r had 
mer-locr,ed some places wlt:r ~ tbe cons; 
truction of fly-overs was very urgent. The· 
hJn "'lDister was kind "nout;!1 1<' say 
that it depended on the State Govern-
ment, because the State Government 
had to give S per cent of the cost. So 
far as I know, very few States will be 
ill a rosition to pay this SO peT cent 
So, my point is that at least on tbe 
highw"l ~ where tliere are .0 IDa!!? rail-
way gates, such fly-overs .houid be cons-
truded. I know, for instance. h~  "D 

Ib, I;;ghway between Bombay and Cal-
Clltt.t. there are four ~., which re· 
quirt fly-overs. In tbe 3 ~ way, 'n· thl" 
GT Road. on the Eastern Railway, in· 
Serklmpore which is the mL,t c01Ov,este' 

~. sHch a fty-over would b ~ nquire4· 
Th.~ f'l"ople of Serhampo!"e havr ~ 
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asking tbe GoVelDJDCDt, aod the r,ilways 
b,,'e also 8Jreed, but so ~ DO lIy-ove .. 
has !xeD comlcUcted there. l>imilarly. 
the!c an. three or four plar::r.s iD the 
Burdwan portion, wbere the trallic i, 
~  he:.vy, and very ~ 1 ,.ver th, 
Prime Minister wbeD she pa,oes throucl' 
t"at GT road is stranded, ~ .. uS& oi the 

~  from "the rail""1 side. 
So 1iy-overs at least 'n tho •• place5 

: ~h pass through the hig'1wavs like 
GT koad or tbe Bombay-Calcutta road 
mu,t be built. 10 Bilaspur also, a :'0118' 

1~  . demand' is for ~ cons'rurtioD 
of 3 f1y-over. 

N.... I co_ to a very pertine.lt que, 
tioD, about casual Iabonr. Tbere hat 
been a demand that all the vs.caucics in 
theffilway should be filled up from 
rasual labour. But it is a :natter ot 
gre:.t concern to note that ;n tbe West· 
ern Railway, about 300 ;:asu .. l ~  

have been served witb retrencbment DO-
tkes. This is a serious thing. The 
Mmister mll'St look into it so lilat at 
leaM some provision may he made for 
the,e casual labourers aDd they may be 
/ll\'cn some work in tbe '"Bilway 

Now about reservations. 'Ve h ~ 

hcard sometime back tbat In ali h~ rail-
ways at all big stations like Howrah, 
BOIl.bay and Delhi, there was no time-
limn for reservations in thir:! clUli. Thil 
gave fulI scope for racketeers to pur-
cbase alI tbe tickets. If you go now to 
the Calcutta side, you will not get p 
sinl!ie third class ticket for ~  during 
tbe. Dussera festival. Long baok the 
Marwaris and other traders wh" are 
~  rving on a trade in this ticket ~ 1  

h w,' ~ :  all the ticket.,. Now 
pearle are complainil18 to us: What bll. 
happened? Not a single ticket is avail· 
able I waDt to make aD aplleal to the. 
Millister. During the first week, or lat· 
eSI the secllnd week of Oclober, the 
We 'I Bengal people speciallv on tbe 
Calcutta ,ide go out? But now they are 
I':ot getting reservation tickets. Whal wiII 
happen to them tbis year be:aUle all 
the reservation tickets have been sold 
oUI. So at least arrange some special 
Ir.its or' add snme extra )~  to the 

: ~ long-distance train. or make 
aome other arrangement to meet this 
difficulty. 

~, -, . 

Mr. ~ , ),OU an: riD&in& !be 
Dell and askinll me to !iuut DIy <losuVa· 
tiom. But I waDt to draw atteDtiDJI of 
the House to wbat tIw EstiIB"tes Com-
mittee have said aboul :he functioning 
of the IlaiIway Board. Ia .pite at re-
pea"d requests from the Comruittu 10118 
"lIO. !bey ~ nol in a pOSItion 10 gi\'e 
an assessment in terms of ~  spent 
resardil18 the passes and PTO, ~  \':n to 
cwway employec;s every yea'. If this 
is h~ the Board function3, wh4t IS tbe 
good of maintaiDiog suqb white ele-
phant? You remove tbem immediatel, 
and bring in new elemeDts, yOUDJ: ele-
meD"', and you will get better .. rv.ce 
110m them instead of those ~ :  

who are spoiling everytbing. They are 
denigrating your position and disetNit-
1118 you every time. A few d .. ys back 
they advised you not to talk to the loco 
nil'! ing staff leaileiii directly. But ulti-
mately yuu had to do it and I may say 
Ibat you did a good tbing 'lnd I tbaot 
YOll for that because good ~ ,. pre-
vailed on you ultimately. They could 
Dot influence you or pressurise you to 
tbe last point .. , . (1nterruptionr). In tl.e 
case of other employees 11so there are 
I!I'Jt,vances. The Pay Comm;ssion bas 
already come forward and IOU ~  do 
something especially for the railway em-
plo)'ees. You must consider the question 
of bonus. Otberwise you may have to 
face trouble. Before tbe employees ".Irt 
their agitation you should come f»rwar:l 
Hnu settle the question of bonu.", well 
8S tbe fixation Of their wages. 

5HRJ '\1';\YALAR RAVI tChirav;';· 
kill: In supporting the supplemenbry 
demands, I am glad to say that tb..., de· 
mano.. are all for good purpo.es, lor 10-
vtstigation or for rebabilitation of lhe 
old lines. But what i. the purrose of 
inve.ligation? Is it meant only to please 
the people of • certaID area or • St.'6? 
Or is it to do something more? I shan 
cite one example. There was a IORg_ 
.tanding-demanil-in my State and irre-o-
pective of political parties affiliation even 
in thi. House. there should he n line in 
Allepe),. I refer to Cochin-1{ayankulam 
line. Investigation bad been done. We 
are all very enth'Niastic. It cnst. dbout 
''''ores. It Is IIOW put In cold sto:-

age in the offiee or The Raihny Board. 
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They are starting investigatiOns in other 
places also. Why should they give un-
necessary 'hDPe tD the people by 6Ily;ng 
that they are investigating this line anJ 
mat line? People in Allepey are ealler 
to see a steam engine rDle on tbe two 
lines, but they are disappointed. I hDpe 
the Minister will consider this demand. 

ConversiDn is going Dn on eochin-
Trivandrum line. There are very Did 
railway stations. NDbody can just sit ,in 
that. Kerala has gDt rain fDr ninc 
months in a year and th.re is no shelter 
in . any Df these stations. Some of them 
h'old been built befDre I was born. They 
are the oldest railway stations which can 
be put in museums. We demand that 
these buildings should be demDlished 
and new statiDns' shDuld be cDnstructed. 

We demanded from the Railway Mi-
nister a flag statiDn 'at Perunguzhi. From 
the Minister dDwn tD. the divisional Su-
perintendent, they say that it is not pro-
fitable. The people of that area and 1 
myself as a respDnsible Member give the 
undertaking that this arithmatic is wrDng. 
It was prDved to the Minister. I believe 
the Minister will consider this demand 
which has. been made fDr the last tWD 
years. 

There is a rocket StatiDn at Thumba. 
That is the place in the name Df I:ate 
Dr. Vikram Sarabhai. The -fDundatiDn 
stDne was laid by Shri Hanumanthaiah 
when I was 'also present. Sbri Hanuman-
thaiah had left the Ministry.' Dr. Sara-
bhai is dead. The stDne i. standing like 
a mDnument. AnyhDw, I hDpe the Minis-
ter will look into this. 

As stui Banerjee has said, tWD 'hings 
are impDrtant in the runnmg of the 
railways, namely, the wagons and the 
people whD run the railways. We are 
~ . to face a very seriDus wagon 
shortage in the not long diitant future 
in the country. The Minister talks in 
public about four lakh·, wagons now ill 
usc i.. the railways. But can he den)' 
that more than SO per cent of them are 
not worth using and need either replace-
mel.t Dr repairs? Now you are able to 
move food to Guia.at anQ 'Kerala be-
cause there is Ii shoi-tasc' of food pro-
duction allover tfie country. Suppose 

there is full prod uction and your pro-
curemellt target is reached, w,i)) you be 
able to move this mucb quantity of food-
grnins tD Gularat and Kerala? I am 
sure the Railway Board cannot dD it. 

The Member (Transport)-Sir, I hDpe 
you will pardDn me far saying .o--is a 
part of the white elephant and he is a 
worthless gentleman. As evel y hDn. 
Member who has spDken has pointed 
Dllt, the Railway Board is a white ele-
phant. You haVe gDt to aboli,h it as 
early -as possible. YDU are ~  a 
man as Member in charge of transport 
Who does not knDw the ABeD of Ir,m,-
port. He says that mDre wagons are not 
required. He nas' not made any plans 
fDr increasing prDductiDn of wagons. 
Unless we have Dne lakh more wagons. 
we may nDt be able to keep the targets 
Df the Fifth Plan. 

Now in every zDnal railways the Com-
~  Superintendent is h~ ali in aiL 

The Railway BDard is alsD deriving more 
aud _ powers. In fact, it has gDt 

mDre pDwers than the Minister himself. 
It is centralising more pDwer. The Gene-
ral Manager of a Zonal Railway tDld me 
once upon a time that he wanted tD 
dieselise Dne train but he could not do 
SD because the Railway Roard is not 
permitting him tD dD so. He has tD 
come here and beg the Railw"y Board 
if he wants to get anything done from 
tbe tDP officials sitting at Rail Bhawan. 
Why can not you decentralise pDwer? 
Why do you CDncentrate more pDwer on 
Delhi? The Railway Board is grabbing 
mme power and centralising everything. 
There must be decentralisatiDn. If the 
fDod productiDn goes up 'Uld YOll have 
tD move more foodgrains, I have nD 
dDubt that YDU will not be able tD mDve 
foodgrains becaUSe Df sbDrt ~  of 
wagons, in spite Df all the enthusiasm of 
the Min;"ler. You have tD get rid of 
this gentleman Who is nDW in charge of 
transport and keep an able man who can 
run the transport system efficiently, 

I am afraid the railway employees are 
dissatisfied now. We cannot ~  away 
frDm the fact that there was.a strike 
amDng the railway 10CD men which para-
lysed the working of the railway •. 
Possibly, there was nDt much foodgrains 
to mDve and so the strike did not affect 
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the movement of foodgraIns. We cannOI 
koep, the locomen who went on strike 
dissatisfied aU the time. The fact re-
mains that there are bl&ck sheep in the 
Railway Board which wanted to sabotage 
any settlement" Of the. strike. When. the 
Minister has given an a,.ur.nce, how 
:on the officials . sitting in tbe Railway 
i;:lJ,J £J against ·it? Wby do you not 
di<!Tlh them or take ~  against 
t"·,m"? You hav" got the mandate of the 
people and you have to run the Rail-
~ . If you take any action against 
them, all of us including the opposition 
will support you. . 

Now the locomen are very h,ppy be-
cause you· and the Labour Minister were 
generous enough to hear their demands. 
But some of their leaders are still in 
jail. 

17 hrs. 

[SHRI N. K. P. SALVE in !he Chair] 
Can you run the . railways wtien the 
people are in jail? . You bave given 
solemn aiSurances to the people and the 
country and are very happy about it. 
Still, the Railway Board prepare, some 
other note. I know at the last moment, 
wh£n the discussion was going on, the 
d,art prepared by the Railway Board 
was meant in sabotage the whole nego-
tiations. I want to ask the Minister 
whether he can deny it They had put 
lip a draft to annoy the entire working 
class and to put him in trouble. Even 
then, you are keeping these people .... 

~  L. N. MISHRA: It is not a fact. 

SHRI VAYALAR RAVI: I know it. 
1'011 may not say so. Otherwise, they 
wiII put you in trouble. But the fact 
remains. 

I believe. the entire House will agree 
that so long as the Railway Board, the 
white elephant, functions in this way, the 
railways cannot run smoothly and pr0-
perly. Even if you put hundred linea 
even if yo. complete Trivandrum-CochU: 
railwa)' line and conYert many other 
.metre-gauge lines info broad-gauge lines, 
I believe, 10 long as the concentration 
of power remains in.the Rail Bhavan, 
ia tIHo RailwaJ Boud, ud JOII keep tbls 
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white elephant who always wants mOR 
and more powers, you CaDnot run the 
railways properly. So, I would request 
you to get rid of this menace. 

Lastly, I want to say about wagons. 
. 1 myself brought it to the notice of the 
Minister. He admitted that. I represent 
the area of the coir industry. I repre-

~  for wagons to move the coiro I 
wrote to the Minister and the Minister 
said, "It is of 'E' catCgory." But the 
Minister forgets that the livelihood of 
mC! e than SO per cent" of the people 
.there depends on the movement of coir. 
If thc coir is not moved, it means you 
are putting all my people to starvation. 
You will be surprised ·to know that the 
wagons coming with rice and 'Vheat go 
back to this area empty. I myself wrote 
to the Railway Board and the Minister 
saying, ·You are running empty wagons. 
Why don't you put coir and tiles?'" 
Th~  are two major industries in Tri-
cbur, Ernakulam, A1leppy and Trivan-
drum districts. Both' these industries 
suffer due to lack of wagons ~  though 
empty wagons are coming back to the 
northern area. 

This is the indifference shown by the 
Railway Board. I hope, the Minister 
will look into all these things and see 
that the_railways are run properly. I 
believe, the Minister will be courageous 
enougb to get rid of this unwanted 
white elephant and control the whole 
situation. The workers will support hiDi 
and the Parli'ament will support him if 
he takes a proper action in the matter. 

~~ : (~) : ~ 
~ ~ 1I1'IVT it ~ "'W lfI" ~ ~ 
1ft" <ri ~ ~ ~  ~  

~ ~~~~~~, 

h ~ iITi 'fiT 'Ii'ro=r ~ ron ;;rr;;r ~ I 
~~ ~ ~~ 

~ ~ <f;1" fopriur ~ f.ffim: ~ 
-. ~~ ~ ~~ 

1IiT f.mur ~ f.ffim: m-r ;;rr nat 
-n I . . ~~~~  

1: T~ ~  

W'IIm' i fill ~ ~ it ~ ~ 
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. :~ . ~~~~ I 

SHlU BHAGWAT JHA AZAD 
(Bbalalpur): I support Mr. Vayalar Ravi 
'and other. friends for complimenting, the 
Railway Board for its monstrosity, for 
its anti·people activities, for the most 
inefficient Board that ever existed in the 
Government of India. 'This is a disgrace 
to  th Railway Ministry. and this country. 
All the people in this Board especially 
the TtanspOrtation Member is a disgrace 
to the people of this country. This 
gentleman who is , the Traosgortation 
Member had the cheek to say that 
because Members teIl me, becau •• 
Members abuse me, therefore, I shall not 
give a train. The hon. Members of Bihar, 
West Bengal and AsS'am-I say this in 
this augusi House,-gave in writing that 
another Assam Mail sbould rUn via 
Farakka ,to A,ssam, the most distant pari 
of this country. And this Member had 
the audacity to say, we don't care for 
these Members. I know what the Rail· 
way Minister said the other day. He 
said: 'I don't go by their order; they go 
by my order.' I am surprised at this. 
Mr. Mishra ji. Y()U promised us .s 
long, back 'as in June. Now, in a meet-
ing yesterday, this Member has got the 
cheek' to say that this promise was 
extracted by the hoa. Minister, Mr. 
Mishra. This is really surprising. Now 
Mr. Mishra and Mr. Qureshi are in 
charge of RaHways. 

I want to know who is responsible for 
the late running of trains? I understand 
tlrat my dear friend, Shri Hanumanthaiya 
gave them the boot. You are justified 
in giving that to them. They only under-
stand that langu'age. I am going to give 
that boot and foot to the Railway Minis-
try. Surprisingly, Mr. Chairman, we are 
the people's representatives-we are all 
Members from Bihar, Members from 
Assam 'and Members from West 
Bengal-and we want a train. The Rail-
way Board's Transportation Member, a 
most pemicions and hated Member. 
sitting in bis Chamber-'air--<:onditioned' 
Chamber---"aid that be wonld tlot give a 
train. I say this is the people's right. 
And all Members of Assam, West IIenpl 
and Bihar bave demanded this. We de-
Mt want to go aaaiDst the discipline of 



333 D.S.G. (Rlt/.) .. 
1973-74 

SRAVANA 31, 1895 (SAKA)- D.SG. (Rlln. 334 

th: Railway Minister. We are bis collea· 
gues and we should follow and under· 
stand it. We were the first' to support 
bis policy in this bon. Hoilse tbe other 
day. But, if the Railway Board goes 
on beb'aving in this manner against . the 
promi.: that you bave given us and tor 
wbicb we bave tbanked you !tien I am 
sorry I cannot but to say this. You have 
told some of Our friends privately that 
from I St November we shall rUn tbe 
train-I do not know whetber it is true 
or not. Kindly speak very frankly wne· 
ther you 'are corisidering tbis about which 
you have already agreed in a letter 
written and by a Resohition. Who wants 
it? Not me personally. Members from 
Bihar, Members from Assam and Mem· 
bers from West Bengal want it. To·day 
Assam Mail ~ via Katibar. All rigbt, 
let it go. But, tbe Assam Members go 
beyond, that place. And their time will 
be sbortened by ten hours. My friend. 
Shri Basumatari and others will reach 
their destination ten bours earlier. But. 
this man-Member (Transportation) had 
tbe check to say this; he is shameless 'and 
arrogant and he does not care for the 
people's feelings when he said that tbe 
train sball not move. Who is be to say 
it? 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): Just a minute 
Shri Bhagwat Jha Azad is a close friend 
of mine. I must be also tair to the Mem· 
ber of the Railway Board. It is a tact 
that we are going to give a train to 
Assam going via Bhagalpur ond Farakka 
Only recently, at a meeting of the 
Northern Railway, about ten days back, 
I asked the Member. Transportation to 

work out for a new train. Re said he 
was working at it and he is sympathetic 
and I hope that this train would be given. 
But, I would request Shri Bhagwat Iha 
Azad not to use a strong language. This 
is not in a good taste specially about an 
officer who is working SO hard. 
MR. CHAIRMAN: Mr. Mishra, I 

entirely share your sentiment.. But, it i9 
for the ~  to uDdcrstand the 
strong resortment of the Members 0' 
Parliament representing the peOllle. 1m. 
gine this when they feel tbat they are 
SODIht to be bmw-beaten in rcapect of the 
matten which c:onmtute a seriou pnbtla 
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grievance, this is one aspect of ·tbe 
matter. I would surely join you It. 
requesing Shri Azad not to use all) 
invectives against any bureaucrat; 
although he does not say ,0 I am sure 
this 'wili be borne in mind tbat the Mem: 
bers cannot be brow-beaten. It is· . theti 
right and tbey cannot be treated in this 
manner. 

SHRI A. K. M. ISHAQUE (Basirhatj: 

They cannot speak like this. 

SHRI BHAGWAT JHA AZAD: Mr. 
Chairman, Shri Isb'aque is a Membe. 
from West Bengal and Mrs. Maya Ka) 
is also from West Bengal and Shr: 
Basumatari is coming from Assam. All 
of us wrote to the Minister. It is the." 
officers wbo are trying to sabotage com-
pletely. I also understand who is respon-
sible for tbe unpunciualily of the trains. 
Is it the Railway Minister who is respon· 
sible? This Railway Board, particularly, 
is tbe wbite elepbant. And it is the same 
Transportation Member in ch'arge of 
running the trains who is responsible. 
How does it happen tbat the trains are 
running absolutely out of time? Who is 
responsible? Is he Shri Qureshi? 'Yes' 
he is there; Shri Mishra is also there. But, 
what about the Transportation Member? 
What is tbe capacity of this man I wanl 
to understand. Sir, the trains are running 
absolutely late. The trains stop for 45 
minutes outside the railway junction 
every time when we travel. Mr. Chair-
man, I say that this Member, who is 
responsible for the late running of the 
trains must be dismissed. It is this 
Member who is responsible for wagon 
supply. I want to understand from the 
hon. Minister wbo is responsible for h~ 

wagon supply in this country. Why are 
the trains today stopped in North Bihar? 
It is because of lack of supply of coal. 
Has the coat supply stopped? In facl, 
the production of coal has gone up. But 
tbey cannot get us coal to run the train! 
because they cannot supply the wagons. 
Who is responsible? Again it is this 
most inefficient member of the Railway 
Board. the Transport Member, the fattest 
Ind the whitest elephant. I should say; I 
do not want to nse the phrase 'whitest 
elephant', hut what else should I 18y? I 
do nOl 18y anythilll elsC; I call a spade 
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a spade; I calI a doe a dOli, and I call 
an elephant an elephant. I do not know 
whether it is an elephant Or a doll or a 
horse? But who is responsible for this? 
Today in this country, the trains cannot 

run. '" 

MR. CHAIRMAN: share his 
Jlnxiety .... 

SHRI BHAGWAT JHA AZAD: Look 
at the audacity and arrogance of this 
member. We also know how ·to be-
have .... 

MR. CHAIRMAN: It will not serve 
his cause .... 

SHRI BHAGWAT JHA AZAD: It 

will serve my cause. I know that other 
Members are behind me. They have to 
undestand me. 

MR. CHAIRMAN: He is a senior 
Member .... 

SHRI BHAGWAT JHA AZAD: 
Everybody is equal in thi. House: there-
fore. there is no question of senior or 
junior. We do not want this compliment. 
This Transport member has got the 
aUdacity to say that .•.. 

MR. CHAIRMAN: would requeat 
the hon. Member to be a little restrained. 

SHRI BHAGWAT JHA AZAD: Am 
unrestrained in any waY' I am only 
asking: Who is responsible for the late 
running of trains? It is this Transport 
member. Who is responsible for the 
-short supply of wagons? It is this Trans-
port member. Who is responsible for 
less earnings by the railways? It is this 
Transport member. Who is responsible 
fOT the non-running of trains;n North 
Bihar for coal? It is this Transport 
member. Am I not restrained? Only my 
voice would shout. For, I do not believe 
in Whispers. I can speak loudly because 
J do not believe in whispers .... 

MR. CHAIRMAN: Let him speak 
loudly. 

SHRI BHAGWAT JHA AZAD: Wltat 
1 alii sayinl, therefore, is that. what Shri 

Hanumanthaiya could do, Shri Mishra 

also c:ould do. Mr. Mishra had kindly a 
talk informally in the lobby. How could 
Shri H'anumanthaiya ensure !hat the 
trains could run in time? It was after 
one debate at the party meeting about 
the late rIIJIIlina of trains. We want 
another debate at the party meetina: on 
late running of trains. I had made this 
suaestion earlier also, and again I would 
request Shri Mishra to call the TranSPort 
member and teU him 'I want the trains to 
run in time, or else you run late and be 
out of the office'. If he does h ~ from 
tomorrow, you wilt see that the traim 
will start running in time. 

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): So, is it not weaknea. oa the 
part of the hon. Minister? 

SHRI BHAGWAT JHA AZAD: Per-
fectly so. Why should I say 'No' to 
it? 

SHRI ATAL BIHARI VAJPAYEE: 
The Railway Board continues to be the 
same. If the trains could run in time 
when Shri Hanumanthaiya was in ch'arge, 
then the credit sholtld go to him for 
that. Now, if they do not run in time, 
the discredit should be owned by the 
Railway Minister, Shri L. N. Mishra. 

SHRI BHAGWAT JHA AZAD: I alii 
saying it the other way, that the credit 
that went to Shri H'anumaqthaiya should 
now go to Shri L. N. Mishra also. So, 
why should he say that discredit should 
go to him? I am only asking the hon. 
Minister to caIl that man who was effi-
cient then and who is inefficient now. I 
think he has got no energy and no wis-
dom, and he is senile, and he must 
be dismissed from the office, or else he 
must make the tr'ains run in time; he 
must make the earning quite good. He 
must supply wagons for cement, for coal 
and for all these things. It is not as if 
the wagons are not being manufactured. 
The wagons are there in this country. 
But because of mism'anagement, because 
of there being no proper' linking or 
because of bad Iinlcing, all these things 
are happening. The entire responsibility 
should go to the Transport member and 
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the cbairmaD of the Railway Board who 
are huae elephanta dtawing bi, salaries 
aDd who are tryinl to sabotale the entire 
economy of this country. 

Mr. Chairman, I would say that let 
Shri Mishra choose his own team of 
c>c:ople who are sympathetic to his collea-
Jlues, the represeDni.tives of the people, 
who demand the nel:Cssilies of the peo-
.ple. Let Shri Mishra have some new 
persons who will understand the people'. 
feelipgs and who wiII know what is a 
wagon· and who will understand how 
trains should run in time and who wiII 
know how much inconvenience is caused 

. to' UI ·if a train does not run in time. It 
i. impolSible to travel in traw these 
days; whenever people complain about 
tate running of trains or non-running of 
fans Or about the lights going off a.,d 
they come to know that the MP's also 
are travelling, they come to that compart-
ment and 'abuse us. So, we here, all of 
US, on behalf of the Government request 
Shri Misbra to tell them, tbese five 
.,Iepbants or these five horses or these 
five whatever-you-may-call-them or his 
five colleagues, not elephants but collea-
gues, and tell tbem This is your business. 
I have to respond in the House. If you 
do not do the job, please be out'. I hope 
he understands the logic of the people's 
grievances, 'and very soon, we shall expect 
Shri Mishra to follow in the footsteps of 
·Shri Hanumanthaiaya to make the trains 
run in time, to have the wagons for 
cement, for coal etc. Coal is in abund-

. ·ance. In fact, CO'aI production has 
increased after nationalisation. Still, why 
i. it thnt coal is not available in North 
Bihar to' make the trains run in Bihar? 
Why 'are they all stopped there? 

Shri Tiwary will tell you tomorrow 
how the trains have stopped, because 
though coal is there at the pitheads, the 
honourable Transport Member, lying 
with his nose in the air-conditioned mud 
of his office, does not understand, and 
does not know how to manage wagon 
supply. I hope the time will come 'and 
is coming when Shri Mishra will make a 
re-streamlining of the whole Railway 
Boaro and put things in proper perspec-

·tive. Thank yan_ 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): I will be replyinG 
to the debate tomorrow, but there is one 
point which I would like to Clarify now 
since the press will publish what Shri 
Azad has Aid about ahortap in the sup-
ply of wagons to North Bihar for move-
ment of -I, coal and foodgraios. I 
would like to state tho real position. 

So far u die .... IIIpply for move-
meot of foodgrains, coal aDd cement is 
concerned •. of course, we h'ave tried our 
best to stretch it to the maximum possi-
ble. Tomorrow I wiII give the figures. 
We have established record figures in 
supply of wagons for movement of grain 
even during the strike days; so is the 
positioo io regard to coal aDd cement. 

About North Bihar, I too come from 
North Bihar. The real difficulty is not 
want of wagons. The allOC'ation of 
wagons is done by the State Government. 
We allot the wagons to them. I am 
sorry to say that the Government of 
Bihar some three months back announ-
ced four nominees only for lifting from 
the coal belt to North Bihar 'aDd other 
areas and these four gentlemen created 
an artificial scarcity in North Bihar. They 
did not take delivery of wagons; they 
did not load coal; they did not take coal 
to North Bihar. That was why a scarcity 
was created; it was an artifici'al scarcity. 
There is no dearth of wagons. 

SHRI BHAGWAT JHA AZAD: Then 
why have trains stopped? 

SHRI L. N. MISHRA: The State Gov-
ernment must come forward. Tomorrow. 
I will reply. 

MR. CHAIRMAN: He wiII elaborate 
the point tomorrow. 

SHRI D. N. T1WARY: (Gopalgaoj): 
About wagon difficulty, that is the posi-
tion. But what about trai"s? 

SHRI BHAGWAT JHA AZAD: The 
Railway Board looks like a prisoa, all its 
memben are the jailors and these Minis-
ten are prisoners in that jail. 
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MR. CHAIRMAN: We will elaboral: 
the point tomorrow. Very serious alle-
gations have been made' by Shri Azad, 
I am sure Shri Mishr'a wilt certainly 

clarify the position' tomorrow. 
!  . ... ~ 

SHRI BHAGWAT IHA AZAD: He 

comes 'from North Bihar (nm!liinuaIUJ) 
J am sure he will, break tl)e, bondage of 
the imprisonment by the Railway Board. 

.  ? .'. :':';'1 e-dJ ~ :  ~ , 

sfr o,'t! f.,,,·(,r ( ~T )  : ~T  

~, ~ ~ ,~T 'f.T lfVo1 ~ I ~ T 

~ ~  ~  'Iii ~ ~~, it <rr"f if <p.fT 
~? fo:-:wfr If'lir .rr.r ~, ~~ fOlit 

~ 9 't-<!iT ~ I 

~  ~~~  .. "lt : if 'V<'i ~ T ~T

- ~ ~ I 

'{' Jolt ~  : ~., tp: <f.r{ o;;flff.'-
'TO ~ ~ ~ film T~, ~ m 
~: ~ 'lir <f.ii ~1 1 T ~ .. 1 I 

,~ ~ ~  it <rfq orN it .froN ~, ,(~ 
il\?_i ~ ~ ~ ~T e:t ,,'rWrr ... 
(<.tf.-.trl') 

SHRI BHAGWAT IRA AZAD: 
repeat what I said about the position of 
wagons in North Bihar. Let him cillrify 
tomorrow. I am not convinced &y his 
reply. I say it is shortage of wagons. 
Trains are not running, wagons are not 
there. Trains are not on time. I repeal 
my charge. Let him give reply to-

morrow. 

SHRI VA Y ALAR RA VI: The Minister 
made the point about the wagons 
saying there is no shortage. We should 
elaborate the point as regards the total 
supply of wagons in the national picture, 

not about Bihar alone.' 

~  ~ ~  T~ (<<n-
~) : mrT'lf<t ~, ~ ~ if 

~ ~ ';fiT In:T ~ ~ II'f, ~  

o.ft 'If1111'<t 1ft ~ ~ ~ lfil' ~ 
~ OJIIdT t fit; ~ ~ ~ 'UCIl.",ifldl 
t: , 

11ft .-). 'fifo ~~ : ~ ,~  

l!:T 'l7<" ~ :  ' 

1 ~ ~~) ~  : : ~ if 
~ '1ft ~,~ l!:1m ~, ~ 'lir -.rr ';3'f-
~ ~ ~~. <f.,{ ~ : ~ 'Ii<: 

Wf.<rr f'li ~ i!i1 ~ ~ ~  ",em-

~-~11 ~ ~~~ m ~ ~ ~, 
~ ,  ;ir 'lifJj«f t ';rr "filT'!' ~, ~ 
<iN ~T ~ ~  1 ~  ;;'i<tT ~- ~ 

<t<f. qf., tr'li 'ftf,' ~ I. .  . 

11ft ito qil'o ( (T~  : ~ : ~~  

~ ~, ~-  'fl!:T ~  ~ I 

1 1 ~ ~T ~.. . ~ -  : ~ ~~ 
<rli 'lfr q1f;rma ~ <ir trl'iT«9'GT 
~ ~ ...... 

SHRI BHAGWAT JHA AZAD: Let 
him defend the bureaucr'at&-4oes not 
matter. 

"" ~T T "l!.'{ (qfClil<'IT) : m<T 
qlf,11'lT<t \1'f ~ ~ "f'\<: friNI \1'f 
~ ~--- T 'frfufC'l,," ~ "fi'l'f.T ? 
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~ 
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m ~ 'm1i( ir ~. c:ft;; mor ~ 
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HALF-AN-HOUR DISCUSSION 

ErrENSION OF PERIOD FOR RECEIpT OF 

AppLICATIONS FOR GRANT OF PENSION TO 

FREEDOM FIGHTERS 

SHRI C, K. CHANDRAPPAN (Telli-
cheIry): Mr, Chairman, on the 8th of 
August, when the Minister ans'Nered the 
question regarding the pension sjven to 
freedom fighters, same of the very im-
portant problems came up and that is 
why I thought it lIeceSSary to rai.e balf-
au· bour discussion. Today again tbis 
question was raised in this House and 
the Government have made detailed state-
men.t regarding the applications that have 
. been received and the pensions granted 
and the applications disposed of. I am 
"UY sorry to laY that whatever migbt 
be the explanaticin the Government gives 
.regardins the inadequacy of the number 

CH.A.H.) 

of staff or the difficulty about finding 'a 
plaLe for them to work etc. there has 
been rather unpardonable delay in taking 
a decision. There is bureaucratic delay 
in tkking a decision and it has its other 
implIcations too. There are tens of 
tboutands of applications which have been 
referrEd back. According to the ,tate-
menl 49,935, nearly 50,000 ap1;>lications 
have been referred back seeking explana-
tion. from pensioners. I tbink the Gov-
ernmenl should keep in mind nne thing 
wben they are doing so. The very ,dea 
of giving pension has come from the fact 
thllt the nation and the Government have 

decided to honour those people who dedi-
cated their entire life or atleast tbe be.t 
part of their life for the freedom of this 
country. As a mark of recogrution of 
that sacrifice and their noble patriotism 
the Government had decided to give 
pension to them. But now it has 
been reduced, I do not say in all cases; 
bUI in many cases. Some bureaucrats 
titling in the MinistrY are  pretendirg 
themselves to be sO big 'lIld thev are 
treatJn& the freedom fighters as somebody 
who IS .tretching his hand seeking so",-e 
bakshish from somebody. That attitude, 
which has been displayed in so many 
ca>es, should change. 

I am very happy that the Government 
is taking some decision in this regard. 
Bu: what is the positive decision or step 
thaI the Government will take to !ovoid 
such undue delay which is now takin!!, 
place in taking a final decision with re-
gard to pension? 

:Saturally, the freedom-figh,." are 
mostly old people, some very aid and 
invalid and others poor, Some of them 
halle already died while their ca,e, were 
pending with the Government. Will Gov-
ernment take some step by which prefer-
ence will be given in the consideration 
nf rpplications of freedom-fighters who 
are Hry old, invalid Or poor? Will they 
take some special measures to see that 
their ases will be disposed of immedi-
ately? Will the hon. Minister appoint 
some more officials to process the ~
cations and dispose of them? ~ time 
limit should be fixed and the Govero-
ment should come out with d clltegorkal 
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statement that all the 'applications pending 
with the Government will be disposed of 
within a certain period, which should 
not be two or three years but a tew 
mouths. 

Tbere were certain very sPecial cases 
which were broupt to the notice of 
Government to which We have not re-
ceIved any clear answer. In fact, J 
lIave brought this to the notice of Shri 
Pant. There are some people from my 
State who in their statement days in the 
early or l'ate thirties studied in big 
cities like Bombay or Calcutta and 
who took part in the freedom 
movement. They were put behind 
the bars and after their release they left 
those cities and came back to Kerala. 
Th¥ joil authorities of h ~ cities ~  

nllt in a position to give them a certi-
ficate about the tenure for which they 
were in those jails, because they were 
in a big city only for a few yeors and 
they do not now know their old jail mates 
who might have now become MPs or 
MLAs. What is to be done in soch 
cases? I can cite many specific cases of 
thi, nature where pension has lIet been 
paid to them and, in fact, the;r ~  

hve been rejected. Suppose ~ bring 
up ,such cases, supported by people of 
long standing in politics, MP. Or MLAs 
or ex-MPs Or ex-MLAs who might have 
heen their jail-mates, will you ::msider 
theIr case favourably? 

Then there are people who har! gone 
underground for long periods many-many 
decades back. They could produce ad-
vertisements inserted by the police in the 
newspapers about them. saying that such 
an<i such people are absconding. But 
they could not introduce any official 
recO!d to show"" that they were under-
ground. NoW- tItey are bei:tg denied 
pension. What can you do in such 
caseo;? 

Then there are some very peculiar 
cases. Take the case of people who were 
sentenced and kept in jails in places 
which are" now in Pakistan. Obvioosly, 
they cannot produce any jail documents. 
Wh,' will JOU do in those : ~? 

Fighter. (H.A.H Dia.) 

Then, I have been told that a deputa-
tion has already met the--Prime Minister 
in this connection. Shri Indrajit Gupta 
waa also there in that deputation. 
The deputation Waa from BBDJIadelh. 
Then: were people who took part in the 
freedom movement. If-the Bangladesb 
Government has no objection in their 
receiving pension from the Government 
of India, what will be the deci.ion that 
the Government of India will take ('It 
that matter. 

Then, I would lie the Government 
to spell out very  clearly what they are" 
going to do about those who participat-
ed in tbe liberation struggle of Goa, 
INA and RIN uprising. There arc so 

~ letters we are receiving thal lite 
people who applied for pension, their 
cases have not been decided. The Gov-
ernment had made certain position clear. 
I think, the case is pending; the case was 
rejected also and, if necessary. it should" 
be reconsidered. 

Now, I come to a case in which I-
am very much concerned and my pe<,ple 
are also very much concerned. That is 
about the Moplah Rebellion ;n Kerala. 
The Government had answered a Ques-
tion in the Rajya Sabha and two Ques-
tions in Lok Sabha where they h'ad stated 
that they would not ,~ fl-ny pension" 
to the participants in the Moplah Rebel-
lion in 1921-22. It is a fact that the 
Kerala Government is not a Government 
run by the Opposition parties alone; It 
is a Government in which the ho •. 
Minister's party is a partner. It is a 
Government in which the Communist, 
parly ~ there arid many other parties .. ...-
there. That Government had decided to 

~ pension to the participants of the 
M('plah Rebellion. And "the ~  ~ 

vety correct. As is well-known, the. 
Briti.hers tried to malign even the first 
war of Independence depicting as a 
communal uprising. 

This is a book written in, Malayala",. 
The authol' i. Mr. Madhavan Nair who. 
inci.dentally, was the first elected Presi-
dent nf the Kerala Pradesh Congres.. 
Ccmmittep and who directly took part 
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ill thut Rebellion. He did not ~8 :  ibe 
it in the most unsympathetic manncr Its • 
communal riot or anything like thet. I 
d,' not know from wbere the Home M" 
nistry claimed and Mr. Mobsin c:1aimed. 
t!u:t be bad referred to bistory bool and 
then came to a ~~ . I would only re-
quest tbe Government that it is better fOI 
the Home Ministry to refer to th:: book 
",ritlen by one of tbe former leaders of 
the Congress party. Also it is good for 
them to refer to the "History of Congress 
party' in J(erala" wbich was published bv 
the K.P .C.C. whose this is not depicted 
as a communal riot. 

I! was a peasant revolt. It was a 
revolt in which the Congress leaders and 
the Khilafat movement leaders tose1her 
came out. hand in hand, denouncing the 
British colonial administration in the 
country and pleaded for the country's 
Independence. Of course, there were 
aberretions. Nobody denies tbat. But 
the main trend. the main spirit, bebind 
the Moplab movement was that it was 
a peasant revolt and it was a revolt of 
these people who wanted this country to 
be free. ,. 

Lastly, I come to Telengana uprisings 
again!t the Nizam. I am not referring 
to recent Telengana movement. I am 
referring to Telengana uprising against 
the Nizam and the Razakan. Answer-
in!! a Question last year. tbe Minister 
!laid that in consultation with the State 
Government, they will take a final deci· 
sion and thev will Dlace it on tbe TRbie 
of the House. They have uot done flO. 
I would only request the Home Minister 
to consider this Question sympathetically 
because tbat was a movement of the 
peasants against one of those fanner 
kin",; who tried to diSintegrate Ibis 
cou'ntrv an:! to create an atmosphere in· 
stigated by the Britishers against the 
ve.,. interest of India. He brought about 
a terrible Razakar movement to dis· 
integrate tbe country and to threaten 
the country's freedom again.t whicb tbe 
peasants toooC to arms and fought. What 
is the decision of tbe Govemme"t with 
regard  to this? 

These are my specific questions ond I 
hope that the Minister will reply, posi· 
tively to these questions. 

MR. CHAIRMAN: Before I call upon 
the memllen wIIo sot tho priority in 
tbe ballot that was - h ~ are 
fcur of them bere may I make a request? 
Because the subject is very important, to· 
enable the Minister to deal witil the 
matter properly 'lind to make the discussioo. 
really meaningful, the members may 
please be hrief 'lind precise. I request 
them to put tbeir questions witb precision. 

Sbri P. G. Mavalankar. 

SHRIP.G. ( h ~

bad): Although it is true that the Minis· 
ter bas given fairly detailed replies 
on thi, problem on the 8tb August and 
22nd August, i.e., today, we Ind that a 
number of questions still remain un· 
answered. a number of difficulties reo. 
main unsolved. That is why, I am 
asking tbese questions. 

First of all I want to know bow far 
it is legitimate Or right to have a time 
limit for receiving applications. Because 
YOIl set a last date, a time limit, a 181 ge 
number of applications come to you with· 
in that particular time limit. It is not 
more desirable to let tbe applications 
come in tbeir nonnal course and thereby 
relieve the pressure? 

Secondly, in view of the hct that a 
~  number of appucations nave 3lready 

been received, is it not a fact that 8 
number of these applications have been 
proved to be bogus? In partIcular, I 
want to know wbetlier the Home Minis· 
ter ha. seen a report by ~ Shri 
Yogendra Bali tbat appeared in the 
T ~  of India on 9tb Augu,t ~  

ing the heading 'Bogus claimant. to 
pcolitical pemion pose problems to Gov-
ernment'. The Statesman of Delhi of' 
111h July al"o spotligbted this problem 
hv giving a story on 'Tamra Patra" for 
the Asking". 

Is it not a fact that mauy of those 
who received tamra patras,---ana some 
. of them very old-have not yet received 
their pension.? One Mrs. Chanc.hal 
Ben of Surendra Nagar in GujarM, who· 
is 96 years old, received tamra patra-
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from the hands. of the Prime MiDister 
and she embraced .the PriDl# ~ . 

But even after oue full year she had not 
received her pel1l!ion. When the news 
came, I wrote to the Prime MinisLer and 
Lbe reply was ihat the case was still be-
ing plocessed. At last, the penslOU has 
been granted. My question h this. In 
processing the applications, will the 
Mioister see to it ffilit the very old ,.nll 
infirm are given the first priority so that 
they get some benefit out of this pension 
and de not get it posthumou.iy? Shrimati 
Ch&cchal Ben went to the ollicc of Lh<: 
District Colleclor of Surendranagar at 
t "e al'c of 96 and said, 'Take back the 
tamra p'dtra what "I want is my pension." 

I also want to know what are they 
t:!oinll about bogus applications, bogus 
claimants. 

Then I want to know wheLher the 
people who participated in the Statfs 
ptople's ~ - h  former pr.:nce-
Iy States-before independence are cnn· 
sidered as fit cases for getting pension 
under this scheme. 

Regarding the naval ratings uprising of 
]5>46 in Bombay, none of them W8; in 
civtl jails and, therefore, they are unable 
to produce certificates which ale Teql'ir-
ed tC' be prOdUCed as per Government 
rules. I request that Government may 
please waive that rules in respect of 
these people. 

Lastly, the Indian National Army peo-
ple arc already being considered eligible 
for this pension scheme. Governmenl 
have appointed one committee here. Will 
it not be possible for the Government 
to appoint on this committee either of 
tlc two ollice bearer. of the Azad Hind 
Fanz Association, 82 Darya Gaoi, Delhi, 
"'--cau.e that Association and the officers 
concerned are very active in this parti-
cular problem of INA personnel. 

The Mioister of State (or Home 
Affairs, Mr. K. C. Pant, aaid the other 

day that many of the cases had been 

referred back to the States. I want to· 
ask .whether these cases whicn were u-
ferred to the States. would come back to 
the Centre after scrutiny by Ine States 
er whether they would be disposed of 
at the State level. 

These are some of my question9. 

·SHRI S. A. MURUGANANTHAM 
(Tirunelveli): Mr. Chairman, Sir, I am 

gtatefuI to you for giving me an oppor-
tunity to participate in the Half-an-Hour 
Discussion regarding grant of pension to 
Freedom Fighters. I will put seven spe-
cific questions and I hope that the hon. 
Minister of Home Affairs will reply to 
tnem. 

Sir, the State Governmolll of Tamil 
Nadu Was giving political pension of Rs. 
75 per month to the freedom fighters un-
til recently. The Central Government 
used to deduct this Rs. 75 from the poli-
tical pension grantd to the freedom fight-
ers and a net sum of Rs. 125 or ]50 was 
being given to Ihem by the Central Gov-
ernment. Now that the State Govern-
ment of Tamil Nadu h'as stopped the po-
litical pension of Rs. 751-I woul:! like 
to know from the hon. Minister of Home 
Affairs whether the Central Government 
would include this sum in the pension 
granted by them and pay to the freedom 
fighters a sum of Rs. 200 or Rs. 225 as 
the case may be. 

Secondly, Sir, I would like to inform 
the House that there is inordinate and 
unconscionable delay in granting the ~  

sion to the freedom fighters. As you 
know, Sir, most of the freedom fighters 
are beyond the age of 60 and several of 
them are also invalid and suffering from 
servere ailments. Pinning their hopes on 
this pension, they have incurred debts and 
it is but natural that tbey would like to 
die honourably by paying off these debts 
with the political pension they will get. 
The inordinate delay in sanctioning the 
pension bas hit them very hard. I would 

"The original speech was delivered in Tamil. 
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like to appeal 10 the han. Minist.r of 
Home Affairs that priority should be given 
in the matter of sanctioning the pension 
to the freedom fighters who are aged 
more than 60. who 'are invalid and dis-
eased. This will enable them 10 have the 
satisfaction of clearing off their debts be-

fore their death. 

Sir. I would like to refer to the direc-
tive of the Home Ministry which stipulates 
that the freedom fighters whose applica-
tions are received later Chan August 14. 
1973 would not be eligible to get the 
pension from August IS. 1972. I request 
th'at this kind of rigid approach so far 
as the freedom fighters are concerned 
should be given up. After all. they have 
also sacrificed their everything for the free-
dom of the country. This stipUlatIon 
should be Iiberalised and they should also 
~  their pension from August 15. 1972. 
though their applications are received later 
th'an August 14. 1973. 

Sir. il" the matter of honour'ng th', f!'C'e-
dom fighters. there should not be any dis-
crimination. In these days, some Judges 
who were sympathetic to the cause of our 
freedom did not impose sentences even 
upto six months. They used to be liberal 
and sentenced the freedom fighters upto 1 
month or 2 months. Now that should 
not prevent them from getting the pen-
sion. It is not their faUlt that they were 
not sentenced upto six months or more 
than six months. I would like to know 
from the hon. Minister of Home Affairs 
whether those cases would 'also be consi-
dered for the grant of pensIon. 

Sir. April 7, 1954. July 14. 1954 and 
August 9. 1954 are red-letter days in the 
history of freedom of PondichelTy f. om 
the yoke of French Colonial Rule there. 
The people of Pondicherry waged their he-
roic struggle for freedom of Pondicherry 
and for the mercy of Pondicherry with 
India on these da:tes. The then Indian 
Ambassador. Padm Sri Kewal Singh. and 
"Iso the entire Pre", eulogised the valiant 
struggle of \he freedom fighters. Just be-
cause they did not undergo six months' 
imprisonment and because they went un-
derground. they have been denied the 
political pension. I would like to know 

1579 L.S.-12, 

(H.A.H,) 

from the hon. Minister of Home Affairs 
whether these freedom fighters in Pondi-
cherry would be made eligible for pen-
sion from the Government of India. I 
appeal to the hon. Minister that their case 
should be considered favourably. 

During the Second World War, many 
patriotic Indians in Andaman-Nicobar Is-
lands fought against the Japanese Impe-
rralist Forces which had occupied the Is-
lands. They are not being considered for 
pension. I would request the hon. Minis-
ter of Home Affairs that their case also 
should be considered sympathetically and 
political pension must he granted to them. 

Sir. in many cases the freedom fighters 
have undergone cumulatively more th'an 
six months' imprisonment. but not at a 
time. Just because they have not un-
dergone imprisonment for six months at a 
stretch, their applications for pension h'ave 
been rejected. The freedom fighters who 
have undergone imprisonment cumulative-
ly for six months or more should be made 
eligible for politic'al pension. 

Lastly, Sir, the uneducated wives and 
minor children of deceased freedom fight-
ers are naturally unable to run about for 
getting h ~ certificate or the other. In 
such cases, the Government of India 
should not apply the rules and regulations 
in 'a rigid manner. The Government of 
India should adopt a liberal approach for 

sanctioning pension to the widows and mi-
nor children of deceased freedom fighters. 
Before I conclude, I would like to point 
out that in case a freedom fighter has 
got a family income of Rs. 5000 or more 
annually-his wife or son may have an 
annual income of Rs. 5000-he is de-
barred from getting the political pension 
from the Government of India. I would 
say that this is doing injustice to such free-
dom fighters who had risked their life and 
everything for the freedom of the coun· 
try. I would appeal to the hon. Minis-
ter of Home Affairs that this stipulation 
should be repe'aled. 

I would like to have categorical replies 
from the hon. Minister of Home Affairs 
on the points I "ave raised. 
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SHRI ANNASAHEB GOTKHINDE 
(Sangli): Mr. Chairman·, Sir, r would like 
to know from the han. Minister whether 
there are any cases about the free..ioJll 
fighters who were sentenced to undergo 
imprisonment of not less th'an six months 
but who were released much earlier than 
this for no fault of theirs? Whether such 
cases would also be considered sou moto, 
if they are rejected earlier? They were 
sentenced for a period of not less than 
six months but for no fault of theirs they 
were re1eased earlier. 

MR. CHAIRMAN: Good beh'aviour 
might  have been their fault. 

SHRI ANNASAHEB GOTKHINDE: 
Not that way. It has been stated that 
in the case of a jail certificate not being 
available a certificate from tlle co·prisoner 
who i. sitting M.L.A. or M.P. Or an ex-
M.P. or ex-M.L.A .. is required. I repre-
sent a constituency which., at that time, 
was comptised of princely States where 
such a movement was going OR there and 
many of the freedom fighters were lod-
ged in the jail run by the State Govern-
ment. No jail certificate was available 
and there i. not a single M.P. Or M.L.A. 
who was lodged with them in some of 
these jails in those days. So, my sub-
mission would be that either the Govem-
men! will: have· to give or the party will 
have to give a certificate for these· freedom 
fighters who were logded in those jails. 
Sorely. I may point out a peculiar CIIlIe. 
There is no freedom fighter by n'ame Shri 
v. R. Panwalkar from Ratnagiri Di&trict 
wlm is aged 76. He was awarded tlllnra 
patra at lIbe hands of the Prime Minister 
on T Sth August. 1972_ His case was re-
ferred back to him. Why? Some infor-
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n ... lion WdS called for from him. There 
are a number of such freedom fighters 
wno have undergone imprisonmenl. And 
ID many cases, they were awarded l'amra 

patra in Delhi at the hands of the Prime 
MIDister. lbe ca$C about .lhiB gentleman 
about whom I "'lid just now should be 
decided earliei'. 

Tnere is one mare poinl. In Sal'ar. 
and SangH Districts they were running a 
parallel uovernmen,. Many of them han 

gone underground. They all come from 
that area. But, there is no cenificate 
avail'able to know whether the person i, 
t-elonging to that category of underground 
or not. 1 want to know one thing. 1 
nave got an Extract from the Bombay 
Chromcal, Vol. 34, No. 99, dated 26th 
April, 1946 page 2. This is a Govern-
.. ent document which refers to a list of re-
leases and under-trial and absconders. 1 
want to know from the Government whe-
ther the Government would review th.s 
document in order to know which person 
was an absconder as mentioned in this 
document given, by the Government about 
25 years back? Lastly, I was told that 
titvre are a number of ca.es from u.·a 
which 'are yet to be decided. I am re-
ferring to one case. In that case, one 
Shri Sathe, who hails from my constitu-
ency and· who has worked and fOUiht in 
the Goa struggle was sentenced for twenty 
four years of rigorous imprisonment. But, 
th. sentence was awarded :n ab;entia. I 
'am not championing the cause of any 
particular person. But here is the case of 
a person who was awarded by the then 
rr:ihtary tribunal a sentence or 24 years' 
rigorous imprisonment. Why should 
these cases not be decided early? 

18 m. 
THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DlKSHm: I 
am very glad to find that certain very im-
portant matters have been raised, and this 
gives us an opportunity to clarify mis-
giVings or misunderstanding< an i al>o to 
take well ""Ints where· we lhink that they 
gaps Wave been left. 
Shri Chandrappan who has initiated 

this diSl:USsion has raised several matters 
which are of common importance, which 
other han. Memhers have also raised. 

(H.A.H.) 

But of the points raised by him, one i. of 
special significance, and that is in regard 
10 lhe Mopl. rebellion participants. 

It is not that the Government had either 
in this or in any other case or category 
taken any other consideration into account 
except the basic principle namelt whether 
the people participated in lhe em'ancipation 
oi India from the bondage of foreign rule. 
Whether they were violent or non-violent, 
whether they were from the south or from 
lhe north, whether they belonged to one 
party or another, now or then, all these 
considerations have not influenced our de-
ci,ior. at all. 

So fal as the Mopla  rebeliio'l is con· 
cerned, I do not want to give all the 
literature etc., nor do I want to give 
the impression that all those who at that 
lIme hac acted badly or anyt!lUl,l of ~  

kind. I do not want to be misunderstood 
on that score. We have gone into the 
bistory of the movement. We h ~ gone 
not only into the documents and tele-
gf'ms and letten; that pas.:d between lhe 
Government of Madras and the Vice:c·y 
and between the Viceroy .. nd the Secre-
r",y a State, but also into statements like 
fhose of Mahatma Gandhi, resolutions pas-
sed by the Indian National Congress. and 
recorded statements after research con-
tained in writings by well-:t'lown histo-
rians like Mr. Majumdar. .\11 these in-
controvertible pieces of evidence go against 
~  proposal. 

I would not like to say that substanti-
ally and essentially. it became a commu-
nal movement. Mahatma Gandhi has ex-
pressed in words of 'anguish how this 
movement waS essentially a communal mO-
vement; the loss of property and loss of 
life was confined to one community only. 
looting, arson and a number of thing< 
happened. Now, if we take this uP. it· 
will highly complicate the matter. and 
we. shall convert this question which is 
above p'arty-politic. and which is above 
. controversy into something like a -contro-
versial matter. 
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[Shri Uma Shanker Oikshit] 
My request 10 the hon. Member who 

ill.. raised this discussion IS this. I am 
wlihng 10 show him all the eVIdence that 
we have 'gone into. But I would request 

the House to take this as my assurance 

thaI ~  1 do not think th:at there 
is any reason why we should necessarily 

dishelieve the correspondence that took 

place between the district magistrate and 

between the local magistrate and the Ma-
dras Government 'and between the Madras 

Government and the Central Government, 

and between the Central Government and 
the Secretary of Sta.te; I do not think. 
necessarily that is so, but apart from 

that. .•..• 

SHRI C. K. CHANDRAPPAN: Why 
should the State Government's decis.ion 

not be considered? 

SHRI UMA SHANKAR DIKSHIT: We 
have not got much time, and, therefore, 
let us not diverge from the main point. 
I can quote from the Collecte I IV (Irks "I 
Mahatma Gandhi his com.'neo!s on <he 

Mopla rebellion. Mahatma Gandhi says: 

"My heart bleeds to think all our 
Mopla brethren have gone mad; 
I 'am grieved to think that they 
have looted Hindu houses, leav· 

ing many hundreds of men and 
women homeless and foodless. I 
am grieVed to think that they 
have endeavoured forcibly to 
convert Hindus into Islam:'. 

"and by all these acts the; have d('ne 
me an injury". 

I do not want to give 'all the details as 
it will not help either the atmosphere or 
the cause which we all have at heart and 
I do not think there should be any insist-
ence in including them. 

As far the RIN rebellion and all other 
similar freedom fighters, they have been 
included. The INA personnel who parti-
cipated. they h'ave been included. Where-
ver we have found according to historical 
research that there was any movement 
either on a large scale or on a small scale 

Fighters (H.A.H D.s.) 

Ireluding any movement,n the Inuwn 
Srates. which was essentially intended to 

be for the political emancipation of the 
country, we have included all such cases. 

I think it would he a travesty of the 

princiflal that has heen accepted to inlude 

the participants in the Mopla rebellion 
in this category. 

As for the point malic about the old, 
sick and invalid and SO on, I entirely 
agreed. There are certain classes still 

left Over. In most such cases clarifica-

tions have not been received. People 

have merely said that they had gone to 
jail for such and such things. In 70 
cases-we received very serious complaints. 
In the morning, I UJed rather strong lao-
gua.ge and I do nO( want to repe at it. 
But even such allegations 'as I mentioned 
in the morning have been receiVed. There 
are about 10 such complaints in which 
various kinds of charges of falshood and 

so on and so forth have heen levelled. We 
have held up in some cases. 'and in some 
also stopped payment of pension, 

So let us not proceed on the ) ~  

that any paper received either with a 
thumb impression or signature purporting 

10 be from someone is necessarily a docu-
ment on the basis of which We should 
g;ve pension, hard-eamed mJlJeV of the 
people collected as taxes. 

As regards the old. sick and invalid. it 
has already been stated by my colleague 
several times here and in the other place 
that we give priority to old people. You 
may call the officers bureaucrates. ALeT 
all, they are workers. Their nomber has 

increased four times of the original. One 
human being can make mistakes as any 
other. I request you to be so good as 
to point out in writing either to me or 
to my colleagues or direct to the offi-
(f" as to what happened in ,a palt;cular 
claim and I assure that with complete im-
partiality, we will go into the matter and 
will not stick simply to the technical as-

pect. 
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But Ihere are other malters. For ins-
lallt.:t., two or three cases were mention.:j 

in which an old lady or 'an old gentleman 
has been asked for clarification, although 
lamra palra was given to him or hon. 
Even where a person has suffered im-
prisonment ,I six months Or a year, if 
his or ber ncome is not certified or shown 
to t-e Rs. 5,000 or less, naturally We bave 
to consider the matter. Supposing I am 
in affluent circumstances and I had suffer-
ed one or two years in jail, today I or 
my progeny is not entitled to this pen-
sion. 
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(Jlllerruptions). You wrote to me and I 
shall consider them. Even if a case bas 
been rejected wronilly. I s\rall reconsider 
it. 

18.10 hn ... 

Tho £Ok Sablla Ihen adjourned liII Ele-
ven of the Clock Thurlllay, August 23, 
.19731Bhadra v, 1895 (Soka). 
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